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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, November 26, 1985/Agrahayana 5, 
1907 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPEAKER ill the Chair] 

(English] 

PROF. MADHU DANDAVATE 
Many Ministers have quit the Government, 
Sir. 

~1R. SPEAKER : Is it tbe latest infor
mation? 

Shri Mohd. Mahfooj Ali Khan. 

ORAL ANSWERS TO QUESTIONS' 

[English1 

Highly 1 nflated Bills Issued by Dellii 
Electric Sppply Undertaking 

*122. SHRI MOHD. MAHFOOJ ALI 
KHAN: Will the Minister of ENERGY be 
pleased to state: 

(a) whether attention of Government 
has been drawn to the news item appearing 
in 'lhe Economic 'Times' of 6th September, 
1985 highlighting the difficulties being faced 
by the consumers because of the highly 
inflated bills issued by Delhi Electric Supply 
Undertaking, non~adjustment of the excess 
charged and payment of the bills under 
'duress'; and 

(b) if so, the measures taken by Govern
ment to streamline the working of Delhi 
f·lectric ~uppl~ Underta\i~ t9 itllprove 

the situation and to avoid unnecessary 
harassment to the consumer ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

(b) The measures taken by the Delhi 
Electric Supply Undertaking to provide a 
better service to the consumers include 
improvements in the computerised billing 
system; on-the-job training to the staff to 
improve the skills with a view to minimise 
and rectify errors in billing and collection of 
dues; expansion of time to enable consumers 
to pay their bills; and increase in the number 
of cash collection offices and points. 

[Translation] 

SHRI MOHD. MAHFOOZ ALI KHAN: 
As you have stated that the training in 
computer system would be imparted and it 
is being given also, it is a good step. But I 
would like to cite an example as to wbat 
extent the bills are inflated. Shri H. N. 
Bahuguna's bill for the last month was for 
Rs. 38,000, but when he got it corrected, it 
was re-billed for Rs. 4,000 only. Today~ the 
consumer does not get any facility. He has 
to stand in long queues ane the time aUowed 
for making payment of the bills is too sh ort. 
I want to know from the hon. Minister how 
long this highhanded ness win continue ? 

SHRI ARIF MOHAMMAD KHAN : 
Sir, today we have a large number of 
consumers and the Computer Billing System 
which the DESU have at present is not their 
own. 'Ihe'Y have hired the services o{ an 
agency. DESU will have its own Computer 
BiUing System in the next 8 or 9 months. 
In the meantime, we are also imparting in
service training to the staff. Besides, a 
number of other measures are also being 
adopted to ensure that there is no wrong 
feeding in the computer. At present, there 
are 36 cash centres functioning in De1hi 
and apart from that 71 places are covered 
by mobile cash vans to avoid long qu~UCS 
at t~e cash ~ntre~~ 
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.SHRI MOHO. MAHFOOZ ALI KHAN: 
In the first place a very short time is allowed 
for getting the bills corrected and on the other 
hand, excess amount is got deposited. \Vhen 
the consumers go there with the con1plaint, 
the adjustment of that an10unt is not done 
in the subsequent bill, which causes a lot 
of inconvenience to the conlnlon D1an. My 
request is that firstly the feeder system of the 
computer should function c0rrectly, and the 
other thing is that your mater readers do not 
come for m~ter read1ng. Th ~y sit at home 
and prepare the bills with guess work, which 
causes a lot of inconvenience to the 
consumers. 

SHRI ARIF MOHAMMAD KHAN : 
Sir, our effort is to bring about improvements 
in tbe working. We shall give due weight to 
the suggestions made by the hone l\1ember. 

[English1 

SHRI ANIL BASU : Will the hon. 
Minister be pleased to give us th~ upto date 
total accumulated outstandings against 
DESU ill respect of the NTPC. Badarpur? 
What are the measurec; contemplated to be 
taken to recover them and is the NTPC, 
Badarpur being treated at part \\ ith the 
others by DESU in such matters? 

SHRI ARIF MOHAMMAD KHAN 
The outstandings against DESLI for the 
supply of power from Badarpur Thermal 
Station are Rs. 357.91 crores and from 
SingrauJi Rs. 16.90 crores. \Ve arc writing to 
DESU to clear their dues. The NTPC is 
also in touch with them. They are pcr~uad
ing them to make these payment". Before 
9 April, 85 electricity was being supplied to 
Delhi consumers at a relatively cheaper ratc. 
After the revision of tariff ra te from 9 April, 
85 the payment position of DESU has 
improved and now they are making total 
payment to NTPC for the power supply. 

SHRI ANIL BASU : Will NTPC treat 
other SEBs at par with DESU ? 

SHRI ARIF MOHAMMAD KHAN.: 
I do not think it is proper to say that they 
should be treated at par becau!:>c DESU js 
supplying electricity to the consumers of the 
pationa) capital. 

Production/Import of Polio Vaccine 

*125. SHRI C. MADHAV REDDI : 
Will the Minister of INDUSTRY be pleased 
to state : .J 

(a) the firms producing polio vaccine in 
the country and the annual output thereof; 

(b) whether it is a fact that tbis vaccine 
is also being imported and if so the annual 
import thereof and the countries 'from which 
it is imported; 

(c) the cost'" per dose of the imported 
vaccine as compared to that of the indigenous 
vaccine; 

(d) whether a licence is required for its 
inlport and if so, the criteria for sanctioning 
such licences; and 

(e) whether Government have any 
control over fixing the price of vaccine 
inlported or indigenous, under the provision; 
of the Drugs Price Control Order, 1979 ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CHEMICALS 
AND PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) to (e). A 
Statcn1cnt is given below. 

Statement 

(a) Commercial production of Polio 
Vaccine Concentrate has not yet comnlenced 
in the country. 

(h) To meet the requirement of the 
country, Polio Vaccine is being imported 
nlost)y as Concentrate. Sources of import 
are USSR, Belgium, Italy and France. The 
imported Concentrate is blended, diluted and 
ampouled in the country. To the extent 
information is available defails of import are 
at Annexure. 

(c) The price fixed for oral Polio Vaccine 
based on imported Concentrate is Rs. 0.461 
per dose. 

(d) Polio Vaccine is covered under the 
Open General Licence (OGL) of the Import 
Export Policy. However, under the Drugs 
and Cosmetics Act and the rules thereunder 
a licence is requ;red for its import. 

(e) Yes, Sir. 
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Annexure 

hllport of Polio VaccineS 
-----------------~--------- ----

Poliomyelitis 

Vaccine (Oral) 

J 982-83 
Qty. in Doses 

(a) Trivalent 30,66,000 

(b) Mono 4,18,00,000 

CIF Value in 
Rupees 

5,83,576 

43,78,667 

SHRI CHINTA MOHAN: Is there any 
proposal before the Governm~nt to issue 
industrial licence for the manufacture of 
vaccines of measles and barpes ? 

SHRI R. K. JAICHANDRA SINGH: 
The question that is bdng asked is about 
the polio vaccine and not other vaccines. 

SHRI S. JAIPAL REDDY: \Vhat is 
the total quantity of polio vaccine concen
trate manufactured in the country ? 

SHRI R. K. JAICHANDRA SINGH 
We do not manufacture any quantity at the 
present moment. Everything is being 
imported. But we arc trying tLrough Bio 
Pharmaceutical Corporation Ltd. l-laffkins to 
manufacture something. 

SHRI S. JAIPAL REDDY: What has 
been the difficulty in starting nlanufacture 
of this vaccine ? What steps are being 
proposed for tha t ? 

SHRI R. K. JAICHANDRA SINGH 
The process has started. In the next) car or 
so the production will start giving r~sults. 

The Haffkins Bio Pharnlaceutical Corpora
tion Ltd. is looking after this. 

Amount allocated for N.T.P .C. Projects 

*127. SHRI G. BHOOPATHY: \Vill 
the Minister of ENERGY be pleased to 
state : 

(a) the amount allocated i~ the Seventh 
Five Year Plan for vari.ous National ThcrIllal 
power Corporation proJects; and 

(b) whether the Union Goveronle~t are 
planniDa to raise funds from the pubhc by 

1983-84 
Qty. in 
Doses 

1,68,750 

elF Value 1984-85 
in Rupees Qty. in 

Doses 

CIF Value 
in Rupees 

59,459 72,52,280 21,69,975 

3,50,00,000 36,38,306 5,25,00,000 50,41,049 

issue of bonds and by seeking assistance 
from international financial institutions? 

THE ~,'lIN1STER OF STATE IN THE 
DEPART:vtE~T OF PO\VER (SHRI ARIF 
l\rIOHA~HvlAD KHAN): (a) The amount 
allocated for various projects of the National 
Thermal Po\ver Corporation in the Seventh 
Plan is about Rs. 5,560 crores. 

(b) Government have allowed NTPC to 
raise funds by issue of bonds/debentures. 
NTPC will also continue to seek assistance 
from international fioancia) institutions. 

[Trails/at i un] 

SHRI G. BHOOPATHY : ~tr. Speaker, 
Sir, it is all right so for as planning is 
concerned. The target for the Seventh Plan 
in respect of production of coal is 400 million 
tannes, but you are transporting only one
fourth of this quantity. Instead of transport
ing the coal to the power stations, power 
houses should be set up at the points where 
coal is available and only power should be 
tranSlllitteJ; power to the farwers should be 
supplicJ at subsidised rates. Are the Govem
n1ent considering such a proposal? 

SHRI ARIF MOHAMMAD KHAN : 
Sir, the basic concept behind the decision of 
setting up tbem1al po\ver stations was not to 
transport coal and it is because of this tbat 
they are ca1\eJ p~~head stations. The power 
stations being set up by the National Thermal 
Power Corporation are all super thermal 
power stations and these stations are beinS 
set up where coal nlines are located. 

The hone Member has asked a question 
about subsidy. As the position stands DOW, 
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the local people who are affected or who 
sustain loss are given compensation; the 
GoverQ.ment have schemes to rehabilitate and 
compensate them but the Governn1ent have 
no scheme of subsidy for the present. 

SHRI G. BHOOPATHY : Will the hon. 
Minister be pleased to state how much 
interest the Government are paying on 
debentures? Besides, I would also like to 
know whether there is any proposal under 
consideration of N.T.P.C. to set up power 
stations at Kothagudam and Belampalli in 
Andhra Pradesh where coal is available in 
large quantity? 

SHRI ARIF MOHAMMAD KHAN: 
While presenting the last Finance Bill in the 
House the hon. Finance Minister had stated 
in regard to this scheme : 

[English] 

"These bonds can be issued by 
both existing as well as new corporate 
undertakings in the specified sectors. The 
maximum interest on these bonds which 
can be either cumulative or non-cumula
tive, is 14%. These bonds are not 
normally redeemable before the expiry 
of a period of seven years and would 
be of the face value of Rs. 500 or Rs. 
1,000. The bonds would be eligible for 
tax benefits as well as for exemption 
from wealth-tax." 

( Translation] 

Apart from that, these institutions will 
raise Rs. 100 crores during the current 
financial year and N.T.P.C. bas also been 
included therein. 

[English1 

THE MINISTER OF ENERGY (SHRt 
VASANi SAiHE) : Excuse mc, Sir. There 
ii aheady a S;Jper thermal power station in 
Andhra Prade~b run by NTPC at Rama
lundam. There is no proposal at present for 
any other site. 

SHRIMATI GEETA MUKHERJEE: 
Sir, in view of the fact NTPC is tryioa to 
have thermal power stations riabt at tbe ,laces where the supply of coal ilauaranteed. 

I would first like to know whether NTPC 
has any project in the Seventh Plan for the 
coal belt area of West Bengal, and secondly, 
what amount has been sanctioned for the 
thermal power station ~t Farakka and when 
wiH it be completed. 

SHRI ARIF MOHAMMAD KHAN: 
Sir, since this question was about the amout 
which has been allocated to NTPC as an 
organisation, so I had given the answer 
that in West Bengal, Farakka station is 
already nearing completion. As regards tbe 
exact amount which has been allocated to 
Farakka in the current financial year, I will 
supply the details to the hOD. Members. 

SHRIMATI GEETA MUKHERJEE: 
Do they have any new project in the coal 
belt area? What about Mejhia ? 

SHRI ARIF MOHAMMAD KHAN: 
We do not have any new project in Meijhia. 

(Interruptions) 

MR. SPEAKER: That is all right 
Madam. It is nearing completion. This is 
what he has said. 

DR. KRUPASINDHU BHOI: I must 
congratulate the people of the NTPC; but I 
also agree that there is room for improve
ment also. During the Sixth Five Year Plan 
our NTPC installed capacity was 20,000 
megawatt, but be could not achieve the 
targetted goaJ. It was because there are so 
many anomalies. One of them is that the 
NTPC through the BHEL has given contract 
to different persons. They have taken much 
more time than it was envisaged. Moreover. 
tbe design parameter which they have 
supplied origina])y was not liven. Now, 
according to tbe Seventh Five Year Plan our 
installed capacity should be much mote tban
tbe last plan. In order to see that we meet 
our objective to have more installed capacity, 
1 would like to know whether the Mini&ter 
will look into tbe details of tbe indisenoUi 
desian parameters and at the same time the 
import deiian parameters whicb caD meet 
our seo-physical condition •. 

MR. SPEAKER: You have lot 100t iD 
tho question. 
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DR. KRUPASINDHU BHOI: My 
question is about the anomaly in the design 
parameters. I want to know how they can 
be removed so that they can complete the 
project before time though the cost escala
tion is 25 per cent. 

SHRI VASANT SATHE: We are 
thankful for the enlightonment. 

DR. KRUPASINDHU BHOI: Sir, I 
have asked the question, since there are so 
many anomalies ... 

MR. SPEAKER: He stands enlightened. 

DR. KRUPASINDHU BHOI : Will our 
dvnamic Minister, Shri Vasant Sathe 
e~lighten me on this subject and whether he 
will enumerate the anomalies ? 

MR. SPEAKER: Please leave the poor 
question now. 

DR. KRUPASINDHU BHOI: I want 
to know categorically from the hon. Minister, 
though there are escalation costs of 25 per 
cent, will his Ministry contract with the 
indigenous firms and also with the inter
national firms so that our project and our 
installed capacity target is achieved in time? 

SHRI V ASANT SATHE: All this will 
be done. 

SHRI BHAGWANT JHA AZAD : The 
two thermal power stations at Farakka and 
Kahalgaon are to be ca tered to by the 
RajrnahaJ Coal Project at LaJmatia. One is 
nearing completion and the other is starting 
its coustruction at Kahalgaon. May I know 
whether the NTPC has expressed its appre
bensiot. that the Lalmatia project, which has 
to supply 20 million tonnes at the full capa
city level to the thermal power stations win 
not be able to do it ? If that is so, what is 
tbe proposal before the Government to make 
La\matia viable to supply both to Kahalgaon 
apd Farakka stations? 

SHRI ARIF MOHAMMAD KHAN : I 
do not ha~ any information whether the 
NTPC bas expressed apprehension that 
Lalmatia will not be able to supply coal to 
these stations. But when we have taken a 
decision to set up a super thermal power 
ltatioD there, bere I may state that tbis 

decision is also always taken in consultation 
with the Coal Department and the Planning 
Commission and that is done only after 
having tied up tbe coal linkage. After making 
all this investment in Kahalgaon, which we 
have already started, there is no question of 
coal not being supplied from Lalmatia to 
Kahalgaon. 

SHRI BHAGWAT JHA AZAD: But 
it is a' question of time to work out. My 
question is whether it would be possible to 
have them from the mines. 

SHRI ARIF MOHAMMAD KHAN : 
Wen, we will examine that question. 

Delay in CompietioQ of Hydel Power 
Projects 

*128. SHRI MOOL CHAND DAGA : 
Win the ~linister of ENERGY be pleased to 
state : 

(a) the nanles of the hydel power 
projects in the country which are delayed by 
over five years or more for completion and 
causing huge losses towards cost of. construc
tion, etc. and execution showing (i) the 
name of the project and the State where 
located, (ii) the original estimated cost and 
the expect~d cost on completion and (iii) the 
period of delay; 

(b) the reasons for delay; and 

(c) the steps taken to overcome the 
above factors and the results thereof? 

THE ~nNISTER OF STATE IN THE 
DEPART~IENT OF POWER (SHRI ARIF 
MOHAM~~'-\D KHAN): (a) A statement 
showing the h~de\ projects due for commis ... 
soning in the Seventh Plan period, which 
have been de1ayed by over five yean, is 
given below. 

(b) The main reasons of deJay in 
c('mpletion ()f the projects relate to difTh;ulties 
in land acquisition, change in the scope of 
the projects, delay in supply and non-sequen
tial supply of equipnlcnt, paucity of funds. 
shC'rtages of construction materials, labour 
problems, unexpected geological conditions 
encountered at the sites and desian ancl 
eDlinceriol problems. 
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(c) The projects in the implementation 
of which there have been delays are, by and 
large, in the State Sector. The States have 
been ad vised to st rengthen their project 
management organisations, employ modern 
monitoring techniques, intensify inspections, 

and ensure the timely availability of vari<?us 
inputs. In addition, expert teams of the 
Central Electricity Authority periodically 
visit the projects and assist in the identifica
tion and overcoming of constraints in 
implementation. 

Statement 

Details 01 /Jy.!ro-electric projects likely to be commissior.ed during the Sel'enth Plan 
which are dt'laycd by over /ive years or nlore 

--- ----------------------------.. -~--

Name of the 
Project and 

Capacity (MW) 

1 

Original Estimated 
Cost 

Latest Estimated 
Cost (Rs. Crores) 

1 

CENTRAL SECTOR 

1. Salal 
(3)< 115) 

ST ATE SECfOR 

Northern Region 

Hima('hal Pra.esh 

1. Andra 
(3 )( 5.65) 

2. Rongtong 
(4 .~ 0.5) 

W~RN REGION 

Gajarat 

1. Ukai LBC 
(2 ~: 2.5) 

... KaJana PSS 
(2 ;.' 60) 

1tfaharashtra 

1. Tillar; 
(1 :--: 60) 

Common ("I. P ./!\Iabara"htra) 

1. l'ench 
(2 >-~ 80) 

SOUTHERN REGION 

Ketal. 

1. Idamalayar 
(1 x 37.S) 

~5.15 --5b7.35 

9.74 

30.00 

2.81 
13.94 

3.0'\ 

~.24 

24.SR 
86.51 

8.16 
58.48 

2N.28 
144.91 

~ 
88.97 

Original commissioning 
Schedule 

3 

19i4.7S 

1980·81 

1980 .. 81 

1919·80 
1980·81 

1978 .. 79 

1977.78 

1978· 79 

1918-79 

Likely 
Commissioning 

Schedule 

1986 .. 81 

1986 .. 81 

1986·81 

1987·88 
19tUi·89 

J98$·86 

1985-86 
1986·87 

1985-86 
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--_._------ --_---- --------
1 2 

------_._-----------
Tamil Nadu 

1. Servalar 
(1 y. 20) 

2. Kadamparai PSS 
(4 X 100) 

3. Lower Mettur 
(4 / 2 ~;~ 15) 

EASTERN REGION 

Orissa 

\. \J\)\)et Ko\ab 
(, '/. '60) 

West Bengal 

1. Ramman St. II 
(4 v 11.5) 

[Translation J 

8.35 

30.43 

35.12 
155.44 

83.60 
147.00 

5\.19 
\6'6.0) 

24.20 

55.16 

SHRI MooL CHAND DAGA: Mr. 
Speaker, Sir. I want to draw your attention 
towards two or three projects. Sa!a) Project. 
which is in the Central Sector ... 

MR. SPEAKER: You put your 

question. 

SHRI MOOL CHAND DAGA: Its 
oriJinal cost was Rs. 55.15 crores and tbe 
latest estimated c~t 8S shown by )OU is Rs. 
561.35 croteS. )s it a misprint or is this 
fiaure correct? Earlier. it was a project 
involving an estimated cost of Rs. 55.15 
croteS, but now its estin1 ated cost has risen 
to Rs. 561.35 crores. Has this figure of 
'5' been rioted through oversight ('f is this 
fiauro absolutely concet 1 

SHRI ARIF MOHAMMAD KHAN: 
This is absolutely correct. 

SHRf MOOL CHAND DA(iA: Like
wise. you c:ln see that original cost ;n respect 
or Rongfong Project wa.~ Rs. 1.81 crores 
which has now riseo to Rs. J 3.94 crores. 

(english) 

MIl. SPEAKER Ask a question. 
r- do Dot read i'. 

3 

1978-79 

1978-79 

1981·82 

198:!-83 

(Trans/ali on] 

4 

1985-86 

1986·87 (lOO) 
1987-88 (200) 
1988-89 (100) 

1986-87 (45) 
1987-88 (60) 
1988-87 (15) 

\()~~-~1 ,~~) 

1987-88 (80) 
1988-89 (80) 

1988-89 (25) 
1989-90 (25) 

SHRf MOOL CHAND DAGA: I am 
only putting the question. The cost of Salal 
Project has risen to Rs. 567 crares from Rs. 
55 crores. Tbus. it has increased by ten times. 
Therefore, will you please teU me when this 
scheme was approved, when did tbe work. 
start and which were the items whose prices 
had risen since tbe work commenced? Please 
indicate item-wise rise in cost, as for example 
on labour, maebinary, technical kOO\\'bo\\'~ 

geological survey etc. Please gi\lc component
wise break·up of this 5 to 10 times increase 
in the cost. 

[English] 

SHRI S. JAIPAL REDDY: The 
question is quite long enough! 

[Translorion J 

SHRI ARIF MOHAAiMAD KHAN: 
Sir, the concern c.'(pressed by 'he b('n. 
Member Shri Dapji is but natural and it 
was expected too "ecause the figures given 
are correct. The revised cost of the Salal 
Project has risen manifold as compared to 
tbe original EstiDlates. This project was 
started by tbe Government of Jammu and 
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Kashmir in 1968; it was transferred to the 
Central Government in 1970 and thereafter 
National Hydro Power Corpora tion was set 
up in 1976. Sir, the figures of the project 
conceived originally in 1968 were not realistic. 
It was due to this reason that it was revised. 
This was a project dra wn up by the State 
Government and it cannot be said from the 
technical angle that all the factors were duly 
taken into account. 

This project was banded over to 
N.H.P.C. in 1976. It was then drawn up 
afresh. The geological problems which 
confronted the execution of the project were 
ratber serious. Thus, it can be said that 
tbis is the only project of its kind in the 
entire world. For example, there was no 
provision of a tunnel in it. 

[English] 

SHRI S. JAIPAL REDDY: The 
answer proved to be longer ! 

MR. SPEAKER: Longer than the 
project! 

[Trans/ation] 

SHRI ARIF MOHAMMAD KHAN: 
A 2.4 km. long funnel has been constructed. 
The site of the power house has heen shifted. 
A number of serious problems cropped up in 
the execution of this project leading to so 
much delay. 

The hon. Member has also asked about 
other projects. Most of then1 are projects 
of the State Governments. They send their 
projects to the Central Electricity Authority 
to get clearance and after the projects are 
cleared t hey are unabJe to include these 
projects in their plans due to paucity of 
funds. ]f at all they manage to include 
tbern in their plans, they are unable to 
commence work on these. projects or fail to 
keep up the schedule due to lack of 
resources. It is mainly because of lack of 
resources tbat the projects of the State 
Governments run behind schedu1e. 

[English] 

SURI MOOL CHAND DAGA: Sir. 
bas be answered my questions ? What 

questiQ'l,l have raised ? Tb~ ar~-

[Trans/atloll] 

When was this project ... 

MR. SPEAKER: Jf all the Members 
would start asking like this •.• 

(lilt e rruptions) 

[English) 

SHRI MOOL CHAND DAGA I want 
your protection. 

MR. SPEAKER I have given you 
protection. You are overriding, and wasting 
the time unnecessarily. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : Sir, I beg to state 
this. Kindly see, in the answer itself the 
dates were given. In 1968 it was prepared, 
in 1970 it was approved. 

SHRI MOOL CHAND DAGA What 
was the date of approval? 

SHRI VASANT SATHE It was 
prepared in 1968 and in 1970 it was approved. 
Then it was transferred to the NHPC. What 
more dates do you want ? 

SHRI MOOL CHAND DAGA : You 
have given the dates of commissioning. I 
am asked the date of approval. 

(Interruptions) 

[Translation1 

SHRI ARIF MOHAMMAD KHAN: 
I shall intimate the exact dates to the hon. 
Member. 

SHRI MOOL CHAND DAGA I am 
on1y asking that you ••• 

MR. SPEAKER: You just go on 
clinging 10 one question. How can we 
proceed if you £0 on askjng fer statistics 
like 'hat'? Yon C8nnot do like that t t}'cre 
are other questions 10 be co\ered. 

SHRI MOOL CHAND DAGA : All 
right. Here is my second supplementary. Will 
you kindly state the amount of loss suffered 

j be us on the investment made in tlle plan 
projects which continue to Hn@er on for ten 
to fifteen }ears? You please teU us .be 
~nomic loss of a~)' one of these projectl. 
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SHRI ARIF MOHAMMAD KHAN : 
Sir, it is very difficult to quantify the loss 
lake that. But we bad been doing a constant 
review in this regard. An apparaisal is done 
both at the time of formulation of the Five 
Year Plan as also at the mId-term. At that 
time, this is kept in mind as to how many 
projects would start yielding benefits during 
that very five year plan; how many projects 
are such which can make beadway. I have 
explained in detail in my reply about the 
projects included in the Seventh Five Year 
Plan. If you want, we shall get a specific 
study conducted in this regard. 

(English] 

SHRI LAL DUHOMA : Sir, there is an 
inordinately delayed hydel project know as 
Bairabi hyde} project in Mizoram. It is a 
small project the national standard, but 
it is the biggest, the first and the only 
project of its kind for the region. The 
feasibility report has been given several 
years back. I have given a Question last 
time and it was replied that it was being 
scrutinised. It is being scrutinised for several 
years now. I would like to know from the 
hon. Minister, bow long this "under scrutiny 
attituden of the Government will continue? 

SHRI ARIF MOHAMMAD KHAN : 
This question does not relate to those 
projects which have not been given final 
clearance. In this project, may be some 
delay has taken place. But the proposal 
which has come from the State Government 
has to be examined not only from the angle 
of techno-economic feasibility but also from 
the angle of environment, forest etc. It may 
be that the C.A. has sent queries to the 
State Government and the department 
concerned. As soon as their comments are 
received, the ptoject will be cleared. 

SHRI T. BASHER: There 
inter-State water disputes 
unresolved for 10ug years. 

are certain 
outstanding 

MR. SPEAKER : I don't thillk, this is 
relevant to the Question. It is not pertaining 
to this Question. 

SHRI A. CHARLES Sir, the 
Jdamalayar Hydel project in KeraJa is 
comparatively a small project. Originally, it 
was proposed to be commissioned in 1978· 

79. Now, the proposed date is 1985-86. 
Since the year 1985-86 is almost coming to 
a· close, may I know from the Minister 
whether considerable progress bas been made 
in the commissioning of this project and 
win the Minister ensure that it win be 
commissioned before the end of 1985-86 ? 

SHRI ARIF MOHAMMAD KHAN 
Sir, we bold periodic meeting with the State 
Governments to monitor the progress of the 
implementation of these projects. I have 
given the date for this project in my answer 
as 1985·86. NaturaIly, substantial progress 
has been made and in the review meeting, no 
change in the date has been pointed out. 
So, I hope that the project will be completed 
as per the scheduled date. 

SHRI THAMPAN THOMAS: From 
the Statement given in the answer, it appears 
that from 1974 onwards, the construction 
of the projects is being de1ayed on account 
of several things. Has the Government 
exami ned how much agricultural production 
and industrial production are affected because 
of this delay? Where there is delay or 
obstruction in commissioning of these 
projects and in view of the shortage of 
power supply, will the Government consider 
alternative methods, i.e. where the State 
Government bas submitted its plans and 
schemes for the new projects, those projects 
should be given sanction on priority, for 
supply of power to those areas? ldamalayar 
Hyde} project is one example of such 
projects which are not commissioned due to 
various reasons. Kerala which is having 
surplus electricity is going to have beficit in 
electricity in this year because this is not 
commissioned and no new plans have been 
given. Will the Government, consider tbis 
question? ..... 

SHRI ARIF MOHAMMAD KHAN : 
To meet the energy requirements of the 
State is the responsibility of the concerned 
State Government. But we supplement 
their efforts. All these thermal power 
stations which have been set up by the 
National Thermal Power Corporation are 
supplying electricity to the States in the 
respective region. While plannin" the 
emphasis is on meeting the energy 
requirement. The requirement is met not 
only from the hybel generation but also 
from thewal generation. Nuclear power 



stations are also cC'ming. There is a lot of 
stress on non-conventional energy sources. 

So, an integrated view bas to be taken 
and: the overall requirement of electricity is 
being met. 

[Translation] 

Regional and National Grids 

·129. SHRI KALI PRASAD PANDEY: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of regional and national 
grids, State-wise; 

(b) whether Government are paying 
special attention towards speedy 
establi~hment and operation of regional and 
national Srids; and 

(c) if so, since when and the result 
thereof? 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) There are five 
regional srlds, namely Northern, Western, 
Southern, Eastern and North-Eastern 
compriliDI the power system of the different 
States, Union Territories and other power 
utilities of the regions. These regional 
grids would ultimately form a National 

Grid. 

(b) Yes, Sir. 

(c) The setting up of Regional Load 
Despatch Centres was taken up in 
the Seventies. As a result of various 
measures taken, the Northern, 
Western and North-Eastern Regional Grids 
are operating in an integrated manner. 
Southern and Eastern Grids are partially 
working. During 1984-8' the regional grid 
operations helped in the transfer of power 
'rom one State to tbe other. 

[Translation] 

SHRI KALI PRASAD PANDEY : Mr. 
Speaker, Sir, my first question was as to 

what was tbe number of regional 
and national grids, State-wise. In 
reply to this, the hon. Minister has 
stated tbat there are five regional grids
Northern, Western, Southern, Eastern and 
North-Eastern, compnsmg the power 
systems of the different States, Union 
Territories and other power utilities of the 
regions and that these regional grids would 
ultimately form a national grid. I did not 
ask about the formation of the national 
grid. What I had asked was the number of 
regional and national grids, State-wise. No 
reply to this has been given. I would like to 
know the State-wise details in this 
regard. 

SHRI ARIF MOHAMMAD KHAN : 
When these regional grids will be fina lIy 
ready and will start functioning, they wiJI 
themselves form national grid, the moment 
they start operating in an integrated manner. 
There is no proposal to set up a national 
grid separately. 

SHRI KALI PRASAD PANDEY: I 
want to know that, as is clear from the 
rep]y given by the hon. Minister, there is no 
proposal to set up national grid separately ... 
(Interruptions) 

MR. SPEAKER Clear or not 
clear? 

SHRI KALI PRASAD PANDEY: It 
is clear. Bihar figures nowhere in the 
matter of setting up of regional 
grids and their operation. Bihar has 
been ignored due to which regional 
grids in sufficient number have not 
been set up even districtwise. The functioning 
of old grids is urban-oriented whereas it 
should te rural-oriented wiht a view to 
facilitating the development of those living 
below the poverty line. 

SHRI ARIF MOHAMMAD KHAN 
Bihar falls in the Eastern Grid. A super 
thermal power station is being set up there 
by the National Thermal Power Corporation 
and, therefore, there is no question of 
ignoring Bihar. Bhiar is included not only 
in the Eastern Grid but it is also linked 
with Uttar' Pradesh. Sometimes, it so 
happens .•• (lnterruptions) I am only speaking 
about electricity, nothing else. If Bihar needs 
electricity and U.P. bas surPlus, it can be 
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diverted to Bihar though U.P. and Bihar 
llre not in the same grid. Apart from the 
Grid, Bihar has links with other States 
also. 

SHRI KALI PRASAD PANDEY : I 
have asked that the old grids meet the needs 
of the urban areas, whereas the people living 
below the poverty line are living in the 
rural areas. What are your schemes for them. 
(Interruptions) 

MR. SPEAKER: Yon can ask only 
two supplementaries. There is no time teft 
now. 

SHRI RAM PY ARE PANIKA : Just 
now, the hone Minister has stated that there 
is no proposal for setting up a national grid. 
You might remember that Rajyadhyaksha 
Committee had stated in their report that 
there were many areas in the country where 
thermal power stations could not be set up 
and there were also such areas where hydro
el~ctrjc power could not be generated. 
Keeping all these things in view, tbe 
Government had decided to formulate a 
scheme to set up a national grid. But the 
hone Minister has just now stated that only 
regional grids would do. Keeping in view 
the interests of the States, I want to know 
whether Government have abandoned that 
seheme ? 

SHRI ARIF MOHAMMAD KHAN: 
It appears that I have not been able to make 
the hone Member understand what I mean. 
What I have said is that when regional grids 
would be set up, the States falling under that 
region would be integrated through the 
regional grid and when the regional grids 
would be strengthened and start functioning 
fully in an integrated manner, these regional 
grids would themselves form a national grid. 
Therefore, there i$ no question of abandoning 
that scheme. 

[English] 

MR. SPEAKER: Shrimati Usha 
Choudbary ... Not present. Shri Mohanbhai 
Patel. .. Not here. Sbri Chintamani lena .. . 
Not present. Shri Braja Mohan Mohanty .. . 
He is also not present. Sbri H. N. Nanje 
Gowda ... No(present. Shri C. P. Thakur. 

SHRI C. P .• THAKUR : Qn. No. 134. 

MR. SPEAKER: Let us thank him for 
breaking the monotony. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) rose. 

SHRIMATI GEETA MUKHERJEE 
Why is be repJyiag ? 

MR. SPEAKER : He has been delegated 
the authority. 

(lnterruptions) 

SHRI VASANT SATHE: I am replying 
on behalf of my colJeague Shri Ram 
Niwas Mirdha. 

(Interruptions) 

SHRI S. JAIPAL REDDY: Changes 
take place in Government so fast that it is 
difficult for us to keep pace with them. 

MR. SPEAKER : Please keep your mind 
alert. 

Closing of Branch and Sub-Post Offices 

*134. SHRl C. P. THAKURt : 
SHRI ZAiNUL BASHER : 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether it is a fact that in spite of 
the increasing demand in the country for 
opening more and more post offices, tbe 
Department bas closed a large, number of 
branch and sub-post offices; ... 

(b) if so, tbe number of branch and sub
post offices clo.sed during the last one year; 
and 

(c) the reasons therefor? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) and (b). DUring the 
year 1-4-84 to 31-3-85, 37 sub-post offices 
ann 41 branch post offices" were closed. The 
number for the period 1-4-85 to 31-10-85 
is 72 sub-post offices and 2SO bran ch post 
offices. These figures are not large taking 
into account the fact that the total number 
of post offices in the country ellCCCd$ 
1,44,000. 
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(c) Reasons for closure in each case are 
being ~rtained and the informadon will 
be laid on the Table of the House. 

saa.[ C. P. TH \!(UR : Sir, the r{:ply 
d.)~s Dot apt>!:1r to b~ ad~qt.llte b~~ause, 

S,uppJ.ie th !r\! are a l.ug: nu nb.!r of pO.it 
offi;es in one district and there is no post 
offi:e in another district, that does not serve 
the purpose of that district. Because the 
Minister of the concerned Department is not 
replying, I wanted to know from this Hon. 
Minister has many applications for opening 
post offices in Patoa in Bihar are pending 
with the Government ? 

SHRI VASANT SATHE: As far as 
Bihar is concerned, in this period no sub
post office or branch post office has been 
closed. So, so far as your region is concer
ned. you don't bave to worry. 

(Interruptions) 

You have asked about closure, about 
opening I don't have the figures. If you ask 
a separate question I will supply the infor
mation. 

SHRI V. S. KRISHNA IYER: One of 
the main reasons for tbe closure of tbe post 
offices is that many of the land lords don't 
like to rent out their buildings to P and T 
Department because the P and T Department 
is paying very very low rent. In view of that 
fact, will the Central Government prevail 
upon the State Governments to see that they 
earmark some of the sites for building post 
offices, so that they own their own buildings? 

SHRI V AS ANT SATHE: We have no 
such complaints that for want of space post 
offices could not be opened. But the consi
deration tbat in the Ions run it will be 
advantageous for us to have our own 
premises is a matter for consideration. 

DR. D. N. REDDY : When there is 
demand in the rural areas for opening of 
more branch post offices and in view of the 
Government's intention to develop the rural 
areas, is the Government justified in closing 
aome of the existin& sub-post offices 7 Will 
tbe Hon. Minister live aD assurance tbat no 
more sub-post offices will be closed till tbe 
reasons for tbe closure are placed before this 
House. as the Minister promised 1 

SHRI VASANT SATHE: It is our 
desire always to open more post offices in the 
rural areas, in the inaccessible areas, so as to 
serve our population to the maximum extent. 
Even from tbe present figures, Sir, out of 
about 1,44,700 post oBbes, the urban area 
post offices are 15.325 whereas the rural area 
post ofii.~es are 1,29,373. Normally we have 
the criterian that within a radius of three 
kilometres in the rural areas if there is not 
post offices, tbe policy is to open a post 
office there. 

[Trans/ation] 

SHRI MANVENDRA SINGH : Mr. 
Speaker, Sir, through you, I want to ask 
from tbe bon. Minister whetber the Govern
ment are making any efforts to improve the 
standard of postmen, by revising their pay 
scales, because at present their standard is 
very poor. 

SHRI VASANT SATHE: Sir, there is 
no such proposal before us at present, but 
we always pay attention towards the better .. 
ment of our employees. 

[English] 

MR. SPEAKER : Next question-

Sbri Mukul Wasnik ... 

Shri lndrajit Gupta ..• 

Then next question-

Sbri Lakshman Mallick ... 

Sbri Prakash V. PatH. 

Rice in the' prices of NOD-levy Cement 

*136. SHRI PRAKASH V. PATIL :. 
SHRI LAKSHMAN MALLICK: 

Will the Minister of lNDUSTRY be 
pleased to state : 

(a) wbetber Government arc aware of 
the sharp rise in tbe prices of non-levy 
cement; 

(b) if so, whether Government have 
decided to import cement in order to stabilise 
the prices at reasonable levels; and 
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(c) jf so, the details regarding the policy 
of Government in this regard ? 

THE M[NISTER OF SrATE IN THE 
DEPARTMENT OF INDUSTR(AL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Non-levy Cement is free from price and 
distribution control. However, in the 
beigioning of this year, there was an increase 
in the demand for non-levy cement due to 
increase in the tempo of construction activi
ties particularly in important urban centres 
and also the anxiety of the people to 
complete the works before the onset of the 
monsoon resulting in a temporary spurt in 
prices of non-levy cement. The prices have 
started coming down from the month of 
August 1985 onwards. 

(b) and (c). Against imports authorised 
in 1984-85, contracts have been entered into 
by the State Trading Corporation of India 
for import of 4 lakh tonnes, out of which, a 
quantity of 1.31 lakh tonnes has already 
been effected. No decision in regard to 
further imports to be authorised, if any, has 
been taken so far. 

SHRI KAMAL NA TH: Question No. 
137. 

THE tvtINISTER OF ENERGY (SHRI 
VASANT SATHE) rose. 

SHR I KAMAL NA TH : Has his port
folio been changed, Sir 1 

MR. SPEAKER : Where were you? 

SHRI VASANT SATHE: You please 
bear with me f(.'r to-day. 

MR. SPEAKER: Where you here or 
you have just come? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA): It is a lack of 
communication. 

SHRI VASANT SATHE: 1 will fill that 
gap_ 

Telepboae CODnections uader New 
Special OYT Scheme 

*137. SHRI KAMAL NATHt : 
DR.. G. VUAYA RAMA RAO : 

Will the Minister of COMMUNICA
TIONS be pleased to state : 

(a) whether sp:cial OYf telephones will 
hence forth be given within a month on 
payment of Rs. 25,000; 

(b) whether th!s decision will result in 
further delays in giving telephones to other 
categories; and 

(c) whether this would also result in 
further delays in release of telephones in 
rural areas and specially for medical staff? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) No, Sir_There is 
no such scheme at present. 

(b) and (c). Does not arise in view of 
part Ca) above. 

SHRI KAMAL NATH: The Minister 
has replied to the very first part of my 
question that there is no such scheme. But 
there was a newspaper report. Obviously it 
is a matter of great concern because the 
affiuent people are always able to get tele
phones. I do not know the basis of such a 
scheme. But is such a scheme under consi
deration or under active consideration at 
all ? 

MR. SPEAKER: He has said 'No'. 

SHRI V ASANT SATHE : We always 
keep on considering good ideas ..• 
(Interruptions) • 

SHRI KAMAL NATH: My whole 
question is based on communication. So I 
am askiD& him to communicate whether .•• 

MR. SPEAKER : Has there been any 
communication gap between him and you ? 

SHRI KAMAL NATH: On the floor 
of the House-Yes, but outside-No. 

SHRI V ASANT SATHE: If the hOD. 

Member &ives some ideas or sugestions or if 
they come from any other quarter and if 
we find that they are in national interest and 
they are in the interests of the consumer, we 
will always be open to good sugestions and 
even tbis suggestion will be considered. 

SHRI BHAGWAT lHA AZAD: And 
that 'if' is very important. 
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M-R. SPEAKER: Dr. G Vijaya Rama 
Rao .•• 

Yes, Dr. V. Venkatesh. 

DR. V. VENKATESH: I wanted to 
know whether the Government has got any 
scheme to provide STD facilities at all the 
district headquarters. Particularly, in my 
constituency of KoJar. District which is a 
drought-prone area we have got a communi
cation gap between the Government and my 
district. I want to know whether the Govern
ment is going to establish SID facilities at 
all the district headquarters of . the country. 

MR. SPEAKER: Naturally they would 
like to have. 

SHRI V ASANT SATHE : It is our 
general policy to cover maximum area with 
telephone facilities and your request for 
STD facility for Kolar I will pass on to my 
hon. colleague for his consideration .. 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI) : Sir, ,while we will definitely do 
something for the communicatian and setting 
up the SID facility there is very little that 
we can do if his Government has lost 
communication with, the people of his 
district. 

PROF.~MADHU DANDAVATE: Sir, 
the hone Member was talking about commu
nication with the Centre. 

Setting up of Bench of Allahabad High 
Court in Western U.P. 

·138.~DR. A. K. PATELt : 
SHRI C. JANGA REDDY: 

WiJl the Minister of LAW AND 
JUSTICE ~be pleased to state : 

(a) the recommendations made by the 
Jaswan t Singh Commission about setting 
up of a bench of tbe Allahabad .High Court 
in Western Uttar:Pradesb and Government's 
reaction thereto; and 

(b) tbe -general policy of Government 
regarding opening of new benches of High 
Courts: in various States ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 

(SHRI H. R. BHARDWAJ): (a) and (b). 
The Report of the Jaswant Singh Commis
sion is under consideration of tbe Govern
ment. The general poli~y regarding opening 
of new benches is also under consideration. 

DR. A. K. PATEL: Mr. Speaker,· Sir, 
the Jaswant Singh Commission was set-up 
somewhere in 1981 and its Report came 
somewhere in April 1985. Although seven 
to eight months have passed and no decision 
has been taken officially yet a news appeared 
in Indian Express that decision has been 
taken for a separate bench for Allahabad 
High Court. I would like to know whether 
Chief Minister stated somewhere or anywhere 
about this thing ? 

SHRI H. R. BHARDWAJ : As I 
submitted in tbe other House 1 may also 
categorically state here that no decision has 
yet been taken in this regard. But we have 
provided in the Presidential Address itself 
tbat we are going to introduce· vital judicial 
reforms in the country and we are looking 
into the distances of various High Courts 
from the people. If the distances are such 
vast and huge that tbey have to be reduced 
then we have to consider that aspect also. 

With regard to providing more benches 
the Member will kindly remember that this 
has been a controversial issue with the Chief 
Justices not agreeing to this and then the 
members of the Bar agitating over it This 
is not a question which we can decide in 
haste. We are in dialogue with the Chief 
Justices. We are also in dialogue with the Bar 
association. A decision will be taken consistent 
with the pol icy of the government to give 
justice at the door steps of the people and 
speedy justice. 

DR. A. K. PATEL: I would lik.e to 
know whether for Gujarat a separate bench 
somewhere in Saurashtra is recommended 
by this Comm ission ? 

SHRI H. R. BHARDW AJ : As 1 
submitted the Commission's report is under 
consideration and there are various sugges
tions which have beeD made and not only 
Allababad the matter relating to North East. 
Gujarat, Kamataka, Andbra Pradesh and 
Tamil Nadu. Every aspect has to be 
examined. When I said that tbe question is 
under consideration it meant tbe very system 
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of administration of justice. So, there cannot 
be a decision in isolation. We have to take 
a:decision when it is accepted on certain 
principles and in my humble view the 
principle should be that how we can take the 
justice nearer to the people and how we can 
make it more inexpensive. This is where the 
problem is bogged down. The members of 
the Bar in Allahabad have some different 
view whereas members in the western U.P. 
have some other view. We have to harmonise 
with them. We would not like to have any 
confrontation on this issue with anybody. 
We have been able to persuade the Chief 
Justices. That is a vital break-through. 
Earlier the Chief Justices themselves were 
opposing this idea. All the Chief lustices 
said administrative problem will crop up and 
they will not agree on the High Court going 
in different benches. Now, the Chief Justices 
themselves say that they can agree to it and 
we have to formulate with them. 

Waiting List for L.P.G. Connections 

*139. SHRI ANANTA PRASAD 
SETHIt 
SHRI RANJITSINGH 
GAEKWAD 

Wi11 the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state : 

(a) whether the Union Government have 
announced their policy regarding the plan to 
wipe out the current waiting list of LPG 
connections in the country; and 

(b) if so, the number in waiting list of 
LPG connections at present, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KJSHORE SHARMA) : (a) Persons in the 
waiting list are being released LPG connec
tions in a phased manner under the annual 
customer enrolment programme .in keeping 
with augmentation of botting capacity, LPG 
availability t transportation facilities and other 
inf rastruct ure. 

(b) A statement is liveD below. 

Statement 

No. of persons on the waiting list as at 
end September, 85, for connection 

States 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Rajasthan 

7. J and K 

8. Himachal Pradesh 

9. Karnataka 

10. KeraJa 

11. Madhya Pradesh 

12. Orissa 

13. Maharashtra 

14. Punjab 

15. Tamil Nadu 

16. Uttar Pradasb 

17. West Bengal 

18. Manipur 

19. Meghalaya 

20. Sikkam 

21. Tripura 

Union Territories 

22. Chandigarb 

23. Delhi 

24. Goa, Daman and Diu 

25. Dadra and Nagar Haveli 

26. Mizoram 

2,39,557 

4,500 

55.450 

5,02,593 

1,79,271 

1,51,6<lO 

42,980 

12,500 

40,580 

15,846 

1,91,489 

31,350 

8,27,505 

1,82,317 

41,827 

6,09, '47 

81,290 

600 

1,400 

300 

1~300 

61,114 

5,11,616 

40,093 

720 

1,000 

38,27,945 
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SHRI ANANTA PRASAD SETHI: 
There are lakhs and lakhs of people in the 
waiting list as on September, 1985. May I 
know from the hon. Minister how he propose 
to wipe out this list keeping in "jew the 
acute fuel shortage in India 1 

SHRINAWAL DSHORESHARMA: 
With regard to the waiting list it cannot be 
said with certainty that tbe waiting list will 
be wiped out in a particular time, because 
wbile we are releasing a large number of 
new connections there is equally new 
registrations also. Therefore, the waiting list 
goes on increasing. However, with the present 
programme, we are likely to release about 
16.5 lakhs or 17.5 lakhs in 1985-86. In 
1986-87, about 16 lakhs, in 1987-88-21 
lakhs, in 1988-89 - 21 lakhs and in 1989-90 
-21 lakbs connections we win be releasing. 
With the present scale of new releases, the 
present waiting list would be wiped out 
within three years. But, as I said, new 
registrations are taking place and, therefore, 
equal number of persons in the new waiting 
list goes \)0. 

SHRI ANANTA PRASAD SETHI; The 
hon. Minister bas stated about the wiping 
out of the waiting list for LPG connections 
to tbe individual persons. But I would like 
to know whether the hone Minister is giving 
any preference to the backward areas in 
various States for giving LPG connection. If 
so, he may please state whether be would 
give perference to Orissa State where 
thousands of persons are still in the waiting 
list. 

SHRI NAWAL KISHORE SHARMA: 
We have phased programme and according 
to the phased programme, we give allocations 
to each State. According to tbe allocation 
of eacb State, connections are released. 

SHRI VIlA Y N. PA TIL: Sir, the 
people in the rural areas find it very difficult 
to get LPG connection and whether new 
agencies are given in bigger towns. 
I would like to know what tbe population 
norm is for opening new agency in small 
towns. Is it being revised so tbat the smaler 
towns can also be provided with this (acjJity ? 
This will enable the people in smaller towns 
to get LPG locally instead of their going to 
bisser towns. 

SHRI NA WAL KISHORE SHARMA: 
Sir, in order to cater to the needs of the 
smaller towns, the criterion has already been 
revised and now according to the rules those 
towns which have a population of 20,000 or 
more, according to 1981 Census are provided 
with the distributorship in a phased manner. 

(Translation] 

Development of Plastic Industry 

* 140. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have received 
a memorandum from the Plastic Manufac
turer Association; 

(b) if so, the details thereof; 

(c) whether Government have decided to 
give tax-concessions to ensure the develop
ment of plastic industry; 

(d) jf so, the details thereof; and 

(e) if not, the reasons therefor? 

[English) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAJCHANDRA SINGH): (a) and (b). 
Representations have been received from 
Plastic Manufacturers' Association from time 
to time for concessions on fiscal levies on 
plastics. 

(c) to (e). Decisions in such matters rre 
taken on merits. 

(Trans/ation] 

SHRI VISHNU MODI: Mr. Speaker, 
Sir, the hOD. Minister bas replied that 
representations are received from tjme to 
time and decision on them is taken. I have 
specifically asked in my question whether the 
Government hae decided to sive concessions 
to the plastic industry so 8S to ensure its 
development and whether such a proposal is 
under consideration of tbe Government ? 



~~ Oral A "SWe's AGRAHAYANA S, 1907 (SAKA) Written An,we" 34 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): It is true that 
the representatives of the Plastic manufac
turers' Association met me and they placed a 
number of points and this is one of the 
points raised and the matter is gettins 
consideration. 

[Trans / alion] 

MOHAMMAD KHAN): (a) and (b). By 
and 'large, Gujarat has been able to meet its 
energy requirments during the last two years. 
To further improve the power availability in 
Gujarat, and to bridge the gap between 
supply and peak demand, assistance has been 
provided to the State from the Central sector 
Korba super thermal Station and also from 
Maharashtra. According to the Gujarat 
Electricity Board, there has been no closure 
of factories or industries in the State on 
account of power cuts. 

SHRI VISHNU MODI: Mr. Speaker, WRlITEN ANSWERS TO QUESTIONS 
Sir, will the Government take an early 
decision in regard to tax concessions? [English] 

Foreign Col1aboration with Automobile 
[Eng /ish] Companies 

SHRI R. K. JAICHANDRA SINGH: I *123. SHRI HUSSAIN DALWAI 
have already replied to this question. Will the Minister of INDUSTRY be pleased 

MR. SPEAKER: The Question List is 
over. I will go over the Jist again so that 
if any of the absent Members are present, 
they may put their questions. Now, Question 
No. 121-Shrimati Patel Ramaben Ramjibhai 
Mavani. 

[ Tralls/ati0l11 

Power Crisis in Gujarat 

*121. SHRIMATI USHA THAKKAR 
on Behalf of SHRI~tATI PATEL RAMABEN 
RAMJIBHAI MA VANT : Will the Mjnister 
of ENERGY be pleased to state: 

(a) whether Government are aware that 
Gujarat has faced power crisis many a times 
during the past two years, as a result of 
which a number of industries and factories 
have ~ ,been ~ctosed "'down, industries and 
business have received a setback and workers 
have been rendered jobless; and 

(b) if so, the measures taken and pro
posed to be taken by the Union Government 
to supply adequate power to Gujarat from 
other States 7 

{English] 

THE MINISTER OF STATE IN THE 
f}~PARTMENT OF POWER (SHRI A~JF . 

to state : 

(a) which of the Automobile Companies 
manufacturing cars in India have been 
allowed to switch over to their new 
manufacturing plants under foreign 
collaboration; 

(b) whether only the technical know. 
how has been allowed to be imported or 
alongwith that some parts of tbe automobiles 
have been allowed to be imponed; and 

(c) what would be the total quantum of 
such foreign investments and how it bas 
been agreed to be remitted to foreign 
countries? 

THE MINISTER OF INDUSTRY 
(SHRI NARA Y AN DDTI' TIW AlU) : 
(a) The proposals of MIs. Hindustan Motors 
Ltd. and MIs. Premier Automobiles Ltd. 
for foreign collaboration for manufacture of 
new models of passenger cars were approved 
sometime ago. 

(b) Foreign collaborations normally 
envisage import of components for a limited 
period on a reducing scale accordina to the 
indigenisation programme approved by the 
Government. This facility bas been etxended 
to these cases also. 

(c) These collaborations do Dot CDYiaap 
any forej~ iovestm~~t, 
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News Item Captiolled "DESU Violating 
Centre~s Directive" 

*124. DR. G. S. RAJHANS : Will the 
Minister of ENERGY be pleased to state: 

(a) whether attention of Government has 
been drawn to a news item captioned 
"DESU violating Centre's directive" 
appearing in 'Indian Express' of 5th October, 
1985; 

(b) if so, how much power DESU is 
taking from Bhakra Bea~ Management Board 
and s inee when; 

(c) whether any final cecision has been 
taken by Government in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir, 
Government's attention has been drawn to 
the news item. 

(b) Delhi has no allocated share in the 
Bhakra Beas System. In the event of 
shortage, DESU draws power from the 
neighbouring systems. iucluding Bhakra 
Beas, to meet the power requirement of the 
National Capital. During April to October, 
1985, DESU had drawn on an average 
about 8.5 lakh units per day from BBMB. 

(c) and (d). Government is taking 
steps to augment the power generating 
capacity in Delhi. The Inderprastha and 
Badarpur thermal stations are being renovated 
and an additional capacity of 315 MW is 
being installe d. 

(TranJ I at ion] 

Setting up of Forest·based Industries 

in Amra,.ti District in Maharashtra 

*130. SHRIMATI USHA 
CHOUDHARY Will the Minister of 
INDUSTRY be pleased to state 

(8) whether Government are aware tbat 
tb ere are possibilities of setting up of fOlest .. 
based indutdries in Amravati district in 
lAab .rashtra; 

(b) wbcther any surveyor study has 
been conducted in this regard; and 

(c) the steps being taken to set up 
indu~trics there soon? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TIWARI) : (a) 
and (h). Government of Maharashtra had 
appointed a study group to assess the scope 
of establishing forest· based industries in 
Vidharbha region (which includes Amravati 
District) and for promoting' forest-based 
occupation in these areas. The report of the 
study group is under consideration of the 
State Government. 

(c) Amravati District is covered under 
tee Centrally Sponsored Programme of 
District Industries Centre and necessary 
assistance is available to entrepreneurs for 
setting up inuustries. 

[English] 

Allocation for oil exploration in Seventh 
Plan 

*131. SHRI MOHANBHAfpATEL : 
SHRI CHINTAMANI JENA : 

Will th\! Minister of PETROLEUM 
AND NATUP.AL GAS be pleased to 
state : 

(a) the total amount allocated in the 
Seventh Five Year Plan for exploration of 
oil; and 

(b) the total crude oil like1y to be 
produced during the period? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL KISHORE 
SHARMA) : (a) The approved outlay for 
ONGC and OIL for the Seventh Plan 
period is Rs. 9702.67 crofes. 

(b) The target for production r of crude 
oil during the Seventh Five Year Plan is 159 
million tonnes. 

Transfer or U.S" TechaoJOIJ' 

·132. SHRI BRAJAMOHAN 
MOHANTY: Win tbe Minister of 
INDlJSTR Y be pleased to state: 
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(a) how many cases of export licence 
requests and in wbjch area, bave been 
cleared by U.S.A. and bow many other such 
requests are under review after 17th I\1ay, 
1985 Agreement with U.S.A. for col1abora
tion in advance technology; 

(b) whether the technologies being so 
obtained ar~ most up-to-date; and 

(c) whether there is any stipulation in 
the agreement for further updating and for 
incorporation of the said technology in our 
own technological system; if so, the details 
thereof? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TI\VARI) : (a) 
In November, 1984 the Government of 
India and the United States concluded a 
Memorandum of Understanding (MOU) on 
technology transfer. In May, 1985, the two 
Governments finalised the implementation 
Procedures of MOV. Following these 
developments, the US Government h~s 
issued export licences for more than 60 cases 
including computer systems ordered by 
Government, public sector, educational and 
private organisations. Both Governments are 
interested in promoting trade and 
collaboration in advanced technology. 

(b) and (c). The technologi~s being 
obtained are advanced and appropriate in 
terms of our needs. The Government 
continuously examines the possibility of 
updating imported technologies as per our 
requirements. 

Reyiewof Working of D.G.T.D. 

*133. SHRI H. N. NANJE GO\VDA 
Will the Minister of INDUSTRY be p~<ascd 

to state : 

(a) whether Government have recently 
reviewed the working of the Directorate 
General of Tethnical Development (DGTD); 

(b) if so, whether the acquisit:on (If 
latest technology for planning the developmel~ t 
of industries in the country has also been 

reviewed; and 

(c) if so, the detai1s thereof nnd th~ 
extent to which the entrepreneurs in the 
country win act proper advice? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUrr TIWARI) : (a) 

Yes, Sir. 

(b) and (c). This is an on-going exercise 
which is undertaken from time to time. In 
order to identify the needs, technology 
absorption exercises are being carried out. 
Entrepreneurs will be guided in the choice or 
technology through the Technology Date 
Bank which is proposed to be set up on 
National Level. 

Changes in Companies Act and N.R.T.P. 
Act; 

*135. SHRI ~1UKUL WASNIK : 
SHRI INDRAJIT GUPTA: 

\Vill the ~IiDister of INDUSTRY be 
pleased to state : 

(a) whether tbere is a proposal under 
the consideration of Government to bring 
changes in the Companies Act and the MRTP 
Act; if so, the details thereof; and 

(b) whether Government propose to 
hold talks with traders and industrialists in 
this regard? 

THE ~1IN!STER OF INDUSTRY (SHRI 
NARAYAN DUTI TI\VARI) : (a) The 
question of introducing certain amendments 
to Companies Act, 1956 is under considera
tion of Governn1ent but the proposals in 
this regard have not )"et been finalised. 
Cumprehensive and important amendments 
to ~1.R.T.P. Act were made by MRTP 
(Amendment) Act of 1982, . 1984 and 1985. 
Further amendments, wherever necessary, 
will be considered at the appropriate time. 

(b) Government does take into account 
any suggestion for amendment to the law 
received from time to time from Traders, 
Industrialists, Professionals and Otbers. 

Bonus to Daily Rated Casual Workers of 
P r.:-1 T Department at Patna 

1271. SHRI RAMASHRAY PRASAD 
SINGH Will the Minister of 
COM~fUNICATI0NS be pleassd to state : 

(a) the reasons for not paying bonus to 
daily rated casual workers of Posts and 
Telegrapbs Department; 
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(b) whether at· Patna such casual 
workers have l~unched a boycott week; 
and 

(c) if so, the steps taken by Government 
to meet their grievances ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
P and T Department has been payina Bonus 
to all casual labourers who have worked for 
at leasl 240 days for each year for 3 years or 
more, as per terms of agreement with the 
staff unions. 

(b) No such boycott was launched in 
Patna. 

(b) Does not arise in view of (a) above. 

Collaboration with USSR in tbe Field of 
Portable Solar Power Plants 

1272. SHRI K. S. RAO Will the 
Minister of EN ERG Y be pleased to 
state : 

(a) whether the programme for the 
development of portable solar power plants 
in collaboration with USSR scientists has 
been comp1eted; and 

(b) if so, tbe details thereof ? 

THE MINISTER OF ENERGY (SHR1 
VASANT SATHE) ; (a) No, Sir, 

(b) Does not arise. 

Spur ious and Sub·Standard parts of 
,ebides causing Accident. 

1273. SHRI MANIK REDDY : WiU 
the Minister of lNDUSTRY be pleased to 
,tate: 

(a) whether apart from faulty designs of 
our vehicles, large Dumber of purious and 
sub .. standard parts in the market lead to 
accidents; . 

{b} whether Government propose to 
suitably amend the Motor Veh~Jes Act, 
1939 to meet new needs; and 

~) whetber Government propose to 
eD5ure easy 8vaiJabjJis)' of standard paru at 

correct prices by arranging sale through 
Super Bazars and other co· operative outlets 
and by setting up authorised public distri
bution centers to overcome the present 
profiteering and speculative practices in 
automobile spares market? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
AR UNACHALAM) : (a) Though sale of 
spurious and sub-standard automotive spare 
parts in the market has been brought to the 
notice of the Government, no specific inci
dent has been reported which has resulted in 
accident due to spurious and sub-standard 
parts. 

(b) Ministry of Transport win sbortly 
be coming forward with a proposal to 
amend the Motor Vehicle Act to empower 
tbe Central Government to make rules for 
laying down standards and norms for 
automotive parts. 

(c) With a view to discourage the sale 
and manufacture of spurious and sub
standard automotive parts Government have 
taken steps to augment the production of 
quality components through delicensing of 
the industry and also through modernisation 
and introduction of latest technology in this 
sector. Government have also extended 
certain fiscal concessions to the auto ancillary 
industry to encourage production of quality 
components. 

Illegal <; oal miaiDg iD Bihar 

1274. SHRI SIMON TIGGA : Win the 
Minister of ENERGY be pleased to state: 

(a) tbe action taken to stop illegal coal 
mining in Bihar; 

(b) the action taken to stop exploitation 
of the coal miners by tbe labour Sardars; 
and 

(c) the action initiated by Government 
to stop the system of sub .. contract and petty 
contract in minina ? 

THE MINIStER OF ENERGY (SHRI 
VASANT SATHE) : (a) The Coal Mines 
(Nationalisatioo) Att wu amended in 1976 
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prohibiting any person other than those 
aurhorised by the Act, to carry on coal 
mining in India in aoy form and terminating 
all leases relating to winDIng or 
mining of coal granted in favour of private 
parties except those engaged in production 
of iron and steel. Illegal coal mining was 
also made a cognizable offence and is 
punishable with imprisonment for a term 
extending to three years and fine extending 
to Rs. 20,000. The Supreme Court in their 
judgements dated 11-4·1980 and 7-5-1980 
have upheld the vires of tbese provisions. 

After these judgements, illega 1 mining of 
coal has been curbed to a great extent. 
However, the coal belt is vast and certain 
persons at times violate the provisions of 
law and indulge in il1egal extraction of coal 
sporadically and stealthly. The State Govern· 
ment and coal companies have been asked to 
take concerted action against the offenders. 
The State Government has already issued 
instructions to District authorities to take 
punitive and preventive action under the Act 
read with Indian Penal Code. The coal 
companies have also been directed to report 
to the authorities concerned as and when 
illegal extraction of coal is detected. Besides, 
the coal companies in conjunction with the 
State Government law enforcing authorities 
conduct regular raids to apprehend the 
offenders. 

(b) Workers are recruited and paid 
directly by the companies and there is no 
system of engagement of labour Sardars for 
this purpose. 

(c) Government have prohibited the 
engagement of contract labour in a large 
number of job categories and the coal 
companies are complying with the provisions 
of the Contract Labour (Regulation and 
Abolition) Act. 

Tecbnologit"al upgradaUoD tbrough 
Modernisation of Small 

Scale Settor 

1275. DR. B. L. SHAILESH : Will 
tbe Minister of INDUSTRY be pleased to 
state : 

(a) whether a subsidy scheme to bring 
about technoloaical uparadation through 

modernisation of the small scale sector-has 
been drawn up by the Development 
Commissioner, Small Scale Industries in his 
Ministry; 

(b) if so, it(salien(features;-and 

(c) how it will be implemented for 
revamping small scale industries throughout 
the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) and (c). Do not arise. 

[Translation) 

Power Generation Capacity of Power 
Statil)n to be set up ia 

Maharasbtra 

1277. SHRI VILAS MUTIEMWAR: 
Will tbe Minister of ENJ!RGY be pleased to 
state : 

(a) whether it is proposed to double the 
power generation during the Seventh Five 
Year Plan; 

(b) if so, the power generation capacity 
of the power sta lions to be set up in 
Mabarasbtra and the places in the State 
where these stations are proposed to be .. 
up; and 

(c) the anlount proposed to be spent on 
these po'I-:~r stations ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRt ARIF 
MOHAMMAD KHAN) : (a) The iDstalled 
capacity in the country at the end Of the 
Sixth Plan was about 42440 MW in utilities. 
A Capacity addition of 22245 MW is 
envisaged in tbe Seventb Plan period. 

(b) and (c). Capacity addition OD~ 
in tbe Seventh Plan in Maharaabtra to&ctbcr 
with the approved outlay arc indicated ia 
the Statement given below. 
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Setting up or Telephone Excbange at 
Chaodipur aDd Chaitanyapur in 

Midnapore District 

1278. SHRI SAITAGOPAL MISRA; 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the plan and programme of his 
Ministry to set up Teleph.ne Exchanges at 
Cbandipur (Nandigram P. S.) and Chaitanya
pur (Sutehate P. S.) in the District of 
Midnapore, West Bengal; and 

(b) when the works or these exchanges 
will be started and when these will be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MJRDHA): (a) and 
(b). There are plans, to open a 25 line 
excbange at Chandipur parented to Tamluk 
exchange and a 25 line exchange at 
Cbaitanyapur parented to Baldia cxcbanle. 

The work of exchanges will commence 
on receipt of exchange units and other stores 
and is expected to be completed by 31st 
March, 1986. 

Steps to encourage AotilJary industries 

1279. SHRI R. M. BHOYE : Win the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether the Union Government are 
encouraaing the ancillary industries in the 
country; 

(b) if so, the steps being taken in this 
rtsard; and 

(c) the public sector undertakings which 
are encouraging ancillary industries 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE. 
WPMENT (SHRI M. ARUNACHALAM) : 
(8) Yes, Sir. 

(b) The Govt. has taken a number of 
steps to promote ancillary industries in tbe 
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country. The Bureau of Public Enterprises 
had issued guidelines to all public sector 
enterprises (PSEs) for growth and develop
ment of ancillary industries PSEs have set up 
plant-level Committees headed by Chief 
Executive of the Plant with representatives of 
Small Industries Service Institute, Director 
of Industries, Small Industries Development 
Corporation, Financial Institutions and 
ancillary industries association as Members. 

(c) 132 Central Public Sector units have 
supported small scale/ancillary units during 
1983-84. The details of these units are 
available in the Chapter entitled "developing 
the ancillary sector-~oals and achievements" 
given at pages 283-299 of the public sector 
enterprises survey-1983-84 Volume I 
placed on the Table of the House on 15th 
Marcb, 1985. 

Manufacture of Bagasse-based Paper 
and Pulp 

1280. SHRI SANAT KUMAR 
MANDAL: Will the Minister of INDUSTRY 
be pleased to state : 

(a) whether newsprint, pulp and other 
printing paper could be produced at a 
cheaper cost by using bagasse, a by-product 
of the sugar industry, which is abundant in 
the country; 

(b) if so, the steps taken by Government 
to encourage p~per production with bagasse; 

(c) whether Government propose to 
produce the paper and pulp with bagasse 

in their own plants under tbe Hindustan 
Paper Corporation Limited; and 

(d) the particulars of the units licensed 
or being licensed in the private sector to 
undertake tbe manufacture of bagasse-based 
paper and pulp? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The cost of production of writing and 
printing paper using bagasse is generally 
cheaper as compared to other conventional 
forest based fibrous raw materials. How
ever, the technology for manufacture of 
newsprint based on exclusive use of bagasse 
is not known. A process for manufacture 
of newsprint has been evolved by partial use 
of bagasse supplemented by con ventional 
raw materials like wood, bamboo, etc. 

(b) Government have announced a 
package of policy measures to encourage the 
utilisation of bagasse for manufacture of 
paper, with a view to substituting the use of 
bagasse as a fuel by coa], including 
exemption from excise duty for paper 
containing not less than seventy five per 
cent by weight of pulp made from bagasse. 

(c) The Mandya National Paper Mills, 
located in the State of Kamataka and a 
subsidiary of Hindustan Paper Corporation 
is already using begasse as t be prime raw 
material for the manufacture of writing and 
printing paper. The Corporation is engaged 
in the preparation of a Detailed Project 
Report for setting up a bagasse based news
print Project in Western u.P. 

(d) A Statement is given below. 

Statement 

Statement indicating the Units engaged in manufacture of writing and printing paper 
and units opprovrd for manufacture Of these Items utilising bagasse as a 

raw material 
I. Units Engagtd in Manufacture of Writing and Printing Paper: 

S.No. Name of the firm 

1. MIs. North Bihar Sugar 
Mills Ltd. 

2. MIs. Dutla Sbetkari Sahkari 
Sakher Karkban Ltd. 

3. MIs. Sardar Sakbar Paper 
MiUs Ltd., Surat. 

Location 

Baga, Naranpur District 
Champaran, Bihar 
Kolapur, Maharashtra 

Surat, Gujarat 

Capacity in tonnes 
per annum 

7.500 

6,600 



47 W'ltten .4n.swers NOVEMBER ..!6, 1985 W,itten .t4nswers 48 

D. U.Us Approved for Manufacture of Writing and Printing Paper 

-------------------------------------_._----
51. No. Name of the firm 

1. MIs. Sanga Mher Bagh Sahakari 
Karkhana, Ahmednagar 

2. MIs. Shri Vithal Sahakari 
Sakhar Karkhana Ltd. 

3. MIs. Kapangaan Sahakari 
Sakbar-Karkhana Ltd. 

4. MIs. Marathwada Sbatakari 
Shahkari Kagad Knrkhana Ltd. 

S. MIs. B~lganga Papers and Pulp 
Mills Ltd. 

6. MIs. Mula Sahakari Shakhar 
J{arkbana 

7. MIs. Shri Bhagwati Sahakari 
Kilbapur Sakhar Karkhana Ltd. 

8. MIs. Madurai Paper and Board 

9. MIs. Shri Satpuda Tapi Parisar 
Sakhar Karkhana 

10. MIs. Shri Dhyaneswai Sahakari 
Sakhar Karkbana Ltd. 

11. MIs. Sahyadri Sahakari 
Karkbana Ltd. 

12. M/s. Mabarashtra Sugar 
Mills Ltd. 

13. MIs. Aurangabad Mills Ltd. 

14. MIs. Shri Gurudeo Sahakari 
Kagad Utapadan 

Umbhrat-Hazira Pipeline (or Hazlrs 
Fertilizer Plant 

128J. SHRfAMARSINH RATHAWA : 
SHRI MOHANBHAI PATEL: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

<a) whether the Umbhrat- Hazira pipelillC' 
project (or supplying gas to HaziJ1 P,rtililcr 
,.., ~ mn ~plct~t • 

Location Capacity in tonnes 
per annum 

Ahmednagar 15,000 

SoJapur 4,500 

Ahmednagar 7,500 

Beed 9,900 

Jalgaon 6,000 

Ahmednagar 6,000 

Kolhapur 6,000 

Satara 1,650 

Parshotam 15,000 

Ahmcdnagar 6,000 

Salara 6,000 

Ahmednagar 1,900 

Aurangabad 7,500 

Osmanabad 1,500 

(b) whether work bas been deJayed for 
several mont hs and resulted in losses wortb 
several crores of rupees; 

(c) if so, the reasons therefor; and 

(d) when the gas will be supplied to 
Hazira Fertilizer Plant from Bombay Higb ? 

THE MINISTER OF STATE OF THB 
tdlNlSTRY O~ PBT~01-EU" t\~J) 
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NATURAL GAS (SHRI NA\VAL 
KISHORE SHARMA): (a) Yes, Sir. 

(b) and (c). There was some slippage 
In the completion of the ONGC project 

for supply of gas to KRIBHCO Fertilizer 
Plant at Hazira, mainly due to : 

(i) Capsizing of two dredgers; 

(ii) Failure of a 200 tonnes Winch 
resulting in injuries to many and 
death of one person. 

(ijj) Breakage of Winch rope. 

(d) Gas supplies to KRIBHCO Plant 
have comnlenced from 16th September, 
1985. 

Development of new products by Bengal 
Chemicals and Pharmaceuticals Ltd. 

1282. SHRI R. P. DAS : \Vi 11 the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that the Research 
and Development Department of Bengal 
Chemicals and Pharmaceuticals Ltd .• has not 
devt!ioped a single product since its taking 
over hy Government; 

(b) if not, the names of the products 
which have been developed so far; 

I,C) whether it is also a fact that produc
tion of some reputed items having high 

. demand in the market has been stopped; 
and 

(d) if so, the steps taken to correct this 
trend of production of this company? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRJ, R. K. 
JAICHANDRA SINGH) : (a) No, Sir. 

(b) Names of the products developed 
by the Research and Development Depart
nlent of Bengal Chemicals and Pharmaceuti
cals Lin,itcd, since the take-over are given 
in the statement below. 

(c) The Company did not stop the 
production of any item which is commer
ciany viable. 

(d) Does not arise. 

Statement 

1. Vibition (Modified formula) 

2. Erythromycin Dry Syrup 

3. Antacid-DMPS Tablet 

4. Antacid-DMPS Suspension 

5. Digestive Enzymes Elixir 

G. Digestive Enzymes-DMPS capsules .. 

7. DPMS capsules 

8. Anti Diarrhoeal Prepn. 

9. Asvan with Honey base. 

10. Enteric coated 
(Non-standard 
tablets) 

Erythromycin Tab 
and experimental 

11. Citrasol Granules. 

12. Herbal based hair tonic (Formulation 
for perfume is under progress', 

~Ionitoring of Items manufactured by 
Small Scale Units 

1283. SHRI !v1ANVENDRA SINGH: 
Will the ~linister of INDUSTRY be pleased 
to state: 

(a) \\ hether Government monitor pro
duction of various iteiT's manufactured by 
srrall scale units in the country; 

(b) if so, what are the items for which 
production data is available; 

(c) whether Government take this data 
into consideration while framing policies; 

(d) if so, the cases of drugs in which 
this data has been used during the last three 
years; and 

(e) if not, the reasons therefor? 

THE ~"INISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI ~f. ARUNACHALAM) : 
(a) and (b). Comprehensive productio n d~ta 
on various items n1anufactured by small scale 
units are not available on regular basis. 
However, efforts bave been made to collect 
production data regularly intespect of ~O 
imnortant reserved items on sample basis. 
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List of these 20 items are given in the state
ment below. 

(c) Yes, Sir. 

(d) and (e). Does not arise. 

Statement 

List of 20 Important Resen'ed [telllS 

S.No. Item 

1. Biscuits 

2. Indigenous tyye of footwear 

3. Wrapping paper 

4. Paints and Varnishes 

S. Soap 

6. Matches 

7. Optical Bleaching agents 

8. Steel Casting 

9. Steel Pipes and Tubes 

10. Bolts, Nuts and Rivets 

11. Diesel Engine Vehicular and stationary 
type 

12. Power Driven Pumps 

13. Air and Gas Compressors 

14. Machine tools 

15. Power Transformers 

16. Electrical motors 

17. Electrical fans 

18. Radio Receivers 

19. Pencils 

20. Zip Fasteners 

Shortage of 6-APA 

1284. SHRI B. B. RAMAIAH : Win 
the Minister of INDUSTR Y be pleased to 
state : 

(a) whether Government are aware that 
dJere is .hOl1age of 6·APA in the country; 

<f 

(b) whether it is a fact that tbe 
canalising agency is neither supplying 6-APA 
nor issuing no objection certificate as per 
provisions of the Import Policy; 

(c) the quantity, quarter-wise, till June, 
1985 that has been supplied by tbe 
canalising agency to the actual users; and 

(d) the steps taken by Government in 
the matter to remove this shortage? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANRA SINGH) : (a) and (b). State 
Trading Corporation (STC) had some 
problems in tying up the imports of 6 .. APA 
but these problems have been resolved. 

(c) The entire registered demand upto 
the quarter April .. Juoe, 1985 has been 
serviced by STe. 

(d) S lC has tied up adequate imports 
of 6-APA. The indigenous production is also 
being encouraged. 

Performance of State Road Rransport 
Undertakings for Prize 

1285. SHRI PRIYA RANJAN DAS 
M UNSI : \Vill the Minister of JNDUSTR Y 
be pleased to state: 

(a) whether the expert committee-cum
jury constitution for selection of awardees 
for the National Productivity Award, 
instituted by the National Productivity 
Council for best performance in road 
transport seeter had taken into consideration 
all aspects of the performance of all the 
State Road Transport Undertaking beforr 
taking a decision in the matter; 

(b) if so, the details of the qualitative 
and quantitative factors relating to tbe 
performance of the different State Road 
Transport Undertakings which were taken 
into consideration; 

(c) the performance of the State Road 
Transport Undertakings of West Bengal as 
compared to the performance of the State 
Road Tran~port Undertaking in other States 
wbj,h were taken into consideration by t~ 
expenl; and ' 
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(d) the spheres in which the State Road 
Transport Undertaking of West Bengal is 
lagging behind ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The Expert Committee-cum-Jury 
considered the performance of only those 
State Road Transport Undertakings who 
participated in the Scheme. 

(b) Seven major factors taken into 
account for evaluation purposes for 
Productivity Awards on the Passenger 
Transport Sector are as follows : 

(i) Capacity Utilisation, 

(ii) Operating Performance, 

(iii) Energy Consumption, 

(iv) Materials Utilisation, 

(v) Manpower UtiJisations, 

(vi) Inventory level, 

(vii) Quality of Service rendered. 

The above factors arc again sub-divided 
giving the proper weightage on the sub
factors like fleet utilisation, vehicle utilisation, 
operating costs etc. 

\c) and (d). The Expert Comn1ittec-cunl
jury was not expected to function as a 
review Committee of aoy individual transport 
undertaking. It would not also be in the 
public interest to ask a 'Jury~ to give its 
assessment of the \\ orking of any individual 
undertaking studied for awarding a prize. 

SU"cy for Location of Chemical Industries 
in Public Sector and P rivatc Scctor 

1286. SHRI SRIBALLAV PANIGRAHI : 
Will the ~1inistcr of INDUSTRY be pleased 
to state : 

(a) whether there i$ any proposal under 
the consideration of Government to forn1ulate 
an action plan to undertak a survey of public 
sector and private sector industries in the 
chemicals and pharmaceuticals field lLxated 
in the metropolitan cities aod urban 
agglomeration; and 

(b) if so, the details regarding the 
policy of Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS . (SHRI R. K. 
JAICHANDRA SINGH): (a) and (b). An 
Inter-ministerial Group bas been constituted 
to consider and review the measures required 
to be taken for control of hazards in tbe 
identified chemical, petro-chemicals and 
pharmaceuticals units and to evolve a 
suitable systenl of monitoring. This Group 
bas further set up 6 expert teams to survey 
and inspect selected public sector and private 
sector units. 00 the basis of these inspections, 
detailed checklist of safety items would be 
drawn up for assisting the State authorities 
to make the inspection of such units more 
effective. This check-l ist would be reviewed 
periodically. 

Proposal from Private Sector for 
Generation of Power 

1287. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
ENERG Y be pleased to state: 

(a) whether there are any proposals from 
private sector for generation of power 
pending clearance by the Union Govt.; 

(b) if so, the datails thereof and the 
reasons for delay in the clearance; and 

(c) the steps taken for speedy clearance 
of the proposals ? 

THE ~11NISTER OF STATE IN THE 
DEPART~tENT OF PO\VER (SHRI ARIF 
~10HAl\tMAD KHAN) : (a) to (c). The 
generation and d!stribution of electricity 
have been reserved for deve10pment in the 
public sector. The development of units in the 
existing privately o\\·ned utilities as v.ell as 
the installation of captive power plants in 
the private sector is also being allowed. 
Proposals for generation of power in the 
private sector are considered accordinaly. 

The proposal of MIs. Ahmedabad 
Electric Co. to ins~al another 110 MW unit 
has been techno-economical1y approved b)' 
the Central Electricity Authority recently ill 
August, 1985. Proposals for setting up 
captive power plants in the private/joint 
sector can be taken up for techno
econoO'\ic appraisal in accordance witb 
Oovfs policy. where necessary inputs, 
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such as availability of coal, have been tied 
up. State authorities are competent to 
permit installation of captive plants of upto 
25 MW; consultation with the Central 
Electricity Authority is necessary where the 
capacity exceeds 25 MW. 

[Translati on] 

Settin~ up of Electronic Telephone 
Excbange at Bibarsbarif 

1288. SHRI VIJOY KUMAR Y ADAV 
Will the Minister of COM~1UNICATIONS 
be pleased to state : 

(a) whether Government propose to set 
up an electronic telephone exchange in place 
of automatic exchange at Biharsharif in Bihar; 
and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF COM~lUNICA TIONS 
(SHRI RAM NI\VAS MIRDHA) (a) 
No, Sir. 

(b) Does not arise in view of (a). 

[English] 

Expansion aod Development or Attirgal 
Telephone Exchange in KeraJa 

1989. SHRI T. BASHEER ; Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether Government has taken any 
steps for the expansion and development of 
Attirgal Telephone Exchange in KeraJa; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHR! RAM NIWAS MIRDHA): (a) and 
(b). Yes, Sir. Exchange equipment for 
expansion of the exchange from 300 to 600 
lines has been allotted. The work will be 
taken up on receipt of equipment, duriol 
7tb plan. 

Vpgradation or B.P.Os/E.D.S.Os to tbe 
Status of Sub-Post Offices 

1290. PROF. NARAIN CHAND 
PARASHAR Will the Minister of 

COMMUNICATIONS 
. state: 

be pleased to 

(a) whether any branch post offices/extra 
departmental sub-offices were upgraded to 
tbe status of departmental sub-post offices 
during the year 1984-85, after seeking 
relaxation of the ban imposed or the 
recruitment of new posts and any 
departmental sub .. office upgraded to Head 
Office; 

(b) if so, the number of such cases, and 
their names circle-wise (State-wise in the 
case of Mult i-State Circles); 

(c) whether any such cases have also 
been taken up for upgradation in the year 
1985-86, especial1y where the State 
Government or other bodies ba ve offered to 
bear the non-refundable contributioD, so as 
not to impose any burden on the Departnlent 
of Posts; 

(d) if so, the number and names thereof, 
State-wise; 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Vas 
Sir. 

(b) One Chaniani in Uttar Pradesh and 
one Karbal in Madhya Pradesh. 

(c) No sir. 

(d) Does not arise. 

(e) In NRC cases also, a certain anlount 
of loss is absorbed by the Departnlcnt. In 
view of the difficult resource position of 
the Department it is not considered 
appropriate to seek relaxation of the ban 
in such cases. 

Hexason Scheme of Connecting Villages 

8, Telecommunication Ser,ices 

1291. SHRI UlTAM RAYBOn : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether 
DepartmODt bad 

the telecommunication 
QOlltemplated baxaaoD 
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scheme of connecting villages during the 
next five years. 

(b) the progress of scheme in Parbhani 
and Nanded Districts in Maharashtra during 
the Jast one year; and 

(c) whether the work on the scheme is 
FOlng on satisfactorily? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) Target fixed for Parbhani and 
Nanded for the yaer 1984-85 was 7 and 
achievements for the same are 9. 

(e) Yes, Sir. 

Trurk manufacturing Project at Durgapur 

1292. SHRI PURNA CHANDRA 
MALIK: \Vill the tvtinister of INDUSTRY 
be pleas~d to state: 

tal the salient features of the proposed 
truck nlunufacturing project at Durgapur, 
\\-'c.;;t Bengal; 

(b) \\'hen the project was s<;hcduled to 
be taken up for construction; and 

(c) the exact position with regard to 

this project ? 

THE ~11NlSTER OF STATE IN THE 
J)LPART~\ENT OF INDUSTRIAL 
UEVLLOPMENT (SHRI r.t. ARUNA-
CHALAM) : (a) to (c). No such proposal 
has been r~'C'eived by the Central 

Govern,ment. 

Ohlers received by 1\1/5. Burn and Co. 
and Burn Standard Co. 

1293. SHRI HANNAN MOLLAH : Will 
the Minister of JNDUS IR Y be pleased to 
state : 

\a) the total volume of orders (jn terms of 
tonnage a r.d of rupees) received by the Burn 
and Conlpany 8n4 the Burn Standard 

Company since 1982 from different Union 
Government sources; 

(b) the share of Indian Railways in these 
orders; and 

(c) the total volume of orders (in terms 
of tonnage and of rupees) received by the 
small scale industries of Howrah since 1982 
from different Union Government sources 
and the share of Indian Railways therein? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) (a) to (c). The information is 
being collected. 

~tacbines purchased by D.C.C.L 

1294. SHRI BASUDEB ACHARIA: 
Will the Minister of ENERGY be pleased to 
state : 

(a:: the total \"alue of the machines 
purchased by the Bharat Coking Coal 
Limited in the last three years; 

(b) the amount of foreign exchanae 
invohed therein; 

(c) the capacity utilisation of the 
nlachines, with year-wise break-up; 

(d) whether it is a fact unplanned 
mechanisation has curtailed employment and 
added to the capi tal cost but has Dot 
increased productivity; and 

(e:1 if so, the steps taken in tha~ regard? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) (a) and (b). The total 
value of the machines purcbased by the 
Bharat Coking Coal Limited in the last t.hRe 
years 1';=., 1982-83, 1983-84 and 1984-85 is 
about Rs. 158.52 crores. The amount of 
foreign excbange involved therein is about 
Rs. 10.96 crores. 

(c) Year-wise capacity utilisation of 
Heavy Earth Moving Machinery for tbe last 
three years l'i:., 1982-83, 1983-84 and 
1984-85 is under: 



Year Installed capadty (MM3) 
Per Year 

Achieved (MM3) Capacity 
Utilisation 

(Per-centage) 

1982-83 

1983-84 

1984-85 

20 

23 

26 

(d) No, Sir. ~1echanisation has been 
introduced on the basis of approved fad
bility studies and to deal with difficult 
geomining conditions. 

(e) Does not arise. 

Supply of Second Cylinder to Consumers 
Living in Romote Places 

1295. SHRI V. S. VIJAYA-
RAGHAVAN : Will the Minister. of 
PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) whether second cylinder is being 
supplied to LPG consumers in the metro
politan cities; 

(b) whether Government are aware that 
consumers living away from towns in 
different States often have to wait for 15 
days or more to get a refill; and 

(c) if so, whether Government propose 
to provide this facility on a priority basis in 
such areas also? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
l{ISHORE SHARMA) : (a) Yes, Sir. 

(h) and (c). Supplies of LPG refills get dela
yed occasionally owing to problems in respect 
of bottling plant operations, transportation, 
industrial relations etc. Second cylinden are 
being generally released by the oil companies 
aU over the country except in those markets 
where conversion to pin·type valves has not 
yet taken place. 

Sa,oor Commission on Extra Departmental 
Employees 

1296. SHRI MULLAPPALLY 
RAMACHANDRAN ! Will tbe Minister of 
COMMUNICATIONS be pJeaICd to state : 

15.05 75.10 

16.25 70.05 

20.00 77.00 

(a) whether there is any request asking 
for extension of time of the Savoor Commis
sion on Extra Departmental Employees; 

(b) whether Government have given any 
instructions to the Commission to base its 
report on findings after touring all tbe State; 
and 

(c) if so, whether the Commission has 
complied with the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir. 

(b) No, Sir. 

(c) Does not arise. 

( Translation) 

Supply of Underweight CGoking Cas 
Cylinder 

1297. SHRI BANWARt LAL BAIRWA: 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of complaints regarding 
supply of underweight cooking gas cylinders 
received during 1984-85; 

(b) the action taken tbereon; and 

(c) the arrangement made to ensure that 
all the cooking gas cylinders contain 
prescribed quantity of cooking gas ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) Tbe number or 
complaints regarding supply of underweiabt 
cooking gas cylinders received durina 
1984-85, were 134. 
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(b) All complaints were duly investigated 
and based on the findings action was taken 
to provide compensation/free replacement of 
underweight cylinders to consumers. 

(c) Strict check is maintained at all 
bottling plants to ensure correct weight 
before despatch of filled cylinders to distri
butors. The distributors as per standing 
instructions are to weigh each and every 
cylinder before effecting delivery of retins to 
consumers. However, to prevent pBferage/ 
leakage Oil Industry have started using a 
sea) made of heat-shrink plastic, in some 
markets. 

[English] 

Opening of new Coal Mines in West 
Bengal 

1298. SHRI BHOLANATA SEN: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether Coal India Limited bas 
plans to make investment for opening new 
coal mines in West Bengal during the 
Seventh Five Year Plan period; 

(b) if so, the details ther~of; 

(c) tbe progress in the matter; and 

(d) the steps taken/proposed thereon? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) to (d). It is proposed to spend 
about Rs. 700 crores in West Bengal in 
developing coal mines during the 7th Five 
year )'lan. 

Extra Ot'partmental Workers Retrenched 

In Postal Se"ices of Andbra Pradesh 

1299. SHRI C. SAMBU: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether more than two thousand 
Extra Departmental workers working in 
postal services of Andhra Circle have been 
retrenched; 

(b) if so, the actual number of workers 
(Extra Departmental) retrenched in Andbra 
Pradesh Circle till date; and 

(c) the steps taken to absorb those 
workers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) No, 
Sir. Not more than 2000 ED employees 
have been retired in Andhra Pradesh Circle. 

(b) On]y 802 ED officials were removed 
due to abolition of posts consequent upon 
down gralaticn of EDSOs into EDBOs. 

(c) So for 2eo surplus ED officials have 
been absorbed in other available vacancies. 
All possible efforts are being taken to absorb 
the remaining officials in future ED vacancies. 

Index for Industrial Production 

1300. SHRIMATI INDUMATI 
BHATTACHARYYA: Will tbe Minister of 
INDUSTR '\:" be pleased to state: 

(a) whether Government have informa
tion about the annual rate of increase/decline 
in "the index for industrial production in 
different States/Union Territories during the 
period between 1982-83 to 1984-85; and 

(b) if so, the details tbereof? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALMt1) : 
(a) and (b). C.S.O. does not compile State
wise Index of Industrial Production. 
However, based on the latest Annual Sun'ey 
of Industries, a sta tement showing percentage 
ifowtb rate in terms of valve of output in 
different States and Union Territories during 
1979-80, 1980-81 and 1981-82 is given 
below. 
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Statement 

Percentage growth rate ill l'alue' of output during 1979.80,1980-81 and 198/-82 ;11 Stales 
and Union Territories. 

---------------------- - - ._-- -~,........--~'-

Name of the State/Union Percentage growth rate in va]ue of output 
Territory during 

1979 .. 80 1980·81 1981-82 
over over over 

1978-79 1979-80 1980-8 j 

1. Andhra Pradesh +15.2 +17.9 + 9.6 

2. As~am + 5.8 - 3.5 + 10.8 

3. Bihar +11.0 +10.6 + 43.8 

4. Gujarat +20.5 +22.7 . I 16.0 T 

S. Haryana +32.0 +17.0 
, 

27.0 
I 

6. Himachal Pradesh +33.7 +19.9 I ~5.2 T 

7. Jammu and Kashmir +32.5 + 5.9 + 4.7 

8. Karnataka -!-12.9 +11.7 I 16.5 I 

9. Kerala +18.3 -f- 27.8 _j_ 15.R 

10. ~adhya Pradesh -1-23.5 -1-16.2 -l- 24.0 

11. Maharashtra -L.H1.9 ~16.3 _L 17.7 
i 

12. Maoipur -·f-29.7* ,;-51.9* -1- 2(+.9 

13. Maghalaya +58.9 --r· 65 .4 12.4 

14. Orissa -:-14.3 -+- R.R -- .. 27.5 

15. Punjab +24.6 +17.8 24.0 

16. Rajasthan +22.0 -;-17.0 1\). ] 

17. Tamil Nadu -1- 19.1 -!-lR.7 20 .. ~ 

18. Tripura {fl, ~l.~ 

19. Uttar Pradesh 11.2 .. ;'-14.1 47 ·l 

20. West Bengal -1-,,18.1 1 16.9 I 

! 2.9 I 

21. Andaman and Nicober Islands +15.9 -f--23A _L 21.2 

21. Cbandigarb +34.2 -+- 13.1 I 14.8 -T-

23. Delhi +28.2 +14.0 -l- 7.7 , 

24. Goa, Daman and Diu - 2.6 -t- 52.5 I 21.1 -r-

25. Pond icher ry -f-16.3 -;-24.1 -L J8.6 I 

----.----~.. - _____ 0 ____ • ___ .,. - --~ .... -. .. - ..,. .- .-- .- ~ -

Total: +17.8 -t- 16.9 I 20.6 -j .. 

----_. _.....-.-~--.---~.~-, .. _ -~ ... --~-- ... -~. _._ -- .------... -.--~.--"',.- .... .,.---"..,-' . ..__,..~ ... ' ....... 

@ Included in Manipur. 

• Growth rates and value of output figures are for Manipur and Tripurn put 
together as separate output figures for Trirura and Manirur arc not 
available for 1979·80. 
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Industrial Development of Kerala 

1301. SHRI K. MOHANDAS : Will the 
Minister of INDUSTRY be pleased to state: 

(a) the rate of industrial development in 
Kerala during the past three years; 

(b) whether the Union Government have 
invested in the industrial development of the 
State during the same period; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA
CHALAM): (a) eso does not compile 
Statewise index of industrial production. 
However, based on the latest Annual Survey 
of Industries, the percentage growth rate in 
terms of value of out-put in Kerala was 18.3 
during 1979-80 over 1978-79, 27.8 during 
1980-81 over 1979-80 and 15.8 during 
1981-82 over 1980-81. 

(b) and (c). The quntum of investment 
in Central Public Enterprises situated in 
Kerala in terms of gross block is given 
below: 

Value of gross. capital work in progress 
unallocated expenditure during 

construction and other assets 
as on 

(Rupees in crores) 

31.3.82 31.3.83 31.3.84 

542.68 617.53 715.11 

---------'-_ ......... 

Modernisation of Indian Telepbone 
Industries at Rae Bareilly 

1302. SHRI DINESH SINGH: Win 
the Minister of COMMUNICATIONS be 
pleased to state the progress made in t~e 
modernisation of Indian Telephone Industnes 
undertaking at Rae Bareilly 7 

THE MINISTER OF STATE O.F THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS ~1IRDHA) : The Rae 
Barelli Unit of Indian Telephone Industries 
Limited was set up initially for manufacture 
of luowacr Iwitcbina cquipmCllt. Tho Unit 

is being expanded by setting up manufacturing 
capacity of 2 lakh lines of crossbar switching 
equipment per annum. The proposals for 
further modernisation of the existing product 
lines are likely to be taken up during the 8th 
Five Year Plan period. 

Demand for Levy Cement by States 

1303. SHRIMATI JAYANTI PATNAIK: 
SHRI SOMNATH RATM : 
SHRI T. BALA GOUD : 
SHRI GURUDAS KAMAT : 
SHRI MURLIDHAR MANE : 

Win the Minister of INDUSTRY be 
pleased to state : 

(a) the total quantum of levy cement 
demanded by different State Governments 
from the Union Government in 1984 and 
1985; 

(b) the total quantity of cement supplied 
by the Centre for supply through Public 
Distribution System in the above two years; 
and 

(c) the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) After tbe partial 
decontrol of cement w.e.f. 28-2-82, the 
allocation of levy cement for the States/UTs 
were fixed on the basis of certain principles. 
The demands of the States/UTs are not 
obtained at regular intervals. However, 
requests made by the State Governments/UT 
Administrations for increase in allocations 
are considered on merits. In addition to the 
regular quarterly allocations, additional ad
hoc alJocations are made to the States/UTs 
on account of natural calamiti~ etc. The 
total allocations made to all States/UTs 
during 1984 and 1985 are as under: 

Years Qty. (in MT) Ad boc Total 
Basic anocation Allocation (in MT) 
(Exd. 1 and P.) 

-_.- -----_-_---- -----,-----
1984 78,14,500 

1985 82,7S,6OG 

3.91 ~660 82,06?160 

~32.420 1S,08,020 
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(b) and (c). The public distribution 
System has been adopted by the States/UTs 
through their concerned Departments and 
the quantum of cement to be distributed to 
eligible individuals/societies is decided by the 
States/UTs and allocated out of the bulk 
allocations of levy cement made by the 
Central Government. According to 
information available, a quantity of 25.26 
lakh tonnes was despatched by the States! 
UTs during 1984 under the pu blic sa Ie 
category. During lQ8S (up to September, 85) 
the quantity despatched under this category 
bas been 16.08 lakb tonnes. 

(Tran.sl.Jtion] 

Compensation to Farmers for taking 
Electricity Lines througb Fields 

1304. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether Government are aware that 
big electricity Hnes are taken through fields 
of farmers for erecting poles for these 
Jines as a resu1t of which they have 
to part with a big portion of their 
fields and tbe farmers are also not 
paid any compensation for it; 

(b) jf so, whether Government propose 
to make arrangements for payment of 
compensation that those farmers through 
wbose fields big electricity Jines heve been 
taken; 

(c) if so, when; and 

(d) if no~ the reasons tberd or ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (d). Section 
19 of tbe Indian Electricity Act, 1910 
provides that fuil compensation shan be 
paid for any damage, detriment or 
inconvenience caused by a licensee while 
carrying out works connected wit b supply of 
electricity t which includes laying of 
transmission lines. 

(English] 

Nen Item CaptioDed "Drug Unit. against 
CateroriaaUoD .t 

PUROHIT Will the Minister of 
INDUSTR Y be pleased to state : 

(a) whether attention of Governt menhas 
been drawn to a news item captioned "Drug 
units against categorisation" appearing in 
the 'Indian Express· of 16 October, 1985; 

(b) if so, tbe details of the 
representations received by Government from 
the two pharmaceutical industry associa .. 
tions: 

(c) whether his Ministry has taken any 
final decision in the matter; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b) Government have been receiving 
representations from Drug Industry 
associations regarding different aspects <'f 
licensing and pricing. The Organisation of 
Pharmaceutical producers of India, and 
pharmaceutical and Allied Manlfacturers 
and Distributors Association are of the 
opinion that all pharmaceutical companies in 
the country. irrespective of the level of foreign 
equity should be treated on par, so as to 
achieve national objective$. Indian Drugs 
Manufacturers Association, however. is of 
the opinion that companies with foreign 
equity should not be treated on par with the 
Indian companies. 

(c) No, Sir. 

(d) Does not arise. 

Dbarna by Telephone StaB' at Hyderabad 

1306. SHRI N. VENKATA RATNAM: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government are aware of 
the Dharna at Hyderabad by 3000 telephone 
staff on 25th October, 1985; 

(b) if so, their demands; and 

(c) the solution under contemplation of 
1305. SHlU BANWARl ,LAL GovCtlllllCDt 7 
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THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) 
No, Sir. 

(b) and (c). Does not arise. 

Programmes to Eliminate Restrictive 
Practices 

1307. PROF. K. V. THOMAS : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether there is any time-bound 
programme to eliminate all restrictive 
practices which bam per the profitability to 
public enterprises; and 

(b) whether there is a complaint that 
there is no consistency and continuity in 
the Industrial Policy of Government, and the 
key people who determine policy and 
implement the policy are constantly changed 
which results in the downward growth of our 
industries ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) and (b). The 
details are being collected and a statement 
will be placed on the Table of the House. 

Electronic Typewriter 

1308. SHRI SATYENDRA NARAYAN 
SINHA : \Vill the Minister of INDUSTRY 
be pleased to state : 

(a) whethere Government consider that 
electronic typewriter is far more efficient 
than mechanical typewriter and should be 
encouraged as against mechanical 
typewriter; 

(b) if so, whether steps have been taken 
to declare electronic typewriter as an 
electronics product; 

(c) if not, the reasons thereof; and 

(d) if answer to part (b) is in affirmative, 
the benefits consumers could expect from 
this detlaration ? 

THE MINISTE.R. OF STATE IN THE 
DBPAaTMENT OF INDUSTRIAL 

DEVELOPMENT (SHRI M. 
ARUNACHALAM) (a) Yes, Sir. 
Government have approved a large number 
of schemes, both in the large scale sector and 
small scale sector, for the manufacture of 
electronic typewriters. Recently, Government 
have also introduced a scheme of board 
banding in typewriter industry. This would 
enable the existiJlg manufacturers of 
typewriters and the holders of letters of 
intent to get their industrial licences/approvals 
endorsed suitably to manufacture any 
typewriter within their overall approved 
capacity. 

(b) to (d). "TypewritersH are included in 
entry 13(1) under the Head "Commercial 
Office and Household Equipment" of the 
First Schedule to the I (D and R) Act, 1951. 
These are, therefore, not covered under 
entry 5(8) uElectronic Equipmenf' under the 
First Schedule to the Industries (Development 
and Regulation) Act, 1951. Further. 
typewriters, whether manual, electric or 
electronic, being to tbe ty pewritc.r family. 
However, electronic typewriters are a 
technological improvement over the manual/ 
electric typewriters. In case electronic 
typewriters which have computer compati
bility .... j:. features like line edit facility, 
a mInimum memory of 8 K Bytes 
and a computer interface port lib 
RS-232 for connecting to computer these 
could be treated as computer peripheral 
item. The question of extending benefits of 
custom duty on imponed components and 
parts and excise duty on the finished product 
is being considered. These concessions will 
bring down to around half the present price 
of electronic typewriters with the special 
features. 

Cut in Plan Outlay for Petro .... 
Producdo. 

--.... 
1309. SHRl VUAY N. PATH.. : Will 

the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether the Plannina Commission 
has decided to make a cut in plan outlay 
to Rs. 8,856 crorcs in tbe field of Petroleum 
production in the proposed Scwntb Five 
Year Plan; 

(b) wbether the cut in Plan outlay 
would not hit the Potrolcwn output; and 
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(c) if so, how Government propose to 
tackle the likely shortage in Petroleum 
output due to slashing of financilll 
allocation ? 

THI~ MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL KISHORE 
SHARMA) : (a) The approved outlay for 
the Seventh Plan for ONGC is Rs. 8752.67 
crores and for OIL is Rs. 950 crores. 

(b) and (c). The production targets of 
crude oil and natural gas for the Seventh 
Plan have not been reduced on account of 
the reduction in outlays. 

Re-drafting of Industrial Policy Resolution 

1311. SHRI CHINTA MOHAN : Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether President of the Federation 
of Indian Chambers of Commerce and Indus
try has made a call for re-drafting of the 
Industrial Policy Resolution in order to help 
the private industry in respect of competition 
with public sector, relaxation of MRTP 
limits and allowing private sector to enter 
earlier prohibited areas; and 

(b) if so, Government's position in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) It is understood that some such sugges
tions were made by the President of Fede
ration of Indian Chambers of Commerce and 
Industry at a recent Press Conference. 

(b) While Industrial Policy ResolutioD, 
1956 provides tbe basic framework of the 
Government's industrial policy t the Govern
ment are examinin& what particular items 
could be developed in tbe private sector, 
without diluting, in any way, tbe command
ing heights of the public sector. Liberalisa
tion and streamlining of Industrial Licensing 
Policy and Procedure is a continuous exercise 
and the suggestions made by tbe various 
agencies including tbose of Fleel are taken 
ioto account while considerinl further Iibera
tisadon in this reprd. 

Inquiry Into striking of names of Bengali 
voters from electoral rolls in Assam 

1312. DR. SUDHIR ROY: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the names of Bengali voters 
in Assam were being systematically struck oft' 
the electoral roUs in the recent enrolment of 
voters in the State; 

(b) whether Election Commission had 
inquired into the preparation of voters" list 
after the Assam accord was reacbed; and 

(c) if so, the findings of the Election 
Commission in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) to (c). The 
Election Commission had received representa
tions from Bengali Associations in Assam 
alleging large scale deletion of 'names of 
Bengalis from electoral rolls. It is the assess
ment of the Commission that the rolls were 
prepared in accordance with the undertaking 
given to the Supreme Court and baving 
regard to the statutory requirements govern
ing preparation of electoral rolls and that no 
attempt was made to exclude any class or 
group of persons systematically. Keeping in 
view the spirit of the settlement reached 
between tbe Government and leaders of 
Assam movement, the Commission took 
additional steps. It extended tbe period for 
filling claims by eligible persons and objec
tions against ineligible persons by 30 days 
upto 27-9-1985 in respect of all the 126 
constituencies. It appointed Central Observers 
to observe and supervise the preparation of 
rolls. In particular, these Observers were 
required to watcb the manner of disposal of 
claims and objections to ensure that they 
were disposed off in accordance with the law 
and the Commission's instructions. The 
roUs for all the constituencies were finally 
published on the 7th November, 1985. 

Maternity Jea,e to WOlDea Employees 10 
P and T Department 

1313. SHRl SURESH KURUP : 
SHRIMATI BIBHA o HOSH 
GOSWAMI: 

Will tbe Minister of COMMUNICA. 
TIONS be ploucd to atate : 
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(a) whether Government are aware of 
the Director General of Posts and Telegraphs 
directives to his General Managers not' to 
grant maternity leave to women employees 
who have not changed their names after 
marriage or not submitted a marriage certi
ficate along with their application for leave or 
if the applicant is and unmarried mother; 

(b) if so, the reaction of Government in 
the matter; 

(c) whether Employees State Insurance 
Act, 1948 and the Maternity Benefit Act, 
1961 have provisions for aoy of the afore
said demands; and 

(d) if not, how the Director General of 
Posts and Telegraphs can insist on either of 
the same through his order or deny mater
nity leave to an unmarried mother? 

THE MINISTER OF. STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
D.G. P and T (Department of Telecom) 
have not issued directions to its field units 
not to grant maternity leave to Women 
Employees who have not changed their 
names after marriage or not submitted a 
marriage certificate alongwith their applica
tion. The instructions have however, been 
issued to all the field units under the Depart
ment of Telecom., not to grant maternity 
leave to unmarried female Government 
servants. 

(b) Tbe Government has no reaction in 
view of (a) above. 

(c) The Employees State Insurance Act 
and the Maternity Benefit Act, 1961 have no 
provisions on tbe aforesaid aspects. 

(d) TbOllgb there is no mention in the 
rules tbat a female Government servant 
should be married in order to be entitled to 
maternity leave, it is obviously implied tbat 
sbe should be married. Accordingly, the 
orders at (a) above were issued. 

Relief to Public Sector Enterprises 

1314. SHRI AMAL DATTA: Will the 
Minister of JNDUSTR Y be pleased to state: 

(a) whether relief bas been given to 
public sector enterprises under the control 

of his Ministry in terms of interest holiday, 
concessionalloans, conversion of Joan into 
equity, interest subsidy etc.; and 

(b) jf so, the names of the enterprises, 
nature of relief given, quantum etc.; year-wise 
details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). Details of relief given are as 
follows: 

1. National Instruments Ltd., Calcutta 

An interest holiday on GOyt. loans aggre
gating Rs. 14,38,27,829.50 outstanding on 
31-3-1982, was granted for a period of five 
years from 1-4-1982. Memorandum was 
also granted for a period of five years from 
1-4-1982 on repayment of instalments of tbe 
said loan. 

2. ~ational Small Industries Corporation 

The following interest subsidy was given 
during last 3 years : 

1982-83 

1983-84 

1984-85 

15,76,561.66 

22,79,862.70 

25,50,465.63 

3. Burn Standard Co. Ltd. 

(a) Interest holiday on Govt. loans 
amounting to Rs. 5516.60 lakhs 
outstanding on 31-3-1981 was 
granted from 1-4-1981 to 31-3-1985. 

(b) Cash loss incurred during 1981-82 
decided to be financed by Govern
ment through a loan and interest 
tbereon waived till 31-3-1985. 

(c) Moratorium bas been granted till 
31-3-1985 on repayment of instal
ments of Government loans men
tioned under <a) and (b) above. 

4. Braith"aite &: Co. 

(a) Interest holiday on Government 
loans amounting to Rs. 1813.80 
lakhs outstanding on 31-3-1981 was 
granted from 1-4 .. 1981 to 
31-3-1985. 



(b) Cash loss incurred by Company 
during 1981-82 was decided to be 
financed by Government through 
a loan and interest thereon waived 
tin 31-3-1985. 

(c) Moratorium has been granted till 
31-3-1985 on repayment of instal
ments of Government loans men
tioned under (a) and (b) above. 

5. Bharat Wagon & Engineering Co. Ltd. 

(a) Interest holiday on Government 
loans amounting to Rs. 695.39 
lakhs outstanding on 31-3- t 984 was 
granted from 1-4-1984 to 31-3-1988. 

(b) Moratorium was granted for one 
year ; .e. 1984-85 on repayment of 
loan instalment and re-scheduling 
of payment of outstanding loans 
over a period of 10 years there-
after. 

6. Jessop" Co. Ltd. 

(a) Interest holiday was granted on 
Government loans amounting to 
Rs. 45.73 crores outstanding on 
31-3-1981 from 1-4-1982 to 
31-3-1985. 

(b) Cash loss incurred by the company 
during 1981-82 was decided to be 
financed by Government through a 
loan and interest thereon waived 
till 31-3 -1985 . 

(c) Moratorium has been granted till 
31-3-1985 on repayment of instal
ments of Government loans men
tioned under (a) and (b) above. 

7. Bbarat Pumps It Comprelson Ltd. 

(a) Loans amounting to Rs. 1295.35 
lakbs outstanding on 31-3 -1979 
were consolidated and recovery 
thereof was decided to be made in 
7 instalments startinl from 
1 .. 4·1984. 

(b) Interest holiday was &raDted on tbe 
above loans for a period of five 
)'O&J'I from 1-4-1979. 
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(c) Payment of accumulated interest 
of Rs. 195 Iakhs payable by tbe 
company upto 31-3-1979 was 
deferred for five years from 
1-4-1979. 

8. Heavy Engineering Corporation Ltd. 

(a) Interest holiday on Government 
loans amounting to Rs. 147 crores 
was granted for four years from 
1-4-1981. 

(b) Arrears of interest amounting to 
Rs. 65 crores accrued upto 
31·3-1981 were decided to be 
converted into a loan and interest 
holiday gran ted till 31-3 -1985. 

(c) Interest holiday was granted till 
31- 3-1985 in respect of assistance 
extended to the company to make 
good cash losses during 1981-82. 

(d) Moratorium was granted till 
31-3-1985 on repayment of instal· 
ments of loans mentioned at (8), 
(b) and (c) above. 

9. Mining" Allied Machinery Corpora
tion Ltd. 

(8) Interest holiday was granted on 
loans amounting to Rs. 48.93 
crores outstandiDg on 31-3-1981 
for a period of four years from 
l·4-1981. 

(b) Arrears of interest upto 31-3-1981 
amounting to Rs. 21.66 crores were 
decided to be converted into a loan 
on which interest holiday was also 
granted till 31-3-1985. 

(c) Interest holiday was also granted 
tiJJ 3J-3-1985 on Joans amounting 
to Rs. 18.50 croTeS sanctioned 
during 1981-82 and 1982·83 to 
meet cash Josses and workin. capi· 
tal requirements. 

(d) Moratorium was aranted till 
31-3-1985 on repayment of instal
ments of loans referred to (a). (b) 
and (c) above. 
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Requirement of lasuUn of the Imphat and the Irit rivers in Manipur; 
and 

1315. SHRI V. S. KRISHNA IYER : 
Will the Minister of INDUSTRY be pleased (c) if so, tbe details thereof? 
to state: 

(a) how much Insulin is required to meet 
the requirements of the patients in the 
country on an average per quarter; 

(b) whether the required quantity of 
Insulin is manufactured in the country; 

(c) whether it is a fact that the require
ment of one full quarter in a year is being 
imported every year; and 

(d) if so, the steps being taken to ensure 
that Insulin is made available without any 
problem to the patients in the country ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMlCALS (SHRI R. K. 
JAICHANDRA SINGII) : (a) Sixth Plan 
working Group on Drugs and Pharmaceuti
cals had estimated the demand of Insulin 
as under: 

-------------
Year 

1982-83 

1983-84 

1984-85 

Demand (MU) 

2300 

2530 

2780 

(b) To a large extent, the country is self 
sufficient. 

, (c) No, Sir. 

(d) In order to ensure investment, Insulin 
has been delicensed for non-FERA non 
MRTP companies. The MRTP Act also does 
not apply to investment in and production of 
Insulin. 

On-Going Power Projects in Manlpur 

1316. SHRI N. TOMBI SINGH: Will 
the Minister of ENERGY be pleased to 
state : 

(8) the names of the on-going power 
projects in Manipur and their progress; 

(b) whether any survey for hydro
tloctric projects is in proarcu OD the sources 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) A Statement 
is given below. 

(b) and (c). Information is awaited from 
the State authorities and will be laid on the 
Table of the House. 

Statement 

The following hydro-electric sclu!mes in 
Manipur are under construction 

Name of I.C. (KW) Like]y date of 
Scheme commissioning 

1. Lokchao 2X200 1986-87 

2. BooDing 2X500 1987-88 

3. Gelnel 2 X 200 1987 .. 88 

4. Leimkbong 2X500 1987-88 
St. In 

s. Keithelmanbi 2 X 200+ 1986-87 
2XlOO 

6. Khuga 3X500 Beyond VII 
Plan. 

Ta rget for Bulk Drugs formalatioDs 
and Imports Drugs Sixth "Ian 

1317. SHRI P. KOLANDAIVELU 
Win the Minister of INDUSTRY be pleased 
to state : 

(a) the targets laid down for bulk drugs 
formulations and imports in pharmaceutical 
industry during tie Sixth Five Year Plan; 

(b) whether these targets have been 
achieved; 

(c) tbe problems faced by the pharma
ceutical industry in this regard; and 

(d) what is Government's policy of 
growth in this field 1 

THE MINISTER OF STATE IN THE 
DBPAllTMBNT OP CHBl41CALS AND 
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PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) Revised 
targets for the terminal year of tbe Sixth 
Plan (i.e. 1984-85) were at Rs. 500 crores 
for Bulk Drugs and Rs. 1950 croces for 
formulations. No targets for imports were 
fixed. 

(b) No, Sir. 

(c) and (d). Govel11ment is reviewing the 
existing drug policy and intend to come up 
with a new policy. 

U. K. Assistance for Wardha Valley 
Coal-Fields 

1318. SHRI B. V. DESAI : Will the 
Minister of ENERGY be pleased to state: 

(a) whether India has sought assistance 
from U. K. for the preparation of the master 
plan for the Wardha Valley coal-fields; 

(b) whether there is a proposal to 
consider broad terms and conditions for co
operation between tbe two countries by 
taking up coal mining projects in tbe third 
world countries; 

(c) whether the issue was taken up 
during the Indo-U. K. Joint Steering Group 
meeting held in London in September, 1985; 

(d) if so, the major decisions taken; and 

(e) the steps being taken to help and 
assist India for the Wardha Valley coalfields? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). Yes, Sir. 

(d) and (e). The steps being taken in 
respect of the proposals mentioned in the 
Question are as below: 

(0 Warda Valley Coal •• ds : 

U. K. experts will visit India to assist 
the Central Mine Planing and Design Insti
tute Ltd., a subsidiary of Coal India Limited, 
in drawing up priority projects in this coal
field for its development. 

(iI) Collaboration in tbe third "orld 
countries: 

The Government of India have approved 
a memorandum of agreement between British 
Mining Consultants Limited, a company 
assoc:iate4 with the National Coal Board of 

U. K., and Central Mine Planning and 
Design Institute Limited, a subsidiary of 
Coal India Limited. Tbis memorandum of 
agreement would enable them to offer joint 
consultancy services in the third world 
countries. It was agreed that each side 
would make possible opportunities known to 
the otber. 

Discovery of Coal in Raigarh District 
of Madhya Pradesh 

1319. SHRI A.J.V.B. MAHESWARA 
RAO : Win the Minister of ENERGY be 
pJeased to state : 

(a) whether a survey conducted by the 
Geological Survey of India has revealed 
existence of rich deposits of coal in Raigarh 
district in Madhya Pradesh; 

(b) if so, when Government propose to 
exploit this source; and 

(c) the quantity of coal expected from 
this new find ? 

THE ~lINISTER OF ENERGY (SHRI 
V ASANT SATHE): (a) to (c). Regional 
exploration by Geological Survey of India 
the Mand-Raigarb coalfields in Raigarh 
district of Madhya Pradesh has revealed, 
estimated coal resources of 2224 million 
tonnes. There is no programme to exploit 
these deposits during Seventh Plan period. 

United Kingdom's offer to share 
Technology with India 

1320. SHRI MAHENDRA SINGH 
Will the Minister of JNDUSTR Y be pleased 
to state: 

(a) whether in response to the measures 
recently announced by Government to Hbefa
lise import of technology, material and 
investments from abroad, Government of 
United Kingdom have offered to share latest 
technology to help in future development of 
India's industrial capabilities; 

(b) jf so, the response of the United 
Kingdom thereto; 

(c) the response of British companies 
and private trade thereto; and 

(d) the specific sectors in which the 
latest British tecbnololY is proposed to be 
bameued 1 



81 Wrillen AlIIwer, AGRAHA YANA 5, 1907 (SAKA) Written An.fwerJ 82 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM): 
(a) . to (d). In the meeting of tbe Industrial 
Collaboration Sub-Committee of the Indo
Britisb Economic Committee held in London 
on 11-13 September, 1985, it was agreed that 
in view of the recent liberalisation of 
Government of India's poJicies relating to 
import of technology and investment from 
abroad, efforts should be increased to bring 
the scope for mutually beneficial collabora
tion to tbe attention of a wider range of 
British Companies and active steps should be 
taken by the resp~tive national agencies to 
establish and enhance direCt contacts between 
complementary Indian and British companies. 
Potential areas of such contacts could 
include automotive products; tele-communi
cations; electronics and software flexible 
manufacturing systems; anti-pollution 
measures; energy conservation and alterna
tive energy sources, etc. 

ExpansioD of Public Sector OperatioDs 

1321. SHRI AMAR ROYPRADHAN: 
Win the Minister of INDUSTRY be pleased 
to state: 

(a) whether the Trade Union leaders 
have suggested the expansion of public sector 
operations for the generation of more 
employment in the country; 

(b) if so, tbe details thereof; and 

(c) the action so far taken in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA
CHALAM) : (a) to (c). Irrespective of the 
sugestions from the Trade Union leaders, 
expansion of public sector operations in 
pursuance of the Industrial Policy Resolution 
of the Government, are being undertaken 
subject. of course, to resource constraints. 

Low production of coal due to outdat ed 
TethoololY and Etuip.eat 

1322. SHRt Y.S. MAHAJAN : Will tbe 
Minister of ENERGY be pleased to state : 

<8> whether the total production of coal 
in the country is law because of old out
dated technology and equipment and existing 
maoalcment practices; 

(b) if so, the plans prepared to up-date 
the technolO1Y and replace the existing old 

. and outdated machinery and equipment; 

(c) the steps Government are taking to 
improve the management pratices; 

(d) whether Government have made a 
comprative study of the economies of scale 
of open-cast mining and underground mining; 
and 

(e) if so, the conclusions tbereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). Coal pro
duction is planned by taking into considera
tion the demand of coal in various consum
ing sectors as assessed in consultation with 
the Planning Commission. The production 
of coal has generally been commensurate with 
the demand, except for coking coal where 
there has been marginal shortfall. 

Updating of technology and manage
ment practiees is a continuing process and 
these are determined by taking into consi
deration the specific requirements of each 
Company and projects. Modem high 
productive methods of mining have been 
introduced in opencast mines as weD as in 
some selected underground projects. Many 
of the existing mines started before nationali
sation, are also being reconstructed and 
modernised. 

(d) and (e). Before deciding on tbe 
method of. mining in a particular mining 
block, either by opencast or underground 
mining, detailed techno-economic analysis 
based on the characteristics and geological 
features of tbe coal deposits as well as 
various other technical considerations are 
carried out in each specific case. It is not 
possible to lay down any general guidelines 
in the matter. , 

Production and Export by SIIl8ll Scale 
Sector 

1323. SHRI SRIHARI RAO: Will the 
Minister of INDUSTRY be pleased to state : 

(a) whether Government have carried 
out a survey about the goods beiDa manufac
tured and exported by small scale sector; 

(b) if so, tho details thereof and the 
foreign exchanse earued by the small scale 
~tor; aa4 
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(c) the steps taken by Government to 
encourage the small scale sector by giving 
various incentives, etc. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir. 

(b) A study on export potential of small 
scale industries products was carri\!d out 
during the year 1983-84 which covered items 
vi Z • ., Processed fruits and vegetables, sani tary 
fittings, sewing. machines. wooden furniture, 
leather gloves, leather footwears and compo
nents, PVC pipes, and sports goods. 

The data regarding exports from small 
scale sector are not maintained ~ef'arately by 
the Government, however, as per the details 
available from the various Export Promot ion 
Councils etc., exports for the last three years 
were as under : 

Year Value of Exports 
(in crores) 

1981-82 

1982-83 

1983-84 

2,070.61 

2,096.92 

2,159.22 

(c) The main incentives (or encouraging 
the exports from small scale sector are as 
follows 

1. Lower prescribed minimum limit 
for grant of Export House Certifi
cate. 

2. Extra weightage is given to the 
FOB value of export! of selected 
products for grant of additional 
licences to Export Houses/Trading 
Houses. 

3.. A scheme of Entrepreneurs 
Merchant Exporters introduced 
during the year 1984-85 has been 
liberalised in the Import Policy. 
1985-88. 

4. Facilities continue to be available 
for import of proto-type uptO 
Rs. 1 Jakh in value not exceeding 
two in number automatically, 
import of capital goods through 
NSIC and State SmaU Industries 

Corpora tions and grant of Import 
Licences for the restricted and 
limited permissible items to the 
new small scale industria1 units set 
up in the backward areas or by 
profess!oals or by ex-servicemen or 
by persons belonging to Scheduled 
Gastes and Tribes. 

Ca!b assistance, REP Licences 
duty drawback, duty free imports: 
MDA grant at 60% for trade 
delegations!sales-cum-study teams 
abroad, supply of steel at inter
national prices t interest subsidy, 
raw material on priority basis 
formation of consortia at lower 
limit, fiscal and financial incentives. 
export cosultancy services, conduc
ting of training programmes on 
packaging for exports, participation 
in the overseas trade fairs and 
e\hibitions. dissemination of 
information about foreign markets. 
organising export nlarketing courses 
and seminars etc. etc. 

Gasification or Coal 

1324. SHRIMATI MADHURI SINGH: 
Will the t\1inister of ENERGY be pleased to 
state : 

(a) whether a technology to gasify coal 
had been evolved by a French firm; 

(b) if so, the details of the technology; 
and 

(c) whether the same will be used in our 
country? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b). According 
to available information U-Gas gasification 
process developed by Institute of Gas 
Technology of USA has been selected hy 
Charbonnages de France (Cdf), the French 
National Coal Company, as its future coal 
gasification technology. In this process. 
washed coal reacts with steam and oxygen 
or air in ftuidised bed at a temper:ltuee of 
about l000I"lC to give a mixture of combu
stible gases. 

(c) The adoption of the technology can 
be considered only after it is es tablisbed on 
a commercial basis. 
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Uniformity in Ruh:s and Regulations 
regarding Pay and Allowances etc. 

in Public Sector Undertakings 

1325. SHRI M. RAGHUMA REDDY : 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that each Public 
Sector Undertaking frames its own rules and 
regulations for its employees with regard to 
their pay and . allowances, etc.; 

(b) if so, the reasons for not baving 
uniform rules and regulations; and 

(c) the steps being taken by Government 
in this direction ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT ~HRI M. 
AR UNACHALAM) : (a) to (c). Under their 
Articles of Association or the Statutes creat
ing the Public &..~tor Enterprises, they have 
powers to fran1e rules and regulations 
governing the pay and allowances, of their 
e01ployces consistent with the policy direct
ion~, if any issued by Governn1ent. Uniform 
rules and regulations are not feasible on 
account of historical reasons, location of 
these units and the business in which they 
are engaged. However, attempts are made 
to rationalise the scales of pay and 
allowances at the time of periodical wage 
settlen1eots. 

Non-impl~mentatioD of pro"ision.s of 
Coal l\lines \\'orkers \\'elfare Act 

1316. SllRIMATI KISHORI SINHA 
Will the Minister of ENERGY be pleased to 

state : 

(a) whether there are any co~ mines 
which are not implementing the prOVIsIons of 
tbe Coal Mines Labour Welfare Fund Act; 

(b) if so, whether these mines have been 

prosecuted; and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (8) to (c). The Co~l 
Mines Labour Welfare Fund Act IS 

administered by Coal Mines Lobour ~elfare 
Commissioner. As such, the question of 

non-implement of the provisions of that 
Act by Coal mines does not arise. 

Desparities between Maximum aDd 
Minimum Earnings of Employees of 

Public Sector UDdertakiDgs 

1327. SHRI HAROOBHAI MEHTA: 
SHRlMATI BIBHA GHOSH 
GOSWAMI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the minimum and maximum of pay 
packets paid to employees officers in public 
sector undertakings; and 

(b) whether there is any proposal before 
Government to reduce the disparities between 
the maximum and minimum earnings of 
persons employed in public sector under
takings ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALA~1) : (a) Pay packets, besides basic 
pay and Dearness AUowance, may consist of 
many other fringe benefits which differ from 
undertaking to undertaking partly due to 
historical reasons and partly due to bilateral 
negotiations between tbe Management and 
trade union representatives in respect of 
unionised employees. Further the employees 
of the same Company having same scales of 
pay may have different pay packets depending 
upon the place of their posting. Thus, it is 

. very difficult to quantify the maxunumJ 
maximum pay packets paid to the employees! 
officers of various Public Sector Under
takings. 

(b) While, no specific proposal is under 
the consideration of the Govcrm:nent, the 
need to reduce the disparity is kept in view 
at the time of wage/pay revision. 

(Translation] 

Power in Rural Areas of Della. 

1318. SHRI BHARAT SINGH: Will the 
Minister of ENERGY be pleased to state : 

(a) whether it is a fact that the villages 
in rural areas of Delhi which came under 
consolidation of land had been aettioa power 
since 1954 to 1983; 
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(b) whether power supply to these 
villages had been stopped since 1983 which 
has resulted in unemployment and closure of 
business etc. in rural areas; and 

(c) the time by which persons allotted 
plots following consolidation of land will be 
supplied power '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 

,MOHAMMAD KHAN): (a) to (c). The 
information is being conected and will be 
laid on the Table of the House. 

Work on Contract Basis in N.T.P.C.· 
Sbakti Nagar and Hind Nagar, 

Beejpur U.P. 

1329. SHRI RAJ KUMAR RAI : Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether each work is got done on 
contract basis by National Thermal Power 
Corporation, Shakti Nagar and Hind Nagar, 
Beejpur in Uttar Pradesh; 

(b) if so, t he details of works got done 
on contract basis by these undertakings during 
the last three years; 

(c) whether it is not possible to recruit 
regular staff for work of regular nature; and 

(d) if DOt, tbe reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRJ ARlF 
MOHAMMAD KHAN): (a) to (d). While 
construction work of power projects is tak.en 
up by tbe National Thermal Power Corpora
tion (NTPC) through contracts, the opera
tional maintenance of functioning units is 
carried out departmentaJJy. 

In the last 3 years, 64 major contracts 
and 580 small-value oontracts were awarded 
in respect Of \be Sinpauli project at Sbak,ti
oapr and 25 major cootracll and 280 small
value contracts were awarded in respect of 
tbe Riband Project at Hindnapr, Beejpur. 
For worb of reaular nature, manpower is 
ClDPJoycd OD projccta asainst permaDCot 
posts. 

[English] 

DetectioD of sick Iudustrie. 

1330. SHRI AnT KUMAR SAHA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of companies which 
have so far reported their sickness to the 
relevant authorities with a view to rehabili
tating the units of their own; 

(b) whether Government propose to take 
up the responsibilities of detecting tbe sick 
and potentially sick companies; and 

(c) the manner by which such timely 
detection of sickness could be carried out? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA
CHALAM) : (a) to (c). Data on sick units 
are collected by the Reserve Bank of India 
as per the difinition of sickness adopted 
by it. Banks and financial institutions are 
required to draw up rehabilitation schemes in 
respect of industrial units assisted by them 
which are potentia]Jy viable. 

Government have introduced a special 
ligislation in the Lok Sabha on 29.8.1985 
viz. "The sick Industrial Companies 
(Special Provision) Bill, 1985'\ which 
provides inler.alia for timely detection of 
sick and potentially sick companies and, 
establishment of a quasi-judicial body to be 
designated as the Board for Industrial and 
Financial Reconstruction with powers to 
consider and suggest suitable measures for 
speedy rehabilitation of sick industrial units. 
In terms of the proposed legislation, the 
onus of reporting sickness in industrial units 
would be OD tbese units themselves. 

[Translation) 

Location of OU Wellt In Seventh Plan 
PerJod 

1331. PROF. NIllMALA KUMARI 
SHAKTAWAT: Will the Minister of 
PE'TROLEUM AND NATURAL GAS 
be pleased to state : 

(a) tbe names of the places which will 
have oil wells alonawitb the Dumber thereof 
durina the Seventh Five Y car Plan period 
i.odicatina the expenditure involved thereun; 
aDd 



(b) whether oil and LPG win be 
produced at such an economic cost that it 
would almost meet the domestic demand ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) ONGC and OIL 
propose to drill about 2200 wells durina the 
Seventh Five Year Plan in the following 
areas/basins: 

Gujarat 

Kutch and Saurashtra 

Assam 

Arunachal Pradesh 

Nagaland 

Tripura 

Krishna-Godavari 

Cauvery 

Bengal 

Orissa 

Rajasthan 

Himalayan foothills and 
Ganga Valley 

Gondwana 

Vindbyan 

Deccan Synechise 

Bombay Offshore 

Kutch Offshore 

Ketala-Konkan 

Andaman and 
North East Coast 

The Seventh Plan outlay approved for 
the ONGC and OIL is RI .. 9102 croTes. 

(b) It is expected tbat oil and au will 
be produced ca>nomicaUy.. Since exploration 
of oil is hiahly probablistic in nature, it is 
DOt possible to indicate with certitude 
whetber self .. sutIlcicDCy would be adlievod. 

(English) 

Gas ExploratioD iu H.P. aod J and K 

1332. SHRI K. RAMACHANDRA 
REDDY Will the Minister of 
PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether lwalamukhi in Himachal 
Pradesh and Saruinsar in Jammu and 
Kashmir have been identified as suitable 
for gas exploration; 

(b) if so, wbether drilling operations have 
already started there; and 

(c) if so, the results achieved thereby? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRl NA W AL 
KISHORE SHARMA) : (a) and (b). 
ONGC has drilled 4 wells in Jwalamukhi 
and one in SuriDar. Some more locations 
have been identified for driling in these 
areas. 

Cc) No commercial discovery of 
hydrocarbons has been made so far. 

Customer Senices Ceatres in Telepboae 
Department 

1333. PROF. K. V. THOMAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of customer services 
centres working in the Telephone 
Department; 

(b) whether these are effectively 
functioning to belp people; and 

(c) if DOt, the steps taken to improve the 
working of these centres 'I 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHlU RAM N1W AS MIRDHA) : (a) The 
number of customet services centres working 
in the country is 223. 

(b) Yes, Sir. 

(c) Does not arise in view of the reply 
to part (b) above. However, constant 
watch is being kept' on the work-ins 
of thcso cent1'el. 



Development of Kbadi during Seventb 
Five Year Plan 

1334. SHRI CHITTA MAHATA : Win 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government are considering 
the development and promotion of Khadi in 
the country during the Seventh Five Year 
Plan period; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) Yes, Sir. 

(b) The production of Khadi is estimated 
to increase from 112 millon sq .mts in 1984-
85 to 180 million sq.mts in 1989-90. The 
value of khadi production is expected to 
increase from Rs. 161 crores in 1984-85 to 
Rs. 288 crores in 1989-90. An outlay of 
Rs. 150 crores bas been provided for 
development of Khadi programme during the 
Seventb Plan period. The Government is 
also likely to provide about Rs. 2~0 crores 
by way of rebate on the sales of khadi, 
during the period. The level of employment 
in khadi is expected to increase from 14 
lakb persons in 1984-85 to 20 lakh persons 
in 1989-90. 

(c) Does not arise. 

Demand, Production and Import of 
L.P.G. Cylinders 

1335. PROF. P. J. KURIEN : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) total installed capacity of LPG 
cylinders in the country and the total demand 
of the same; 

(b) whether the cylinders are still being 
imported; 

(c) if so, the reasons for such import; 

(d) whether licences are stiJJ beiDa 
issued for scttins up new units; 

(e) if so, the details thereof; and 

(f) the steps being taken to stop issuing 
fresh licences ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL KISHORE 
SHARMA) : (a) The installed capacity for 
manufacture of LPG cylinders in the country 
presently is 1.46 crores against the oil 
indUstry's requirement of about 35 to 40 
lakhs per annum. 

(b) and (c). Apart from the balance 
quantity in t~rms of the contract with Mis. 
Mangels MInes of Brazil decided upon in 
1983, no LPG cYlinders are being imported. 

(d) An industrial unit for manufacture 
of LPG cylinders does not require a licence 
under the Industries (Development and 
Regulation) Act, 1951. 

(e) and (f). Do not arise. 

Report of B.I.C.P. on increase in tyre 
prices 

1336. SHRI K. RAMAMURTHY : 
SHRl SAIFUDDIN CHOWDHARY : 

Will tbe Minister of INDUSTRY be 
pleased to state : 

(a) whether the Bureau of Industrial 
Costs and Prices has made a study of the 
cost structure of tyre industry and submitted 
its report; and 

(b) if so, the salient features of sucb a 
study? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) and (b). Yes, 
Sir. BICP was asked to examine the financial 
performance of tyre industry for 1982-83 and 
1983-.84, the cost structure of tyres and tbe 
reasonableness of price revisions. J t was also 
asked to investigate manipulation of 
prices, if any, in tbe context of excise duty. 

The main findings of the BICP study arc 
summarilod below: 
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(i) Costs during the years 1980 to 1983 
have shown an increasing trend 
under aU 'Heads· of expenses viz. 
materials, labour and overheads, in 
most of the companies. 

(ii) Between August 1981 and April 
1984, the impact of the price 
increase of all raw materials in 
tyres put together was not 
significant 

(iii) Taking conversion and selling 
costs, the comparison between total 
cost and price (Net Dealers Price) 
indicates a mixed picture. 

(iv) As a result of change-over from ad
valorem to specific rates of excise 
duties, the excise duties payable 
after 1-3-1984 are generally higber 
than those being paid earlier on 
basis of basic price. 

(v) Profitability of tyre companies has 
fluctuated during the four years 
period from 1980 to 1983 and, 
generally, there was a sharp 
deterioration in profitability in 
1983 (relative to 1981 and 198:!). 

(vi) A 12% post-tax return with an 
overall dfbt equity pattern of tbe 
industry of 1: 1 and an average 
interest rate of 14% on debts, would 
require a return of about 21 % on 
capital employed. Only MRF and 
JK achieved this le\'el of return in 
1983. 

(vii) Capacity utilisation of the industry 
declined to 78% in ]983 as against 
98% achieved in 1980. The idle 
capacity cost may have led to an 
increase in unit cost of production 
and downward trend in profitabiJity 
of the industry. 

(viii) The combined effect of duties on 
inputs (one stage) .and on tyres, raises 
by 83% the estimated price with 
absoluteJy no taxes on inputs and 
on tyres. 

(ix) Government may consider whether 
it would be appropriate now to 
refer the issue of prices discounts, 

and trade and distribution practices 
in the tyre indu~try to a probe by 
the MRTP Commission 

Import of Intermediates required for 
Drug Industry 

1337. PROF. MADHU DANDAVATE : 
Will the Minister of JNDUSTR Y be pleased 
to state : 

(a) whether it is a fact that the State 
Trading Corporation has not been able to 
procure some of the key canalised 
intermediates required for the drug industry 
from world market; 

(b) whether it is a fact that due to this 
some of the public sector pharmaceuticals 
are in idle state; 

(c) if so, the details ther~of; and 

(d) the steps being taken to procure the 
canalised intermediates indigenously? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMIC ALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) No, Sir. 
State Trading Corporation had some problems 
in procuring 6-APA, v.hich have since been 
resolved. 

(b) No. Sir. 

(c) Does not arise. 

(d) 6-AP A, which is the only canalised 
intermediate, is being indigenously produced 
by Mis. IDPL, HAL and Max India. 
Recently MIs. Gujarat Lyka have started 
commercial production of this intermediate. 
These indigenous manufacturers are 
supplying their product for canalised 
distribution. 

Implementation of Gas-Based Power 
Projects 00 HBJ Gas Pipeline 

1338. SHRI ANAND SINGH : Will 
the Minister of ENERGY be pJeased to 
state: 

(a) whether the projected three gas
based power projects to be set up on the 
Hazira-Bijapur-Jagdishpur gas pipeline 
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have since been taken up for implemeDtation; 
and 

(b) if so, tbe progress so far made in 
regard to each project ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) and (b). Project 
Reports in respect of tbe tbree gas-based 
Stations have been techno-economically 
appraised by the Central Electricity Authority. 
These project are now being considered for 
investment decision. 

Setting up of Small Power Houses by 
Private Sector 

1339. SHRI U. H. PATEL: Win the 
Minister of ENERGY be pleased to state : 

(a) whether tbe Minister of Energy of 
Gujarat had stated in Rajkot that, in order 
to remove the shortage of power, the State 
Government was very much interested in 
setting up small power houses by private 
sector and would extend all possible 
assistance to it; 

(b) if so, the details thereof; and 

(c) the special assistance that will be 
provided by the Union Government to 
Gujarat Government and private sector for 
setting up such power houses ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). 
According to information received from the 
Government of Gujarat, the Minister of 
State for Energy, Gujarat, durins an informal 
meeting on 31-10-1985 with tbe Chamber 
of Commerce at Rajkot. welcomed the 
idea of setting up small captive plants (of 
about 5 to go MW) in Industrial Estates at 
various places in tbe State to supplement 
the efforts of private industrialists in meetioa 
their power needs. The State Government 
do not envisage provision of any financial 
help for such plants. 

(c) Permission to instal captive plants is 
accorded wbere tbe requirement of power 
is substantial and continuous and reliable 
power supply is necessary. The State 
Electricity Boards are empowered to Jive 
lucia permisIioD if the capacity II upto 25 MW; 

consu)~tion. with tbe Central Electricity 
AuthorIty IS necessary in cases where the 
proposed capacity is more than 2S MW. No 
special assistance is provided by tbe Central 
Government in such cases. 

Reduction in Price or Cooking Gas 

1340. SHRI K. KUNJAMBU: Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that the cost of 
production of LPG cooking gas is practically 
negligible; 

(b) if so, the relationship it has get with 
the price tbat is being cbarged from the 
consumers; and 

(c) whether Government propose to 
reduce the price of cooking gas ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NA W AL KISHORE 
SHARMA) : (a) No, Sir. 

(b) Does not arise. 

(c) No. Sir. 

Implementation of Rele"atioD Rules in 
Recruitment and Promotionl In 
Eaglaeering Projects (ladla) Ltd. 

1341. SHRI ANADI CHAR AN DAS 
Will the Minister of INDUSTRY be pleased 
to state : 

<a) whetber reservation rules in 
recruitment and promotions are being 
implemented in Engineering Projects (India) 
Ltd.; 

(b) the total strength of tbe employees 
or Engineering Projects (India) Ltd. and 
strengtb of Scheduled Caste and Scheduled 
Tribes employees in the orpoizatioD as on 
1 May 1985 in eacb group; 

(c) tbe reasons for tbe sbortfaJl. if any 
and the steps proposed to be taken to fill 
the backlOi or reserved vacancies; and 

(d) the number of posts de-reserved 
duri08 tile last three 1ean 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) and (b). Yes, Sir. 

The total strength of the employees and 
the strength of Scheduled Castes and 

Scheduled Tribes employees in the 
organisation as on 1-5 -1985 are as under in 
each group: 

------------------.--~ 

Categery 

Group A 

Group B 

Group C 

Group D 

No. of employees 

Total SC 

501 60 

186 28 

198 37 

20 5 

ST 

7 

3 

7 

------- -_ ---------
905 130 17 

(c) The shortfal1 was due to 
non-availability of suitable candidates in 
spi te of concerned efforts made by the 
company through relaxed standards. 

(d) No. of posts de-reserved during last 
three years in each group: 

SC ST 
_. __ .. "_~ ___ ... __ .~ _____ r __ 

Group A 4 1 

Group B 3 

Group C 

Group D 

7 3 

Plan to Produce Solar Tbermal Power 

1342. SHRI BALASAHEB VIKHE 
PATIL -: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government are planning 
to produce solar-thermal power on mass 
scale; 

(b) whether with tbe avaiJabiJity of 
funds, 20 per cent of country's energy needs 
can be met through renewable sources; 

(c) if so, the present contribution of 
renewable sources to national energy needs; 
and 

(d) the details of (a) above and when a 
decision will be taken in tbis regard ? 

THE MTN1STER OF ENERGY (SHRt 
VA~ANT SATHE): (a~, and (d). A 22 KW 
solar thermal power generation sy~tem is 
nearing completion at Salojipally village. in 
Andhra Pradesh. The establishment of a 
50 K W solar thermal power plant in Acbbeja 
village near Ghaziabad is also "lanned. The 
possibilities and economics of setting up 
additional power units, including megawatt 
size so1ar l'ower stations are being studied. 
Meanwhile a large number of solar thermal 
systems and devices for applications such as 
water heating, drying, cooking. etc. are being 
installed in various parts of the,country. 

(b) Studies indicate that with adequate 
financial resources~ supporting policy and 
specific measures~ it may be possible to meet 
20% of the country's energy needs through 
non-conventional renewable energy techno
logies by about the turn of the century. 

(c) The estimated energy generation! 
saving tram the significant renewable sources 
is given in the Statement below. 

Statement 

Estima/~d Presellt Energy GeneralionISavin.~ Fr()", Principal Re~wQhlr Ent'rK.'· 
Sourc~s (Excluding Conl't·nlio".al Hydra Po.~r) 

2 3 

1. Biogas About 500 minion cubic meters. of biogas per 
annum equivalent to about 17 la1cb tonnes of 
fuelwood per annunl (valued at about RC\. 6S 
crores per annum plws f~.·ti1i~f'" productiC':l 
valued ., about 7S crores P":r anow.n). 
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... _ ... ---~- ----.---.._---,,~---~, 

1 2 3 

2. Solar Thermal Energy Energy saving equivalent to about 200 million 
KWh per year. 

3. Solar Photovoltaic Energy Abount 800,000 K Wb of power generation per 
year. 

4. Wind Energy About 2.5 million KWh generation and saving 
per year. 

In addition about 133 million tonnes of 
fuelwood and 40 minion tonnes of agricul
tural residues are estimated to be used 
annually for energy purposes in India accord
ing to the Working Group on Energy Policy 
(1979). 

Loss Due to Fire in Petrol Tanker in Bidar 

District, Karnataka 

1343. SHRI SUBHASH YADAV 
SHRI V. SOBHANADREE-
SWARA RAO: 
SHIU PHARAM PAL SINGH 
MALIK. : 
SHR.l KALI PRASAD PANDEY: 

. Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(8) wbetber attention of Government 
bas been drawn to the news item appearing 
in the runes of India of 2nd November, 

. 1985 wherein it bas been stated that more 
tban 40 persons have been kined and 82 
iojured when a petrol tanker which fell into 
a ditch and caught fire and burst in Bihar 
District of Kamataka; 

(b) if so, the estimated loss therefrom; 

(c) whether inquiry into the matter hal 
IiDce been conducted; 

(d) whether any relief bas been given to 
tbe victims; and 

(e) it so, the details thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY ()F PETROLEUM AND 
NATURAL GAS (SHRI NAWAL KISHORE 
SHARMA): <a> Govemmeot have seen tbe 
DeWS-item. 

(b) Apart from the contractor's tank
truck which got burnt, there was loss of 
14 KL of petrol. Bec;ides, 71 persons have 
so far died while 33 injured persons are 
under treatment. 

(c) Investigation by the police is in 
progress. 

(d) and (e). While the State Government 
has announced the scale of relief of Rs. 5.000 
to the next of kin of each person killed and 
Rs. 2,000 to those injured, Rs. 3 lakhs have 
been released and Rs. 75,500 have so far 
been paid .. 

Nahan Foundry 

1344. SHRI K. D. SULTANPURI 
\Vill the !\1inister of INDUSTRY be pleased 
to state: 

(a) whether in view of the acute financial 
crisis being experienced by Nahan Foundry, 
Himachal -Pradesh, has sent a proposal to 
the Union Government for taking over of 
the roundry; 

(b) whether Members of Parliament 
from Himachal Pradesh have also represented 
to the Union Government (or the same; 

(c) if so, the reaction of Governn1ent to 
tbe proposa1; and 

(d) tbe time by which the foundry is 
likely to be taken over by the Union Govern .. 
ment? 

THE MINISTER OF STAiE IN THE 
DEPARTMFNT OF INOUSTRJAL neVE
LOPMENT (SHR! M. ARUNACHALAM) : 
(a) and (b). Yes. Sir. 
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(c) and (d). The Union Government has 
not been able to agree to the proposal for 
the take-over of the Nahan Foundry, which 
is a State Government undertaking. 

Expenditure to be Incurred on Exploration 
of oil in Godavari-Krishna Basin 

1345. SHRI V. SOBHANADREESWARA 
RAO : \Vill the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the total amount proposed to be 
spent by Oil and Natural Gas Commission 
for oil exploration in the Seventh Five Year 
Plan period; 

(b) the total amount proposed to be 
spent by Oil and Natural Gas Commission 
in '·Godavari-Krishna Basin" during the 
Seventh Plan; and 

(c) when pipeline will be laid for 
commercial use ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL K1SHORE 
SHAR.MA) : (a) The total approved outlay 
for Seventh Plan for ONGC is Rs. 8752.67 
crores. 

(b) The tentative allocation is about 
Rs. 387 crores. 

(c) Since commercial viability of gas 
production is still to be established in the 
Krishna·Godavari basin, the ONGC do not 
propose to lay any major pipeline for trans
portation of gas. 

Recessloo iu Reirigerator Industry 

1346. SHRI E. AYYAPU REDDY 
Will tbe Minister of INDUST~Y be pleased 
to state : 

<a) whether the refrigerator industry is 
facing recession on account of more than 
SO per cent of the produced goods lying 
unsold with them; 

(b) the approximate number of refrigera
tor~ in all the companies 8waitina disposal 
in the market; and 

(c) tbe steps taken by Government for 
ucortaiDiq tbo reasons fot this alut in tho 

market and remedial measures taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). The information is being collected 
and wilJ be laid on the Table of the House. 

Supply of Gas at Concessional Rate for 
Ramgarb Thermal Plaut, Rajasthan 

1347. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of PETROTEUM 
AND NATURAL GAS be pleased to 
state : 

(a) whether the Oil and Natura) Gas 
Commission has struck gas in Ghotaru and 
Manira Tiba area in Rajasthan during its 
drilling operations; 

(b) if so, in what quantity; 

(c) the Megawatt capacity of tbe thermal 
power plant that can be set up with the 
above gas; 

(d) whether sanction for setting up ·tbis 
gas-based thermal plant at Ramgarh in 
Jaisalmer District has already been accorded; 

(e) whether work on tbis mini thermal 
plant is held up for not gettil1l gas at 
concessional ra te; 

(0 if so, whether gas will be supplied to 
Ramgarb Thermal Plant at concessioaal rate; 
and 

(g) if so, by what time ? 

THE MINISTER OF STATE OF THE 
MINlSTRY OF PETROLEUM AND 
NATURAL GAS (SHRl NAWAL 
KISHORE SHARMA): (a) to (c). Oil and 
Natural Gas Commission bas disco~ gas 
in Gbotaru and Manhara Tibba ill Rajasthan 
during its drilling operations. The tola! gas 
reserves in Rajasthan state have p"ovWonally 
been assessed at a bout 540 Million Cubic 
Metres. More wells, however, bave to be 
drilled to assess the fun potential and to 
establish commercial viabili&, aad to deter
mine production plans. for 'Various UICS of 
this au. 
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(d) The gas-based power project at 
Ramgarb, with an instaIJed capacity of 
3 MW, proposed by the Rajasthan State 
Electricity Board had been accepted by the 
Planning Commission for inclusion in the 
State's VI Five Year Plan. 

(e) to (g). Tbe issue of pricing of 
gas all over the country for various uses is 
under Government's consideration. 

Disparity in Investment by Union Govern
ment etc. in differ~nt Regions in the 

Country 

1348. SHRI ANANDA PATHAK 
Will tbe Minister of INDUSTRY lie pleased 
to state : 

(a) what is tbe inv~stnlent of the Union 
Government and public sector undertaking 
ani financial institutions in the wes~ern 
Region in 1972-77 and 1978-83 pen ods 
vis-a-vis in Eastern and Central Regions 
during the same periods, regionwise details 
thereof; 

(b) tbe reasons for disparities, if any; 
and 

(c) the details of efforts made to bride 
tbe gap ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRlAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). The statewise investment in 
Central Public Enterprises is available in tbe 
Public Enterprises Surveys of tbe respective 
years placed on the Table of the House 
every year. 

As regards the investment of Union 
Government and Financial Institutions the 
information is not readily a "ailable regionwise 
and tbe efforts involved in collection of these 
voluminous information will not-be commen
surate with tbe benefits 10 be obtained there
from. Further, the investment decisiOns arc 
Dot based on considerations solely with a 
view to strik.ing a Regional balance ignoring 
all techno-economic aod other considera
tions. 

Declaration or Raiprh as hNo' 
Industr), Diltrict 

1349. KUMARl PUSHPA DEVI ; Will 
lIle Minister of lNDUSTR Y be pleased to 

ltatc : 

""I'te" AnsWefs \04 

(a) whether Raigarh district in Madhya 
Pradesh is a back ward and no indUstry 
distric&.; 

(b) if so, the reasons why the above 
district has not been decJared 'No Industry 
District'; and 

(c) the steps taken to set up industry in 
that district ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Raigarh District in Madbya Pradesh has 
been industrially backward and in£l uded in 
Category 'C'. 

(b) Only tbe districts having DO large or 
mediuul scale industry as in 1979·80 have 
been identified as 'No Industry DiMricts'. 
Raigarb Districts does not fulfil tbis criteria. 

(c) Industrialisation of specific districts 
is primarily tbe responsibility of State 
Governments concerned. Central Govern
ment, however, supplements their efforts by 
providing various concessions/incentives foi 
industries in identified backward areas. 
Entrepreneurs s~tting up industries in 
Raigarb District which is a Category 'C' 
district are entitled to preference in the grant 
of Licences, Central Investment subsidy 
@ 10% subject to a maximum of Rs. 10 
Lakhs which is raised by 5% subject to a 
maximum of Rs. 15 Lakhs in case the indus
trial unit is certified as Nucleus Plant, 
Concessional Finance facilities, etc. as 
contained in the booklet "Incentives for 
Industries in backward Areas (Central Govern
ment and Central Financial Institutions) 
April, 1984" read with this Ministry Press 
Note No. 14/2/83 .. DBA-I dated 9-4~ 85, 
copies of which arc available in Parliament 
Library. 

Transaction in U.S. Dollara for HBJ 
Ga. Pipelloe 

1350. SHRI S. JAIPAL REDDY ; win 
tbe Minister of PEtROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether tender documents for tbe 
Hazira-Bijapur-Jaadiihpur ps pipeline 
specify tbat transactions sbould be made in 
US dollatl, and 
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(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) No, Sir. 

(b) Does not arise. 

Deterioration of Telephone Service in 
Karnataka 

1351. DR. V. VENKATESH: Will the 
Minister of COMMUNICATIONS be pleased 
to State: 

(a) whether Government are aware that 
the telephone service throughout the country 
and particularly in Karnataka have deterio
rated day by day; 

(b) whether it is fact that the com
plaints from consumers have remained 
unattended for several weeks despite repeated 
requests made to the authorities; and 

(c) tbe action Government propose to 
take in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
telephone services are generally satisfactory 
in the country. There is no deterioration of 
telephone services in Karnataka in compari· 
son to prev jous year. 

(b) No Sir. The complaints are attended 
to promptly. The average duration for 
clearing the fault is '3 hours and 36 minutes. 

(c) All necessary steps are taken to see 
that the services are maintained at a satis
factory level. 

Packing indu sfry 

1352. SHRI P. R. KUMARA-
MANGALAM: Will the Minister of 
INDUS TR Y be pleased to stat: : 

(a) whether packaging industry in the 
country continues to be in its infancy, 
traditional and outmoded, thereby retarding 
marketing both within and outside the 
country, especially in respect of liquids, 
semi-liquids and more so in the case of 
pcriibabJe products; 

(b) whether our packaging is costly and 
sometimes more than tbe cost of contents; 
and 

(c) whether the industry is proposed to 
be developed on scientific lines to ensure 
that use of paper and wood-based products 
is eliminated and/or reduced to tbe minimum 
in order to save our fast dwindling forests 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL" DEVE
LOPMENT (SHRI M. ARUNACHALAM): 
(a) Along with the development of consu
mer industries, particularly drugs and 
pharmaceuticals, edible and mineral oils, 
food and confectionary items, agricultural 
products, tea, coffee, etc., the packaging 
industry in these areas is developing to 
service these industries. Significant moderni
sation of packaging has been witnessed 
especial1y in tbe last two or three years, in 
plastic packaging industry. 

(b) The cost of packaging is high in the 
country on account of high cost of raw 
materials available for the industry. 

(c) Efforts are being made to substitute 
or reduce the use of paper and wood for 
packing. 

Io.olvement of Private lodividaals aad 
Firms in Selling Postal Stamps and 

Delivering Registered Leiters 

1353. SHRI K. P. UNNIKRISHANAN : 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether a system has been introduced 
by which postage stamps are sold in shops 
and places other than POSt offices by private 
venders' and shopkeepers on commission 
basis; 

(b) whether registered anicles for deli
very are also entrusted to individuals on 
contract; 

(c) if so, the details of these arrangements 
and commission given to private vendors 
and parties; 

(d) tbe other areas of postal operations 
in which the private individuals and firms 
arc iDvolvod likewise; and 
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(e) the reasons for making these policy 
departures and its advantages 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. 

(b) No Sir. 

(c) The Scheme for sale of postage 
stamps and stationary through licensed 
agents has been introduced in stages since 
1966. The commission payable under this 
scheme is 1 !%. In addition, with effect 
from 16.8.85, a scheme of licensed postal 
agents bas been introduced under which the 
licensed agent is authorised, among other 
things, to sell postage stamps and stationery. 
Under this scheme the commission payabJe 
for sale of postage stamps and stationery is 
5% on such sale. 

(d) On some mail routes, carriage of 
mails is entrusted to private contrators on 
the basis of subsidy/royalty. 

(e) The new arrangement is only in 
respect of registration of letters and accept
ance of letters/clearance of letter box 
through licensed postal agents. Under tbis 
arrangement postal facilities are made avail
able to people in areas/localities which do 
not have a post office. 

[Translation] 

Demand for setting up second bench 
in various States 

1354. SHRI SARFARAZ AHMAD: 
Will tbe Minister of LAW A~ D JUSTICE 
be pleased to state : 

(a) the names of States demandina a 
second bencb of Higb Court; 

(b) the names of States for whitb 
Government bave a,reed to set up the second 
bench and the time by which and tbe Dames 
of places where second bench in sucb States 
is likely to be set up; and 

(c) the names of the States whose 
4emand for setting up olsocond bench bas 
GOt b.:eo accepted aad die ,.... tIIereoI1 

Written Alflwet-s lOa 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) Appa
rently, the Hon'bJe Member desires to know 
tbe names of States. which have denlanded 
new Benches, as some States already have a 
second Bench of the High Court. 

The following States have demanded 
establishment of permanent Benches of their 
High Courts: 

I. Uttar Pradesh AlIahabad High Court. 

2. Manipur I 
3. Meghalaya ~ 
4. NagaJand ,Gauhati High Court 
5. Tripura j 
6. Karnataka Karnataka High Court 

7. Madhya Pradesh Madhya Pradesh 
High Court 

8. Tamil Nadu Madras High Court 

(b) and (c). These demands were 
referred to the Jaswant Singh Commission. 
The report of tbe Commission has been 
received and is engaging the attention of the 
Government of India. 

Delay in the Construction Work of Hydro
Electric Project at Suringarb, U. p. 

1355. SHRI HARISH RAW AT: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether it is a fact tbat construction 
work of small hydro-electric project al 

Surinprb in Uttar Pradesh is lagging for 
bebind the schedule; 

(b) if so, the reasons for delay; aDd 

(c) the remedial measures beioa taken 
in this reaard 1 

THE·MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRJ ARIF 
MOHAMMAD KHAN): (a) to (c). Surin
prh Hydro- electric Project (2 X 400 K W). 
beioa exocuted by Uttar Pradesb State 
Electricity Board, wu oriainaUy scheduled 
to be commiJlioned durina 1984·8S. 1he 
project is DOW scbedule4 to be commissioned 
duriDl 1986 .. 87. The delay in execution is 
00 account o( poJoaic" problems and 
1Ilona,es 0( cemtal. Tile proJeot aUlboJ1&its 
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are reviewing the position frequently to avoid 
. any further deJay. 

Consumption of Electricity In Agricultural 
Sector 

1356. nR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of ENERGY 
be pleased to state: 

(a) whether consumption of electricity 
in the agricultural sector is decreasing day 
by day; 

(b) if so, whether Government have 
ascertained the cases thereof; 

(c) if so, the details thereof; and 

(d) if not, whether Government propose 
. . ? 

to take steps to increase Its consumption. 

THE MIN(STER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) : No Sir. 

(b) to (d). Do not arise. 

[English] 

Import of L.P .G. Cylinder from Brazil 

1357. PROF. RAMKRISHNA MORE 
Will the Minister of PETROLEU~ AND 
NATURAL GAS be pleased to state: 

(a) whether Government have procured 
8 fakh LPG cylinders from Brazil despite 
adequate indigenous production capacity of 
LPG cylinder manufacturing units in tbe 

country; and 

(b) if so, the justification for such 

import? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (8) aod (b). Owing 
to recurring shortfall in availability of LPG 
cylinders from indigenous sources, it was 
decided to 1983 to import from Brazil. 

Short Fall aft on Prod"etton In Nortb 
.:alle-rn Realon 

1358 .. SHRIMATI GEETA MUKHERJEE : 
SHRJ OURUDAS KAMAT: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that there bas 
been a shortfal1 in oil production in the 
North-Eastern region during the first half 
of the year 1985-86; and 

(b) if so, the details thereof and the 
measures beiDg taken to make up the short
faIl in production ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) and (b). As 
against the annual target of 5.53 million 
tonnes for the North-Eastern Region~ tho 
actual production of crude oil during the 
first balf of 1985·86 has been 2.5 minion 
tonnes. 

Some of the steps being taken to make 
up tbe shortfall are : 

(i) Increased development drilling. 

(ii) Acceleration of workover efforts. 

(iii) Putting more wells on gas lift by 
installation of additional pumps and 
compres§Or5. 

(iv) Increased pressure maintenance by 
water injection and gas injection. 

Construction of Domkbar (Main Power) 
Peoject in Leb and Parkachik Sura 

Power Project in Kargil District. 

1359. SHRI P. NAMGY AL : Will t!'le 
~{inister of ENERGY be pleased to state: 

(a) whether the peop1e of Ladakh 
region had been requesting the Union 
Government to examine and take up in 
Central Sector the Construction of Domkhar 
(Main) Power Project in Leb District and 
Parkachik Suru Power Project in K..rgil 
District; 

(b) if S09 whether a team of experts is 
proposed to be deputed to examine the two 
projects~ and 

(c) if Dot. tbe reasoos therefor? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (c). A 
representation bas been received regarding 
the Parkachik Suru Power Project. How
ever, Government of J and K are yet to 
submit the revised project report of Dom
khar HE Project and a proper project 
proposal in respect of Parkachik (Suru) 
Power Scheme. It is for the Government of 
J and K to send a team of experts to 
examine and formulate the scbemes. If 
J and K authorities require any expert 
advice from Union Government, the same 
can be provided. 

Av.reement witb Organization of Arab 
Petroleum Exporting Countries 

for Oil Exploration 

1360. SHRJ P.M. SAYEED : 
SHRI ANANTA PRASAD SETHI: 
SHRI R.M. BHOVE : 

Will the Minister of PETROLEUM AND 
NATURAL GAS be p1eased to state: 

(a) whether India and tbe Organisation 
of Arab Petroleum Exporting countries have 
deeided for providing c1~ co-operation in 
the field of petroleum-chemical indu~triali
sation, oil exploration and training of 
technical personnel of Arab oil r roduciog 
countries; and 

(b) if so, tbe details regarding the agree
ment arrived at in this regard aJongwith the 
terms and conditions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATCR.-\L GAS (SHRI NAWAL 
KISHORE SHARMA): (a) and (b). The 
discussions between the Indian delegation 
and the OAPEC related to possible areas of 
cooperation between the member countries 
of the OAPEC and India, and the OAPEC 
institutions and the institutjon~ in India in 
the following areas : 

(i) the utilisation of training capa
,hilit;et avaiiabJe in India by the 
OAPEC member countries; 

(il) utilisation of the reqearch network 
~tablished by the ONGC. ElL and 
JOC; ao4 

(iii) bilateral and multilateral co-
operation between the National 
Oil companies with a view to 
promoting self·reliance. 

It was agreed during the discussions that 
the cooperation between the OAPEC, its 
member countries and India would be 
strengthened further. This would result in a 
greater degree of self-reliance and cooperation 
amongst developing countries. 

[Translation] 

Complaint a~alnst Dealers having both 
Petrol and Kerosene Agencies 

1361. SHRI K.N. PRADHAN : WiJl the 
Minister of PETROLEUM AND N:\TURAL 
GAS be pleased to state: 

(a) the number of petrol pumps in the 
country which have also given kerosene 
agencies; and 

(b) the number of such dealers alainst 
which complaints have been received during 
the last one year and the action taken 
against them ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (8) The total 
number of Retail outlet (petrol/diesel) 
dealers in the country who have SKO/LDO 
agencies also is 1970. 

(b) There were 40 dealers against whom 
complaints have been received or who were 
found to have indulged in various mal
practices by officers of the oil industry 
during regular/surprise inspectjons during 
the last one year. Corrective action as 
envisaged in the oil industry9S Marketing 
Discipline guidelines has been taken against 
these dealers. 

(EngUJ") 

Exploration of Oil In Krishna.Goda,arl 
Buill 

1362. SURf S. M. SHATIAM: Will 
the Minister of PETROLEUM AND 
NATURAL OAS be pleued to Ita" : 
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(a) whether the Oil and Natural Gas 
Commission has withdrawn proposals for 
commercial production of gas in Krishna
Godavari basin; 

(b) if so, the reasons therefor; 

(c) whether it is a fact that 594 million 
tonnes of gas deposits are present in this 
basin; 

(d) whether drilling operations were 
stopped due to restrictions imposed on 
carrying beavy equipment; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE HARMA) : (a) No, Sir. 

(b) Does not arj~e. 

(c) The in-place reserves of gas in this 
basin as on 1.1.85 are estimated at 6.3 
million tonnes of oil equivalent of gas. 

(d) and (e). No, Sir. There was some 
delay in the commencement of drilling at 
well No. Tatipaka-I as the road bridges were 
found to be weak and the rig could not be 
moved by road because of the restrictions 
imposed by State Government. The rig \1as 
later transported by ferry. 

(Trans/ation] 
~ 

Issue of Commemorative Postal Stamps 

1363. SHRI M. L. JHIKRAM: Will 
the Minister of COMMUNICATIONS be 
pleased to sta te = 

(a) the criteria for issuing commemo· 
rative stamps; 

(b) whether it is a fact that no comme
morative stamps have been issued in respect 
of the famous and brave queen Durgawati 
of Garha Mandla and 'Madan Maha" of 
Jabalpur built on a single rock; 

(c) if so, the reasons for ignoring them 
10 far; and 

(d) the time by wbich commemorative 
stalnps arc likely to be issued in their 
memory? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) A 
philatelic Advisory Committee functions in 
the Department which advises the Govern
ment regarding issuance of commemorative! 
special postage stamps. Guidelines for 
issuance of such· stamps are given in the 
statement below. 

(b) Yes, Sir. 

(c) As regards cOmmemorative stamp on 
queen Durgawati, the proposal was consi
dered by the PAC but was not recommended. 
So far as the stamp on 'Madan Mahal' is 
concerned, no such proposal appears to ha\'e 
been received in the Department in the 
recen t past. 

(d) In view of (c), does not arise. 

Statement 

Tile Issue of Commemoratl.,e/S]N!cial 
Postage Stamp from 1981 Onward, 

1. Proposals may be taken up well in 
advance, say about a year before 
the propose date of issue, to enable 
proper examination, designing. 
apl'Toval, annotmeement, printing 
and supply of stamps as part of a 
planned programme. 

2. A stamp commemorative a living 
personality may not ordinarily be 
issued. ... 

3. Not more than one stamp on a 
personality may be issued, save in 
exceptional cases. In such cases, 
tbe proposals may be considered 
by the Government on the 
recommendation of the Pbilatelic 
Advisory Committee. 

4. The person~)ities on whom comme
morative stamps are issued may be 
of national or international import
a.nce and the occasion sbould be 
ordinarily birth centenary or 10th! 
25th/tOOth death annivenary. 
Commemorative staml)S may be 
issued 00 tbe first death anniversary 
of tbe personality, only in H~r~' 
exceptional cues. 
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s. No stamp may ordinarily be issued' reveaJed investment intentions totalling 
commemorating an institution roughly to Rs. 1750 crores, over the next 
unless the occasion is its centenary. three years, a large part of it is presumably 

attributable to the improved investment 
6. Events of very important national 

or international character may only 
considered for issue of stamps, 
occassions of lesser importance may 
be commemorated by providing 
special cancellation. 

7. Commemorative/special stamps 
iddued in a year may ~e about 
40 and of these stamps on enlinent 
personalities nlay be at-out 10. 

[English) 

Effect of Liberalisation of Industrial 
Licensing Policy on Industrial 

Production 

1364. SHRI R. PRABH.U: \Vill the 
Minister of INDUSTRY be pleased to st~ te : 

(a) whether his Ministry has undertaken 
an a~ses~m:~l: of the effect of liberaJisation 
of injlJ:;trial licensing policy on indu~trial 

production; 

(b) if so, the details thereof; and 

(c) the extent of increase in industrial 
production that blS been brought a bout as 
a result of these policy changes ? 

THE MINISTER OF STAT£ IN THE 
DEPARMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) 
(a) and (b) = Th~ scheme of liberalisation of 
industrial licensing policy and procedure 
recently announced has been well received 
by the industry. There bas been a subs
tantial increase in the nuo1ber of letters of 
intent issued during the peri~d January
October .. 1985 as cornpared to th~ corres
ponding period of the previou~ year. The 
number of letters of inl~nt i-;~ul:d during the 
period January-O.;tober, 1985 was 1196 n~ 
&pinst 818 issued dui"ing the corresponding 
period of the previous year regi~tering an 
increase of 46%. In addition 839 reg;.,
tration letters were illso issued during the 
period May-October, 1985 under the scheme 
of registration of units pertaining to 
delicen~ed industries. A quick survey of 
22 units conducted by tbe Assoc',ated 
Chambers or Commerce and Industry had 

climate. 

(c) The average index of industrial 
production during the period April to 
August~ 1985 registered a rise of 6.3% over 
April to August, 1984. 

Productivity Consrioosness in Industries 

1365. DR. PHUl.RENU GUHA: Will 
th e f\linister of INDUSTRY be pleased to 
state : 

(a) whether the National Productivity 
Council has taken steps to generate produc
tivity consciousness in the industries; 

(b) if so. the details of the steps taken 
by the Council during the last three years 
and the results thereof; and 

(c', the steps proposed to streamline the 
network of National Productivity Council to 
improve its performance in the matter of 
promoting productivity consciousness in the 
country? 

THE MI~ISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to ':c). With a vh:w to generate produc
tIVity consciou..,·-;c'';; In all spheres of 
economic a~tivitics, particularly industry. 
agriculture and service sectors, the National 
Produ..:tivity Council has been organising 
&eminars, workshops, training programmes 
and disseminating productivity information 
through publications. periodicals and audio
visual media etc. During the past 3 years, 
in addition to its own norma) activities, the 
National Productivity Council has establi
shed industry-wise Productivity Boards for 
Seven major industry groups namely; 

(i) Power Generation, Transmission 
and Distribution Equipment, 

(li) Industrial Machinery, 

(iii) Cement, 

(iv) Machine Tools, 

(v) Automobiles and Ancillaries, 
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(vi) Paper, Pulp and Allied Industries, 
and 

(vii) Leather and Leather Goods. 

and has also instituted industry level 
productivity' awards for recognition of 
noteworthy performance in productivity 
improvemenL It has also intensified its 
activities in the following areas of national 
endeavour :-

(a) Energy Conservation, 

(b) Materials Management, 

(c) Maintenance Management. 

(d) Labour Management Re1ations, 

(e) Pollution Control, 

(f) Participative Management and 
. Quality of Work life, 

(g) Productivity Improvement at 
Sectoral level through designing 
productivity measurement and 
monitoring models, 

(h) Productivity improvement at unit 
and shop floor level through in
depth surveys and implementation 
~tudies, and 

(i) Development of small Scale, Khadi 
and Village Industres. 

The National Productivity Council has 
75 Members and its Governing Body, 
25 Members with equal representation from 
employers; employees and Government. Its 
activities are reviewed by the Council and 
the Governing Body and necessary directions 
are given fronl time to time for strengthening 
the network of productivity movement in 
the country-

S.T.D. Service between Delhi 
and Faizabad 

1366. SHRI NIR~1AL KHATRI: Will 
tbe Minister of COMMUNICATIONS be 
pJeased to state : 

(a) the date from which Government 
propose to introduce S.T.D. service between 
Delhi and Faizabad; 

(b) whether bis Ministry has received 
some complaints regarding technical defects 
in the present Faizabad-Delbi S.T.D. 
aerviQ:' and 

(c) if so, the reasons for these defects 
and the action being taken to remove them ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) SID 
service between Faizabad and Delhi is 
already available since August, 1984 via 
KanpLlr TAX. 

(b) Yes, Sir. Recently one complaint 
regarding poor functioning of the STD 
servkes from Faizabad to Delhi has been 
received. 

(c) The main reasons for poor function
ing of the STD services from Faizabad has 
been found to be the congestion due to 
inadequate Dumber of Circuits between 
Faizabad and Kanpur TAX. Augmentation 
of circuits has already been ordered. 

J\1ore lines are being added between 
Kanpur T AX and stored programmed 
control electronic tru~k automatic exchange 
at Delhi for improvement of the service. 

Jobs in Kbadi aDd Village Industries 
during Seventh Plan 

1367. SHRI JAGANNATH PAITNAIK: 
\Vill the tvlinister of INDUSTRY b: pleased 
to state: 

(a) whether Government have made any 
assessment regarding the jobs being made 
available in Khadi and Village Industries 
during the Seventh Five Year Plan period; 
and 

(b) if so, the nUlnber of persons likely 
to secure jobs in Orissa and the total outlay 
made available through Planning Com
mission? 

THE MlNlSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LoP~tENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. Tbe target of employment 
during the Seventh Plan period (1985-90) 
has been fixed at 20lakh persons under 
Khadi and 30 lakh persons under Villaae 
Industries. 

(b) The information q beiDa G011ecto4. 
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(Tralls/ation] 

Applicant for Telephone Connections 
in Vyarl Telephone Excbange 

in Gujarat 

1368. SHRI C. D. GAMIT: WilJ the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) The number of applicants for tele
phone connections still on waiting list in 
Vyara Telephone Exchange of Surat 
Telephone Division; 

(b) the time since when these applicants 
are on tbe waiting list and tbe details 
tlaereof; 

(c) the time by which these telephone 
connections are likely to be provided and the . 
steps being taken tbe~for; and 

(d) whether keeping in view the indus
trial development of Vyara, tbere is any 
&Cbeme to provide more telephone facilities 
tbere, if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
waiting list in Vyara Telephone Exchange 
of Surat Telephone District was 75 on 
31.10.85. 

(b) The earliest applicant on the waiting 
list is since 7.3.1983. Tbe details of the 
waiting list under different categories is given 
beJow : 

Oyt 

9 

Special 

6 

General 

60 

Name of the Station 

J 

Idukkj Slap-III 

Sabiriairi 
~tiOD 

Total 

75 

Capacity 
(MW) 

2 

Water Diver-
lion. 

Water Diver· 
lion 

(c) The present waiting list is likely to 
be cleared progressively by 1986-87. There 
is a proposal for replacing the existing 
300 CBNM telephone exchange by 360 CBM 
telephone exchange and expanding it further 
in tbe 2nd stage. 

(d) There is a proposal to replace 
Manual exchange by an Automatic Exchange 
during 7th Plan subject to avaifability of 
resources. 

[English] 

~ydel Power StatioD in Keral. 

1369. DR. K.G. ADIYODI : Will the 
Minister of ENERGY be pleased to state: 

(a) tbe names of hyde) power stations 
in Kerala with rated capacity of each; 

(b) tbe average capacity. and percentage 
. of utilisation (load factor) in each of the last 

three years, with cost of generation per unit; 
and 

(c) the names of on-going projects with 
their estimated additional power generation 
and the time of completion of the same ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). The 
names of the hydel power stations, in Karala, 
their capacity, energy generation potential, 
load factor and cost of generation are 
indicated in the statement given below. 

(c) Tbe names of tbe on goina projects 
in Kerala with their estimated additional 
power generation and the expected date of 
commissioning as indicated by Kerala SEB 
are given below : 

Energy Target for 
(MU) Completion 

Month/Year 

3 4 

376 3/87 

115 2/81 
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1 2 3 4 

Idamalayar 75 320 I 5/86 

II 6/86 

Idukki Stage-ll 390 Peaking I Commissioned in 
Station 10/85 

II 1/86 

III 6/86 

Kallada 15 65 1987/88 

Kakkad 50 262 5/89 

Lower Periyar 180 493 I 1/90 

II 3/90 

III 5/90 

Statement 

Name of the Installed Energy Load Factor Cost of generation 
Station Capacity Potential % Paise/K.wh 

(MW) (MU) 1982·83 83-84 84-85 1982-83 83-84 84-85 

Pallivasal 37.5 284 82.3 72.4 81.6 

Neriamangalam 45 237 48 64.6 73.5 

Sengulam 48 182 28.3 39.1 45.0 

Panniar 30 148 18.0 58.1 32.9 

Poringalkuthu 32 170 61.6 76.9 84.7 

Sholayar 54 233 56.3 66.3 58.7 

Kuttiyadi 75 248 31.9 38.2 41.5 

Sabarigiri .. 300 1213 40.8 32.4 52.3 

Idukki St. 1 390 2015 67.9 42 56.7 

Total KeraJa 1011.5 4730 60.6 51.2 57.5 6.95 8.153 Not 
fina-
lised. 
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(Translation] 

Telephone Senice through Microwave 
in Rajasthan 

.1370. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) the names of the places in Rajasthan 
where telephones through microwave will 
start functioning during this year; 

(b) the areas in which telephone lines 
will be connected through microwave; 

(c) whether Government are aware that 
work on microwave line is going on very 
slowly; and 

Cd) the time by which Ganga Nagar, 
Suratgarh, Loookaransar and Bikaner will 
be connected with Jaipur and Delhi through 
microwave line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (3) The 
names of places whose telephone exchanges 
are likely to be connected through UHF I 
MW media during 1985-86 in Rajasthan 
are-Ajmer and Hanumangarh. 

(b) A list of names of other places 
where telephone exchanges are proposed to 
to be linked to national network using 
UHF /MW media, is given in the attached 

Annexure. 

(c) Works on UHF jMW Projects are 
being reviewed regularly and progress is 
seneral1y satisfactory except where specific 
problems may arise. 

(d) Sriganganagar is connected to 
national network and bas access to Jaipur 
and New Delhi via Bhatinda. Suratgarh. 
Bikaoer are tentatively planned to have 
access through MW IUHF to Jaipur and 
Delhi by 1990 aDd 1987 respectively. 
Lookaransar is not planned (or beiD, 
connected to national network at present • 
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Statement 

List of lhe Stations Pro po~ed to be 
Connected through UHF/Microwave 

Media in Rajasthan 

1.* Bikaner 

2. Jhunjhunu 

3. Bhilwara 

4. * Chittorgarh 

5.* Udaipur 

6. Dungarpur 

7. Banswara 

8. Tonk 

9. Bundi 

10. Sawaimadbopur 

11. lhalawar 

12. Baran 

13. Churu 

14. lalore 

15. Sujangarh 

16. Sardarsabar 

17. Suratgarh 

[English] 

Import of Oil from Saudi Arabia 

1371. SHRI SOMNATH RATH : 
SHRf RADHAKANTA DIGAL : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether Government have any 
proposal to increase the import oil from 
Saudi Arabia; 

(b) if so, whether Government propose 
to review their present oil contract with tbat 
country; 

(c) the quantum of increase proposed to 
be made in the import of oil from Saudi 
Arabia; and 

(d) the details thereof? 

• TbcIc ItatiODJ are baviDl acceu by coaxial cable systems at preeeDt. 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NA W AL 
KISHORE SHARMA): (a) to (d). 
Contracts for supply crude oil on Government 
to Government basis are generally concluded 
on a year to year basis. The contracts for 
import of crude oil for the year 1986 from 
various countries including Saudi Arabia is 
still undur th~ consideration of the 
Government of India. 

Import of Machinery by Leasing 
Companies 

1372. SHRI ANIL BASU : Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) the number of leasing companies 
op~rating in the country as on 15th October, 
1985; and 

(b) the number of companies which have 
been permitted to import machinery for the 
purpose of leasing to clients? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) Leasing activity 
is not shown separately in the Industrial 
c1assificatian of Joint Stock companies 
adopted by the Department of Company 
Affairs. It is not, therefore, possiole to 
indicate the number of leasing companies 
operating in the country. 

(b) The required information is being 
collected and will be laid ('n the Table of tbe 
House. 

Development os Coal io Orissa 

1373. SHRI M{JRLIDHAR MANE 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether Government have a proposal 
to take some st¢ps for tbe development of 
coal in the country during the Seventh Five 
Yeay Plan; 

(h) if so, the schemes prepared therefor; 

(c) the amount earmarked.~rfor lethat 
purpose; 

(d) the specific steps proposed to be 
taken for the development coal in Orissa 
during the Seventh Plan period; and 

(e) the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). Yes, Ssr. A 
coal production target of 226 n;tillion tonnes 
has been fixed for achievement by 1989-90. 
For this purpose, an outlay of Rs. 6700 
crores bas been provided in the Seventh Five 
Year Plan. The increase in coal production 
is to be achieved through reorganisation of 
some existing mines and by development of 
a number of Dew projects. 

(d) and (e). It is proposed to increase 
production of coal from Talcher and Ib valley 
coalfields of Orissa from the present level 
of 5.44 miIJion tonnes (1984-85) to 13.9 
million tonnes per year by 1989-90. Bharatpur 
opencast and Jagannath expansion schemes 
in Ta1cher coalfield and Belpahar and 
Lajkura opencast mining projects in Ib vaHey 
coalfields have been approved. More 
projects will be taken up during the course 
of the Seventh Five Year Plan. 

Wai(ing List for New Telepbone CODJIectioDs 
. in the Couotry 

1374. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of COM~1UNICATIONS be 
pleased to state : 

(a) whether Government are aware of 
the ever increasing demand for new telephone 
connections in the country and more 
particularly in tbe metropolitan cities; 

(b) if so, the number of applicants in 
different cities in general and metropolitan 
cities in particular on the waiting list to get 
telephone connections as on 31st October, 
1985; and 

(c) the steps taken to clear the backlO% : 

THE MINIS1"£R OF STATE OF THE 
~nNlSTRY OF COMMUNICATIONS 
(~HRJ RAM NIWAS MJRDHA) : (8) Yes, 
Sar. 

(b)tThc i(informatl·on .. . h .: . IS given In I At" 
Statement below. 
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(c) The existing telephone exchanges are 
being expanded and the new ones being 
opened wherever feasible to provide 
telephone connections to the waiting 
applicants, subject to availability of 
resources. 

Statement 

. S1. Name of the city 
No. 

Waiting List as on 
31st Oct. t t 98S. 

1 2 3 

1. Bombay Metro. 1,83,929 

2. Calcutta tt 30,429 

3. Delhi tt 1,56,281 

4. Madras " 35,597 
---

Total 4,06,236 
---

5. Ahmedabad 34,486 

6. Bangalore 25,153 

7. Hyderabad 35,730 

8. Kanpur 8,756 

·9. Puoe 20,697 

10. Agra 3,862 

11. Allahabad 1,712 

12. Amritsar 6,468 

13. Baroda 14.399 

14. Calicut 3,662 

1 S. Cbandigarh 12,213 

16. Coimbatore 7,864 

17. Emakulam 7,648 

18. Gauhati 2,577 

19. Indore 9,258 

20. Jaipur 10,300 

21. lullundur 6,669 

22. Lucknow 2,696 

23. Ludhiana 13,048 

24. Madurai 3,111 

25. NalPU[ 8,294 

1 2 

26. Patna 

27. Rajkot 

28. Surat 

29. Srivandrum 

30. Varanasi 

31. Vijayawada 

Total 

Grand Total 

3 

4,105 

8,344 

23,273 

4,591 

2,881 

4,270 

2,86,067 

6,92,303 

Development of Non-Conventional F.nergy 
Sources in GUjarat 

1375. SHRI D. P. JADEJA : Will the 
Minister of ENERGY be pleased to state: 

(a) whether Government have conducted 
any survey of the potential of Jamnagar 
district in Gujarat for the development of 
non-conventional energy sources; 

(b) the details regarding develoment of 
"Wind-Power" and "Tidal Energy"; and 

(c) the steps taken to develop these 
sources of enerlY in Jamnagar District in 
Gujarat ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) A Wind Survey 
project and investigations and studies for a 
tidal power project in the Gulf of Kachchh, 
are in progress. 

(b) and (c). Wind Farm projects for the 
generation of over 1.5 MW electrical power 
and already under implementation at Kandla 
and Okba. Other similar wind electricity 
generation projects are also planned for this 
area. In respect of tidal power in the Gulf 
of Kachchh, decisions on implementation 
will be considered after the completion of 
the feasibility report. 

Ioqulry into Produetnhy of lad •• trles 

1316. . SHRI SYED MASUDAL 
HOSSAIN : Will the Minister of 
INDUSTR Y be pleased to state : 

(a) whether it is a fact that his Ministry 
reccotly ordered an inquiry into productivity 
of Indian Industries; 



129 Wrltl~n Answer, AORAHAYANA $ •. 1907 (SAKA) Written Answer, , t~ 

(b) if so, the outcome of the laid number out of them sanctioned, the number 
inquiry; 

(c) the details of the follow-up action 
taken by Govemntent on -the uid inquiry 
report; and 

(d) if no follow-up action has been taken, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) No, Sir. 

(b) to (d). Do not arise. 

Progress of Self Employment Scbeme 

1377. SHRI V. TULSI RAM: Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) the progress achieved by the self
eml'loyment scheme as on 31 October, 
1985; 

(b) whether Goverment are considering 
some proposals for its further improvements; 

(c) the Dumber of unemployed in the 
country who were provided such -employment 
during the last three years as on 31 October, 
1985, State-wise details thereof; 

(d) the number of applications received 
from Andhra Pradesh for the purpose, the 

awaiting sanction;, 

(e) . the' total amount sanctioned/to be 
sanctiooed; and 

(f) tbe time by which all such 
applications will be cleared as on 31 October, 
1985 ? 

TIm MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
~UNACHALAM) : (a) During 1983-84, the 
fitst year of the scheme against a target of 
2.S lakb ventures, 2.42 lakh beneficiaries were 
sanctioned loans amounting to Rs. 401.54 
crores upto 31-3 .. 1984 and during 1984-85, 
2.29 lakh beneficiaries were sanctioned loans 
amounting to Rs. 429.52 crores upto 31-3-85. 
The achievement for the year 1985 .. 86 
will be . mown at the close of the financial 
year i.e. after March, 1986. 

(b) The scheme has been continued 
without any modifications during 1985 .. 86. 
~s for further inlprovement would be 
considered when a decision for continuation 
of the scheme in future is taken. 

(c) Statement is enclosed showing 
pr~ ~f the seheme during 1983-84 and 
1984-8S • . The prbgress of 1985 .. 86 Scheme 
will be known only after March, 1986. 

(d) The DumboJ' of applications 
sanctioned in A.P. during 1983-84 and 
1984-8S are as under : 

Year Target No. of applications No. of applications No. of appjications 
J'8Cd. by DIe task recommended to sanctioned by the 
forces in A P the banks by DIC banks 

1983·84 

1984·85 

20,000 

15,100 

1,07,792 

82,447 

(e) The total amount sanctioned by 
banks during 1983-84 in Anebra Pradesh 
was Rs. 2,936.00 Jakbs and Rs. 2,733.921akhs 
in 1984-85. 

task forces 

25,401 

28,401 

No. Amount 
(Rs. laths) 

14,781 2.936.00 

13,084 2,133.92 

(f) The duration of the operation of the 
Scheme is the financial year. The applications 
received during 1985-86 are expected to be 
dispOSfJd of by the end of 31st March. 1986. 
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AGRAHAYANA 5. 1901 (SAKA) 

[Trans/ation] 

Setting up of Solar Energy Station in 
Allahabad~ Uttar Pradesb 

1378. SHRI RAM PUlAN PATEL: 
Will the Minister of ENERGY be pleased to 
state : 

(a) the names of the places where solar 
energy stations are proposed to be set up 
the number of such stations set up so far 
and the capacity of each of such stations; 

(b) whether Government are consider
ing the question of setting up of such a 
station in Allahabad also for the development 
of eastern region in Uttar Pradesb; and 

(c) if so, whether any survey will be 
conducted in some part of the Phulpur parlia
mentary constituency where this station is 
proposed to be: set up at a suitable place '1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). Solar energy 
bas started being used for low and medium 
grade heat applications as well as low 
electric power applications. A number C'f 
such installations are operating alread) In 
many parts of the country including 
Allababad. Larger size solar power stations 
are in the research and development stage. 

[English] 

Shifting of Establishments of IOC, BPL 
and HI"L from Cocb in 

1379. SHRI P. A. ANTONY: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is any proposal to 
shift the establishments of Indian Oil, Bharat 
Petroleum and Hindustao Petroleum in 
Cochin to nearby Ambalamedu for safety 
and better convenienccs; and 

(b) if so, wboo and the action taken in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS {SHRI NAWAL 
KISHORB SHARMA} : (a) No, Sir. 

(b) Doct GOt uiao. 

LinWog Satoa iD Madltya Pradesh witb 
Rest of India By S.T.D. 

1381. SHRI AZIZ QUARESHI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the progress made in the work to 
link Satna in Madhya Pradesh by SID with 
the rest of India; and 

(b) the total expenditure incurred in the 
above mentioned work from 1st January 
1985 to 31st October 1985 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAM NIW AS MIRDHA) : (a) Switching 
equipment has been installed. Transmission 
equipment is under installation. 

(b) The expenditure incurred from 
1st January 1985 to 31st October 1985 is 
being collected and will be furnished as 
soon as possible. 

Installation of Bio-Gas Plants iD 
VaraDasi 

1382. SHRI MOHANBHAI PATEL: 
Will the Minister of ENERGY be pleased to 
state : 

(a) whether a French team bas visited 
varanasi io regard to installing a bio-gas 
plant that will be most modem in terms 
of sewage handling facilities; 

(b) if so, whether it will also belp to 
reduce pollution in the Ganga; and 

(c) whether Government propose to 
instal such bio-gas plants in other cities 
also which are located on the river banks ? 

THE MINISTER OF ENERGY (SHIU 
V AS ANT SATHE) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

Posts of Professiobals ia tbe Bureau 
of Public Eaterpri_ 

1383. SHRI MANIK REDDY: Will 
the Minister of lNDUSTaY QQ ~ to 
,ta~ , 
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(a) whether it is a fact that his Ministry 
is considering to abolish the posts of pro
fessionals in the Bureau of Public Enter
prises; and 

(b) if so, the reasons therefor and 
objectives in view; and the details in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRlAL DEVE
'LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). A Group of Secretaries under 
the Chairmanship of the Cabinet Secretary 
bad been constituted to review all plan and 
Non-Plan expenditure incurred by various 
Ministries/Departments on various activities. 
The Group have examined the expenditure 
pattern of Ministries/Departments, including 
Bureau of Public Enterprises, with a view to 
effecting economy_ The Government have 
not yet taken a decision in the matter. 

Progress of Drilling Work undertaken 
byONGC 

1384. DR. B.L. SHAILESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the progress made and results 
achieved in the areas already being explored 
by the Oil and Natural Gas Commission; 

(b) in which of these areas drilling work 
is in progress; and 

(c) whether any signs of viability of 
these drilling areas for commercial explora
tion are in sight 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NA WAL KISHORE 
SHARMA) : (a) During the VI Plan tbe 
ONGC drilled 335 exploratory wells and 
established 894 million tonncs of geological 
reserves of oil and oil equivalent of gas. 

(b) Exploratory drillina is in progress 
in the followil18 basins : 

1. Cambay 

2. Kutch 

4. 

s. 
6. 

7. 

8. 

9. 

10. 

(c) 

Upper Assam 

Assam Arakan fold belt 

West Bengal 

Krishna-Godavari 

Cauvery 

Andaman and 

Western Offshore. 

Yes, Sir. 

Change in Pricing Policy for 
Energy Sector 

1385. DR. B.H. SHAILESH : Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Planning Commission 
has suggested a drastic change in the pricing 
policy for the energy sector; and 

(b) if so, the broad features of the 
integrated pricing policy for the eneray sector 
during the Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) and (b). Plan
ning Commission, in their draft Seventh 
Plan document, have referred to the need 
for formulation of an integrated energy 
pricing structure so as to reflect not only the 
true costs of energy to the economy but also 
help ~nsure tbe financial viabili ty of the 
energy industries. 

Thermal Po"er Projects Under Cons
truction in Madhya Pradesb 

1386. DR. KRUPASINDHU BHOI: 
Will the Minister of ENERGY be pleased to 
state : 

(a) the number of Thermal Power 
Projects working at present in . tbe country, 
State· wise; 

(b) the number of new tbermal power 
projects which are to be set up in tbe 
country in the coming ycars and the number 
of projects under construction; and 

(c) the number and names of Thermal 
Power Projects whicb are under construction 
in Madhya Pradesh and the tim, by wb~h 
u.o projoota will be QOGa.Pltt14 , 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) Number of 
tberma 1 power stations under operation in 
various States is indicated in the statement 
given below. 

(b) 64 new thermal schemes have so 

Name of the Schemes 

State Sector 

far been approved for implementation in the 
coming - years. These projects are under 
various states of implementation. 

(c) The thermal scbemes under execu
tion in Madbya Pradesh under the State 
and Central Sector are : 

Capacity 
(MW) 

Commissioning schedule 
as assessed by the 
Planning Commission 

1. Korba (W) ExtD. 1 X 210 Unit-4 1985-86 

2. Birsinghpur (Sanjay 

Gandhi) 

Central Sector 

1. Korba STPS St. I 

2. Korba STPS St. II 

2 X 210 Unit-l 

Unit-2 

1 X 500 Unit-4 

2 X 500 UniteS 

Unit-6 

1989-90 

Beyond 7th Plan. 

1987-88 

1989-90 

1989-90 

3. Vindbyachal 6 X 210 Unit-l 

Unit-2 to 6 

1987-88 

Subsequent units 
at interval of six 
months. 

Statement 1 

Name of State/ No. of Thermal Power 7. Gujarat 
U.T. Stations (Including 

8. Madhya Pradesh Different Stages of 
same station as one) 9. Maharasbtra 

Utilities only 
10. Andhra Pradesh 

11. Tamil Nadu 
-I 2 

12. Bihar 

1. Delhi 2 13. D.V.C. 
2. Haryana 2 14. Orissa 

3. Jammu and Kashmir 1 15. West Bengal 

4. Rajasthan 1 16. Assam 

S. Punjab 2 17. Kamataka 

6. Uttar Pradesh 5 18. Central 

2 

7 
4 

9 

4 

3 

3 

3 

1 

7 

S 

1 

6 
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CoD~enIoD of Yen-Rupee arrangement 
to dollar ..... upee witb JljJ8D for Marati 

1387. SHRI MANIK REDDY: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether due to Yen-Rupee value 
auto components imports for Japanese India 
projects are at a standstill (Economic Times, 

. dated 18 October, 1985); 

(b) if so, the corrective steps Govern
ment propose to take in this regard; and 

(c) whether it is proposed to urge Japan 
to convert Yen-Rupee arrangement into 
Dollar-Rupee arrangement for Maruti or 
evolve some other stable arrangement to 
protect India's interest and promote trade 
between the two countries ? 

THE MINISTER OF STATE IN THE 
")EPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) Does Dot arise. 

Cc) No, Sir. 

Import ofcBolk Drugs 

1388. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) the total value of imports of bulk 
drugs in 1983-84; 

(b) the percentage of tbis amount 
imported by wholly-owned Indian companies; 
and 

(c) the foreign exchanae involved on the 
import by wbol1y -owned Indian companies ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) RI. 123.06 
crores. 

(b) and '(c). Sector-wise details in im
ports are Dot being maintained of this 
Ministry. 

Price Fhation of Betnovlt-Ointment 

1389. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that the price of 
Betnovit ointment has not been 'fixed by his 
Ministry although the product falls under 
price control; 

(b) whether it is also a fact that this 
product is being sold at a very high price; 
and 

(c) the price fixed for this ointment and 
the price at which the same is being sold ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): (a) The price 
of Betnovate Ointment has Dot been fixed 
under the Drugs (Prices Control) Order, 
1979, because of Court stay order_ 

(b) and (c). Mis. Glaxo Labs. is sel1ing 
Betnovate Ointment at the prices approved 
under the Drugs (Prices Control) Order, 
1970 by virtue of the stay granted by the 
Delhi High Court against the price fixed for 
Betamethasone 17 Valerate, the bulk drug 
eoneerned and proposed fixation of prices 
of formulations based on the said bulk drug. 
The maximum retail price including Excise 
Duty for Betnovate 15 gm. Tube prevailing 
under the Drugs (Prices Control) Order, 
1970 is Ri. 10.43. 

Sales Turnover of Pbexin Capsules 

1390. SHRI VISHNU MODI: Will 
tbe Minister of INDUSTRY be pleased to 
state: 

<a) whether it is a fact that Phexin 
capsules are heina sold at very high prices; 

(b) whether it is also a fact that this i. 
an essential Medicine and the therapeutic 
indication is covered under price control; 

(c) the price fixed for these capsules and 
the name of tbe company marketin& the 
drug; and 

(d) the sales tum-over of this product 
and the total sales tum over or the company 
by wbom tbis product WIll marketed durina 
1984-85 ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) to (c). Phexin 
capsules which contain Cephalexin are 
manufactured by Mis. Capsulation Services 
and are marketed by Mis. Glaxo Labo
ratories India Ltd. These capsules are 
covered under Category-III of Drugs (Prices 
Control) Order, 1979 for the purpose of 
prices control. When Mis. Capsulation 
Services introduced Phexin capsules, they 
were exempt from price control as their 
sales turnover was less than Rs. 50 lakhs. 

for. 
(d) Details would have to be called 

Delay in Exploration of Oi I in 
South Bassein 

1391. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that the South 
Rassein 'giant' gas field was discovered in 
1977 but it will be made use of around 
1987; 

(b) if so, the reasons for this delay; 

(c) the details of the plans for the 
infrastructure to use this gas; and 

(d) tbe estimated output in its first year 
of production? 

THE MINISTER OF STATE OF 
THE MINlSTR Y OF PETROLEUM 
AND NATURAL GAS (SHRI 
NAWAL KISHORE SHARMA): (a) and 
(b). The first exploratory wells drilled in 
South Bassein fieJd jn 1976 indicated the 
presence of oil and gas and there were DO 

traces of Hydroaensu1phide (H2S). However 
wells drilled in Panna in 1982 indicated the 
presence of H2S; as Panna and Bassein are 
twin structures having fluid continuity, 
presence of H2S in Panna field led to the 
possibility of Bassein Gas being sour. This 
was confirmed in 1983 and tberefore it bas 
been decided to set up a gas sweetening plant 
at Hazira for removal of H2S, in order to 
render, this gas fit for use. 

(c) Apart from the construction of tbe 
gas sweetening and sulphur recovery plants, 
a 1730 km long pipeline is proposed to be 
laid to transport this gas, after it is brought 
onshore, to eventual1y meet the feedstock 
requirements of eight fertilizer plants and 
fuel requirements of two gas- based power 
plants being set up_ along the pipeline; it is 
also proposed to extract LPG from this gas 
at appropriate locations along the pipeline. 

(d) the estimated output of gas in its 
first year of production is in tbe order of 
10 Million Cubic Metres per day (MMCMD); 
it is proposed to increase this to 20 
MMCMD in subsequent years. 

[Translation] 

Purchase of land and floor area by DHEL 
in Asian Games village ~ Delhi 

1392. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that Bharat 
Heavy Electricals Limited has purchased 
land at the rate of Rs. 4000 per sq. metre 
and the floor area at the rate of Rs. 4,549 
per sq. metre in Asian Games Village, for 
their reception room and administration 
wing; 

(b) if so, the details of advertisements 
given and tenders invited for purchase of 
cbeaper land and rooms in Delhi at compe
tive rates; 

(c) whether any conlmission was also 
paid for this .purchase of about rupees ten 
crores and if so, how much and to whom; 
and 

(d) the amount so far spent on the 
above mentioned work ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) The buildings in Asian Games 
Village were purchased by BHEL from Delhi 
Development Authority on a negotiated 
basis. 
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(c) No, Sir. 

(d) BHEL has paid Rs. 10.3 crores to 
DDA for these buildings. 

[English] 

Relaxation of Ban on New Posts In 
Public Secto r Enterprises 

1393. SHRI SANAT KUMAR. 
MANDAL: Will the Minister of INDUS
TR Y be pleased to state: 

(a) whether the Department of Public 
Enterprises has relaxed or removed the 
existing ban on new posts in the public 
sector enterprises under the administrative 
control of tbe various Ministries of Govern
ment; 

(b) jf so, whether a copy of the Notifi
cation regarding relaxing or lifting the 
existing ban issued in this behalf is proposed 
to be laid on the Table of the House; and 

(c) if the reply to part (a) above be in 
the negative, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes Sir. Tbe earlier restriction imposed 
on the creation/filling up of posts by the 
public enterprises bas been relaxed. 

(b) The relaxation was communicated 
through an executive instruction and not 
through a Notification and thus the question 
of placing a copy of the Notification on the 
Table of the House does not arise. 

(c) In view of <a) above, the question 
does not arise. 

t.ae of Licences for Production of 
Balk DI'1III 

1394. SHRI MANVENDRA SINGH: 
Will the Minister of INDUSTRY be pleased 
to state : 

<a) the parameters of economy that are 
taken into account wbile issuing licenca/ 
registrations for production of bulk drup 
from basic.tapa via-~-via international 
pPeeI; 

(b) whether it is a fact that foreign 
companies having equity not more than 
40 per cent are producing bulk drugs at a 
higher price than that being produced by 
their parent companies abroad; 

(c) what are the items and price 
difference of such items produced by tbem 
in our coun try; and 

(d) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICAlS (SHRI R. K. 
JAICHANDRA SINGH) : (a) to (d). Simi
lar information has already been furnished 
vide Lok Sahha Unstarred Question No. 
1138 dated 30th July, 1985. 

Procurement of rural Kits by Indian 
Drugs and Pharma ceutical Limited 

1395. SHRI MANVENDRA SINGH: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the orders received by Indian Drugs 
and Pharmaceuticals Limited for s\lpply of 
rural kits during the la~t three years, details 
thereof, State-wise and year-wise; 

(b) the names, quantities and price that 
has been paid to suppliers from whom they 
have procured/got supplied to the various 
State Governments; 

(c) the reasons why the Government 
could not procure these rural kits directly 
from the small suppliers; and 

(d) there action of Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) A Statement 
is given below. (Statement-I) 

(b) A Statement is given below. (State
ment-II) 

(c) and (d). Orders for supply of rural 
kits were placed by State Governments op 
lDPL at their dJscretioD. 
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Statement-I 

States Total Business Total Business Total 
Procured during procured during Business 

1982-83 1983-84 

Uttar Pradesh 62941 Kits 

Rajasthan 

Dadar and Nagar 

Haveli 

Sikkim 

Kamataka 

Madbya Pradesh 

Himachal Pradesh 

Delhi 1000 Kits 

Haryana 

Bihar 

Andhra Pradesh 

Tripura 

Chandigarh 30140 " 

Total: 94081 " 

Nanle of firm 

1 

1982-83 

1. Mis. Shivalick Drug, 
Hardwar 

2. MIs. Nestor Pharmace
uticals Pvt. Ltd. 
Faridabad. 

46940 Kits 

1150 " 

·100 " 

812 " 

8146 " 

33312 " 

4000 .t 
800 " 

240 tt 

95500 

Statement-II 

Qty. 

2 

62,953 

29,057 

92,010 

procurred 
1984-85 

76335 I{its 

400 t. 

1092 It 

14070 .. 

9037 tt 

500 It 

20157 ., 

660 .t 
28684 .. 

470 tt 

151405 u 

Price paid 
(Rs·/lakhs) 

3 

56.03 

25.21 

81.24 
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1 

1983-84 

1. MIs. Shivalick Drug, 
Hardwar 

2. M/s. Nester Pharmaceu .. 
ticals Pvt. Ltd., 
Faridabad 

3. M/s. Arora Pharmaceu-
ticals (P) Ltd., 
New Delhi 

1984-85 

1. Mis. Shivalick Drug, 
Hardwar 

2. M/s. Nester Pharmaceuticais 
(Pvt.) Ltd. Faridabed 

3. MIs. Arora Pharmaceuticals 
(Pvt.) Ltd. New Delhi. 

Grant or Industrial Licences 

1396. SHRI B.B. RAMAIAH : Will the 
Minister of INDUSTRY be pleased to state : 

(a) whether it is fact that while sanction
ing industrial licences for drugs, Government 
have been continuous1y approving tbc 
in-built excess capacities; 

(b) if so, the details of industrial licences 
that have been granted and have been given 
excess capacity regularisation with/without 
fresh investment during the last three years; 

(c) the detail!' of these units, the products 
prod uced by tbem, the original sanctioned 
capacities and excess capacities rcgularised, 
and rcuon for regularisation of excess 
capacity in tbe absence of complete produc
tion date of amaH scale units; and 

(d) the reaction of Government in tbe 
mattcr? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 

2 3 

559991 56.33 
30717 j 30.99 

34041 33.99 

4001 3.99 
--- ---
124758 124.98 -- --

33918 43.41 

58378 74.72 

15662 20.05 
--- ---

107958 138.18 
--- ---
PETROCHEMICALS (SHKI R. K. 
JAICHANDRA SINGH): (a) No, Sir. 
Industrial Licences are issued based on the 
provisions of the 1978 Drug Policy/Licencing 
Policy. 

(b) to Cd). Do not arise. 

Closure of coal mines 

1397. SHRI CHINTAMANJ JENA: 
Will the Minister of ENERGY be pleased 
to state: 

(a) whetb~t certain coal mines are likely 
to be closed down as these mines have been 
rendered uneconomical; 

(b) if 10, the details thereof; and 

(c) the steps being taken to rehabilitate 
tbe workers workin. in those mines ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) No, Sir. 

(b) and (c). Question doea Dot. riac. 
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.[Transltuion] 

i 

Gas Agency at Bibar Sharif, Bibar 

1398. SHRI VJJOY K UJvlAR Y ADA V _ 
Will the Minister of PETROLEU~1 AND 
NATURAL GAS be pleased to state: 

(a) whether there is only one cooking 
gas agency at Bihar Sharif in Nalanda 
district of Bihar; 

(b) whether the consumers are facing a 
lot of inconvenience in getting gas cylinders 
and have to pay more price therefor; 

(c) if so, whether Government propose 
to increase the number of cooking gas 
agencies at Bihar Sharif; and 

(d) if so, the time by which these are 
likely to be opened ? 

THE ~IINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NA W AL 
KISHORE SHARMA) : (a) Yes, Sir. 

(b) While there bas late1y been delay in 
refill supplies owing to operational reasons, 
there have not been complaints about 
overcharging. 

(c) and (d). IOe has advertised on October 
12, 1985 inviting applications for a new 
distributorship. Considering the various steps 
like selection procedure are statutory 
formalities which precede the commissioning 
of an LPG di&tributorship, it does not seem 
feasible to indicate by which dn1e tbe 
proposed one wiH be conlnlissioned. 

Swaran Rekha .l)owcr Project in Bihar 

1399. Sl-IRI VUOY KUMAR YADAV : 
Will the Minister of ENERG Y be pleased to 
state : 

(a) whether the work on Swaran Rekha 
Power Project in Bihar has been started; 

(b) if so, the details in this regard and 
the time by which this project is likely to be 
completed; 

(c) the quantunl of power proposed to 
be supplied to Bihar from this project; and 

(d) the time by wbich the suppJy is likeJy 
to be started ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARlF 
MOHAMMAD KHAN) : (a) to (d). The 
Subernarekha Multi-purpose Project,. 
downstrear:1 of the existing Subernarekha 
Hydro-electric Project (130 MW), is presently 
under construction and inter-alia involves 
construction of Chandil Dam across the 
Subernarekha river. The project report of 
Chandil Dam Power Project (2 >~ 4 MW) was 
received in Central Electricity Authority during 
April, 1985 and is under examination. As per 
the project report, the annual energy 
generation is estimated at 36.33 Gwh. The 
project can be considered for implementation, 
only after its techno-economic viability is 
es ta b lisbed. 

[English] 

Opening of Petrol,'Diesel Outlets and Gas 
Agencies in Himachal Pradesh and Punjab 

1401. PROF. NARAIN CHAND 
PARASHAR Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state ; 

(a) tbe names of the places in Himachal 
Pradesh and Punjab, district-wise, for which 
the advertisements for the opening of 
0) petrol/diesel outlets and (ij) Gas agencies 
have been issued during the years 1983-84 
and 1984-85 and April to October, 1985; 

(b) the names of such places among 
them, where the outlets/agencies have since 
been opened; 

\c) the likely date by which the remaining 
outlets/ ag~ncies would be allotted; 

(d) whether there are any cases still 
pending for such allotment for over (i) five 
years (ii) there years; and 

(e) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUl\-1 AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARr..1A): (a) During the 
years 1983 -84, ] 984 .. 8S and April-October, 
SSt the oil companies have advertised for 
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development of 17 and 96 locations for 
Retail outlets and 15 and 84 locations for 
LPG distributorships in Himachal Pradesh 
and Punjab ~ctively. District-wise 
information in this regard is too voluminous 
and is not readily forthcoming: 

taken preceding the commissioning of Retail 
Outlets/distributorships, it would not be 
feasible to indicate a time limit. 

(b) The required information is given in 
the statement below. 

(d) and (e). There is one case pending 
over 5 yea rs and 15 cascsover 3 
years for the allotment of Retail Outlets. 
The main reason of delay in finalisation 
of these cases is due to either poor 
response to the advertisement or Don 
availability of suitable candidates. (c) In view of the various steps to be 

Name of the 
State 

1 

Himachal 

Pradesh 

Punjab 

Statement 

Locations at which agencies! 
distributorships commissioned 
__ 4"' _________ ~ ________ _ 

Retail Outlet LPG 

2 3 

Ghumarvin Dbaramsala 

Kulu 

Bilaspur 

Parwaooo 

Dharamkot lagraon 

Sehensra Fazilka 

Chahal Khanna 

Saboke Ludhjana (5) 

Ugbi Amritsar(S) 

Partappura Kapurtbala(2) 

Pathnakot Bhatinda(2) 

Sabauli Nabha 

'Kapurthala Mosa 

Malsian Sangrur 

Bassian lorhan Rajpura(2) 

Sultaopur Muktasar 

Nakodar Oobindaarb 

Kbadauri Patiala(S) 

Locations for which Letters of 
Intent has been issued 

Retail Outlet LPG 

4 5 

Sirkaghat Simla(2) 

Swarghat Kasauli 

Karsog Solan 

Bhota Dalhousie 

Badsar Palampur 

Kalamb Poontasahib 

Hamirpur 

Sundar Nagar 

Talwandi Malerkotla 

Patiala Jalandbar 

Patran Firozpur 

Bhogpur Malout 

Bassipathana Sirhind 

Kanjla Kothapura 

Attari Nihal- Patiala 

siDlbwala Samana 

Harpura NanaaJ 

Faridkot Jalandhar(2) 

Mandi Gobind- Dbwi 

garb Sunam 

Samana (Bbav- Tudhiana 

aniaarh Rd.) T~ Tarao 
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1 
-_-----------------------

2 3 

Darapur Banga 

Samadh Bhai Nawan Shahr 

Mukutsar Kotkapura 

Dhade Mansa 

Teono Rampuraphul 

Kot-Ise-Khan Jalandhar(3) 

Jala'1dhar 

(Kapurthala Rd) 

Talwan 

Gulzarpur 

4 5 

Parjian Khurd Pathaokot 

Barapind Hoshiarpur 

Malwan Kadim Abobar 

Panj grahin Sasnagar 

(Fatehgarb) 

Sandwan 

Panshata 

Mehtabgarh 

Sheikhpura 

Ghanauli 

Bhundari 

Uba-Birri-
Dhilwan 

KilH Nihal-
Singhwala 

Garndwal 

Majitba 

Umranangal 

Nandgarh 

Bhnakhandi 

Makhu 

Bela 

Mullanpur 

Pathankot 

(Dalhousie by 

pass) 

Didwindi 

Mulowal 

lalandhar-Nakodar 

Road 

Bagga Purana 

Lassara Adda 

Saran Amanat Khan 

~ Dumber showp in brackets is the number of dealerships at tbe station. 
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Introduction of Scheme for l.icfflsrd 
Postal Agentcs 

1402. PROF. NARAIN CHAND 
PARASHAR \Vill the Yvtinister of 
COMMUNICATIONS be pleased to state: 

(a) the date on which the Department 
of Posts has introduced the scheme for 
Licensed Postal Agcnt~; 

(b) the names of the rlaces. circ1e-\\ isc, 
(State-wise in case C'f nlulti "State circle,,) 
where such Agent" have reen arrointed in 
rural, Semi-urban anc urban areas: 

(c) whether the scheme is proposed to 
be speeded ur in view ('If the ban on the 
recruitment to new P0sts and c('Insequently 
on the opening of new Branch Offices so as 
to cater to the needs of genuine cases; 

(d) if so, the nature of the speeding up 
proposed in this regard; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COM f\1 UN leA TIO!"S 
(SHRI RAM NI\VAS MIRDHA) : fa" The 
scheme has been introduced with effect from 
16-8-85; 

(b) The information is being collected 
and will be laid on the Tabk: of the House. 

(c) No, Sir. 

(d) Does not arise. 

(e) The scheme of Jicen~ed Postal Agents 
is to be introduced in areas where according 
to the assessment made by the divisional 
superintendents of Post Ofi.ccs, the sa:d 
faciJity is required. It is not linked with thl! 
ban on recruitment to new posts and 
consequent non-oponion of po~t ofIkes. 

Introduction of Store and Forward 
Telegraph System 

1403. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
CO~.'fMUNICATIONS be pl':3sed to state: 

(a) whether the store and forward 

tel('~raph (SFT) system has been introduced 
in the country so as to curtail transitional 
delays and quicken transmission of telegraph 
traffic; 

(b) if so, the names of stations, circle
wise, at which the systems have been 
installed alongwith the dates on which these 
were inst~llJcd; 

(c\ whether the sy~tern is proposed to be 
extended in a rhas~d manner so as to cover 
the entire country; 

(d) if so, the names of stations at which 
the systen1 would he introduced during the 
Sc\"enth rive Year Plan and the current 
Annual Plan (:19R5~~6)'scparat·_.!y~ and 

(el whether any priority is proposed to 
be giYen 10 hill station states regions in view 
of importance of communication to such 
areas and the nature of priority? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COt\t1\1UNICATIONS 
(SHRI RAM NI\VAS ~llRDHA) : (a) Yes 
Sir. SFT Systems have been introduced in 
the country so as to curtail transit delays 
and quicken transmission of Telegraph 
Traffic. 

(bj The informH!ion is sublnitted as per 

the stakmcnt gi\'en below. 

(c) Yes Sir. 

(d) It is proposed to instal such systems 
at Varanasi, Lucknow, Bhopal, Cuttack and 
Si1iguri and during current annual plan 
(1985-R6)--first year of the Seventh Five 
Year Plan. During Remaining four )car of 
the Seventh Five Ye:u Plan, it is proposed to 
introduce such SI·T Systems at about 25 
m0fC stations. For this purp('t;C, 8 stations 
have been identified tentatively based on 
tcatTic analysis fOr insta!I.ltion of such 
systems. These statiuns are Indore, Jabatpur. 
Chandigarh, Jammu, Rajkot. Vadodar3, 
Nagpur anJ Pune. Remaining Stations arc 
being identiiied. 

(e) Hilt stations and Telegraph Offices in 
such areas will be linkeJ to the SfT 
sys~..!ms as terminals wb("rever the Traffic 
justifies. 



161 Written Answer, 

S.No. Name of Circle 

1. Andhra Circle 

2. Bihar 

3. Delhi 

4. Gojarat 

5. Kerala 

6. Karnataka 

7. Maharashtra 

8. North-East 

9. Rajasthan 

10. Tamil Nadu 

11. Uttar Pradesh 

12. West Bengal 

AGRAHAYANA S, 1907 (SAKA) 

Statement 

Station where SFT 
System is Working 

1. Hyderabad 

2. Vijayawada 

1. Patna 

~ 

1. New Delhi 1 st System 

1. Ahmedabad 

2nd System 

3rd System 

1. Ernakulam 1 st System 

2nd System 

1. Bangalore 

1. Bombay 1 st System 

2nd System 

3rd System 

1. Gauhati 

1. Jaipur 

1. ~1adras 1 st System 
2nd System 

2. Madurai 

3. Coimbatore 

4. Tiruchirapalli 

1. Agra 

1. Calcutta 1st System 

2nd System 

Written Answers 162 

Date of 
Commission 

30-7-82 

16-4-85 

28-5-83 

27-1-83 
30-3-83 

27-12-83 . 

9-6-83 

9-10-83 

17-6-85 

30-7-84 

18-5-83 

15-9-83 

27-5-84 

9-1-85 

24-5-83 

1-4-81 
18-3-84 

30-4-84 

28-5-84 

19-7-85 

30-3-84 

1-4-83 
13-9-83 

Prodll("t!')~ f:f Drugs 'Formulations in 
Excess of Permitted Capacities 

(b) whether certain companies bave 
produced durgs and formulations more than 
their permitted capacities after insta nation 
of plont and machinery unauthorisedly; 1404. SHRI VISHNU MODI: Will 

the Minister of INDUSTRY be pleased to 
state : 

(a) the names of the Drug Companies 
whose capacities bave been regularised after 
verification of authorisation of plant and 
machinery along with full details of each 
case; 

(c) if so", the names of those companies 
alang with names of products and the details 
of capacitins reguJarised; 

(d) the names of the conlpanies \\ h~e 
requests. for re-endol,sement and regu'~ri~ation 
of ca·t'3cities bay, ~ been rejected (.~ tie to 
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unauthorised installation of plant and 
machinery; 

(e) whether any action has been taken 
under Industries (Development and 
Regutation) Act against those companies 
which installed unauthorised plant and 
machinery; and 

(f) if so, the details of action taken 
against each company? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF CHE~lICALS AND 
PETROCHEMICALS (SHRI R. K. JAI
CIIANDR~ SINGH): (a) Recognition of 
installed cat"acity under 1980 Scheme has 
not been aHowed to any company inspected 
by the Technical Team. 

(b) to (d). No final view has been taken 
on the reports of Technical Team which 
visited the plants of 10 Ce·mpanies. 

(e) and (f). Do not arise. 

Fire in Second Unit of Thermal Power 
Station of Damodar Valley Corporation 

1405. SHRI SANAT KUMAR MANDAL : 
SHRI SUBHASH Y ADA V : 
SHRI DHARAf\1 PAL SINGH 
MALIK: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether the second unit of the 
Thermal Power Station of Damodar VaHey 
Corporation was heavily damaged on 
23 October. 1985 an a result of a fire which 
lasted for four hours causing extensive 
damage; 

(b) if so, whether the Union Government 
have sent an expert team from the Central 
Electricity Authority to assess the damage to 
the 2 X 55 MW units of the D.V.C.; 

(c) the outcome of the asses~ment made 
by the experts team besides assessing the 
damage and the suggestions made by it for 
rehabilitation and replacement of these old 
units; and 

(d) the arrangernents nla e :0 ensure 
additIonal poYt'cr su~iy to We':Jt Bengal tiH 
th,* units are repaire~ or rcplaoed 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) (a) Yes, Sir. 

(b) and (c). A team including 
representatives of Central Electricity 
Authority visited the site for on-the-spot 
inspection. A Committee has been constituted 
to enquire into the incident and inter-alia 
make recommendations regarding 
rehabilitation and replacemen t of these 
units. 

(d) As an immediate measure, some 
assistance was arranged from the Northern 
Power Grid and West Bengal State Electricity 
Board for the DVC. With the recent 
commissioning of certain new units in West 
Bengal, the State Electricity Board is presently 
assisting D.V.C. 

Expansion of Solar Energy Utilisat ion 
Programme 

1406. SHR1~1ATI JAYANTI 
PATNAIK Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government have taken 
steps for the expansion of solar-energy 
utilisation programme; 

(b) if so, the amount provided by the 
Union Government to different State to 
popularise the above scheme in 1984-85; 

(c) the amount aHocated to different 
State~ to implement this programme in the 
current financial year; and 

(d) the details thereof? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) (a) to (d). Yes, 
Madam. Among the steps are intensification 
of research and development, demonstration 
of sY'items for various applications and 
subsidised supply of devices and systems for 
actual use by individuals and organisations. 
Under the subsidy scheme being operated 
since April 1984 in respect of solar thermal 
systems, support has been provided to Is rge 
number or water heating systems, timber 
kiln", solar drying units. solar stills etc. Solar 
cookers are also being popularised thro~Jgh 

subsidies and a wareocss promotion 
activitiel. 
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In the area of solar photovoltaic 
technology, about 100 water pumping systems 
have been supplied to individual farmers at 
nominal prices under a Special Project. 
Support has also been extended to some 
State Government agencies for installation of 
photovoltaic systems such as street lights, 
water pumping systems, etc. for demonstra
tion. 

Amounts provided by Union Government 
to different States and Union Territories 
during 1984-85 for supporting solar energy 
programmes are given in the Statement below, 
these amounts corresponded to the projecls 
taken up and progress by the different States. 
Support wiH be similarly continued in the 
current year based on progress, subject to the 
financial resources available. 

Statement 

Amoul:t released to various states and 
Union Territories during 1984-85 for 
promoting Utilisation of Solar £nergv 

-------
S. State/Union Amount Released 

No. Territory (Rs. in lakhs) 

1. Andhra Pradesh 9.27 

2. Bihar 1.46 

3. Delhi 25.73 

4. Gujarat 98.31 

~ Haryana 20.28 

6. Himachal Pradesh 5.40 

7. Janlmu and Kashmir 3.15 

8. Karnataka 10.44 

9. Kerala 3.50 

10. Madbya Pradesh 108.51 

11. Maharashtra 6.47 

12. Punjab 30.23 

13. Rajasthan 7.56 

14. Tamil Nadu 16.90 

15. Uttar Pradesh 137.44 

16. Orissa 13.74 

Total 498 .. 39 

Allocation of Funds for Promotion of 
Non-Conventional Energy Sources 

1407. SHRIMA TI JA Y ANTI 
PATNAIK Will the Minister of ENERGY 
be pleased to state : 

(a) the amount allocated for different 
States for the promotion of non-conventional 
energy sources during the last three years; 

(b) the steps taken by different States in 
this regard; and 

(c) the amount spent by each State for 
the promotion of non-conventional energy 
sources during the last three years ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Before 1985-86, 
there was no separate working group it the 
Planning Commission for di~cussing and 
recommending allocations for non-conven
tional energy programmes for State Plans. A 
separate ''lorking Group has been framed 
for Annual Plan 1985-86 onwards and the 
Planning Commission has started 
recomnlending specific outla)s for different 
States in the State Plans for the rromotion 
of non·conventional energy sources. However, 
the Central Govt:rnment bas been giving 
subsidies and financial assistance to the States 
for the promotion of non-conventional energy 
sources. 

(b) Among the steps taken by the State 
Gevernments to promote the use of non
conventional energy sources are : (i) some 
State Governments are giving additional 
subsidies for certain non-conventional energy 
systems and devices ov(!r and above the 
central subsidy; (ii) non-conventional energy 
systems and devices are exempt from the 
State Sales Tax and Octoroi duty in a 
number of States; (iii) The States have set 
up indercndent nodal agencies or have 
designated a specific department of the State' 
Government as the nodal department for 
implementing programmes relating to nOD

conventional - energy sources and for better 
tiaison and coordination with the Central 
Government; (iv) The State Governments 
bave also streamlined the administrative 
machinery for organising training courses and 
for arranging loans form Banks for the usen 
of non ... conventional energy devices; (v) The 
State Governments ue now, from 1985-86 
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formulating specific proposals in this area 
for discussion and approval in the Planning 
Commission. 

(c) Central funds released/utilized to the 
different States/Union Territories for the 
purpose of promotion of non-conventional 
energy sources during the last 3 years are 
shown in the enclosed statement. In addition, 
research and development activities and field 
demonstrations have been undertaken by the 
Central Government in different States. For 
this activity separate state-wise allocation is 
not made and the projects are set up keeping 
in view the various relevant sactors. 

Statement 

Statement showing the central funds released 
to State GOt'enzments during the last 

three years (J 982-83 to 1984-85). 
---------- -- - - -- --------- ---

S. States Amount 
No. released 

(Rs. in lakhs) 

1 2 3 

1. Andhra Pradesh 820.25 

2. Assam 20.10 

3. Bihar 154.86 

4. Gujarat 509.45 

5. Haryana 279.08 

6. Himachal Pradesh 129.50 

7. Jammu and Kashmir 17.89 

8. Karnataka 381.33 

9. Kerala 58.14 

10. ~adhya Pradesh 458.03 

11. Mabarasb U'a 2051.20 

12. Manipur 0.87 

13. Megbalaya 1.10 

14. Nagaland 

15. Orissa 130.07 

16. Punjab 218.33 

17. Rajasthan 416.86 

18. Sikkim 0.31 

19. Tamil Nadu S29.33 

~------.---.----. 

1 2 3 

20. Tripura 0.45 

21. Uttar Pradesh 1188.46 

22. West Bengal 151.31 

23. Total Staets : 7516.92 

24. U. Ts. and Others 101.17 
----

Grand Total (23+24) 7618.09 
----

[Translation] 

Leakage of Gas in Cochin 

1408. SHRI SHANT! DHARIWAL : 
SHRI B. V. DESAI: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether attention of Government 
bas been drawn to the news item captioned 
·'Cochin mein gas risnese 200 bimar" (200 
persons fell ill due to gas leakage in Cochin) 
appearing in "Nav Bharat Times'" dated 14 
September, 1985; 

(b) if so, the action taken by Government 
so for in connection with the said incident 

which occurred due to leakage of Hexachlorocy
elOpeD tad iene; 

(c) whether Government propose to frame 
any rules to take special precautions in the 
transportation of liquids which are injurious 
to heal th; and 

(d) if so, when and if not, tbe reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRl R. K. 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b) Mis. Hindustan Insecticides Limited 
have rreported tbat they have decided to 
receive supplies of Heep (rom abroad only 
in Cocbin port and transport these under 
technical supervision to avoid recurrence of 
Iimi1ar iDcidcaU. 



169 Witten Answers AGRAHAYANA 5, 1907 (SAKA) 

(c) and (d). A suitabJy empowered body 
nameJy, Hazardous Substances 
Central Board (HSCB) is proposed to be 
created which will take policy decisions 
with regard to import, manufacture, handling 
and disposal of hazardous substance. 

[English] 

Dangerous Condition of Edamalayar 
Dam (Kerala) 

1409. SHRI THAMPAN THOMAS : 
Win the Minister of ENERGY be pleased to 
state ; 

(a) whether it is a fact that Edamalayar 
Dam in Kerala is in a dangerous state and 
there is very likelihood of its bursting; 

(b) whether serious complaints have been 
made to Government about these conditions; 

(c) if so, whether Government have 
taken any steps to enquire into the state of 
this Dam; and 

(d) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) to (d). 
Leakage in the Power Tuonel through cracks 
in the lining was noticed in July, 1985. On 
a request from the Chairman, Kerala State 
Electricity Board, a team of officers from 
Central Water Commission, Central 
Electricity Authority and Geological Survey 
of India visited the project site. The team 
has given suggestions to the State Electricity 
Board for taking necessary remedial action. 
The State Governmen t has, however, assured 
that Idamalayar Dam is in sound condition 
and there is no danger at all. The State 
Government has also decided to conduct a 
judicial enquiry by a High Court Judge into 
the reasons for the leak etc. 

Soft Loans to Slates for Power Projects 

1410. 'SHRI K. S. RAO : Will the 
Minister of ENERGY be pleased to state : 

(a) whether there is any proposal with 
Government to arrange soft loans to the 
States for construction of power projects; 

(b) if so, the details thereof; 

(c) whether there arc any restrictions on 
States in getting loans from private organisa
tions or Governments of foreign countries if 
they agree for barter payments; and 

(d) whether there are any such instances 
of taking loans so far ? 

THE 11INISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) No, Sir. 

(b) Does not arise. 

(c) All external commercial assistance is 
negotiated by Government of India. 

(d) No, Sir. 

Coal Slurry Pipeline Project in Gujarat 

1411. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister ot ENERGY 
be pleased to state : 

(a) whether Government of Gujarat had 
submitted a project for coal slurry pipeline 
to improve transportation of coal to the 
power projects in the State; 

(b) if so, for how long the project is 
pending clearance with the Union Govern
ment; and 

(c) the reasons for delay in giving 
clearance to the State ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). In 1981 the 
Government of Gujarat made a request to 
the Planning Commiss ion for taking up a 
slurry transportation project in Gujarat State 
in the Central Sector. The State Government 
was informed that action in the matter 
would be taken after the Working Group 
appointed by the Government of India 
submitted its final report. Arising out of the 
deliberations of the Working Group, a 
G roup under the chairmanship of Secretary, 
Department of Coal was constituted to 
advise on the preparation of a Feasibility 
Report for establishing a short distance 
demonstration pipeline for coal slurry 
transportation in India, connecting a coal 
source to a power plant. Following the 
Group's decision a demOtlstration slurry 
pipeline project from New ~ri Opencast 
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mine to Chandrapur thermal power station of 
Maharashtra State Electricity Board is being 
taken up. The viability of coal slurry trans
portation in the country can be established 
based on tbe outcome of this demonstration 
project. 

Safety of Workers in Collieries of 
B.C.C.L. Dhanbad, Bihar 

1412. DR. G. S. RAJHANS: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Government are aware that 
the workers engaged in collieries of Bharat 
Coking Coal Limited, Dhanbad, Bihar are 
unsafe; 

(b) if so, the nun1ber of workers died in 
the collieries of Bharat Coking Coal Limited 
during the last one year; 

(c) tbe main cause of such accidents; 

(d) the details of the compensation paid 
by Gover-nment to the next of the kin; and 

(e) the steps contemplated by Govern
ment to safeguard the interest of the workers 
engaged in collieries of Bharat Coking Coal 
Limited, Bihar ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SA THE) : (a) to (d). The workers 
engaged in collieries of Bbarat Coking Coal 
Limited are not unsafe. However t coal 
mining industry is a hazardous industry and 
as such possibility· of accidents cannot 
altogether be ruled out. During J 984 there 
bad been 28 fatalities. The main causes 
of tbese accidents were roof faU and rope 
naulage. An amount of Rs. 8.57,046 has, 
so far, been paid to tbe dependents of the 
deceased. 

(e) To mlnlm1se accidents steps have 
been taken to improve the roof support 
system and to provide safe travelling road
ways, separate from haulage roads. 

Mioiol of eoal at BandargaoD In 
Mabarasbtra 

1413. SHRI VILLAS MUITEMWAR: 
Win the Minister of ENERGY be pleased 
to ~late : 

(a) the quantum of coal in million tonnes 
that has been pernlitted to be .mined at 
Bandargaon in Mabarashtra indicating tbe 
total coal available there; 

(b) the time by which tbe said mining 
work is proposed to be started and the 
number of persons likely to get employment 
alongwith the percentage of local people 
likely to be provided jobs; and 

(c) the time by which compensation is 
likely to be paid to those persons whose 
land will be aeq uired for tbis purpose 
indicating the rate of compensation and the 
details of tbe policy formulated by Govern
ment to give tbem jobs ? 

THE MINJSTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) to (c). Bander 
coalfield situated in Chimur Tehsil of 
Chandrapur District of Mabarashtra was 
regionally explored by Director General 
Mines of Maharashtra. A reserve of 90 m. 
tonnes has been estimated in six seams in an 
area of 7.6 sq.k.m. No permission has been 
granted for mining of coal in these coalfields. 
The coalfieJds are located in an isolated 
patch located 60/65 kms. away from current 
mining areas. Detailed prospecting with a 
view to ascertaining the mining feasibility of 
this block has been taken up and the Central 
Mine Planning and Design Institute Limited 
are taking action for starting drilling in this 
area. Development of this mine has been 
included in the Seventh Five Year Plan. 
Number of jobs to be provided depends upon 
the overall employment potential of the 
project. No project bas yet been conceived 
and hence question of land acquisition and 
payment of compensation does not arise. 

[ Translation] 

Parity ia tbe Royalty of Crude 
on and Coal 

1414. SHRI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether some of the State Govern
ments have deamnded parity in the crude oil 
royalty and coal royalty; 

(b) if so, whether Government have 
acceded to the demand of tbese States; 
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(c) jf so, the rate of royalty decided for 
crude oil and for coal separately; and 

(d) if not, the reasons therefor? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) No, Sir. 

(b) to (d). Do not arise. 

[English] 

R~presentation of Petroleum and Natural 
Gas Employees Federation in Gujarat 

1415. SHRIMATI PATEL RAMABEN 
RAMJlRHAI MAVANI : Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) whether the managements have 
received a charter of demands from the 
Unions, Associations and Federations of the 
employees and officers of petroleum and 
natural gas in Gujarat as well as from other 
parts of the country during 1-1-1984 to 
31-10-1985; 

(b) if so, the details thereof; 

(c) the action taken thereon by each 
management; and 

(d) the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SARI NA W AL 
KISHORE SHARMA) : (a) to (d). The 
information is being collected and will be 
laid on the Table of the Sabha. 

Proposal to estabJish motor industry in 
Gujarat in collaboration with 

VolkswagoR of West 
Germany 

1416. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANl : 
SHRI U. H. PATEL: 

Win the Minister of INDUSTRY be 
pleased to state : 

. (a) whether th(-fc are any proposals from 
Mehta Group of Industries to establish a 
motor induatry in Gujarat with the ~Dabo~ 

ration of 'Volkswagon' os Federal RepubJic 
of Germany; 

(b) if so, tbe plans, projects and esti
mates ther eof; 

(c) when the said project is likely to be 
constructed and completed; and 

(d) the facilities which win be offered 
and given to Gujarat Government and the 
above group to establish the same in the 
backward areas ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) to (d). Do not arise. 

New Technology Replacing Underground 
Cable System 

1417. SHRI HUSSAIN DALWAI : 
Win the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether keeping in view the problems 
of repairing underground cable system of 
telecommunication, Government propose 
to introduce some new technology to 
replace age-gold underground cable system; 

(b) if so, the details of the new techno
logy; and 

(c) if not, the effective measures Govern
ment propose to take for improving tbe 
working of telephone system. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) In the larger cities the cables are 
proposed to be laid in specially constructed 
ducts. Use of jelly filled cables is also being 
adopted. 

(c) Does not apply. 

Restructuring of Directorate General 
of Te('bnical De"elopment 

1418. DR. G. S. RAJHANS = \V.;! ioe 
Minister Qf INDUSTRY be pleued to ltat. ~ 
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(a) whether the National Alliance of 
Young Entreprenenrs (NA YE) has urged 
Government to restructure the Directorate 
General of Technical Development (DGTD); 

(b) if so, the contents of the representa
tion submitted by NA YE to Government; 
and 

(c) whether Government have examined 
the representation and if so, the reaction of 
Government thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) The contents of the representation 
submitted by NA YE mainly relate to re
orienting the Directorate General of Techni
cal Development to respond to the new 
development culture prepounded by the 
Government rather than functioning as a 
regu1atory body with very little stress on 
development of technology. 

(c) A Rationalisation Committee consti
tuted in August, 1985, reviewed and 
suggested rationalisation of functional 
structure of the Directorate General of 
Technical Development. Based on the 
recommendations of this Committee suitable 
steps have been taken to restructure the 
Organisation. 

Promotion Opportunities for Extra .. 
Departmental Employees in 

Posts and Telegraphs 

1419. SHRI C. MADHAV REDDI 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether Government are aware that 
eJtra-Departmental employees in the Posts 
and Telegraphs are stagnating and have not 
been promoted for the last 10-]5 years; 

(b) whether Government have received 
representation from such employees; 

(c) v.hether members of Parliament have 
also written to him in this regard; and 

(d) if so, the details thereof and Govern
ment·s reaction thereto ? 

THE MINISTER OF STATE OF THE· 
1~11;"41STRY OF COMMUNICATIONS 

(SHRI RAM NIWAS MIRDHA) : (a) 
EDAs are part-time employees of the 
Department who are appointed when 
sanctioning of regular departmental posts on 
work load basis is not justified. Their duty 
ranges from two to five hours. They are 
covered by a sepatate set of rules known as 
EDAs (Conduct and Service) Rules, 1964 and 
are not treated at par with regular Govern
ment servants. Their remuneration is ca1cu
lated on the basis of workload subject to 
a certain minimum and maximum. They are 
not generally liable to be transferred from 
one post to another. Unlike regular Govern
ment servants, they are free to take up other 
avocations in life to supplement their income 
derived from the Department. 

They are eligible for absorption in the 
Departmental cadres of Postman/Group D 
on the basis of a departmental examination 
subject to certain conditions. Hence the 
question of their stagnation in one post does 
not arise. 

(b) to (d). A number of representations 
of EDAs have been received from time to 
time individuaJ1y as well as througb service 
unions. Some Members of Parliament had 
also been raising questions in Rajya Sabha 
as well as in Lok Sabha and the Govern
ment bad been repJying to the same. Some 
of the Members of Parliament had f:,een 
writing to the Sanchar Mantri and they have 
been repeatedly apprised of Government's 
policy in this regard. 

As already announced in Rajya Sabha 
on 25th March, 85 the House is aware that 
a One-man Enquiry Committee has already 
been appointed by the Government. Which 
considering all the problems of EDAs. The 
recommendation of the Committee when 
received wilt be considered by the Govern
ment. 

Progress of Rural Electrification 

1420. SHRI C. MADHAV REDDI 
Win the Mini~ter of ENERGY he pleased 
to state: 

(a) the progress made in rural eJectrifi· 
cation during Sixth Five Year Plan, Stale
wise: 

(b) the provislon made in the Seventh 
Five Year Plan fl)r rural ckctrifkation, 
state~wisc; 
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(c) the progress of rural electrification 
in each State during 1983-84 and 1984-85; 

(d) whether during 1984-85 some tribal 
areas besides some Scheduled Caste bastis 
were also covered by electrification pro
gramme; and 

(e) if so. the details thereof and the 
provision made in 1985·86 for rural electrifi
cation, especially for the tribal areas and 
scheduled caste bast is ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) Progress made 
in rura] electrification during Sixth Five 
Year Plan, State-wise, is given in the enclosed 
Statement 1. 

(b) The outlays provided, Statewise, for 
rural electrification in the Seventh Plan 
period are indicated in attached Statement II. 

(c) Progress of rural electrification, State
wise, during 1983-84 and 1984-85 is given 
in Statements III and IV. 

(d) and (e). Out of a total of 21,776 
villages electrified during ]984-85, 4200 
villages were situated in tribal areas. In 
addition, street lighting facility v.as extended 
to localities inhabited by Harijans in 10,678 
villages. 11,817 Harijan Bastis were also 
electrified under Rural Electrification schemes 
sanctioned by the REC. 

During 1985-86, it is targetted to electrify 
20.648 villages and energies 3;95,783 
pumpsets/tubewells on an All-India basis, 
which will include Tribal areas and Scheduled 
Caste Bastis. 642 Tribal vll1ages and 1352 
Harijan Bastis have been electrified upto 
September, 1985, during the year under the 
schemes financed by the Rural Electrification 
Corpora tion. 

Statement-) 

State-wise achievements in respect 01 vi/lags electrification of1d pumpset!tubeweJl 
energisation during the Sixth Plan (1980-85) 

S. No. Name of the State Villages Electrified Pum"set!tubewel1s energised 

-------
1 3 4 

-------------- ------_-- ~--

L Andhra Pradesh 6,419 2,41,818 

., 
Assam 7,580 1,058 

3. Bihar 13,952 39,774 

4. Gujarat 5,268 89,534 

5. Haryana (*) 68,535 

6. Himach,l Pr'\desh 5,693 691 

7. Jammu and Kashmir 1,153 370 

8. Kerala (*) 53,949 

9. Karnataka 6,401 •• 50,906 

10. Madhya Pradesh 18,425 ,,88.388 

11. Maharashtra 7,761 ),37,882 

12. ;. Manlpur 280 29 
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1 2 

13. Meghalaya 

14. NagaJand 

15. Orissa 

16. Punjab 

17. Rajashan 

18. Sikkim 

1-9. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

Total 

NOVEMBER 26, 1985 

3 

716 

360 

6,531 

(*) 

5,945 

136 

150 

1,099 

24,498 

6,338 

1,18,705 

Written Answers 180 

4 

9 

17,044 

1,44,009 

92,052 

1,46,329 

696 

1,47,415 

15,424 

17,35,912 

(*)-Cent percent electrification of villages already achieved. 

Statement.1I 

Rural Electrification Outlay during the 7th Five Year Plan, Statt!wise 

S.No. State 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Kamataka 

9. Rerala 

10. Madbya Pradall 

Plan Outlay (Rs. in crores) 

3 

105.55 

145.00 

181.71 

72.40 

67.81 

36.38 

33.50 

52.74 

19.47 

221.13 
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2 3 

11. Maharasbtra 263.36 

12. Manipur 20.60 

13. Meghalaya 24.00 

14. Nagaland 12.00 

15. Orissa 107.38 

16. Punjab 54.29 

17. Rajasthan 121.00 

18. Sikkim 10.79 

19. Tamil Nadu 81.18 

20. Tripura 15.00 

21. Uttar Pradesh 284.53 

22. West Bengal 162.13 

Total 2,091.95 

Statement-III 

Statewise achievements in respect 0/ electrification 0/ villages and energisation of 
pumpsets/tubewel/s for lhe year 1983-84. 

182 

S. No. Name of the State Villages Electrified Pumpsets!tubewells energised 

1 3 4 

1. Andhra Pradesh 1,000 46,424 

2. Assam 2,014 290 

3. Bihar 3,607 6,570 

4. Gujarat 900 12,001 

5. Haryana (*) 9,461 

6. Himachal Pradesh 870 138 

7. Jammu and Kashmir 315 91 

8. Kamataka 927 37,688 

9. Kcrlla (.) 6,665 
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------~---~~-----

I 2 3 4 

10. Madhya Pradesh 3,939 37,255 

11. Maharashtra 1,447 68,155 

12. Manipur 105 15 

13. Meghalaya 141 

14. Nagaland 65 

15. Orissa 1,240 3,491 

16. Punjab (*) 47,545 

17. Rajasthan 1,255 12,739 

18. Sikkim 42 

19. Tamil Nadu 37 17,589 

20. Tripura 205 67 

21. Uttar Pradesh 4,662 23,740 

22. West Bengal 726 4,234 

------

Total 23,497 3,34,158 

C*)-Cent per cent electrification of vil1ages has already been achieved. 

Statement-IV 

State-wise achie~'ements in respect of electrification 0/ Yillages and energisation of 
pumpsels/tubeweJls for the year 1984-85 

s. No. State Villages electrified Pumpsets/tubewells eneraised 

1 2 3 4 

1. Andhra Pradesh 1,193 60,561 

2. Assam 2,251 351 

3. Bihar 603 4,410 

4. Gujarat 1,205 18,625 

5. Haryana (*) 10,452 

6. Himachal Pradesh 950 106 

7. Jammu and Kashmir 176 91 
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1 2 

8. Karnataka 

9. Kerala 

10. ~adhya Pradesh 

1l. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

Total 

3 

1,425 

(*) 

3,698 

1,194 

70 

124 

100 

1,242 

(*) 

1,211 

35 

27 

160 

5,046 

881 

21,591 

4 

45,413 

13,999 

37,441 

76,556 

12 

3 

3,611 

25,459 

18,159 

50,950 

19 

24,631 

7,768 

3,98,617 

(*)-Cent percent electrification of villages already achieved. 

[Translation] 

Action Plans by District Industries 
Centres 

1421. SHRI MOOL CHAND DAGA: 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether it was the first task of all 
the Distrist Industries Centres set up so 
far to cbalk out Action Plans~ 

(b) if so, tbe number of District Indus· 
tries Centres which have prepared Action 
Plans and the essential points included in 
these plans; 

(c) whether in many of these District 
Industries Centres, Action Plans have been 

prepared arbitrarily without conducting any 
survey; and 

(d) whether any such Action Plan was 
prepared for Pali District of Rajasthan; if 
so, the number of artisans benefited thereby 
and how? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir, it was one of the first tasks. 

(0) AU the DICs have prepared Action 
PlaM. - However they were instructed in 
June 1983 to up-date their Action Plans after 
conducting proper surveys. 150 DICs have 
since up-dated. their Action Plans which 
coatain ·infOl'UU\tiOD about the resources. 

" .,' ., .; ....... . 
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infrastructure, industry status, of the district 
and brief analysis of the industries having 
scope for development in the district, special 
infrastructure needed, work programms and 
profiles etc. 

(c) No Sir. The DICs have been 
instructed to prepare Action Plans after 
proper surveys of the district. 

(d) The DIC Pali of Rajasthan State has 
prepared Action Plan. The number of 
artisans benefited in Pali District during 
1983-84 and 1984·85 are as under: 

Item Year 
1983-84 1984-85 

1. No. of New Units 
Established. 

(i) Artisans 27 270 

(ii) S.S.I. 188 263 

(iii) Total 215 533 

2. Credit assistance 101.91 187.98 
provided by financial 
institutions 

(Rs. in lakhs) 

3. Emplo}ment 1260 1568 
generated 

(No. of Persons) 

[English] 

Introduction of different Techniques 
ioto the Telepbone Syst em 

1422. SARI MOOL CHAND DAGA: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the particulars of telephone exchange 
equipment techniques brought into use 
through import and development during the 
last decade; 

(b) whether the use of different tecbni
ques into the telephone system in the 
Department bas resulted in the. 4etuiocation 
of day to day maintenance of these eystems; 

(c) the steps taken in thi~ ·r~~~.; .. :. ,. 
(d) the number of oIicem' wbo Daye

\)eI.!n de\luted for trainin,· .. br0a4 .. ,f&r. 
indicatiDa \ho oamcs of \he counUicl. an4 

(e) the number of staff upto grade III 
who have been trained in such changed 
system to maintain these systems before 
these were brought into commission ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNiCATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
telephone systems, which were imported and 
brought into use during the last decade are 
as follows : 

(i) C-400 Japanese Crossbar system 
imported from Japan, 

(ii) Fetex 100 L Analogue Electronic 
exchange system imported from 
Japan, 

(iii) BlO B digital electronic exchange 
system imported from France, 

(iv) PRX containerised electronic ex-
change system imported from 
Holland, 

(v) Electronic trunk 
changes (T AX) 
Japan. 

automatic ex
imported from 

(b) and (c). No, Sir. The imported 
systems have been working very well. There 
has been adequate training of staff in instal
lation and maintenance in the works of the 
suppliers as also in Training Centres of the 
Department of Telecommunications in India. 

(d) The number of officers, who were 
trained abroad is 219. The break up is as 
below: 

France 145 

Swedon 1 

GDR 1 

UK 12 

Nether land 21 

Japan 36 

West Germany 1 

Norway 2 

(e) Tbe number of &tat'[ ttl.\l\eQ \a 1l1S 
10 fat. 
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(Transl ation] 

Acts Not Enforced 

1423. SHRI MOOL CHAND DAGA: 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the number of the Acts passed by 
Parliament which have not corne into force 
so far; 

(b) when these Acts were passed; 

(c) whether a Jist of those Acts win be 
laid on the Table of the HOuse; and 

(d) the reasons for not enforcing 
them? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BIIARDWAJ): (a) to (d). 
Information is being collected and win be 
laid on the Table of the House. 

Basis on which Kerosene Supply is 
Allocated to States 

1424. SHRI MOOL CHAND DAGA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be p1eased to state: 

(a) the total requirement of kerosene 
in metric tons in the country during the last 
three years, year-wise and the quantity of 
kerosene consumed by the villagers, urban 
people and industries, separately; 

(b) the basis 00 which kerosene is 
distributed to States and whether any criteria 
has been fixed therefor; 

(c) whether Government have issued 
any guidelines on the basis of which kero
sene could be made available to the consu
mers at reasonable rate and if so, whether 
the Department has ever evaluated the 
work done in this regard and if not, the 
reasons therefor; and 

(d) the rate at which kerosene is 
supplied by the Union Government to States 
for distribution and the rate at which it is 
,uWlicd to the consumers 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM ,AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA): (a) to (d). The 
requirement of kerosene of States/Union 
Territories is assessed by allowing a 5% 
growth over the allocation made during the 
corresponding period of the previous year 
on a four-month-block basis. Besides the 
regular allocations, additional ad-hoc releases 
are also made to meet specific situations like 
flood, drought, cyclone, shortage of LPG, 
soft coke, etc. Kerosene sold by the 
companies in the last three years was as 
follows: 

(Figures in Metric Tonnes) 

Year Sales 

1982-83 5122806 

1983-84 5400272 

1984-85 5852184 

Data relating to consumption of kerosene 
by villagers, urban residents and industries, 
is not maintained separately. 

While the allocation of kerosene is made 
by tbis Ministry and movement thereof is 
looked after by the oil companies, retail 
distribution is in the cbarge of the Statesl 
Union Territories who, from time to time, 
have been advised to ensure its equitable 
distribution. Availability and distribution of 
kerosene is periodically reviewed at meetings 
between Ministries concerned of the Govern
ment and officers of the States/Union 
Terriories. 

The retail selling price of kerosene is 
fixed and enforced by the respective State 
Governments under the provisions of the 
Kerosene (Fixation of CeiHng Prices) Order, 
1979, based on the ex-storage ceiling selling 
price determined by the Ministry of Petro
leum and Natural Gas and with due regard 
to the other elements like freight, sales tax, 
octroi etc. While the current ex-storage 
price of kerosene is Rs. 1821.93 per KL, its 
retail price varies at different locations owing 
to the above factors. The retail seJling price 
of kerosene prevailing as on the 1st Arril. 
1985 in some cities was as under ~ 
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(Rs./litre) 

Bombay 2.03 

Calcutta 2.12 

Delhi 2.11 

Madras 2.08 

Kanpur 2.25 

(English] 

Improvement in the Distribution SYstem 
of Electricity . 

1425. SHRI KALI PRASAD PANDEY: 
Win the Minister of ENERGY be pleased 
to state: 

(a) whether the distribution system of 
electricity is extremely defective which has 
adversely affected the generating capacity of 
various power houses; and 

(b) if so, whether Government propose 
to take concrete action for improving the 
distribution system of electricity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): (a) While it is 
necessary to improve the reliability of tbe 
transmission ,and distribution systems in the 
country, the existing arrangement is by and 
large adequate to transmit and distribute the 
power from the various generating stati?ns. 

(b) Efforts are being made to ensure 
that adequate funds are provided to create 
sufficient transmiSSion and distribution 
facilities and to ensure their timely comple
tion through vigorous monitoring. Measures 
are also being taken to implement system 
improvement projects and install HT and L T 
capacitors within the availability of 

resources. 

[ Translation] 

Demands of P and T Employees 

1426. SHRI KALI PRASAD PANDEY: 
Will the Minister of COMMUNICAl'lONS 
be pleased to state : 

(a) whether employees of Posts and 
Telegraphs Department bad .taICd dbaroa 

and organised ra Hies throughout the country 
outside their offices on 27th September, 
1985 in which demands were made for 
30 days bonus. extra bonus, separate 
consolidation allowances for KD, R.T.P. 
employees and casual workers every year; 

(b) if so, the decision taken by Govern
ment so far jn this regard and the details of 
the facilities which have been agreed to by 
Government and the time by which these 
facilitjes will be provided; and 

(c) the demands in the acceptance of 
which difficulties are being faced and the 
details of those difficulties? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) There 
was no dharna or rallies on 27 Septemrer, 
1985 except in Ahmedabad. 

(b) and (c). Productivity Linked bonus 
for 29 days emoluments was announced on 
27-9-1985 based on staff productivity index. 
Casual labour and E.D. employees are also 
covered under the scheme and the formula 
for determining the Dumber of days wages 
with reference to the productivity achieved 
is the same. RTP employees are not covered 
under the scheme. No proposal for ~ranti(1g 
further facilities in this regard is contem
plated at present. 

[English] 

Special Concession!ll and Incentives 
for Telephone Connections 

1427. SHRIMATI USHA 
CHOUDHARY: WiH the Minister of 
COMMUNICATIONS be p1eased to state: 

(a) what are special concessions and 
incentives given for telephone connections in 
semi-urban, rural areas and viUages in 
regard to payment of advarcc tariff; and 

(b) their impact on revenue from tariff ? 

THE MINISTER OF STATE OF THE 
MINISTRY Of COMMUNICATIONS 
(SHRI RA.M NIWAS M1RDHA): (a) Pre
sumably the reference of the Hon'blc 
Member is about the advance deposit for 
registration of telepbone connections, which 
ia as under : 
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(i) 'Own Your Telepbone' cat~gory 

Capacity of Exchanges sy.~tem 

10,000 
lines 
and 
above 

1,000 lines 
and above 
but below 
10,000 Jines 

Below 
1 ,COO 
lines 

Amount of deposit Rs. 8,000 Rs.6,000 Rs.5,000 

(ii) 'General' and 'Special' ('ategorie~ 

T_l'pe and capacif_v of Exchanges sV.,tem 

Metered Exchanges 

10,.OCO 
lines 
and 
above 

Below 
10,000 
lines 

Over 
100 
lines 

Flate Rate Exchange 

Under 
100 
lines 

Manual 
over 20 
lines 
providing 
restricted 
hours of 
service 

Manual of 
20 lines 
providing 
restricted 
bours of 
service 

Amount of 
deposit 

Rs. 1000 Rs. 800 Rs. 1000 Rs. 100 Rs. 100 Rs. 100 

(b) The amount of advance deposit is 
not treated as revenue and therefore it has 
no impact on revenue. 

Setting up of an All-India Power 
Corpora tion 

1428. SHRI MOHANBHAf PATEL: 
SHRI CHINTAMANI lENA: 

Wi)) the ~f1inister of ENERGY be pJeased 
to state: 

(a) whether Government propose to set 
up an All-India Power Corporation in the 
country; 

(b) if so, when and the main funct'ons 
of the Corporation; and 

THE l\llNISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
l\10HArv1MAD KHAN) : (a) to (c). There 
is no pr0posal before Government to set up 
an AU India Power Corporation. However, 
a proposal to set up a Power Finance 
Corporation is under G0vernrnent's considera
tion. 

Power Requirement end Power Production 

1429. SHRI 1YtOHANBHAI PATEL: 
SHRI AMARSINH RATHAWA : 

Wil1 the Minister of ENERGY be pleased 
to state: 

(a) the approximate annual po~er 

requircn1ent of the country at present~ 

(c) how far it will be helpful in solving (b) the lota' I proouctivn of p<'\,!f at 
the power problem in the country '1 present; 
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(c) the percentage of power shortage in 
the country; 

(d) the measures taken to meet the aap; 
and 

(e) the names of the States which are 
facing power crisis and the measures taken 
to solve their problem ? 

THE MINTSTFR OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KlIAN): (a) to (c). The 
anticipated energy requirement ('If the country 
for the year 1985-86 i" 18 \ binion units 
against which the anticipated energy genera
tion is likely to he 170 l:' :Hion unite::. The 
energy shortage in the country is expected 
to be about 6.0%. 

(d) Measures bein!! taken to increase 
power generatiof':1 and power availahility 
include expediting commlssloning of the 
on-going orojects and improving the perfor
mance of thermal power stati0ns. In order 
to bridge the remaining gap between demand 
and supply, power cut.., /restrictions are a1..,0 
resorted to by various State Governments. 

(e) During O.:tober. 1985, Delhi and 
Himachal Pradesh in the Northern Region. 
Madhya Prade5h in the Western Region: 
Andhra Pradesh and Kerala in the Southern 
Region were able to meet their energy 
requirements. by and large. fully. Haryana, 
Punjab, Rajasthan. Gujarat, Maharashtra. 
West Bengal and North-Eastern region faced 
marginal energy shorta&e of the order of 
5 per cent. The shortalles in U. P. and 
Tamil Nadu were of the order of 10%. 

whereas Karnataka, Bihar and J and K 
faced shortages of the ord~r of 200A,. To the 
extent possible, assistance is being arranged 
from power surplus Statei to power deficit 
States. 

Encoura1!~m{'nt to Khadi and VilJage 
Indust rics in Orissa 

1430. SHRI ANANTA PRASAD SETHI: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether khadi and village industries 
in Oric;sa are in a sorry state due to inade
quate encouragement from different voluntary 
agencies and the State Government; 

(b) whether it is a fact that the khadi 
industry could not establish its roots mainly 
because the State Government and other 
agencies did not properly utilise the abundant 
raw materia) availahle in the State; 

(c) whether the rural artisans have never 
been sent out to other parts of the country 
for gaining experience and learning new 
techniques; 

(d) whether the Union Government have 
sought any report in this regard: and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTf\.1ENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) The production 
and employment of khadi and village 
industries in Orissa during the last three 
years bas been of the following order: 

Khadi. VilJage Industries 

1981-82 

1982-83 

1983-84 

Production 
(Rs. crores) 

0.51 

0.60 

0.49 

It will be seen that the fluctuations are 
not very ~iguificant. 

(b) Docs DOt arise, 

Employment 
(Lakh Persons) 

0.07 

0.06 

0.04 

Production 
(Rs. Crores) 

9.89 

9.51 

11.40 

Employment 
(Lakh persons) 

1.18 

0.83 

1.00 

(c) The Khadi and ViUage Industries 
Comnlb~iou has opened a traiumg ccutr~ at 

Bbubaneshwar to train the local artisans in 
improv~ toc:bniqucs of apinnina and weaving. 
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Rural artisans are deputed to undertake 
training in other parts of the country for 
courses for which facilities are not available 
in the Srate. 

Cd) and (e). Do not arise. 

Production of Erytbomych:i and 
Doxycycline by IDPL 

1431. SHRI VISHNU MODI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether it is a fact that the Indian 
Drugs and Pharmaceuticals Limited has been 
licenced to produce Erythomycin and 
Doxycycline, two essential life-saving drugs; 

(b) if so, the capacity of each drug for 
which licence was issued; 

Name of drug Licensed capaci ty 
(tonnes) 

----,----------~-- ------

Erythromycin 36 

Doxycycline 5 

(c) Production of Erythromycin was 
commenced during 1980-81 and that of 
Doxycycline during 1979-10. Yearwise 
production is as under : 

(Unit: MT) 

Year Erythromycin Doxycycline 

1979-80 1.15 

1980-81 3.6 2.21 

1981-82 3.3 0.61 

1982-83 0.014 

1983-84 1.1 

1984·85 

New Telepbone Excbange in J. P. 
Nagar t Bangalore 

1432. SHRI V. S. KRISHNA IYER 

(c) when IDPL commenced the produc
tion of these drugs and the production each 
year from the year of commencement of each 
drug; 

(d) the installed capacity of each drug; 
and 

(e) the original value of plant and 
machinery installed for the production of 
each drug by this public sector undertaking? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b), (d) and (e). The details ase as 
under: 

Installed capacity Origina1 value of plant 
(tonnes) and machinery 

(Rs.jLakhs) 

36 205.48 

5 71.89 

Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there is any proposal to 
start a new telephone exchange in J. P. 
Nagar, Bangalore in view of the fact that it 
is one of the biggest extensions in Banglore 
city having six phases; and 

(b) whether the existing Jayanagar 
telephone excbange is not able to cope with 
the demands of t he above new extension ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NI\V AS MIRDHA): (a) No. 
Sir. 

(b) The existing Jayanagar telephone 
exchange is a1ready working to maximum 
capacity and hence a bicger telephone 
exchange of 5000-lines is being installed at 
Jayanagar itself as replacement in the new 
building constructed in the same compound, 
which will service the J. P. Nagar telephone 
demands also. 
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Conversion of Telephone Exchanges 
into Electronic Exchanges in 

Bangalore City 

1433. SHRI V. S. KRISHNA IYER : 
Will the Minister of COMMUNICATIONS 
be pJeased to state: 

(a) the number of electronic telephone 
exchanges in Bangalore city; 

(b) whether there is any proposal to 
convert the existing exchanges into electronic 
exchanges; and 

(c) if so, the telephone exchanges which 
are proposed to be converted into electronic 
exchanges? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Nil. 

(b) Yes, Sir, as and when the existing 
exchange equipments complete their useful 
life. 

(c) 7000 lines of Banga)ore Central and 
2000 lines of Peenya will be replaced by 
electronic exchanges during the 7th Plan 
period. 

[Translation] 

Gas Pipeline in Agra 

1434. SHRI V. S. KRISHNA IYER 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether there is any proposal to put 
up a gas pipeline in Agra; and 

(b) if so, whether industries in that 
region will have adequate gas supply to 
switch over from use of coal, which is 
necessary for protection of Taj and other 
monuments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) No, Sir. 

(b) Docs Dot arise. 

[English] 

Views of Government of Wes t Bengal 
on setting up an All India Power 

Corporation 

1435. SHRI BHOLANATH SEN: Will 
the Minister of ENERGY be pleased to 
state : 

(a) whether Government of West Bengal 
have communicated to the Union Govern
ment the views of the State Government to 
set up ~n All-India Power Corporation more 
or less on the same pattern as the Rural 
Electrification Corporation; 

(b) if so, the views of the State Govern
ment thereon; 

(c) the reasons, if the proposal has not 
been welcomed by the State Government; 
and 

(d) tbe contemplation of the Union 
Government in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) There is no 
proposal under Government's consideration 
to set up an All India Power Corporation. 

(b) to (d). Do not arise. 

Selection of Chief Executives and 
Directors in Public Sector 

Enterprises 

1436. SHRI BHOlANATH SEN: 
SHRI AMAL DATTA: 
PROF. RAMKRISHNA MORE: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether some posts of Chief 
Executives and Directors are lying vacant in 
some public sector enterprises; 

(b) if so, the details thereof; 

(c) since when these posts are lying 
vacant and the reasons for delay in filling 
these posts; 

(d) tbe steps taken/proposed to fill up 
tbese vacant POltl; aDd 
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(e) the number of candidates selected 
for such posts by the Public Enterprises 
Selection Board (PESB) whose appointmenti 
are awaiting clearance of the parent 
Ministries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). On the basis of available infor
mation, the details are given in the statement 
below. 

(d) Necessary recruitment action has 
already been initiated in regard to the 
existing vacancies. Officiating arrangements 
have been made so that the work of these 
enterprises does not suffer. 

(e) The number of candidates selected 
by the Public Enterprises Selection Board for 
such posts whose appointments are awaiting 
clearance of the parent Ministries is 44. 

Statement 

Vacancies of Chief Executives· (Full Time Chairman/Managing Director) and 
Functional Directors· in Central Public Enterprises as on Date 

81. No. Name of post/enterprise Date of vacancy 

1 3 

Chief Executives 

1. Damodar Cement and Slags Ltd. 20-9-83 

2. North Eastern Regional Agriculture Marketing Corpn. 30-9-84 

3. North Eastern Electric Power Corpn. 1-5-85 

4. Metal Scrap Trade Corpn. 1-4-85 

5. N..ltional Textile Corporation (Delhi, Punjab and Rajasthan) Ltd. 7-5-84 

6. Tungabhadra Steel Products 

7. Modern Food Industries Ltd. 

8. Tea Trading Corporation 

9. National Textile Corporation (West Bengal, Bihar and Orissa) 

10. 17ertilizer Corporation of India 

11. National Fertilizers Ltd. 

12. Engineers India Ltd. 

13. Hindustan Copper Ltd. 

14. Mining and Allied Machinery Corpn. 

15. Hospital Services Consultancy Corpn. Ltd. 

16. Rural Electrification Corpn. 

15-4-85 

24-6-85 

15-4-85 . 

1-9-85 

16-7-85 

1-10-85 

1-6-84 

1-10-85 

4-10-85 

New post. 

14-6-85 
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17. Cotton Corporation of India. 

18. Rajasthan Drugs and Pharmaceuticals Ltd. 

19. Mabarashtra Antibiotics Ltd. 

20. Delhi Transport Corporation 

21. International Airports Authority of India 

22. Andaman and Nicobar Islands Forests and Plantation 
Development Corporation 

23. Nagaland Pulp and Paper Co. 

24. National Projects Construction Corpn. 

25. Hindustan Zinc Ltd. 

26. Hindustan Antibiotics Ltd. 

27. Bharat Process and Mechanical Engineers Ltd. 

28. State Farms Corporation Ltd. 

29. Bengal Chemicals and Pbarmaceuticals Ltd. 

30. Indian Roads Construction Corporation 

31. Bebner Lawrie and Co. 

32. State Trading Corporation 

33. Bbarat Heavy Electricals Ltd. 

Functional Directors 

1. Director (Personnel), National Hydro-electric Power Corpn. 

2. Director (Medical Services), Hospital Services Consultancy 
Corpn. of India. 

3. Director (Personne)), Andrew Yule and Co. 

4. Director (Commercial) and Marketing Services), 
Bbarat Electronics Ltd. 

5. Director (Purchase and Sales), Cotton Corpn. 

6. Director (Production), Kudremukb Iron Ore Co. Ltd. 

7. Director (Operations), Hindustan Copper Ltd. 

8. Director (Field Enaineeriol), Computer Maintenance Corpn. 

Wrltt~n ;4nswtir, 20 .. 

3 

1-6-85 

1-1-85 

12-4-85 

5-7-84 

19-10-84 

29-5-85 

9-6·85 

2-3·85 

30-10-85 

18-1-85 

1-9-85 

13-6-85 

21-1-85 

2-1-85 

1-10-85 

1-8-85 

15-11-85 

24-6-85 

New Post. 

9-7-84 

22-8-84 

1-8-85 

30·3·85 

1·7-85 
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1 2 

9. Director (Marketina). Mining and Allied Machinery Corpn. 

10. Director (Technical), Electronics Trade and Technology 
Development Corpn. 

11. Exer.utive Director (Liner and Passenger Services), 
Shipping Corporation of India 

] 2. Director (Personnel), Neyveli Lignite Corpn 

13. Dire!:tor (Commercia1), Mazagon Dock Ltd. 

14. Director (Shipbuilding), Garden Reach Shipbuilders 
and Engineers Ltd. 

15. Director (Finance), Braithwaite and Co. 

16. Director (Finance), National Mineral Development 

17. Director (Finance). Garden Reach Shipbuilders 
and Engineers ~td. 

18. Director (Personnel), Cement Corpn. of India. 

19. Managing Director (MIG Complex), Hindustan Aeronautics Ltd. 

20. Director (Finance), Hindustan Fertilizer Corpn. 

21. Director (Personnel), Bongaigaon Refinery and 
Petrochemicals Ltd. 

22. Director (Finance), Electronics Trade and 
Technology Dev. Corpn. 

23. Member (Engg.), Internation31 Airports Authority of India 

24. Executive Director, Shipping Corpn. 

2S. Director (Systems and Projects), Instrumentation Ltd. 

26. Executive Director (Marketing), State Trading Corpn. 

27. Director (Civil), National Projects Consto. Corpn. 

28. Director (Personnel), Heavy Engineering Corpn. 

29. Director (Finance). Fertilizers and Chemicals Travancore Ltd. 

*This does not include the vacancies which are kept in abeyance. 

3 

1-9 .. 83 

17-4-85 

1-5-85 

30-6-85 

27-12-83 

30-8-85 

1-4-85 

1-10-85 

9-10-85 

9-8-85 

8-7-85 

8-4-85 

1-10-85 

3-11-85 

28-10-85 

1-3-85 

20-10-85 

10-11-85 

1 .. 1-84 

1-12-84 

The recommendations of the Public Enterprises Selection Board (PES B) arc 
propessed by the administrative Ministry/Department concerned and appoint
nlCnts are made only with the approval of the Appointnlents Committee of tbe 
Cabinet. Delays occur where persons selected take time or fail to join; or in 
c:ases wberc persons witb I~aliscd skills have to be spotted. 



207 Writt~n Answ~rs NOVEMBER 26, 1985 Written Answers 208 

Extent of increase in Sale of Liquifled 
Petroleum Gas 

1437. SHRI BHOLANATH SEN: Will 
the Minister of PETROLEUM AND NATU
RAL GAS be pleased to date the extent 
to which the sale of Liquified Petroleum 
Gas (LPG) bas increased during the past 
there years? 

THF MINISTER OF STA.TE OF THF 
MINT~TRY OF PETROLEUM AND 
NATURAL GAS '(SARI NAWAL 
KISHORE SHARM A) : There h~s b~en 

an increa~e of about 58% in the sale of LPG 
dlJring- 1984-85 as compar~d to 1982-83. The 
year-wise details a re as follows 

Year 

1982-83 

1983-84 

1984-85 

Sale of LPG 

601.000 MT 

746,000 MT 

950,000 MT 

Reduction in the Price of 6 APA 

1438. SHRT BHOLANATH SEN: Will 
the Minister of INDUSTRY be pltased to 

state : 

(a) whether the selling price of Rs. 
1677 per kg. fixed for Ampicillin Trihydrate 
is based on the pooled price of Rs. 1230 per 

kg, for 6 APA; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRY R. K. 
JAJCHANDRA SINGH) : (a) Yes, Sir. 

(b) Manufacturer~ are free to sell 
Ampicillin Trihydrate at price not exceeding 
the maximum sale price of Rs. 1677 per kg. 
fixed for the drug. 

(c) The present system of f'ricing of 
6-APA contemplates a retention rrice of Rs. 
2100 f0T dome~tiC' f"roduction a"d a 'Iooled 
price of R~. 12~O f'er kg. and a p:lyment of 
suhsidy of Rs. 870 T'er kg, on dome~tic sale of 
(l-APA oroduced in the country. nuring the 
y~ar 198~-R4 and 1984-85. lnPL. HAT...lvfax 
and Alembic were paid R<;. 1 R6.12 hlkh 
3'\ c;uhs:dy infrra{ia for domestiC- production 
of 6-APA. 

(d) Production of Amnici11in Trihvdrate 
in the country i<: adequate to meet the 
demand. Demand of (l- A PA has to be met 
partially from domestic production and 
partially from imoorts. 

(e' Prices are constantly under re\'iew. 

1 ncreas~ in th~ Prjc~s of Drugs d~!e 

to Ove"aluation 

1439. SHRI MANVENDRA SINGH : 
wm the Minister of INDUSTRY be pleased 

to state : 

(a) whether it is a fact that the industrial 
licences granted by Government have 
been overvalued in Capital which has 

(b) whether the actual seJling price of' ultimately led to increase in prices of 
AmpiciHin Tribydrate in the markets of drugs; 
Delhi and Bombay is around Rs. 1425 per 
kg.; 

(c) the total expenditure of Government 
during the last two years on payment of 
subsidy for indigenously produced 6-APA and 
the justification for such payments; 

(d) the demand 
production of 6 APA 
Trihydrate; and 

as compared to 
and Ampicill in 

(c) whether in view of availability of 
Arnpicillin Trihydrate at Rs. 1425 per kg., 
G dvernment have any proposal to reduce 
the price of 6 AP A -z 

(b) if so, the reasons therefor; and 

(c) if not, the reaction of Government 
the relation to production of druils and drug 
.intermediates vis-a-vis capital invested hy 
small scale sector units, such as Ampicillin, 
Sulpha MClhoxazole, Trimethoprim, 
Pyrazinamide, 6 APA etc. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) No such 
specifiC instance has come to the notice of 
tbe Government. 
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(b) Does not arise. 

(c) As production processes, efficiencies 
and overheads of different units need not 
be Identical, costs of production vary. 

Decontrol Category of Items under 
Drugs Price Control Order 

1440 .. SHRI MANVENDRA SINGH 
Will the Minister of INDUSTRY be 'pleased 
to state: 

(a) the reasons for having a decontrol 
category of items under tbe Drugs Price 
Control Order; 

(b) whether it is a fact that majority of 
the itmes in the deconttol category have a 
mark-up of more than 500 per cent; 

(c) if so, bow Government justify it; 
and 

(d) if not, how Government deny that 
the decontrol category has not led to the 
exploitation of the consumer? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF CHEMICALS AND. 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a), (c) and (d). 
Tbescheme of price control under Drugs 
(Prices Control) Order, 1979 contemplated 
manufacturers setting off higher margin in 
price decontrol Category of formulations 
aganst lower mark up in the price control 
categories of formulations. Implementation 
of the Drugs (price Control) Order, 1979 
has helped moderate the price of medicines. 

(b) As these products are price 
decontrolled, details of mark up are not 
available. 

Acceptance of Tender for H.B.J. PlpeHne 

1441. SHRI RANJITSINGH GAEKWAD: 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI JAGANNATA PATINAIK: 
SHRI MAHENDRA SINGH : 

Will the Minister of PBTROLEUN AND 
NATURAL GAS be pleased to state: 

(a> whether OOvernmeDt have received 
any firm tenders for construction of the 
Huira-Bijapur-lqdlspur (HBJ) Pipe1iDe; 

(b) if so,. wbether the tender bas been 
finalised; 

(c) the name of the firm whose tender 
has been accepted and the amount awarded 
for the tender; and 

(d) if not, the latest position thereof? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KlSHORE SHARMA) : (a) Yes, Sir. 

(b) to (d). The evaluation of bids 
received is in process. 

Setting up of a Commission on j1ldicial 
Reforms 

1442. SHRI RANJITSINGH GAEICWAD: 
SHRI KALI PRASAD PANDEY: 

Will the Minister of LA WAND 
JUSTICE be pleased to state : 

(a) whether the proposal regarding 
setting up of a Commission on judicial 
reforms is under active consideration of 

. Government; 

(b) if so. when the proposed Commission 
is likely to be set up; and 

(c) the names of the members of the 
proposed Commission? 

THE MINISTER OP STATe IN' TIlE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ) : (a) The Government 
has decided to set up a Commission on 
Judicial Reforms. 

(b) necessary action is being taken to 
formally set up the Commission. 

(c) This will be a one-man_ Commission 
and name of the Chairman bas not been 
finalised. so far. 

Letters of Intent aDd ladustrlal LiceDces 
issued io Gajarat 

1443. 
GAEKWAD 
INDUSTRY 

SHRI RANJITSINGH 
• Will the Minister, of ( 

be plcuec1 to state 
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whetber m~jorilY of .' the industrial 
licences issued in Gujarat during 1983·June 
1985 relate to chemicals engineering and 
elecronic ,industries? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 

A statement sbowing Scheduled IndU$try
wise break-up of number of letters of intent 
and industrial licences granted during 1983, 
1984 and January-June, 1985 for setting up 
of units in the state of Gujarat. is given 
below. 

Statement 

Statement showing Scheduled Industry-wise break-up 01 total numb~rs 01 letters 01 intent! 
Ind~tri.ai licences granted during 1983. 1984 and January-June 198510r setting 

up of units in the State of Gujarat. 

81. Scheduled Industry 
No. 

1 2 

1. Meta}lurgical Industries 

2. Prime Movers (other than 
Electrical Gen~rators) 

3. Electrical Equipments 

4. Telecommunications 

S. Transportation 

6. Industrial Machinery 

7. Machine Tools 

8. Earth Moving Machinery 

9. Misc., Mech. and Enaioeerina 
Industries 

to. Commercial, Office and Household 
E qui pments 

It. Industriallnstrwnenta 

12. Scientific Instruments 

13. Fertitizcrs 

14. Cbemicals (other than 
fertilizers) 

15. Drup and Pharmaceuticals 

16. Texti_ (iocludin, those 
dyed printed or ot.llcrwi
~ee4) 

Number of 
Letters of 
Intent granted 

3 

25 

2 

50 

17 

13 

22 

1 

1 

21 

2 

1 

1 

33 

IS 

Numbea of 
Industrial 
Licences granted 

4 

34 

1 

36 

S 

S 

16 

3 

9 

1 

2 

1 

1 

43 

16 

22 
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1 2 

17. Paper and Pulp including paper 
products 

18. Sugar 

19. Food Processing Industries 

20. Veg. Oils and Vanaspati 

21. Soaps, Cosmetics and Toilet 
preparations 

22. Rubber Goods 

23. Leather, Leather Goods and 
Pickers 

24. Glue and Gelatin 

25. Glass 

26. Ceramics 

27. Cement and Gypsum products 

28. Misc. Industries 

Total: 

Utilisation of Drugs Price Equalisation 
Fuod 

1444. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of INDUSTRY 
be pleased to state : 

<a> the details of the Drugs Price 
Equalisation Fund and the purpose for 
which this fund has been set up; 

(b) whether it is a fact tbat this fund 
was created in 1979 at the time of Drugs 
Price Control Order. 1979; and 

(c) if so, tbe amount so far collected 
till 31 October, 1985 and how the fund bas 
been· utilized ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINOH): (a> and (b). 
1bo purpoeo for wbidl Drua PriQca Equali· 

3 4 

2 2 

1 s 

4 s 

9 8 

3 2 

2 1 

3 

1 

3 1 

s 3 

9 10 

1 

312 233 

sation Account bas been set up is explained 
in Paragraph 17 of the Drugs (Prices 
Control) Order, 1979. 

(c) Till the end of 31st October, 
1985 a sum of Rs. 884.97 lUbs was collec
ted into tbe account and out of this amount 
a sum of Rs. 753.85 lakbs was reimbursed 
to the manufacturers in accordance with 
the provisions of the Drugs (Prices Control) 
Order, 1979. 

Drugs Marketed by Indian Dna&s .ad 
Pharmaceuticals Limited 

1445. SHRI K. RAMACHANDRA 
REDDY : Will the MiDistcr of 
INDUSTRY be pleased to state: 

(a) the details of drop marketed by 
Indian Druas and Pbarmaceuticab 
Limited; and 



215 Written Answer, ~OVEMB:BR 26. 198' Written ..4",werl 216 

(b) the number . of these drugs being 
marketed through trade Channels, and tbe 
number of drugs through institution sale 
i.e., by supplying to hospitals, etc. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) and (b). 
IDPL is marketing S4 bulk drugs through 
trade channels. 133 formulations, and 18 
veterinary drugs are being sold to institu
tions, and tbrough trade channels. 30 for
mulations and 3 veterinary drugs are sold 
to institutions only. 

Cut in Administrati,e Expenditure of 
Public Sector Undertakings 

1446. PROF. P. J. KURIEN : Will 
tbe Minister of INDUSTRY be pleased to 
state: 

(a) whether the public sector under
takings have been asked to cut down their 
administrative expenditure; 

(b) if so, the details thereof; and 

(c) whether Government expect sub
stantial improvement in the financial 
position of these undertakings by this 
step? 

. THE MINISTER. OF STATE IN TIlE 
DEPARTMENT OF INDUSTRIAL DEVE .. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). Y-=s, Sir. The public enter-· 
prisel have been advised by tbe Govern
ment to: 

(a) observe utmost economy in revcuue 
expenditure and ratrict miscellane
ous expeoditurc on entertainment 
~ houses, travel etc. to the 
barest minimum, 

(b) explore the possibility of reducina 
non-euential items of operational, 
CXpeDlel without atrectiDa tbe 
reveoue potential, productivity and 
profits, and 

(c) to review closely provisiODi for pay 
and allowaocos &lid traveUioa 
allowaocca for pouibJo tcODOmy. 

The existing ban on creation and filling 
up of posts has however been partially 
lifted and the public enterprises have been 
authorised, keeping in view the need for 
economy. to create and fin up posts only 
with the prior approval of their Boards of 
Directors in exceptional circumstances such 
as commissioning of a new project, expansion 
of existing activiti~ statutory requirements 
or diversification of activities. These new 
posts/vacancies are to be created and filled 
in by the public enterprises only when 
they have exhausted aU other avenues for 
utilising the existing manpower tbroup 
proper channel, trainioa and deployment. 
The administrative Ministries would also be 
keeping watch over implementation of 
these measures. The measures are expected 
to improve the financial position of the 
undertakings only to a limited extent. 

STD Facilities at Patbaoamthitta in 
Kerala 

1447. PROF. P. l. KURIEN: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether STD facilities arc being 
provided at Pathanamthitta in Kerala; 

(b) the progress made so far in this 
regard; and 

(c) the time by whicb tbe facilities are 
likely to be provided ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir. 

(b) and (c). The work is under execu
tion aDd tbe STD facility is HkeJy to be 
provided d~g tho 7th Piau period. 

NOIl-laclatoD or Feabeac1uole I. Dral 
Price Coalrol Order 

1448. SHltl VILAS MU1TEMWAR. : 
Will tbe Minister of IN DUSTR. Y be pleased 
to .tate : 

(a) wbether formulatioDi baaed on 
AotbelmiDtea &roup drup IN UDder price 
CODuOli 
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(b) whether fcnbendazole has not 

been included in' Drugs Price Control 
Order whereas Mabendazole has been 
included; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) : (a) Yes, Sir. 

(b) and (c). After MIs. Hoechst 
commenced the production of Fenbenda
zole, they submitted an application for 
price fixation. As tbe price applied for 
was not significantly different from the 
landed cost of the imports and as there 
was no other manufacturer of the bulk 
drug, it was decided not to list this bulk 
drug under Drugs (Prices Control) Order, 
1979. Mebcndazole is included in the 
Drugs (Prices Control) Order, 1979. 

[TI'tWlation] 

EscelSi,e Telephone BW. 

1449. SHRI VILAS MUTIEMWAR: 
DR. CHANDRA SHEKHAR 
TRIPATHI : 

Will the Minister of COMMUNICA
TIONS be pleased to state : 

(a) whether attention of Government 
has been drawn to a news item captioned 
'plti kare computer saza bhugte upbbokta' 
(consumers to pay for computer's mistake) 
appearina in 'Jansatta' of 19 October, 
1985; 

(b) if so, the names of exchanges 
where such types or mistakes regarding 
excessive wrona telephone billina have 
oc:currcd so far; 

, (c) tbo difficulties beina raced by 
GOVCJ1llDOIlt in providina relief to con
aumen by rectifying such mistakes imme
diatoly; 

(d) whether QOnaumets whole coonce
tiODI bave boon clilcoDnectod on this basis 
are likely to be liven CODDcctions immc-
4ialolJ wilbout cbaraioa aay penalty; 
ID4 

(e) if DOt, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RAM NIWAS MlRDHA): (a> 
Yes, Sir. 

(b) Out of a total of over 1~46.000 
computerised bills issued by Delhi Tele
phones during October, 1985 wrong billing 
in 63 cases relating to Okhla and Nehru 
Place Exchanges bas come to notice. 

(c) As soon as information about wrona 
billing was received by the Deptt. of 
Telecom. action was intiated to revise the 
bill and provide due relief to the aft'ected 
subscibers. 

(d) None of the telephones has been 
disconnected for non-payment of wrong 
bills. 

(e) Docs not arise in view of 'd' 
above. 

(EtwlislJ) 

De-CoDtroi of MoJaues 

1450. SHRI Ie. RAMAMURTHY 
Will the Minister of INDUSTRY be plcascd 
to state : 

<a) whether tbe All India Alcohol
based Industries Associauon bas represen
ted to Government about the serious 
repercussiOns on the industry if any step is 
taken to dc-control the molasses; 

(b) if so, the action taken thereon; 

(c) the annual quantum of alcobol 
being produced in a year; and 

(d) the quantum of akohol beiDa 
supplied to tbe alcohol-based industries, 
aloqwitb the iDformation about the total 
annual requilemcnt of alcobol by those 
industries ., 

THE MINISTER OF STATE IN 
THE DBPAllTMBNT OF CHEMICALS 
AND PBTllOCHBMJCALS (SHlU R. K. 
JAICHANDRA SINGH) : <a> Yes. Sir. 

(b) The policy on molasses would be 
decided after due consideration of the impact 
OG alcobol-bued iD4us&rio1. 
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(c) At the time of last meeting of the 
Central Molasses Board on 16-3-1985. 
the production of alcohol during current 
alcohol year 1984·85 (December, 1984-
November, 1985) was assessed as 6000 
lakh litres. 

(d) As the estimated availabHity of 
alcohol was short of its demand, it was 
decided to adopt the norms of equating 
the demand of potable alcohol to the 
1982-83 consumption level and for indus
trial use allowing a 10% increase over the 
1983-84 consumption level. On tbat basis, 
tbe demand of alcohol for industrial use 
was worked out to about 3000 lakh litres 
against the projected demand of 4420 Jakh 
Htres for the current alcohol year. In 
order to improve the availability of alcohol 
for industrial use, duty free import of dena
tured spirit has also been permitted during 
tbe year to actual users. 

Self-Sufficiency in Production of 
Synthetic Rubber 

1451. SHRI K. RAMAMURTHY 

Will the Minister of INDUSTRY be pleased 
to state: 

(a) the details of capacity utilisation of 
indigenous synthetic rubber plants; 

(b) whether the under-utilisation of 
installed capacity in these synthetic rubber 
plants is due to the fact that the rubber 
industries are allowed to import under 
O.G.L., synthetic rubber from countries 
like South Korea, Japan and Taiwan; 
and 

(c) if so, the steps proposed to be 
taken for achieving self-sufficiency in the 
production of synthetic rubber within the 
country 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SINGH) (a) The 
details of capacity utilisation of synthe
tic rubber plants during April-September 
1985 is as follows: 

Name of the Unit Cal'acity (tonnes/ Production during Apr il
September annwn) 

(i) M/s. Synthetic and 30,000 12,700 

Chemicals Ltd. 

(ii) M/s. Indian Petrochemicals 20,000 *5,800 
Corpon. Limited 

*Less production mainly due to equipment, power and raw material problems. 

(b) The import of synthetic rubber is 
mainly due to tbe fact tbat indigenous 
production is not adequate to meet the 

demand. 

(c) Two letters of intent have been 
issued to set up two grass root plants 
for a capacity of 40,000 tonnes/annum 

each. 

Plans for Impro,ement iD 
TelecommQDie&tioD 

1452. SHRI SRIHARI RAO : 
SHRI PRAKASH V. PATEL: 
PROF. NARAIN CHAND 
PARASHAR: 

Will the Minister of COMMUNI
CATIONS be pleased to state: 

(a) wbether with a view to improving 
telecommunication in the country. Govern
ment have plans to connect distrjct head
quarters to State capitals by at least one 
reliable media like ultra high frequency 
system (UHPl/Microwave/coaxial satellite 
during'the Seventh Five Year Plan; 

(b) the details of cost involved; 

(c) whether it is the policy of Govern .. 
ment to digitalize teJecommunication network 
in the country and whether it is part of 
action being taken to improve telecommuni
catiOD; aDd 
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(d) if so, the details of action proposed 
during the first year of the Seventh Plan 
i.e. 198.5-86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. This plan has been commenced from 
6th Five Year Plan onwards. 

(b) The Seventh Plan provides for 
approximately Rs. 900 Crores for providing 
Transmission media which covers the cost 
to connect District Headquarters to State 
Capitals. 

(c) Yes, Sir. 

(d) During the 7th Plan, it is proposed 
to commission 71,000 lines of Digital 
Exchanges and 100 Kms of digital Micro
wa ve systems. 

Excessive Bills for Telephones 

1453. SHRI SRIHARI RAO : WjIJ the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether he is aware that telephone 
subscribers are put to lot of inconvenience 
and botheration due to excessive biHing and 
also due to wrong numbers; 

(b) if so, the number of cases of wrong 
bin ing/ wrong numbers during the last six 
months as compared to the corresponding 
period of last year; and 

(c) the steps taken by Government to 
eliminate inconvenience to the subscribers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes, 
Sir. We are aware of the fact that a few 
subscribers complain of excess billing but 
their percentage with reference to the 
number of bills issued is very small say less 
than 1 %. Incidence of wrong calls in 
telephone system is also very low; .~. 0.52% 
on an average. 

(b) The number of cases of Excess 
billing during the last six months as com
pared to the corresponding period of last 
year is furnished below. As regards wrong 
numbers it is Dot possible to separate them 
from the total Dumber of matured calls. 

Period No. of Excess 
Billing 
Complaints 

1. April 84 to September 84 46490 

2. April 85 to September 85 44885 

(c) Excess billing could be due to the 
following reasons: 

(i) Clerical errors in computation or 
transcription of meter readings or 
punching errors. 

(ii) Technical faults. 

(i) To avoid clerical errors instructions 
have already been issued to all the 
units to ensure proper care in 
billing and to rectify the mistake jf 
any, immediately and issue a 
revised bill to the subscriber where
ver necessary. Moreover to elemi
nate mistakes in computation lbe 
work of telephone billing and 
accounting bas been computerised 
in the Metro Districts of Bombay, 
Calcutta, Delhi and Madras. 

(ii) As far as technical faults are 
concerned the following steps have 
been taken: 

(i) Introduction of positive battery 
metering in crossbar exchanges. 

(ji) Provision of automatic switch over 
of day and night tariffs. 

(iii) Reduction of forced release period 
on called subscriber held conditions 
from 1 to 2 minutes to 10 to 20 
seconds in case of subscriber's 
dialled trunk cans. 

(iv) Introduction of 500 mills seconds 
delay in trunk automatic exchanges 
for recognition of called subscriber 
answer condition, and 

(v) Routine testing of subscriber's 
meter. 

To safeguard the interest of subscribers 
and to prevent mischievous elements from 
tampering with the meter of Hne the 
following additional measures bave been 
taken: 
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(a) Sealing of meters. 

(b) Locking of meter rooms. 

(c) Restriction of entry into M.D.F. 
Room (Main Distribution Frame 
Room). 

(d) Raising of distribution points. 

(e) Locking of distribution points. 

As regards wrong number calls the 
following measures bave been/are being 
taken in order to minimise the cases of 
wrong numbers : 

(i) Dial of telephone instruments is 
checked once in six montts as a 
part of telephone subscriber 
inspection of subscribers premises. 

(ii) Vigorous inspection of subscribers 
fittings including telephone instru
ments. 

(iii) Due to the fault of telephone 
exchanges, equipment causing wrong 
numbers are functionally checked 
through automatie routiners of 
weekly cyc1e to minimise this 
problem. 

(iv) To improve the insulation of sub
scribers line. progressive use of 
jelly filled cable in the distribution 
network and pressurisation of 
underground cable with dry air 
will over come tbis problem. 

(v) To overcome human error in 
dialling instrUCtions for correct 
dialling are printed in Telephone 
Directory. slides are also given in 
cinema boo9CS to educate tbe public 
for correct dialling. 

(vi) Subscribers, whose numben are 
changed should ioform their chang
ed number as many of tbe penons 
as possible with whom they are 
interested. Also subscribers must 

print/display correct number on 
the visiting cards, letter-head and 
sign-boards etc. 

(vii) It is always. a good habit for 
every subscriber to keep personal 
updated list of frequently called 
telephone numbers. 

(viii) Recipient of large number of calls 
like. public utility services, Railway 
stations, Bus stand, Domestic Gas 
Agency shouJd also advertise their 
changed numbers a few times in 
addition Telephone Department 
normally does. 

Increase in Capacity or Oil Refineries 

1454. SHRI SRIHARI RAO : Wil1 the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) tbe names of the oil refineries in the 
country at present and their annual installed 
capacity; 

(b) whether they are able to meet 
country·s requirements; 

(c) if Dot, whether Government are 
considering proposals to increase the capacity 
of all these refineries; and 

(d) if so. th e details thereof? 

THB MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) A statement is 
given below. 

(b) Though the arcss refining capacity is 
more tban tbe total demand, they are not 
meeting fulJy tbe demand of certain 
products. 

(c) and (d). Tbe proposals include 
expansion/debottleneckinl of the refineries 
at Matbura, Koyali and Boopipon. 
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Statement 

S. No. Name of Refinery and Location 

(in million metric tonnes) 

Instal1ed capacity 
as on 1-4 .. 8S 

1. Bharat Petroleum Corporation Ud., Bombay 6.00 

2. Hindustan Petroleum Corporation Ltd., Bombay 3.50 

3. Cochin Refineries Limited, Cochin 4.50 

4. Hindustan Petroleum Corporation Ltd., Visakapatnam 4.50 

5. Madras Refineries Ltd., Madras 5.60 

6. Bongaigaon Refinery and Petrochemicals Ltd., 
Bongaigaon (Assam) 

1.00 

7. Indian Oil Corporation Ltd., Haldia 2.50 

8. Indian Oil Corporation Ltd., Barauni 3.30 

9. Indian Oil Corporation Ltd., Gauhati 0.85 

10. Indian Oil Corporation Ltd., Digboi (Assam) 0.50 

11. Indian Oil Corporation Ltd., Koyali 

12. Indian Oil Corporation Ltd., Mathura 

Post OfBcf'S with Telegram and Telepbone 
Facilities in Villages in Siodbudurg 

District Maharashtra 

1455. PROF. MADHU DANDAVATE: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there bas been a demand 
from some villages for post offices attached 
with telegram and telephone facilities in the 
Sindbudrug District of Maharasbtra; 

(b) if so, the details thereof; and 

(c) the steps taken to meet tbe demand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes; 
Sir. 

7.30 

6.00 

4S.SS 

(b) Fourteen requests have been received 
for providing such facility in Sindhudurg 
District. Five villages namely Madhyashiwadi, 
Dauoli, Sukawad, Adivare and Pandur have 
been provided with telecommunication 
facility. The telecommunication facility at 
tbe other villages namely Tenalkatte, Savda v, 
Hatade, Narangra, Peulwada, Walaval, 
Patgaon, Gavane are under examinations. 

(c) The cases are processed depending 
on financial and material resources. 

Proposal to bifurcate Coal companies 

1456. PROF. MADHU DANDAVATE : 
Will the Minister of ENERGY be pleased to 
state: 

(a) whetlr er there is a proposal to 
bUllrQlto tbcf 'tbal QOIDpamc.; 
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(b) whether the present two companies; 
namely Western Coalifields and Central 
Coalifields are being amalgamated; and 

(c) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (c). In view of 
the projected increase in production and 
investment contemplated for Central Coal
fields Limited and Western Coalifields 
Limited, the extensive geographical areas 
over which these two companies operate, 
technical and communication problems etc., 
Government of India have approved for
mation of two new companies as subsidiaries 
of Coal India Limited~ by splitting the 
existing Central Coalifields Limited and 
Western Coalifields Limited. from the date 
on which tbey are incorporated under the 
Companies Act, 1956. One company will be 
called the Northern Coalfield5 Limited. with 
headquarters at Singrauli C'v1.P.l and will 
cover the Singrauli Division of the existing 
Central Coa1fields Limited as its areas of 

operation. The other company will be caned 
the South Eastern Coalifields Limited with 
headquarters at BiJaspur (M.P.). 

Setting up of Mini/Micro Hyde) Units 
in Kerala 

1457. SHRI K. KUNJAMBU: 
SHRI V.S. VIJAYARAGHAVAN : 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether any proposal has come from 
Kerala for setting up of mini/micro hydel 
units; 

(b) if so, the details thereof; and 

(c) the decision taken thereon? 

THE r..1INISTER OF STATE !N THE 
DEP:\RTMENT OF rO\VER (SHRI ARIF 
MOHAtvtMAD KHAN): (a) to (c). Yes 
Sir, Details are given in the statement below. 

Statement 

S. Name of the !\1ini/ 
No. Micro Hydel Schemes 

Installed 
Capacity 

(MW) 
_----- --------~---- -------------~~ ---

1. Muvatbul'uzha 
2. Malampuzha 
3. Madupatty 
4. Chimoni 

1 j' 6 
1 ~< 2.5 
1 >< 2 
1 >< 2.5 

Achievement in the Development of 
Non-Conventional En€rgy Sourcts 

1458. SHRI K. KUNJAMBU : Will tbe 
Minister of ENERG Y be pleased to state: 

(a) tbe achievement in the development 
of non-coDventional energy sources so for; 
and 

fb) the specific steps bejng taken to make 
these sources economically viable? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : ~a) .and (b). Biegas, 
improved chulhas of differe.ot models and 
a range of solar thermal cner,~y devices have 
been developed and ex~"'nd;::(' to the stage 
wb~rc they are now t-eing' wid!?' .. v utili~ed in 
Hilt"." ..... ,. .. ." f~ .,.t}f .n~ .J,i'- ~~ 

Estimated 
Cost 
(Rs. lakhs) 

780.2 
294.6 
292.3 
313.72 

Decision taken 

Scheme have been 
recommended to the 
Planning Com-
mission for inclusion 
in the State Plan. 

is increasing steadily. These technologies 
are already proving to be economically 
v iabJe in several Jocations taking into account 
the incentives given by the Government. In 
addition. solar photovoltaic technology has 
been developed for direct conversion of 
sunlight to electricity and many solar 
photovoltaic systems have actually started 
being used for providing power for televisions, 
street 1ighting~ community lighting, drinking 
water supply and telecommunication in 
villages, particularly in remote and backward 
areas. These devices are already economical 
for certain small power applications in 
rcn'ote areas compared with conventional 
energy alternatives. Wind pumps have also 
been d:;veloped and more than 1000 are in 
o~ration fbr demonstration and field trial 
.... t ....... !tt "l .. -' "'t!~."i., r.r'llllltt "tp und., 
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implementation for substantial production of 
electricity. Gasifiers for producing fuel and 
power from agricultural waste, wood and 
wood waste have also been developed and 
are under going field trial and demonstration. 
In addition, research and development in 
different areas of non-conventional energy 
sources has been intensified for further 
reducing costs of various bio-energy, solar 
energy, wind energy and hydro energy 
technologies. 

Increase in Capacity Utilisation of 
Electricity Generating Units 

in States 

1459. SHRI K. KUNJAMBU : Will the 
Minister of ENERGY be pleased to state: 

(a) whether there has been any increase 
in the capacity utilisation of electricity 
generating units in different States; 

(b) if so, the details of capacity utili
sation of different units during the past three 
years; and 

(c) the steps being taken to remove the 
impediments in the way of higher capacity 
utilisation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) and (b). Plant 
Load Factor is not a parameter for judging 
the performance of the hydro power stations 

since their capacity utilisa tion mainly 
depends on design potential and water 
availability. For thermal power stations in 
the country, the Plant Load Factor was 
49.4 per cent in 1982-83, 47.9 per cent in 
1983-85 and 50.1 per cent in 1984-85. 
Stationwise details about Plant Load Factor 
during 1982-83, 1983-84 and 1984-85 are 
indicated in the statement below. 

(c) In order to improve the performance 
of thermal power stations. a Dumber of 
measures have been taken, including: 

(1) Assistance to SEBs/Power Stations 
for undertaking plant betterment 
programmes. 

(2) Assistance to SEBs/Power Stations 
for procurement of requisite quality 
alI j quantity of coal and also spare 
parts from indigenous and foreign 
sources. 

(3) Visit of task forces and roving 
teams to identify weak. areas requir
ing improvement and preparation of 
time bound programmes for recti
fication. 

(4) Training of engineers and operation 
and maintenance personnel. 

(5) Implementation of a Centrally 
sponsored Renovation and Moderni
sation Scheme ior thermal stations, 
with central loan assistance. 

Statement 

Thermal Plant Load Factor during 198~-83 to 1984-85 
----~---------.---~ 

State/Station 

Delhi 

1 

Badarpur 

I.P. Station 

Rajghat 

HarysD8 

,---_ .. -.--- --- ---------- ----------

Faridabad Exto, 

Panipat 

Others 

________ ~~aDt ~~~d Factor (%) 

1982-83 1983-84 1984-85 

2 

49.1 

53.0 

31.0 

28.3 

35.9 

26·8 

3 

48.7 

50.: 

23.2 

27.9 

32.6 

46.3 

4 

47.8 

61.7 

30.6 

27.9 

39.7 

42.6 
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1 2 3 4 

J&K 

Kalakote 1.0 1., 0 

~jasthan 

Kota 72.3 57.2 

Punjab 

Bhatinda 51.0 57.0 61.9 

Ropar ".4 
Uttar Pradesb 

Obra 43.4 35.7 29.7 

Harduaganj B 34.6 36.3 34.1 

Harduaganj C 33.8 35.8 25.1 

Harduaganj A 24.7 20.S 32.0 

Panki 50.8 46.8 48.8 

RPH (Kanpur) 20.4 24.5 24.8 

Others 9.0 7.6 24.9 

Singrauli STPS 64.2 55.7 59.3 

G uja rat 

Dbuvaran m 75.3 69.1 66.2 

Dbuvaran (Gn 18.2 

Ukai 58.3 49.6 50.5 

Gandhinagar 41.5 63.1 39.8 

Wanakbori 46.4 48.1 59.2 

Utran 69.6 64.4 59.7 

Otbers 4.2 12.4 9.9 

A.E. Co. (Pvt.) 63.7 77.3 71.3 

Sabarmati (Pvt.) 77.4 73.2 71.4 

Madhya Pradeah 

Satpura 61.6 52.4 48.5 

Korba I 50.7 55.3 55.1 

Korba II 65.2 64.7 44.3 

Korba III 61.5 35.8 56.2 

Korba Welt 64.8 47.2 
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1 2 3 4 

Amarkantak 46.' 59.2 65.9 

Korba STPS 62.1 S2.2 

Mahareshtra 

Nasik 46.1 51.1 51.9 

Koradi 55.8 44.0 36.0 

Khaperkbeda 25.1 28.2 18.6 

Paras 53.1 43.9 34.4 

Bbusawal 30.1 47.0 45.7 

Parli 75.3 69.9 74.2 

Chandrapur 45.2 

Uran (Gn 56.9 75.6 61.6 

Others 53.9 46.8 27.9 

Trombay (Pvt.) 75.1 75.1 65.7 

Chola (Rlys) 34.2 45.8 49.1 

Aodhra Pradesh 

Kothagudem A 49.9 58.2 58.9 

Kothagudem B 27.0 24.2 32.1 

Kothagudem C 27.1 28.5 38.2 

Ramagundem B 77.4 72.7 50.4 

Nellore 28.9 55.4 44.5 

Vijayawada 79.1 84.2 77.4 

Others 13.7 3.7 1.7 
Ramagundem STPS 57.4 

ICaroataka 

Raichur (Commissoned on 29-3-1985) 

TamU Nado 

£onote 37.6 27.9 36.2 

Basin Bridge 27.0 14.1 14.2 

Tuticorin S3.0 50.5 62 .. 0 

NeyveJi 73.0 74.2 77.2 

Bihar 

Patratu 40.5 34.3 33.0 

BaraUDi 30.2 26.3 21.3 



1 

D.V.C. 

Chandrapura 

Durgapur 

Bokaro 

Orissa 

Talcher 

West Bengal 

Bandel 

Santaldih 

Gouripur 

Gas Turbines 

CESC (Pvt.) 

Titagarh 

DPL 

Assam 

Namrup 

Cbandrapur 

Bongaigaon 

Lakwa G.T. 

Otbers 

Commissioning of different Units of 
N.T.P.C. Unit of Farakka 

1460. SHRI SATYAOOPAL MISRA: 
Will the Minister of ENERGY be pleased to 
state : 

(a) tbe plan and programme of commis
sioning different units of National Thermal 
Power Corporation unit of Farakka; 

Written Answers 2~6 

2 

50.5 

46.2 

51.3 

35.2 

57.5 

30.5 

17.5 

21.7 

57.6 

36.0 

37.3 

41.9 

15.4 

65.4 

48.9 

3 

54.3 

35.0 

54.0 

33.3 

44.9 

27.4 

11.8 

50.2 

60.9 

30.3 

38.5 

49.7 

19.5 

47.1 

48.8 

(b) the details thereof; and 

(c) tbe reasons for delay? 

4 

52.8 

40.3 

51.0 

32.2 

48.4 

24.7 

12.2 

45.6 

71.3 

28.7 

38.2 

35.0 

15.9 

37.8 

36.4 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (c). The 
approved sbedule and the present, anticipa
ted programme of commissioning of the units 
of the Farakka Super Thermal Power 
Project are as given beJow : 

Unit/Capacity Schedule approved by Presently anticipated 
Government schedule 

Units-I (200 MW) May. 1985 January, 1986 

Unit-II (200 MW) Nov •• 1985 June, 1986 

Unit-DI (200 MW) May, 1986 Dec., 1986 

Unit-IV (500 MW) 1990·91 1990-91 

Unit· V (500 MW) 1991·92 1991·92 
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The delay is mainly due to labour 
problems and difficulties in acquisition of 
land in Bihar and West Bengal. The State 
Governments concerned have been asked to 
provide necessary assistance to the project 
authorities and progress of the project is 
being closeJy monitored. 

Upgradation of Technology in Small 
Scale Industries 

1461. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether a working group on up
gradation of technology appointed by 
Government had suggested to evolve urgently 
an incentive scheme which will help small 
scale industries to modernise their plants 
and keep pace with improved technology; 

(b) if so. whether Government have 
accepted this suggestion; and 

(c) if so, the follow up action contem
plated in this regard ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) and (c). The matter is under exami
nation. 

Compensation to Public Sector Under
takings for Increase in Cost 

1462. SHRI BALASAHEB VIKHE 
PA TIL: Will tbe Minister of INDUSTRY 
be pleased to state: 

(a) whether the Plannig Commission has 
suggested that the Public Sector Undertakings 
should not be wholly compensated for 
incr~ase in costs through administrative price 
hike but part of the rise in cost should be 
covered through productivity cost; 

(b) if so, the action taken by Govern
ment to implement the suggestion; 

(c) whether any working plan has been 
drawn up by (JO"l.!rmnent in this relard; 
fIlnd 

(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT(SHRIM.ARUNACHALAMQ: 
(a) to (d). The details are being collected 
and a statement will be placed on the Table 
of the House. 

Conversioa of Delhi and Bombay 
Telephones into Corporation 

1463. SHRIMATI KISHORI SINHA: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether any further progress bas 
been made for the conversion of Bombay 
and Delhi Telephone administratio os ioto 
Corporations; 

(b) whether there are projects of such 
Corporations obtaining loans from within 
and outside the country; and 

(c) whether there is any programme to 
ensure that at least in metropolitan areas, 
the waiting list for telephones, is wiped out 
by 199O? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) No 
Sir. 

(b) The proposal envisages raising of 
resources. 

(c) No Sir. 

Introduction of Labour participation in 
Colliery managements 

1464. SHRIMATI KISHORI SINHA: 
SHRINARAYAN CHOUBEY: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether be had announced on 
October 29, 1985 that labour participation 
in colliery managements would be introduced 
soon; 

(b) if so, at what levels of managem8nl 
part~jpatit)n i. beina intr04u",,4a 
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(c) whetber the trade unions in the coal 
mines have been consulted; and 

(d) if so, their reaction and how would 
the labour representatives be selected for 
participatory functions ? 

THE MINISTER OF ENER.GY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) To begin with, the scheme will be 
introduced at the Unit level (i.e. colliery 
level) and other levels will be covered 
gradually in phases. 

(c) Yes, Sir. 

(d) Every unionised worker will indicate, 
by secret banot, the union which should 
represent bim in the participative forums. 
The ballot will be conducted by the Chief 
Labour Commissioner (Central). The Unions 
which secure 10% or more of the votes of 
the unionised workers win nominate their 
representatives in proportion to the votes 
secured by them. No craft union or union 
based on caste or community will be covered 
by the Scheme. Only the employees will be 
entitled to be "nominated at the colliery level. 
The procedure is based on the cooeensus 
reached at a meeting with tbe Trade Unions. 

Introduction of Supercritical Boiler 
'IecbDolou in Power Generation 

1465. SHRIMATI KISHORI SINHA: 
Win the Minister of ENERGY be pleased 
to state: 

(a) whether there is any proposal to 
introduce supercritical boiler technology in 
power generation plants of 500 MW; 

(b) if so, whether any collaboration in 
this sector is being considered; and 

(c) ir not, whether Government propose 
to improve efficiency of SOO MW power 
generation in the absence of supercritical 
boilers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

Cb) Docs Dot ari ... 

(c) Technological improvement is an 
on going process and efforts to improve tbe 
efficiency are constantly beina made. 

Clearing of proJects In eoa) and power 
sectors hy Ministry of Environment 

and Forests 

1466. SHRI SUBHASH YADAV : 
SHRI V. SOBHANADREE-
SWARA RAO: 
SHRI DHARAM PAL SINGH 
MALIK: 

Win the Minister of ENERGY be pleased 
to state: 

(a) whether attention of Government has 
been drawn to the news item appearing in 
"The Economic Times" of the 31st October, 
1985 wherein it has been stated that there 
has been a great problem for projects in 
coal and power sectors due to the refusal of 
Ministry of Environment and Forests to give 
clearance to those projects; 

(b) whether the Committee of Secretaries 
appointed for the purpose bas taken any 
decision in this tegard to get the clearance 
for acquisition of land; 

(c) the number of such projects in each 
Stat~ which are not getting land to set up 
projects; and 

(d) the reaction of Union Government 
thereto? 

THE M1NISTER OF ENERGY (SHRI 
VASANT SATHE): (8), (b) and (d). Yes, 
Sir. A Group was constituted to examine 
various issues related to acquisition of land and 
to suggest measures to be adopted for dealing 
with various kinds of problems encountered 
in acquisition of land for major projects. The 
report of this Group has been received. This 
report bas been considered by the 
Committee of Secretaries, wbo have recom
mended issuance of detailed guidelines in 
tbis regard. 

(c) In coal sector 18 coal projects are 
facing difficulty due to delay in the acquisi
tion of land. The .tatewise position beiDa as 
follows z 
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West Benga] 

Bihar 

Madhya Pradesh 

Orissa 

Maharashtra 

1 

9 

5 

2 

1 

18 

In the power sector, the implementation 
of 25 projects is held up. The statewise 
details are given below : 

West Bengal 1 

Madhya Pradesh 2 

Maharashtra 2 

Uttar Pradesh 6 

Kerala 2 

Rajasthan 1 

Himachal Pradesh 3 

Karnataka/Goa 1 

Orissa 1 

Jammu and Kashmir 2 

S,kkim 

Arunachal Pradesh 2 

Punjab 1 

25 

Releasing of Land for Petroleum Projects 
by Ministry of Environment 

and Forests 

1467. SHRI SUBHASH YADAV: 
SHRI V. SOBHANADREES\VARA 

RAO: 
SHRI nHARAM PAL SINGH 
MALlK : 

Will the Minster of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

(a) whether attention of Government 
has been drawn to the news item appearing 
in 'The Economics Times· of 31st October, 
1985 wherein it has been stated that there 
has been a great problem for projects in 
Pctroleun1 Sectors due to the refusal of 
Ministry of Environment anJ Fon:~ts to giw~ 
clearan~. to that projtM;t.; 

(b) whether the Committee of Secretaries 
appointed for the purpose have taken any 
decision in this regard to get the clearance 
for acquisition of land; 

(c) the number of such projects in each 
State which are not getting land to set up 
projects; and 

(d) the reaction of Union Government 
thereto? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL KISHORE 
SHARMA) : (a) Yes, Sir. 

(b) to (d). Based on the recommenda
tions of a Working Group constituted to 
study the problems being experienced by 
various authorities in getting clearances for 
acquisition of forests lands, instructions were 
issued by the Government for simplification 
of procedures for acquiring forest land. The 
requirements of the Petroleum Sector for 
such lands are being cleared under the 
simplified procedures. 

Modernisation of Cement Industry 

1468. SHRI SUBHASH YADAV : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is any proposal under 
consideration of Government to modernise 
cement industry in private and public sectors 
to boost the cement production; 

(b) if so, the detai1s thereof; 

(c) the funds allocated for the purpose; 
and 

(d) h0w far it will reduce the prices of 
cement? 

THE MINISTER OF STATE IN THE 
DEPART~1ENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). Government has been encourag
ing n1odernisation programmes in the cement 
industry such as (i) conversion of manufac
turing process frt)m wet/semi wet to drY / • I 

semi dry tii) et'tcrgy conservation measures 
(iii\ inst..ltlatio,i Qf pre-heater and pr~c3ki

Wl\llf Uv) ig8VJl\atl~~ of ~lhnioo ~Qotrol 
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devices (v) setting up of captive power units 
to meet about 40 :Ie of power requirements 
during period of power cuts (vi) moderni
sation of quarry operation (vii) crushing of 
raw material (viii) grinding of cement 
(ix) installation of rotary packing plants and 
(x) quality control equipments, etc. 

(c) Funds are not directly allocated by 
the Government for this - purpose. The 
individual units finance their nlodernisation 
programmes through their internal resources, 
assistance from public financial institutions, 
etc. Units in public sector like Cement 
Corporation of India Limited may. however, 
receive funds from Government through 
annual budgetary allocations. 

(d) It is not possible to estimate the 
reduction in the prices of cement consequent 
on the implementation of the modernisation 
programmes, as cost of production cepends 
on several other factors. such as, cost of 
inputs, level of wages, etc. 

Criteria for Allotting Diesel 'Petrol 
Pl!mps and Ga4i Agencies to SC'ST 

Candidates 

1469. SHRI K. D. SULTANPURI 
Will the Minister of PETROLEUf\1 AND 
NATURAL GAS be pleased to state : 

(a) the number of advertisements issued 
during the last three years for allotment of 
diesel/petrol pump stations and gas agencies 
and the places which were earmarked 
especially for allotment to SC and ST 
candidates; and 

(b) the criteria fixed for earmarking a 
particular site as reserved for SC/ST or 
unreserved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
K1SHORE SHARMA) (a) The 
information is being collected and will be 
laid on the Table of the Sabha .. 

(b) There js an overall reservation of 
25% in each year's M~ '.rketing . plan 
of the oil jndu~try. for members 
of the Scheduled CAs tc~fSchcd\lled 
Tribes according to a 100 poim Roster. The 
criterion acneraU, adopted 4, tbat tbo 

locations falling within reserved Assembly / 
Parliamentary constituencies or in areas 
predominantly populated by these 
communities are earmarked for them so as to 
achieve the target of reservation. 

Scheme to revitaJis~ Coir Industry 

1470. SHRI T. BASHEER: Will the 
Minister of INDUSTRY pe pleased to 
state : 

(a) whether any scheme is being 
envisaged to revitalise coir industry in the 
Seventh Five Year Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOP1\1ENT (SHRI M. ARUNA-
CHALAM) : (a) 'Yes, Sir. An outlay of 
Rs. 17.84 Cf0res has been provided for the 
development of coir industry in the Seventh 
Five Year Plan also. 

q" \ The ma in thrust of the Sevent" Five 
Year Plan is no support for cooperativistion 
of coir industry for which a provision of 
Rs. 7.00 crores exists in the Plan. Under the 
scheme, assistance will be provided for share 
capital contribution of members, purchase of 
capital equipment, land and work-sheds, 
managerial. subsiby etc. Suitable provisions 
exist for other schemes for research and 
development to upgrade the technology and 
productivity, diversify production, marketing 
assistance including exports. welfare measures 
for coir workers, etc. Another major thrust 
area in the Seventh Plan is the development 
of brown fibre sector in the coconut 
producing States other than KcraJa such as 
Karnataka. Tamil Nadu, Andhra Pradesh, 
Orissa, etc. 

. Trucks manufactured by Tsta and 
Asbok Leyland 

1471. SHRI E. AYYAPU REDDY: 
Will the Minister of INDUSTRY be pleased 
to state 

(a) the total number of trucks 
manufactured by Tata Mercedes and A!"-.hok 
Leyland during the year~ 1983 .. 84 and 
J 984-85; 
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(b) the excise duty realised on the above 
mentioned trucks and Vehicles; 

(c) whether it is a fact that Tata 
Mercedes and Ashok Leyland and not able 
to find market for more toan 40 per cent 
of trucks and vehicles; and 

(d) if so, the reaction of Government 
thereon? 

THE MINISTER OF ST ATE IN THE 
DEPARTMANT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) The total No. of 
trucks manufactured by these companies 
during period is as under : 

Mis. Ashok 
Leyland 

1983·84 

7133 6902 

~l/s. TELCO *46590 *47353 

* (including bus Chassis) 

(Rs. in crores) 

(b) Mis. Ashok 13.57 11.53 
Leyland 

Mis. TELCO 71.51 72.43 

(c) and (d). The capacity utilisation is 
in the range of 70-75 per c(!nt. The 
manufacturers are exploring the possibility 
of diversifying their product-mix to improve 

capacity utilisation. 

Capital Good s Industry 

147~. SHRI E. AYYAPU REDDY 
Will the Minister of INDUSTRY be pleased 

to state 

(a) whether lotlia's capital goods 
industries have been steadiJy loosing their 
toe-hold in foreign markets and also their 
grip over the domestic market; 

(b) whc!ther the capital goods industries 
are adversely affected by the tariff rates and 
higher cost of raw material and the 
intermediate goods produced in India; 

(c) whether technological obsolescence 
of this industry is also responsible for the 
inability of the capital goods industry to 
make headway in foreign markets; and 

(d) the initiative taken by Government 
to update the capital goods industry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
AR UNACHALAM): (a) to (d). There is 
recession in the capital goods industry. As a 
result, capital goods industry even in tbe 
developed world is facing problems of 
capacity utilisation. Indian capital goods 
industry is, therefore, faced with stiff 
international competition. Government have 
taken varioes measures to strengthen the 
competitiveness of the industry by liberalising 
import of technology, streamlining policies 
and procedures for import of raw materials 
a'1d rationalising tariff structure. 

Setting up ~lini TeJephone Exchanges 

1473. SHRI E. AYYAPU REDDY 
SHRl S. 1-1. BHATTAM : 

\\,ill the 11inister of COM! .. 1UNI· 
CA TJONS be pleased to state : 

(a) whether Government are considering 
a proposal to set up mini-electronic 
telephone exchanges in the country; 

\ b) to so, she details of the propsals 
and financial element involved; 

(c) whether the necessary material for the 
exchanges has to be imported; 

(d) if so, the details of the same and the 
amount of foreign exchange involved; and 

(e) the places at which these excbanges 
are proposed to be set up in 1985-86, State
wise details thereof '! 

THE lvHNISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RAM NIWAS MIRDHA) : (a) Yes 
Sir. 
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(b) The details are given in the statement 
I below. 

(c) 90 lines small automatic exchanges 
are indigenous; others are to be imported; 

(d) The equipment for 68 exchanges is to 
be imported at a total cost equivalent to 
approx. Rs. 7.8 crores. For the implementa
tion of integrated digital network, equipments 
for 4 secondary are~s would be obtained 
from Norway at a cost of approx. Rs. 8 

crores. For the remaining seconda1y areas, 
initial requirement is proposed to be met by 
imports. This is under examination. EtTorts 
are also being made to set up indigenous 
production. 

(e) The information is given in the 
Statement-II below. 

Slatement-I 
Details of Proposals and Financial 

Element Involved 

1. Setting up of 68 electronic exchanges 
of 400, 600 lines capacity each at different 
locations of the country at a total cost of 
approx. Rs. 34.27 crores. The exchanges 
would be installed at District Headquarters 
and other large towns. 

2. To implement integrated development 
network scheme in 15 secondary areas 
involving setting up of digital electronic 
exchanges and radio nllks at a total cost of 
about Rs. 100 crores. The implementation 
would be taken up subject to availability of 
equipment. 

3. Setting up of 100 numbers of 
electronic small automatic cxchages of 9 line 
capacity in rural areas of different States in 
the country cost of the equipment being 
approximately Rs. 14 lakhs. 

Statement.II 
----

51. No. Name of Place Name of State No. of lines 
----.-~.--------.--- - - --

1. Kelpetta Kerala 600 lines 

.., Dhar "'". Madhya Pradesh 400 lines 

3. Dhenekenal Orissa 600 lines 

4. Dungarpur Rajasthan 400 lines 

5. Mokokchung North East 512 lines 

6. Tuensang North East 256 lines 

Circlewise Allotment of 9 Line Electronic Saxs 

1. Andhra 

2. Gujarat 

3. Jammu and Kashmir 

4. Karnataka 

5. Madhya Pradesh 

6. Maharasbtra 

7. North West 

8. Orissa 

9. Rajasthan 

10. Tamil Nadu 

11. Uttar Pradesh 

12. West Bengal 

24 

1 

2 

15 

3 

15 

2 

2 

11 

20 

3 

2 

The places at which these. excbanaes are proposed to be set up arc yet to be ideDtified. 
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Construction of a 400 MW Thermal 
Power PJant in Rajasthan 

1474. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of ENERGY be 
pleased to state : 

(a) \vhethcr Rajasthan is deficient in 

respect of power; 

(b) whether Government propose to 
utilise Bombay High gas which is being 
planned to be conveyed through Rajastha~ 
to Uttar Pradesh near Banswara and Sawal 
Madhopur to construct a 400 MW Thermal 
power Plant there; and 

(c) whether Government of Rajasthan have 
sent the project report in this regard to the 
Central Ele~tricity Authority for approval? 

THE MINISTER OF STATE IN THE 
DEPART~tENT OF PO\VER (SHRI ARIF 
MOHAMMAD KHAN) : (a) During the 
period April-October, 1985, the shortage of 
power in Rajasthan was 5.1 %. 

(b) and (c). It is proposed to set up a 
gas-based Station, with cap a city of about 
370 MW, in Rajasthan in the Seventh Plan. 
The Project is envisaged for implementation 
by the National Thermal Power Corporation 

in the Central Sector. 

Proposed Amendments to Companies 
Act, 1956 

1475. SHRI SANAT KUMAR 
MANDAL 
SHRISATYENDRA NARAYAN 

SINHA: 

Will the Minister of INDUSTRY be 

pleased to state : 

(a) whether Government propose to 
bring forward any legislation to amend the 
Companies Act~ 1956 with a view to enhance 
the remuneration of the Managing Directors 
and top managers in the corporate sector 
and also to raise the existing limit of 
remuneratioD, including perquisites, from 
Rs. 3,000 to Rs. 5,000 per month for 
purposes of enlistment of names of 
individuals in the Annual Reports of the 

Companies; 

(b) if so, the broad details of tbe 
proposed amendments; and 

(c) the considerations which have 
weighed with Government to provide for 
such changes when tbe Company Executives 
in the private sector are already the highest 
paid people with all perks etc, 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALA?v1) (a) In view of 
recommendations of the High-Powered 
Expert Commi ttee on Companies and 
M.R.T.P. Acts (Sachar Committee) and 
severa) representations received, Government 
is considertng certain amendments to the 
Companies Act. Proposals in this behalf 
have not yet been finalised. 

(b) and (c). Do not arise. 

Setting up of New Synthetic Fibre Units 

1476. SHRI SANAT KUMAR 
MAND AL Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the recent broad-banding of 
licences granted to the producers of synthetic 
fibres has provided an opportunity to the 
existing and new units to formulate expansion 
plans and embark upon new porjects involving 
heavy outlay; 

(b) if so, the particulars of botb private 
and public sectounits which have been 
licensed for setting up Dew units or 
expanding their capacity, the capacity 
sanctioned and when these are likely to go 
into production; 

(c) which of these units have been 
allowed the import of TPA (Terephthalic 
Acid) instead of using tbe indigenous DMT; 
and 

(d)t the steps taken by Government to 
ensure that the benefit to the consumers 
by a rise in fibre prices by therse producers 
is Dot whittled down in any case ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICHANDRA SJNGH): (a) As per the 



policy, the broad-banding in synthetic fibre 
industry and synthetic filament yam will be 
pennitted only within the existing approved 
capacity. Under this policy, tbe existing 
units will be allowed to manuafacture all 
synthetic fibres viz. polyester filament yam, 
nylon filament yarn, polypropylene filament 
yam including industrial yarn/tyre cord 
within the existing approved capacity. 

(b) Does not arise. 

(c) Purified Terephthalic Acid (PTA) 
and Dimethyl Terephtbal Acid (DMT) are 
alternative raw materials for manufacture of 
polyester. The existing units use either PTA 
or DMT depending upon tbe facilities 
available in the plant. 

(d) Measures to keep the prices of 
synthetic fibres at a reasonable level are 
constantly under review. 

[Trans/at ion] 

Permission to start work in Coal 
Mines in Bibar 

1477. SHRI VIJOY KUMAR YADAV : 
SHRI RAMASHRA Y PRASAD 
SINGH: 

Win the Minister of ENERGY be 
pleased to state : 

(a) whether it is a fact that Government 
of Bihar bave sougbt permission to start 
work in seven coalmines of Bihar; 

(b) if so, the details of the request made 
by the State Government; and 

(c) the reaction of Government thereto? 

THE MINISTER OF ENERGY (SHRI 
V AS ANT SATHE) : (a) to (c). The 
Government of Bihar ba ve sought permission 
under section 5 (2) of the Mines and 
Minerals (Regulation and Development) Act~ 
1957 to work the following eight areas 
(Collieries) through Bihar State Mineral 
Developnent Corporation : 

District Hazartbagh 

1. Pure Sirka 

2. Lehri Tongri 

3. HesaloDI 

4. Bundu 

Dis triet G i ridih 

S. New Dugda 

Written AnsWer, ~S2 

6. Central Dugda and Fast Ghntway 

7. Lalgarh 

District PaJamau 

8. Lohanda-Lohandi 

As these are not 'isolated small pockets' 
but are adjacent to the mines of Coal India 
Limited and will be covered by future plans 
of operation of Coal India Limited, the 
Central Government have not agreed to the 
grant of mining leases for the eight areas in 
favour of Bihar State Mineral Development 
Corporation. 

Supply or Drinking Water to Posts and 
Telegraphs Department Colony at 

Kali Bari Marg, New Delhi 

1478. SHRI RAJ KUMAR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether Posts and Telegraphs 
Department Colony at Kali Bari Marg, 
New Delhi is suffering from acute shortage 
of drinking water and the administration is 
not paying any head to this problem; 

(b) wbetfter Government propose to 
install a tube-well to solve the driking water 
problem; 

(c) if so, the time by which it will be 
installed; and 

(d) if not, tbe act jon being taken by 
Government for providing timely and regular 
supply of drinking water? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF COMMUNIC .. 'TIONS 
(SHRI RAM NIW AS MIRDHA): (a) 
to (d). The required information is 
being collected and will be laid on the Table 
of tbe House. 

OpenlDI of Petrol Pumps in Balia, Gadpur 
JaaIJpur aod Gorukhpur 

Di.trietB of V.P. 

1479. SHRI RAJ KUMAR RAJ: Will 
tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 
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(a) The number of petrol pum ps pro
posed to be set up in Azamgarh, BaHia, 
Ghazipur, Jaunpur and Gorakhpur districts 
of Uttar Pradesh during the years 1985·86 
and 1986·87; 

(b) the names of the places where the 
petrol pumps are proposed to be set up; and 

(a) whether Government accommodation 
is not available to employees working in 
Posts and Telegraphs Department in 
Azamgarb district, U.P.: 

(b) if 80, the reasons therefor; 

(c) whether Government propose to 
construct houses for them there during the 

(c) whether applications have been next three years; and 
invited for allotting the petrol pumps? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) and (b). The 
Oil Industry has included the fol1owing 
locations for development of Retail Outlets 
(petrol/diesel) in its Marketing Plan for 
1985-86. The industry's Marketing Plan for 
1986-87 has not yet been finalised. 

------------------ ---

Name of the 
district 

, Azamgarh 

BaHia 

Ghazipur 

Jaunpur 

Gorakhpur 

Name of the location 

Bh i tariga oj (Billargaoj); 
Bhabanshtan, Kighung, 
Maharajgang, Sarai MeeT. 

Nil 

Nil 

Naopedwan Bazar, Mariahu
Shitalganj Rd. 

Pakhandi Jungle, Ghugli, 
M ithora, Pipiganj, Thudhi 
Bari, Purandar Pur, Khajni, 
PaiL 

(c) Out of the above 14 locations, 
industry has already invited applications in 
!"espect of 4 locations. The applications for 
the remaining loca tions will be invited 
shortly. 

Construction of Houses in Azamgarh for 
Employees Work.ing in P and T 

Department 

14S0. SHRl RAJ KUMAR RAl : Will 
the Minister of COMMUNJCATIONS b. 
pleased to Itate : 

(d) if so, whether the land has been 
acquired and if not, the reasons therefor? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) No 
Sir. One number type I and 2 nos. type II 
quarters are available. 

~ b) More quarters could not be provided 
due to non-availability of land. 

(c) Yes, Sir subject to availability of 
land. 

(d) Suitable land is being searcbed. Tbe 
District Authorities have also been 
approached for this purpose. 

l\iodernisation of Thekma Telepbone 

Exchange of Azamgarh District 

148l. SHRI RAJ KUMAR RAJ: Will 
the Minister of COMt\-1UNICA TIONS be 
pleased to state : 

(a) whether sanction has been a~orded 
for the modernisation of Thekma Telephone 
Exchange in Azamgarh district in Uttar 
Pradesb; and 

(b) if so, the time by which modernisa
tion of this telephone exchange will be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. However there is a proposal to replace 
the existing exchange unit by a new one of 
the same type. 

(b) Does not arise in \'itw of (al above, 
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[English] 

Indianisation of top Management of 
Industries with Foreign Share 

Holdings 

1482. SHRI S. JAIPAL REDDY: Will 
the ~inister of INDUSTRY be pleased to 
state : 

(a) the steps being taken to Indianise 
top management of industries with substan
tial foreign share holdings; and 

(b) the name of non- FERA companies 
that still continue to have foreign chief 
executives ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. 
ARUNACHALAM) : (a) and (b). The 
appointment of non-whole-time Directors is 
made by its shareholders in terms of the 
Articles of Association and Section 255 of 
the Companies Act. 1956. No approval of the 
Central Government is required for this 
purpose. The Central Government, however, 
approves the appointment of aDd remunera
tion to the Managing Director/Whole-time 
Director jManager of a public company or a 
private company, which is a subsidiary of a 
public company. under Sections 269, t 98/309, 
388 and 637 AA. Normally, companies 
having more than 40 percent foreign equity 
holding (FERA-Companies) may be allowed 
to have expatriates as Whole-time Directors 
in proportion to the foreign equity holding. 
Besides, the Central Government keeps 
certain other factors in view such as~ nature 
of activity in the company and level of 
technical knowhow involved. In the case of 
companies having foreign equity participation 
of less than 40 percent (non-FERA 
Companies), the appointment of expatriate 
Whole-time Director is eva1uated taking into 
account the facts whether a specific provision 
exists in Articles of Association of a 
company or in the collaboration agreement 
for appointment of such expatriate as a 
Whole-time Director; whether the appoint .. 
ment will facilitate induction of high level 
technology resulting in import substitution 
and/or export promotion and whether the 
activity in the company is related to produc
tion of life saving drug~. Generally speaking 
the policy is to discourage appointment of 
expatriate Wbol.time Du-tora in compani., 

in which foreign equity holding is in minority 
and the activity in the company does not 
involve sophisticated technical knowhow. 
No survey of Non-FERA Companies that 
continue to have expatriates of Chief 
Executives/Whole-time Directors has been 
done. 

Import of machining line by Maruti 
Company 

1483. SHRI S. JAIPAL REDDY: 
SHRI C. P. THAKUR : 
DR. A. K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Director General, 
Technical Development recommended that 
the machining line for Maruti Company be 
entrusted to HMT -led consortium; and 

(b) whether Maruti Company has 
imported machining line disregarding the 
advise of DGTD at a cost of about R«;. 200 
crores ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI \1. ARUNACHALA~1) : 
(a) and (b). In view of the comnlitment to 
indigenise the car to 95 within the stipulated 
period, Marut: Udyog Limited cannot wait 
for indigenous development of the machining 
1ines and as such has arranged imports at a 
cost of about Rs. 16 crores. 

Discontinnance of llome Delivery 
of L.P.G. in Kcrala 

1484. S4RI K. P. UNNIKRISHAN 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether LPG agents in many towns 
in Kcrala are discontinuing home deliver) 
of the cooking gas; 

(b) whether the Oil companies have 
permitted this departure from earlier 
procedure; 

(c) whether commis<;ion of LPG agent" 

would be proportionat.ly rcdu~; 
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(d) if not, the advantage of this new 
system; and 

(e) whether home delivery is being 
discontinued all over the country as in 
Kerala? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) to (e). While 
home delivery of LPG refil1s continues to be 
the general rule, a cash-and-carry scheme 
has been introduced by the oil companies 
on an experimental basis in certain markets 
in the country, including in Kerala. Custo
mers who opt for this scheme get a rebate 
of Rs. 1 per cylinder which goes out of the 
dealers commission. 

Taking over of losing industries which 
obtained loans from Financial 

Inst itutions 

1485. SHRI THAMPAN THOMAS : 
Will the ~1inistcr of INDUSTRY be pleased 
to state: 

(a) whether there is any proposal to 
take over aU those industries which have 
obtained loansladvance~ from the nationa! 
financi(ll in~titutions and which are losing 
concerns alld are in default of over 50 per 
cent of the loans/losing advances to the 
Governmet; 

(b) whether Government have issued 
guidelines to national financial institutions 
for taking over such sick/losing industries for 
default of loans or advances given to these 
industries; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) No, Sir. 

(c) Docs not arise. 

Memorandum by All India Tyre dealers 
Federations 

1486. SHRI BANWARI LAL PURO
HIT: Will the Minister of INDUSTRY be 
pleuc4 tg atato : 

(a) whether the All India Tyre Dealers· 
Federation has submitted a memorandum to 
Government for setting up a high level 
committee comprising manufacturers, dealers; 
consumers' representatives and officials of 
the concerned Government departments to 
monitor production and distributions of 
tyres and tubes in the country; 

(bj if so, full detai1s of the memoran
dum; 

(c) whether the Union Government have 
taken any decision thereon; 

(d) if so, the details thereof; and 

(e) if not when a decision is likely to be 
taken? 

THE YvtlNISTER OF STATE IN THE 
DEPART~1ENT OF INDUSTRIAL DEVE
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) The Federation have drawn the 
attention of the Government to various 
problems of the tyre industry like increase 
in cost, shortage of specific varieties and 
certain unfair practic~s being resorted to by 
the tyre manufacturing companies and have 
suggested some remedial measures. The 
Federation have also suggested the setting up 
of a high level committee to monitor the 
production and distribution of tyres. 

(c) to (e). There is no control on prices 
or di~tribution of tyres. However, various 
expert committees have already gone into 
these aspects and action is being taken on 
thei r recommendations. The Development 
Council for Tyres and Tubes in which aU the 
concerned. interests, including consumers, 
are represented, also periodically reviews 
production, distribution and prices of tyres. 
Government. therefore, do not consider it 
necessary to constitute a Committee as 
suggested by the Federation. 

Instructions ',0 State Governments to 
make l'bermal Power Units 

Efficient 

1487. STrlRI BANWARI LAL Pl1RO
HIT: Will the Minister of ENERG Y be 
pleased to i itaCo : 
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(a) whether his Ministry has recently 
called for making the existing thermal power 
units efficient irrespective of their being in 
the Centra] or State sectors; 

(b) if so, whether any instructions have 
been issued to the State G0verr.ments in this 
regard; 

(c) if so, the details thereof: and 

(d) when a final rcrort h3s heen c~Hed 
for bv the t_Tnion GovC'rnment from State 
G0vc;-nment, in th!~ rC'g:1fd ? 

THE M'~TSTER OF STATE IN THE 
DEP-\RTl\fENT OF P()\\lER (SHRI ARIF 
!\10HAT\1l\1-\D KHAN'. . (:1) to (d). Inter
action between the !\1inistry of Enen.!'·, 
State Governments and Electricity B()ards 
and the major power equipment manufacturers 
is taKing place on a continuous basi~ to 
imt'ro\'e the t1erfor'11a'1c~ 0f thermal power 
Sf atio;)'. T'H~ '1 ini"tr" of En\?rgy h3.ve heen 
requesting the SESe; fr0m time to time tCl 

take mea~ures fClr optimum utilisation of 
the existinsz thermal power caracity. The 
need for impTOvi'l{! the th~rrn,1.1 l!ener~tj(m 

and thermal performance was a Iso ~tressed 
in the recently held State Power !\1ini~ter;;' 
ronference on 3rd and 4th Novemher, 1 Q~~. 
The State Government" ISEH~ h;:lve been 
a~ked to impro\·e the performance of thermal 
power stations hy carryin~ out renovation 
and modernic;ation progrrlmme~. by imprnv
ing the operation and maintenance practices 
in the p:>wer stations. hy gyving training to 
the operation and maint~nance per<;onnel 
and by adopting modern management 
practic~. TmprovinQ the perform~nce of 
thermal power stationc; is a continuous 
exercise. 

Setting up of :l\fini Cement Plants 

1488. SHRI BANWART LAL 
PUROHIT Win the !v1inister of 
INDUSTR Y be plea<;ed to ~tate : 

(a) whether attention of Government 
has been drawn to a news item captioned 
-'Rethinking on mlm cement plants" 
appearing in ··The Hindusta. t1 TimesH of 16 
September, 1985; 

(h) if c:;'). the numher ()1 ~ nrplications 
pen.lin~ with hi" M inj~try for ~etting up of 
the mini cement plants and. since when; 
and 

(c) the hinderances in the way of 
Government in granting licences for setting 
up of new mini cement plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALA!\t): (a) Yes, Sir. 

(b) Six applications are pending and 
th(' earliest of them was received in 
September, 1985. 

(c) .~cC(""rdin~ to the criteria followed. 
~fini Cement Plants urto lOO/2()O tonnes 
rer day caracity may be allowed to he 
set up, on merits of each case, in areas 
which are hased on deposits of limcl\tone 
which (';'lnnot sustain large cement plants. 
A certificate to this effect from the State 
G0vernment concerned is ohtained. Plants 
~~i .;;ed on V C'rtical Sh~ft Kiln Technology 
:1r~' ~T~nera1h' cflcoll:-aged. In vicw of the 
ahove deci"jon on the apolications for 
licence can be taken only after the relevant 
information alongwith recommendations of 
St:1te Gov!. are 3vailahle. 

L(>aka~e of H"drnchlo ric Acid at IPCL 
- . Plant 

14R9. SHRl V. S. MAH .\JAN : Will 
the !\1inister of INDUSTRY be pleased to 
state: 

(3) whether a numher of workers were 
afT,~:tcd due to leakage of hvdrochloric acid 
at a rbnt of the Indian Petro-chemicals 
Corporation Ltd. (IpeL); 

(b) whether Government have enquired 
into the causes of this leakage; 

(c) whether the leaka~e was due to 
negligence or carelessness of some of the 
employees of the Corporation; 

(d) the action taken against them~ 

and 

(e) the steps Government propose to 
take to check recurrence of such mishaps? 

THE MINISTfR OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS (SHRI R. K. 
JAICliANDRA SINGH) ; (a) In all. 14 
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persons wef\.! afr~ctcd due to leakage of 
hydrochloric acid at IPCL's plant. 12 
persons were discharged after first-aid and 
2 persons were kept in hospital for orser
vation and were discharged after two 
days. 

(b) Yes, Sir. The leakage was due 
to some technical problems. 

(c) No, Sir. 

(d) Does not arise. 

(e) Following steps have been taken 
to avoid recurrence of such events 10 

future: 

1. The fire water control valve for 
vent scrubber has been provided 
with a remote switch in Control 
Room. 

2. The power supply system for vent 
scrubber circulation pUlnps ha~ 

been modified. 

3. An alarm has been provided in 
the Control Room for indicating 
failure of vent scrubber CIrcula
tion. 

4. Additional safety cquipments have 
been provided. 

Collaboration to Share Kno\-l'-lIow 
with Qatar 

1-190. SHRl Y. S. f\;lAHAJA~ : \\'ill 
the Minister of PETROLEUtvl A~D 
NATURAL GAS be pleased to state 

(a) \\hether lndia has agreed to share 
its know- how with Qatar in the develop
ment of thei r north Held gas resources; 

(b) whether the tcrnlS and conditions 
of the collaboration have been finalised; 

(c) if so, the details thereof; and 

(d) the benefits that will accrue to 
I ndia by this collaboration? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUfvl AND 
NATURAL GAS (SHRI NA\VAL 
KlSHORE SHARMA): (a) NOt Sir. 

1 here is no such agreclll ent between 1 ndia 
and Qatar. 

- (b) to (d). Do not arise. 

Setting up of Telecommunication 
Network to Link up Delhi and 

Bombay II itb Frankfurt 

1491. SHRI Y. S. MAHAJAN: Will 
the !\linister of COMMUNICATIONS be 
pleased to state : 

(a) whether the West German Govern
ment hqve offered to set up a telecommu
nication netwol k to link Delhi, Bombay 
with Frankfurt in Germany; and 

(b) if so, the terms and conditions of 
such an offer and the ad vantages of such a 
linkage of 1 ndia ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMfvlUNlCATlONS 
(SHRI RANI Nl\VAS ~11RDHA): \a) No 
Sir. The \Vest German Government bave9 

however, sho\ved an intert!st in extending 
some additional telecommunication services 
vi.:. TELE1-!AX etc., to India. 

(b) Does not arise. 

Offer b,Y "'cst Germany for setting 
up Second l:Jectronic S't' itching 

S)·stt.Dl Factory 

1492. SHRI Y. S. ~IAHAJAN : "Till 
the !'.linister of COM~lUNICATJONS be 
pleased to s ta te : 

(a) whether the \Vest German Govern
ment have given a proposal for establishing 
the second Electronic Switching System 
Factory for digital electronic ex\:hanges; 

\b) if so, the terms and conditions of 
such an otTer; and 

(c) whether a comparative study has 
been made of the German technology vis
a-vis existing tt'chnC'logy taken fronl France 
for setting up an Electronic Switching System 
factory by Indian Telephone Industries at 
Gonda, in Uttar Pradesh? 

THE !'.11NISTER OF STATE OF THE 
!\llNISTRY OF COM~1.UNICATIONS 

(SHRJ RAJ\.t NI\VAS MIRDHA) : (a) 
No, Sir. 
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(b) Does not apply. 

(c) No, Sir. 

( Trans/at j on] 

Profits earned by cement corporation 
of India 

1493. SHRI HARISH RAWAT : Will 
the Minister of INDUS fR Y be pleased to 
state: 

(a) the amount of profit earned by the 
Cement Corporation of India during 1983-
84 and 1984-85; 

(b) whether the profits of this Corpo
ration have decreased in spite of increase in 
the production during the previous years; 
and 

(c) if so, the steps taken by his Ministry 
to improve performance of the Corpora
tiOD? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) The net profit earned by 
Cement Corporation of India Limited 
during 1983-84 and 1984-85 is as under: 

1983-84 

1984-85 

(b) Yes, Sir. 

Rs. 741.23 lakbs 

Rs. 77.29 lakhs 

(Provisional) 

(c) A number of steps are being taken 
to improve tbe profitability of the Corpora
tion through optimum utilization of exist
ing capacities, incorporation of precalci
Dators for conversion from wet process to 
dry process of manufacture, augmentation 
of captive generating capacity, replacement 
and renewal of machneries, rehabiJitation 
of Charkhi Dadri Unit, increase in produc
tivity per employee etc. The reduction in 
levy quota of cement introduced by the 
Government with effect from 4th June, 
1985 is also expected to improve the profi
tability of the Corporation. The performance 
of the Corporation is constantly monitored 
by the Ministry of Industry. 

Setting up of UHF Centres in Uttar 
Pradesb 

1494. SHRI HARISH RAWAT : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the names of district headquarters 
in Uttar Pradesh where it is proposed to 
start construction work of UHF Centres in 
the current financial year; 

(b) whether it is a fact that in some 
cities like Pitboragarla. construction of UHF 
Centres is not being started despite availa
bility of land since long; and 

(c) if so, the names of cities in Uttar 
Pradesh Circle where land has already been 
made available for UHF Centre and the 
time by which construction work is likely to 
be started there ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) It 
is proposed to start civil construction for 
UHF Centres at the following District 
Headquarters during the current financial 
year; 

Ajamgarh, Basti, Deoria, Lakhimpur, 
Narender Nagar and Pithoragarh. 

(b) No, Sir. Land at Pithoragarh for 
UHF has been acquired only a month back 
and we hope to start construction during 
this current financial year. 

(c) Does not apply. 

Setting up of Electronic Telephone 
Exchange in Ranikbet and 

Pithoragarh in Uttar Pradesh 

]495. SHRI HARISH RAWAT: \Vill 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether land has been made 
available to set up electronic telephone 
exchanges in Ranikhet and Pithoragarh 
cities in Uttar Pradesh; 

(b) if not, the reasons therefor; 

(c) whether it is a fact that the pro· 
posal of the Department for acquiring land 
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in excess of the land required for the setting 
up of electronic exchanges at these places 
is also a hurdle in the a vaila bility of land; 
and 

(d) if so, the time by which land 
is likely to be made available at these 
places? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) ; (a) Land 
has been offered by the District authorities 
Pithoragarh and its possession is expected 
to be taken shortly. For Ranikhet no land 
is available at present. 

(b) Defence authorities have been 
approached for the allotment of land at 
Ranikhet. They have agreed but concur
rence of Army Hq. is still awaited. 

(c) No. Sir. The land which has been 
asked, is the minimum required for the 
telecommunication services. 

(d) Does not apply. 

Budget allocat ion for Oil Exploration 

1496. SHRI R. M. BHOYE : \Vill 
the Minister of PETROLEUrvI AND 
NATURAL GAS be pleased to state the 
percentage of the total budget allocation 
spent on starting new oil and gas projects 
in the country at present '? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NA\\,AL KISHORE 
SHARt\1A) : The total plan allocation for 
1985-86 on oil exploration and develop
ment is Rs. 2630 crores. Against this, 
percentage of anlounts spent, upto end of 
October 1985, on starting new oil and gas 
projects, is 0.40%. 

Amenities to Judges discussed at Cbief 
Justices' Conference 

1497. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will the Minister of LAW AND 
JUSTICE be pleased to state : 

(a) the main recommendations of the 
conference of Chief Justice held in the 
beginning of this year; 

(b) whether they have drawn the 
attention of Government to the need of 
giving them dignified status, adequate family 
pension, daily allowance, furnishing 
expenses, immediate allotment of accommo
dation to the transferee judges, travelling 
facility for their respective State, reimburse
ment of medical charges and permission to 
hoist national flag on their car, etc.; 

(c) the decision and action taken by 
Government on each of these recommenda
tions; and 

(d) the details of recommendations 
accepted and of those rejected by Govern
ment so far and estimated annual expendi
ture involved in accepting the demands ? 

THE MINISTER OF STATE IN THE 
MI~ISTR y OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) to (d). 
The registry of tbe Supreme Court had for
warded to the Government tbe minutes of 
the Chief Justices' Conference held in 
Delhi in February, 1985 which cover the 
following subjects: 

0:, Constitution of All India Judicial 
Service. 

(ii; Setting up of vigilance Cells under 
the exclusive control and super
vision of the Chief Justice of the 
respective High Courts. 

(iii) Appointment of Chief Justices 
from outside the State. 

(iv) Setting up of High Court Benches 
in different regions of the respec
tive States. 

(v) Conditions of Service of High 
Court Judges which includes : 

(1) Official Status and Posit ion 
of Judges. 

(:!) Financial Powers of Chief 
Justices. 

(3) Pension and Family Pension. 
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(4) Conveyance Allowance, 
Sumptuary Allowance, House 
allowance, Furnishing Allow
ance, Daily Allowance, 
Electricity Allowance and 
Transfer Allowance. 

(5) Medical re-imbursement of 
medical fees and expenses of 
private doctors. 

(6) Travelling facilities. 
(7) Hospitality. 
(8) Security. 
(9) Flying the Flag-on their 

cars. 
(10) Carry forward of earned 

leave. 
The above recommendations are receiv

ing the attention of the Government. 

[English] 

Award of Contract for Pipes by GaS 
Authority of India 

1498. SHRI fv10HD. MAHFOOJ ALI 
KHAN: \Vill the ~1inister of PETROLEUM 
ANn NATURAL GAS be pleased to 
state : 

(a) whether despite the fact that an 
Indian shipping company offerend very 
competitive rates, the Gas Authority of 
India has recently entered into a contract 
with a foreign shipping firm to bring 400,000 
tonnes of pipes from Brazil, Europe and 
Japan; 

(b) if so, the reasons for awarding the 
contract to a foreign shipping firm when 
the Indian shipping company offered 
competitive rates; and 

(c) the reaotion of Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL 
KISHORE SHARMA) : (a) to (c). Taking 
into account the terms of credits available 
from OECF (Japan) KFW (FRG) and Haly, 
which cover freight also, the total freight 
quoted by line pipe suppliers works out to 
US $ 13.71 million when discounted to net 
present value as against $ 21.81 million of 
Transcbart. Thus. there is a savina of about 

Written Answers ~6g 

us $ 8.20 million (about Rs. 10 crores) 
by going in for shipment by suppliers. 

In view of the above facts GAIL was 
permitted by the Government to enter into 
C and F contracts with the line pipe 
Suppliers for import of 4.14 lakhs tonnes of 
pipes, Jor the HBJ gas pipeline prjoect. For 
the 26,500 tonnes of 18" pipes from Brazil, 
which is not covered by credit, GAIL has 
entered into FOB contract with the line pipe 
supplier and freight agreement with 
Transchart. 

Setting up of separate High Court for 
North Eastern Region 

1499. SHRI N. TOMBI SINGH : Will 
the Minister of LAW AND JUSTICE be 
pleased to state : 

(a) whether the Prime Minister has 
expressed in favour of separate High Courts 
in the smaller States in North Eastern 
region at the recent conference of State 
Ministers held in the capital; and 

(b) if so, the progress made in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) In his 
address to the Conference of the Chief 
Justices of High Courts and Chief Ministers 
and Law Ministers of States on 31-8-85, 
the Prime Minister favoured the formation 
of separate High Ccurts for each of the 
North Eastern States, subject to its 
feasibility and practicability being 
considered. 

(b) The matter is engaging the attention 
of the Govt. of India in consu)tation with 
the concerned State authorities. 

Usc of Computers to Streamline TeJephone 

Service 

1500. SHRIMATI KJSHORI SINHA: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether computers are being used 
to streamline many of the sevices in Delhi 
and other metropolitan telephone areas; 
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(b) whether services like directory 
enquiry would improve due to this 
computerisation; and 

(c) whether there is any proposal to 
provide subscribes with Video Display Units 
to obtain such special services information 
and do away with publication of telephone 
directories? 

THE MINISTER OF STATE OF THE 
!v1INISTRY OF COMMUNICATIONS 
(SHRI RAt\1 NI\\,AS MIRDHA) : (a) Some 
applications have been computeriseJ in the 
nlctropolitan telephone di~tricts by hiring 
computer time or on service bureau basis. 
In house computers are expected to be 
commissioned in the metropolitan telephone 
districtrs during the next year. 

(b) Yes Sir. 

(c) Not at present. 

[Translation] 

cnl Investigation into hake Certificates 
in ~ew Delhi Khadi Gramod~'og 

Bhawan 

1501. SHRIMATI VIDYAVATI 
CHATURYEDI : \Vill the Minister of 
INDUSTRY be pleased to refer to the 
reply given to the Unstarred Question No. 
5563 on 8th ~lay 1985 regarding registration 
of a case of fake certificate in Khadi 
Gramodhog Bhawan. Ne\\ Delhi by CBI and 
state : 

(a) th..: date on which Central Bureau 
of Investigation regist\!red bogus certifi..:ate 
cast! of the Khadi Gramodyog Bhawan, New 
Delhi; and 

(b) the time by which inquiry into this 
case is likely to be c()mpleted and the 
case is likely to be filed in the court ? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF INDUSTRIAL DEVE
LOP~1ENT (SHRI ~1. ARUNACHALAM) : 
(a) CHI GOW Delhi Branch registered 
case Re. 8/8S.Delhi on 31-1-85 on the 
allegation of submission of forged educational 
certificate. 

(b) Afler illve.::tig.llion the ~ase "vas 
closed on 25-7-85 for lack of evidence. 

12.00 brs. 

STATEMENT BY PRIME MINISTER 
Re : HIS FOREIGN VISITS 

[English] 

THE PRIME MINISTER (SHRI RAlIV 
GANDHI) : During the Parliament recess, 
1 visited Bhutan f rom 29th September to 
1st October and Britain, Cuba, Netherlands 
and the Soviet Union from the 14th to 27th 
October. I attended the CommoD\\ealth 
Heads of Government Meeting in the Bahamas 
from the 16th to 21st October and the 
40th anniversary of the lJnited Nations in 
New York from the 21 st to 24th October. 
1 also participated in the celebrations of 
the 15th anniv~rsary of Oman's National 
Day on the 18th November. 

1 was touched by the overwhelming 
welcome that I received from His fttrtajesty's 
Government and from the people of Bhutan. 
I accepted on behalf of my motber, the 
Druk \Vangyal, Bhutan's highest award. My 
visit has greatly strengthened our existing 
excellent relations with Bhutan. 

We have long historical and cordial 
relations with Britain. The cooperation 
between our countries has brought mutual 
benefit to both. I had very useful talks with 
Mrs. Margaret Thatcher and her cabinet 
colleagues. I explained to her our concerns 
arising from the anti-Indian extremist activity 
fron1 British territory, the imbalance in our 
economic exchanges and the consular and 
immigration prob1ems faced by our nationals. 
I believe that my visit has led to a better 
cornprehens!on of our concerns. 

The situation in South Africa was tbe 
focus of attention at the CornI11onwealth 
Surnn1i t in the Bahamas. Consistent with our 
position. we caned for comprehensive 
mandatory sanctions. The Commonwealth 
Accord on South Africa was adopted. We 
would have, preferred a stronger statement, 
but the Accord represents a step forward. 
For the first time it commits Britain to 
specific closely monitorred economic measures 
against South Africa. A group of eminent 
persons is heing appointed to monitor the 

c. fre~live inlpkrncntation and impact of the 
lllcasures and to assist io a political dial0gue 

with South Africa, including the senuine 
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representatives of the black people. We have 
nominated Sardar Swamn Singh on this 
group. The CHOGM also adopted a 
Declaration on World Order which was 
essentially based on a draft submitted by the 
India delegation. 

Besides addressing the United Nations 
General Assembly on October 24, I also 
addressed special meetings of the non·aligned 
group and of the Special Committee Against 
Apartheid. Both in the Bahams and in New 
York. I took the opportunity of separate 
meeting with a large numb~r of Heads of 
State and Government and had useful 
discussions with them on bilateral and 
international issues. We also held a meeting 
in New York of the 1eaders of the six 
countries which had jointly launched the 
Delhi Declaration for nuclear disarmament. 
We sent an appeal to President Reagon and 
General Secretary Gorbachev~ text of which 
is laid on the Table of the House. 

[Placed in Library. See No. Lt-1493-A,185] 

In was the first Indian Prime ~1inister 

to visit Cuba. lndiraji had accepted Presi
dent Castro's invitation but unfortunately 
could not undertake the visit. My dic;cussion~ 
with President Castro on issues of bilateral 
and international interest were most useful. 
President Castro has heroical1y guided his 
people along the path of national reconstruc
tion. We were deeply impressed with the 
visible progress Cuba has achieved under his 
leadership. I accepted, on behalf of my 
mother, the Jose Marti Award, po<;thumously 
bestowed on her by the Government of 
Cuba as a tribute to her statLlre as a world 
leader. I was deeply moved by the mass 
send off that I was given by the population 
of Havana. 

A visit to the Netherlands by an Indian 
Prime Minister wa4S overdue. Our reJations 
are close and cordia1. I had very useful talks 
with Prime Minister Lubbers. We appreciate 
Netherlands· very positive stand towards the 
developing countries and North-South 
dialogue. 

I paid a brief visit to the USSR on the 
return journey to Delhi. I had an extensive 
and very useful exchange of views with 
General Secretary Gorbachev which carried 

forward the discussion that I had held during 
my visit there in May this year. We are in 
continual touch on matters of common 
interest. 

My visit to Oman was in response to a 
personal and cordial invitation from His 
Majesty Sultan Quboos. From early times 
India and Oman have h?d friendly contacts 
in the fields of commerce and culture. There 
are about a quarter of a million Indian 
nationals working in Oman in different 
sectors of the economy. There are promising 
possibilities of further expansion of our 
relations with Oman. 

To night I shaH be leaving for visits to 
Vietnanl and Japan. OUf relations with 
both these countries are close. J am confi
dent that these visits wll1 be as fruitful 
as those which I have undertaken so far. 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker. Sir, please altow 
me a nlinute's subrni~sion. One of the 
leaders of the work ing class movement, 
working for the liheration of bonded 
labour, Shri Agnive~h's passport has 
been taken a\\'ay because he put forward 
before the United Nations Human Rights 
Commission, the anti-bonded labour case. 

(Interruptions) 

MR. SPEAKER: He can take the 
matter to the courts. He can challenge it in 
the courts. 

PROF. MADHU DANDAVATE: This 
is a very serious matter. Those who are 
working in the working class movement, if 
they are going to be puni5hed and penalised by 
taking away their passports ... (lntert"pt;oll.\)· 

MR. SPEAKER : I cannot say anything 
Professor Sahib. There nlight be other 
reasons. 

PROF. MADHU DANDAVATE: India 
is not a totalitarian country. It is a free 
society. Therefore, it is highly objection
able, .. 

(Interrupt iOI1~)* 
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MR. SPE,' .-\KER : Not allowed. Professor 
Sahib, thert" ~ are courts. There have been 
cases of t~·.is nature earlier also. I do not 
know t1' Ae facts of this case. I cannot do 
anythin( 6 about this. The law courts are 
there. The Supreme Court is there. 

(Interruptions ). 

MR. SPEAKER : I cannot allow ... The 
Law Minlst~r would like to say something. 
Listen to him. 

SHRI S. JAIPAL REDDY (Mahbub
nagar) : Let me make one submission. 

MR. SPEAKER: Ttlere is no question 
of any submission. This is not a subject for 
discussion. The Law Minister wants to say 
something. Please listen to him. 

THE MI'!\lISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARD\V AJ) : So far as 
impounding of passports is concerned, it is 
,justiciable. I would like to remind Prof. 
Madhu Dandavate that they spared nobody 
when the Janata Government was in power 
and everybody's passport was impounded. 
Do you remember it '? This is a matter 
which can be decided justiciably by a court. 
Why should we dis:uss it unnecessarily? 

(lnterruplions)* 

l\tR. SPEAKER : Law is for all and 
whether he is a lawyer or a worker or busi
ness magnate, law does not differentiate. 

(Inrerruptions)* 

MR. SPEAKER : No distinction. 

(Interruptions )* 

~tR. SPEAKER: Not allowed. I cannot 
al10w individual cases like this. 

(Interrupt ions)· 

MR. SPEAKER : Look here. I never 
said 'any smuggler" or any 'leader". I only 
said 'the citizen of India'. I do not differen
tiate between man and man. If he is a guilty 
person, he will be punished. 

( Illterruptions)· 

*N ot recorded. 

MR. SPEAKER: Do not put words in 
my mouth. 

(Interruptions )* 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : I would like to know 
from Prof. Madhu Dandavate why was my 
Passport impounded ? I just want to ask 
him. There was no charge against me. 
A bsoluteJy nothing. 

(Interruptions )* 

MR. SPEAKER : Prof. why are you 
putting words in my mouth ? 

(Interruptions)· 

MR. SPEAKER: If he is a guilty 
person, he will be punished. How can he 
say? It is a juridical matter; it will be 
decided by the Court of Justice. Don't try to 
put words in my mouth. Nothing doing. 

(In,terrupt i on s) 

~IR. SPEAKER: No question at all. 
Let him go to the Court, it will be decided. 

(Interruptions)* • 

~1R. SPEAKER : I have not allowed 
any person. I have not decried anyone. I 
have not decried any person. 

(Interrupti ons) 

MR. SPEAKER : Shri Agnivesh, for 
me, he is an honourable person. Not allowed. 
Irrelevant. 

(Interruptions)· 

MR. SPEAKER: Not allowed. I do not 
concur with you. He can take up the case. 
There have been individual cases also. They 
can be taken up. 

(Interruptions )* 

MR. SPEAKER : I cannot say that 
mao is guilty or not. That can be decided 
by the Court. 

(Interruptions )* 

~{R. SPEAKER : He is simply the 
citizen of India; for me no leader of other-

wise. 
(Interruptions) 

t-.1R. SPEAKER : Now papers to be 
laid. 
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12.12 hrs. 

PAPERS LAID ON THE TABLE 

{English) 

Paraffin Wax (Suppl Y. Di~trihutjon and 
Price Fixation) Am('ndment 

Order. 1985 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI NAWAL KISHORE 
SHARMA) : I beg to lay on the Table a 
copy of the Paraffin Wax (Supply, Distribu
tion and Price Fixation) Amennment .Order, 
1985 (Hindi and English versions) published in 
Notification No. G.S.R. 808 (E) in Gazette 
of India dated the 25th October, 1985 under 
sub-section 1(6) of section 8 of the Essential 
Commodities Act, 1956. 

[Placed in Library. See No. LT-1488,'85]. 

MR. SPEAKER : One minute, the La w 

Minister wants to say something. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): Sir, I may 
inform the House that the Passport has not 
been impounded. It has been sent for 
renewal and this is under consideration aDd 
examintion. Swami Agnivesh has made some 
charges against the Government and he has 
been caned by the External Affairs Ministry 
to discuss with bim. 

(Interruptions)· 

[Tranl/ation) 

SHRI BALASAHEB VIKHE PA TIL 
(Kopargaon) : Mr. Speaker, Sir, an M.L.A. 
of Maharashtra has been murdered in Delhi, 
but no action bas been taken so far in this 
matter. I request you that this matter should 
be inquired into. 

(Interruptions ). 

[English] 

MR. SPEAKER: I have allowed him. 
J think you can give something in writing. 

(Inlerrupl;ons)· 

• Not ,ccord~. 

MR. SPEAKER : I have allowed the 
hon. Member of the House. 

(Interruptions). 

THE MINISTER OF PARLIAMEN .. 
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : The Minister of Law 
has already said that the matter is und~r 
consideration. The Passport has not been 
impounded. I want to remained Prof. 
Madhu Dandavate; that when they were in 
power not that we should do the same thing. 
we are not doing the same thing-the 
Pas~ports of a number of persons including 
mind were impounded without any reason. 

(Interruptions)· 

SHRI S. JAIPAL REDDY You have 
not allowed me to say anything. 

( Interruptions)* 

MR. SPEAKER: Not a single word of 
his will go on record. 

(Interruptions)· 

SHRI BALASAHEB VIKHE PATEL: 
An MLA of ~1aharashtra was murdered on 
the 20th evening in Kasturba Marg and no 
investigation has been done. 

[Trans! at ion J 

MR. SPEAKER : Please give in writing. 

(Interruptions) 

[English] 

MR. SPEAKER : Individual cases, I 
cannot allow. That does. not go on record. 

(Interruptions)· 

SHRI BASUDEB ACHARIA : \\'hat 
about the Privilege Motion against the 
Telegraph Newspaper? 

MR. SPEAKER: This thing you have 
raised yesterday and today also, you ba ve 
given a Privilege Motion on that. 

(Interruptions) 

MR. SPEAKER : Please sit down. 
Order please ... 
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Under rule 229, when a Member is 
arrested on a criminal 'charge or for a 
criminal offence or is sentenced to imprison
ment by a court and is detained under an 
executive order, the committing Judge, 
Magistrate or executive authority, as the 
case may be, must immediately intimate such 
fact to the Speaker indicating tbe reasons for 
the arrest, detention or conviction, as the 
case may be, as also the place of detection 
or imprisonment of the Member, in a 
prescribed form. 

(Trans/at ion] ,. 

I have not received. I have got an 
unsigned paper. 

[English] 

This is the unsigned paper which I got 

only ... 

SOME HON. MEMBERS 
written? 

What is 

MR. SPEAKER: It is about the arrest 
of one Mr. So-and-so. 

PROF. MADHU DANDAVATE: Has 
the police officer not signed ? 

MR. SPEAKER: No one has signed ... 
It is about one Mr. So-and-so. 

done so, Shri Madhav Reddi bas said that 
the Chief Minister has also stated. 

[English] 

But I do not know. I will have to ask 
tbe newspaper people also. 

[Translation] 

Newspapers serve as a very good link for 
us. 

[English] 

They are our voice. 

[Translation] 

I have great respect for them but had 
tbe press reporters sitting there ascertained 
it, neither they nor I would have been put 
to trouble because this matter concerns a 
gentleman. It is not known wbether he is 
right or wrong. If be is wrong, be will be 
arrested and if he is right, he will be 
acquitted. But it does not behove to act like 
this without ascertalnmg the facts. It 
neither behoves the newspapers nor us. 

[English] 

So, I will ask the concerned newspaper 
man to elicit what he has in mind, and wby 
he bas done it. 

SHRI BHAGWAT JHA AZAD 
(Bhagalpur) ; Why should you take note of SHRI S. JAIPAL REDDY: I will not 
it ? contradict you, Sir. I agree. 

MR. SPEAKER: That is what I say. 
That is the only communication. 

PROF. MADHU DANDAVATE: It 
should be expunged from the records. No 
reference to any anonymous thing. 

MR. SPEAKER: For me, no hon. 
Member has been arrested so far ... 

(Interruptions) 

[Translation] 

Please sit down. You have made a 
mention in it. You have made a reference 
to the Chief Minister also. You ba ve not 

[Trans/ation] 

MR. SPEAKER: I am only saying that 
action will be tak.en according to tbe provi
sions of the law. I apPeal to you and to 
them also to act in a proper way. Without 
ascertaining the facts and without being 
satisfied, such action should not be taken 
against anybody. We should act judiciously. 

{English} 

Now Mr. Reddy. I have called Mr. 
Reddy. 

SHRI S. JAIPAL REDDY : Sir, you 
were good enough to quote rule 229. I think 
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you did the right thing. I have tabled a 
privilege Motion on the basis of rule 229. 
Accordin& to a news item that was published 
in "The Telegraph", the Chief Minister told 
them ••• 

[Trans/at ion] 

MR. SPEAKER : I have clarified. Is 
there anything more to say ? 

[English) 

SHRI S. JAIPAL REDDY : The Chief 
Minister'ts statement is there. The Police 
Commissioner was guilty of dereliction of 
duty. 

MR. SPEAKER : That is, if there is 
anything. I do not take anything for granted. 
Nothing is taken for granted. 

SHRI S. JAIPAL REDDY : Therefore, 
there is need to refer the issue to the Chief 
Minister of West Bengal. I, therefore, tabled 
a privileges motion against the Police 
Commissioner. 

[Trans/ation1 

MR. SPEAKER: Why? The police has 
Dot arrested. 

[Engllsh] 

How can you do it? I do not take it 
that anybody has been arrested. 

SllRI S. JAIPAL REDDY : The Chief 
Minister of West Bengal has told the 
Pressmen ••• 

[Translation] 

MR. SPEAKER : Mr. Reddy, you are 
jumping. We do not known what the Chief 
Minister had said. 

[English] 

I will have to ascertain. 

Now Papers to be Laid - Mr. Arif 
Mobammad Khan. 

12.15 hrs, 

PAPERS; tAU) ON THE TABLE-CODld. 

Notifications under Indian 
Electricity Act, 1910 

{English] 

THE MINISTER OF STATE IN THE 
DEPARMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAl'-:) : I beg to lay on 
the Ta hIe a copy each of tbe fonowing. Not
ifications (Hindi and Eng)ish versions) under 
sub-section (3) of section 38 of the Indian 
Electricity Act, ;1910 : 

(1) The Indian Electricity (Amendment) 
Rules, 1985 published in Notifica
tion No. G.S.R. 732 in Gazette of 
India dated the 3rd August, 1985 
together with an explanatory state
ment. 

(2) The Indian Electricity (Amendment) 
Rules, 1985 published in Notifica
tion No. G.S.R. 843 in Gazette of 
India dated the 7th September, 
1985 together with an explanatory 
statement. 

(3) The Indian Electricity (Amendment) 
Rules, 1985 published in Notifica
tion No. G .S.R. 844 in Gazette of 
India dated the 7th Septenlber, 1985 
together with an explanatory 
statement. 

[Placed in Library. See No, LT-
1489/85] 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : It has been reported in the 
Press the Law Ministry has recommended to 
the Cahinet Sub·Committee to wind up the 
work of the judicial enquiry committee that 
was set up after the gas tragedy at the 
Bhopal factory of Union Carbide. This is 
a very serious matter. 

MR. SPEAKER I do not know; I will 
find out. 

SHRIMATI GEETA MUKHERJEE. 
The news item has come out. In have given 
a CalliDa Attention Motion. 
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SURI HA~NAN MOLLAH: Mr. 
lanardhana Poojary is organizing a Bank 
Mela. It is politically motivated. It is a 
misuse of Government power. He is giving 
loan to people of Congress (I) which is a 
political Party. 

MR. SPEAKER. I have sent you the 
reply. There is nothing wrong in it. You 
can send me another Motion. 

... 

N ~w Shri Janardhana Poojary - Papers 
Laid. 

Notifications uDder Income Tax Act, 
1961, Customs Act. 1962, Customs 

Tariff Act, 1975 

THE f...tlNISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): On 
behalf of Shri Janardhana Poojary, I beg to 
lay on the Tablc-

(l) A copy of the Income-tax (Seventh 
Amendment) Rules, 1985 (Hindi 
and English versions) published in 
Notification No. S.O. 838 (E) in 
Gazette of India dated the 19th 
November~ 1985 together with an 
explanatory memorandum under 
section 296 of the Income tax Act, 
1961. 

[Placed in Library. See !'o. LT-
1490)85] 

(2) A copy each of the following 
Notitkations (Hindi and English 
versions) under section 159 of the 
Customs Act. 1962: 

(i) G .S.R. 831 (E) published in 
Gazette of India dated the 6th 
November. 1985 together with 
an explanatory memorandum 
nlaking certain amendment to 
Notification Nos. 268/84-
Customs dated the 30th 
Oetoher, 1984, 74/85-Customs 
and 75/85-Customs dated 17th 
1\1arch, 1985 so as to extend 
the time limit upto the 31st 
December, 1985 for attaining 
the norms of fuel efficiency 
for the purposes of import 
duly concessions relating to 
fuel efficient commercial 

vchicles. 

(ii) G.S.R. 846 (E) published in 
Gazette of India dated the 
15th November, 1985 together 
with an explanatory memo
randum regarding revised rate 
of exchange for conversion of 
Russian Rouble into Indian 
currency or vice-versa in super
session of Notification No. 
293-Customs dated the 12th 
September, 1985 . 

[Placed in Library. See No. 
LT-1491/85] 

(3) A copy each of the following Noti
fications (Hindi and English ver
sions) under section 10 of the 
Customs Tariff Act, 1975 : 

~i) The Customs Tariff (Identifi
cation, Assessment and 
Collection of Duty or Additio
nal Duty on Bounty-fed 
Articles and for Determination 
of Injury) Rules, 1985 
published in Notification No, 
G .S.R. 704 (E) in Gazette of 
India dated the 2nd September 
1985, together with an 
explanatory memorandum. 

(ii) The Customs Tariff (Identifi
cation, Assessmenl and Collec
tion of Duty or Additional 
Duty on Dumped Articles and 
for Determination of Injury) 
Rules, 1985 published in 
Notification No. G .S.R. 705 
(Ej in Gazette of India dated 
the 2nd September, 1985 
together with an explanatory 
men1orandum. 

[Placed in Library. See No. 
LT-1492)'85] 

(4) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944 : 

(i) G.S.R. 835 (E) publisbed in 
Gazette of India dated the 
11th November, 1985 together 
with an explanatory memo
randum regarding exemption 
to types, tubes and flaps manu
factured by certain small scale 
units from the duty of excise 
in cxcess of 50 per cent. 
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(ji) G.S.R. 844 (E) published in 
Gazette of India dated the 
15th October, 1985 together 
with an explanatory memo
randum making certain 
amendment to Notification 
No. 204/83-CE dated the] st 
August, 1983 so as to exclude 
mill scale of iron or steel 
from the purview of the 
exenlption as provided under 
the latter notification. 

(iii) G.S.R. 845 (E) published in 
Gazette of India dated the 
15th November, 1985 together 
with an explanatory memo
randum regarding exemption 
to mill scale from the duty of 
excise in excess of 12 per cent 
ad l,lalorem. 

(iv) G.S.R. 847 (E) published in 
Gazette of India dated the 
15th November, 1985 together 
with an exp1anatory memo
randum seeking to provide 
fun exemption from excise 
duty on carbon dioxide not 
conforming to 1.S.I specifi
cations produced in a factory 
or a distillery and intended to 
be supplied for use in a 
bottling plant for the manu
facture of carbon dioxide 
conforming to I.S.1 specifi
cations on which the duty of 
excise is paid before its 
removal from the bottling 
plant. 

(v) G .S.R. 850 (E) published in 
Gazette of India dated the 
15th November, 1985 together 
witb and explanatory memo
randum specifying the Madras 
Export Processing Zone and 
FA L T A Export Processing 
Zone as 'Free Trade Zones·. 

(vi) G.S.R. 851 (E) pubJished in 
Gazette of India dated tbe 
15th November, 1985 together 
with an explanatory memo .. 

tandum regarding exemption 
\0 cx.ciIcablc &oo4a when 

brought into Madras Export 
Processing Zone being free 
trade zone from the factories 
of their manufacture or were
houses situated in other parts 
of India for use by the 
industries located in the Zone 
for the production of goods 
or in connection with produc
tion of goods intended solely 
for the export from the whole 
of the duty of excise and 
additional duty of' -excise 
leviable thereon. 

(vii) G.S.R. 852 (E) published in 
Gazette of India dated the 
15th November, 1985 together 
with an explanatory memo
randum regarding exemption 
to exciseable goods when 
brought in FALTA Export 
Processing Zone from the 
factories of their manufacture 
or warehouses situated in other 
parts of India for use by the 
industries located in the zone 
for the production of goods 
or in connection with prodllc
tion of goods intended solely 
for the export from tbe whole 
of the duty of excise and 
additional duty of excise 
leviable thereon. 

[Placed in Library. See No. 
LT-1493/8S] 

Review of tbe working of and Annual 
Report of National Bicycle Corpora
tion of India Ltd., Bombay for the 
year 1982·83 and statement for delay 

in laying these reports. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE
LOPMENT (SHRJ M. ARUNACHALAM) : 
J beg to Jay on the Table: 

(l) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619-A of 
the Companies Act, 1956 : 

(i) Review by the Government on 
the working of the National 
Bicycle Corporation of India 
L\mhed. l.\om'oa'j, (ot the 'iea! 

1932-'3. 
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(ii) Annual Report of the National [English] 
Bicycle Corporation of- India 
Limited, Bombay, for the MR. SPEAKER: Not allowed. What-
year 1982-83 along with ever this gentleman says will not go on 
Audited Accounts and the record. 
comments of the Comptroller 
and Auditor General thereon. (Interruptions )** 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers mentioned 
at (1) above. 

fPlaced in Library. See No. LT-
1494/84] 

12.20 hrs. 

MESSAGE FROM RAJY A SABHA 

[English] 

SECRETARY-GENERAL: Sir, I have 
to report the fol1owing message received 
from the Secretary-General of Rajya Sabha : 

"In accordance with the provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha. J am directed to inform the Lok 
Sabha that the Rajya Sabha. at its 
sitting held on the 25th November. 1985. 
agreed without any amendment to the 
Lighthouse (Amendment) Bill, 1985, 
which was passed by the Lok Sabha at 
its sitting held on the 26th August, 
1985." 

[Translation] 

MR. SPEAKER: Please sit calmly. 
This is how it happens. This is how every
thing has been decided. 

[English] 

We have a set programme. Sit down. 

[Trans/at ion] 

SHRI l\-tOHD. MAHFOOJ ALl KHAN: 
I am very sorry to say that about the 
prophet Mohammad ..• 

[Translation] 

MR. SPEAKER : Mahfooj Ali Sahib, 
this has not happened for the first time 
today. Please have your seat. 

(Interruptions) * * 

(English] 

MR. SPEAKER: \Ve cannot do it at 
this juncture. 

(Interruptions)* * 

MR. SPEAKER : I cannot do anything 
at this juncture. 

(Interrupti ons )** 

MR. SPEAKER : I would like you to 
withdraw from the House. 

SHRI MOHD. ~.fAHFOOJ ALI KHAN: 
I am ready. (Interruptions)** 

MR. SPEAKER: You cannot take the 
law into your own hands. 

(Interruptions)** 

AN HON. MEMBER: It is a sectional 
holiday. 

MR. SPEAKER : What is this? 

[Translation] 

Everything is done after due consider
ation. 

(Interruptions)** 

--------~----- ------------------
··Not recorded. 
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12.21 hrs. 

COMMITTEE ON PRIVATE l\1EMBERS 
BILLS AND RESOLUTIONS 

Seventh Report 

[English] 

SHRI M. THAMBI DURAl 
(Dharmapuri) I beg to present the 
Seventh Report (Hindi and English versions) 
of the Committee on Private Men1bers 
Bills and Resolutions. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1985-86 

[English) 

THE MINISTER OF FINANCE (SHRI 
VJSH\VANATH PRATAP SINGH): I beg 
to present a statement (Hindi and English 
versions) showing Second Supplementary 
Demands for Grants in respe~t of the Budget 
(General) for 1985-86. 

[Placed in Library. See No. LT-1508j8S] 

MR. SPEAKER: Calling Attention. 
Prof. Ramkrishna More-not present; SHRI 
S. ~1. Bhattam-not present. 

The House shall now take up Matters 
under rule 377. 

12.22 brs. 

MATTERS UNDER RULE 377 

(i) Transfer of evacuee prop~rties to the 
old inbabitants by simplifying the 

procedure 

[English] 

MR. SPEAKER: The House shall now 
take up matters under rule 377. 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk) : The Government 
of India acquired evacuee ·property aft~r 

partition and very few properties remained 
with the CustOdian/Settlement Officer under 
the Ministry of Home Affairs at Delhi. 
There have been so many families residing 

in the said properties for the last more than 
two decades and paying the rent regularly to 
the Government of Indja. They all have put 
their hard earnings in keeping up the said 
properties which are mostly hundred years 
old and it is a fact that the Department of 
Custodian/Settlement Offices has not spent 
even a single paise on keeping up the said 
evacuee properties. 

The department concerned tried to put 
the said properties on public auction in the 
n10nth of Ju1y, 1985 but could not succeed. 
On one side \\' hile we are providing the 
houses to the shelterless people through 
D.D.A. while on the other hand we are not 
considering that these old inhabitants shall 
be uprooted and rendered shelterless. 

The properties should therefore be sold 
out to the old inhabitants considering the 
fact that they have put their hard earned 
nloney in keeping up the properties. All 
facilities should be provided to them and 
the said properties should be transferred in 
their respective names by simplifying the 
procedure. 

[ Translation] 

(ii) Need to dec!are Gorakhpur distriet 
of UP as a backward district and to 

set up a big industrial 
unit there 

SHRI MADAN PANDEY (Gorakhpur) : 
Mr. Speaker, Sir. Gorakhpur, which is the 
major centre of Gorakhpur Division of 
Eastern Uttar Pradesh, is facing acute 
unemployment due to non-setting up of any 
big industry in the puhlic or private sector 
after independence. The fertilizer factory 
set up in the beginning of the sixth decade 
with an investment of Rs. 20 crores has 
almost become a sick unit. There is great 
resentment among the people of Gorakhpur 
Division due to non-inclusion of any 
proposal for setting up any industrial unit 
there in the Seventh Plan also. Private 
sector has got no attraction to set up 
industries there because Gorakhpur District 
has not been declared as an industrially 
backward district and no financial assistance 
and other incentives given to backward 
districts, can be made availahle to it. There-
fore, this region has reached the lowest ebb 

of poverty due to the burden of increasing 
population and unemployment. 
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I, therefore, request the Government to 
consider this matter seriously and declare 
the said district as a backward district with
out any further delay so that an atmosphere 
of industrialisation is created there. A big 
unit in the public sector should be set up 
there to ensure development of this district. 

[English] 

(iii) Need to complete the on-going power 
projects and to take up new projects 
during the 7th plan period to meet 
the increasing demand for power in 

the country 

DR. KRUPASINDHU BHOI 
(SambaJpur): Accordig'to the 12th load svruey 
of the Central Electricity Authority the total 
requirement of power in India at the end 
of the Seventh Five Year Plan will be of the 
order of 15103 MU, of which the utilities 
will be required to provide 10552 MU and the 
captive units are expected to provide 
4551 MU. Therefore, it is imperative that 
not only the on -going power projects should 
be completed during the Seventh Plan but 
new projects must be taken up during the 
Seventh Plan so as to meet the shortage of 
power partly dud ng the Seventh Plan and 
also to facilitate adequate availability of 
power at the beginning of the Eighth 
Plan. 

The first priority may be given to 
completion of on-going projects. For example 
in Orissa the projects namely Rengali, 
Hirakud 7th Unit, Upper Kolab and 
lndravati Project should be completed as 
early as possible. 

The next priority may be given to 
expansion projects of which Rengali Stage-II 
will receive the highest priority as this will 
facilitate generation of above 400 MU of 
additional power during the rainy season. 

In order to meet the unprecedented 
growth of power demand the Ib Valley 
Project ~hould be urgently taken up by 
NTPC in~tead of being in the State sector 
during this Plan. 

Thus the need of additional power 
generatinn can be met only by completing 
on·going projects and taking up projects 
duri1l8 the Seventh Plan. 

(iv) Need to approve the Bombay Urban 
Transport Project PJase II urgently 

to and obtain sanction of the 
World Bank 

SHRI S. G. GHOLAP (Thane) : The 
population of Bombay and adjacent areas is 
near about one crores. Problems of road 
transport, rail transport, water transport and 
pedestrians have created a complicated 
situation in Bombay. BMRDA has prepared 
the Bombay Urban Transport Project Phase 
II the estimated cost of which is Rs. 525.66 
crores. The Project has been informally 
discussed with the World Bank representative 
also. The Government of Maharashtra has 
recommended to the Ministry of finance" 
on 28th May, 1985 that the project be 
approved for being sent to the World Bank 
for assistance. 

It is the urgent need of the Bombay and 
BMRDA area and the Government of In9ia 
shou1s look into it urgently and obtain 
sanction of the Word Bank as early as 
possible. 

(v) Need to provide adequate medical and 
financial asisstance to Uttar Pradesb 
for checking the spread of encephalitis 

epidemic in eastern districts 

SHRI MOHD. MAHFOOJ ALI KHAN 
(Etah) : The State of Uttar Pradesh is in 
the grip of encephalitis epidemic, a dreaded 
viral disease which has claimed several 
hundred lives in the eastern districts of 
Deoria, Gorakhpur, Basti and Gonda. Cases 
ha ve been reported from other districts also 
in:luding the Stale Capital. 

Out of the 411 seizures in 315 villages 
in Deoria district and 272 seizures in 228 
villages in Gorakhpur district, 145 people in 
Deoria and 76 in G orakhpur have died. In 
these two districts the disease has been 
taking a heavy toll for the past some years. 
A large number of cases have been detected 
by a team of medicos in Paharpur. 
Ch3tameel, Nagwamaun, Hajipur, Unnao 
and Anwari villages. The inhabitants who 
are subsisting on raw water ~ fungus 
and sewage mixed water from tlooded wells 
are not in ~ position to go to the city. The 
disease has mostly atr(.,"(".;ted children between 
the age of 6 and 12 ~/ears. 
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This is a human problem. I would urge 
the Governmebt to give its urgent attention 
to the problem and to provide adequate 
medical and financial assistance to the State 
Government of Uttar Pradesh to meet the 
situation and also to control the spread of 
the epidemic. 

12.30 brs. 

(MR. DBPUTY SPEAKER in the Chair] 

(yi) FinaDcial assistance to Tamil Nadu 
to meet the heavy loss~s caused 
by recent rains and to provide 

relief to tbe people 

SHRI P. KOLANDAIVELU 
(Gobichettipalayam) The recent rains 
lashed Tamil Nadu in November 1985 
causing heavy dalnages to properties and 
] oss of hundreds of human Jives. Tanjore 
and South Aroot are the peddy growing areas 
and Tanjore is the granary of Tamil Nadu. 
The paddy crops are submerged in water 
causing extensive loss to the agriculturists 
worth croTes and crores c.f rupees. In Tamil 
Nadu more than 350 tanks were breached and 
many villages have been washed away. The 
second big tank in Tamil Nadu, Maduran
tbakam Tank, suffeI1'd a 45 metre breach 
resulting in the flooding of nearby villages. 
Madurantbakam has been cut off from 
adjoining areas due ot damages to roads and 
railway bridges. The total loss is very very 
heavy because most of tb~ channels and 
roads have been breached and school 
buildings, Government buildings were 
collapsed due to tbe recent floods. 

The people of Tamil Nadu and the 
Government appreciate tbe action taken by 
the Prime Minister of India who also 
visited the rain affected areas and the 
assUrance that an expert committee oNould be 
visiting Tamil Nadu immediately in order to 
assess the damages. The Tamil Nadu 
Government is taking every step to provide 
all relief to tbe people on a war footing. 
Government of India is requested to grant 
an aid of more tban Rs. 120 crores. 

(vII) Need to Itop fartbt:r retreRchment 
of radian pm"loy~e" of Chukha 
H,del Pl'oj~tt,. ShutaR and rehabi
litate tile ret~Dcbed employees 

SHRT ANANDA pATHAK (Darjccling) : 
About 2700 Indian n.tionall workiDa in 

Chukha Hydel Project in Bhutan for tbe 
last 6 to 13 years are feeling insecurity of 
service since the recent abrupt and arbitrary 
termination of services of 90 employees 
without prior notice and without providing 
any compensation. The project was initially 
started by the CW and PC, G.overnment of 
India during the period 1973·75 and the 
entire project was manned by the CW and 
PC of India. The first batch of employees 
numbering about 260 were appointed by the 
said commission. Subsequently an Authority 
consisting of the representatives of the 
Government of India and Royal Government 
of Bhutan was constituted and named as 
Cbukha Project Authority to administer tbe 
project. The Authority appointed a large 
number of Indian nationals in various 
categories of staff. They were deployed to 
work in a very remote area where there was 
no communication with any part of tbe 
country and they had to undertake arduous 
nature of works without commensurate and 
adequate remuneration. They have devoted 
a substantial part of their life for the 
successful completion of the project, but 
now they are being thrown out of 
employment when there is no opportunity 
for tbem to secure alternative emp]oynlent 
at tbis stage. 

J. therefore, urge upon the Government to 
consider the plight of these retrenched Indian 
employees of Cbukha Hydel Project and 
take necessary steps to stop further 
retrenchment of employees. rehabilitation of 
retrenched employees in any project in 
India or Bhutan, review the service conditions 
of these employees. 

(viii) Need to amend the Pension Rulf' 
by extending tbe facility of Central 
Government Pension to all freedom 
fighters Irrespective or tbe period of 
imprilomeot undergone by them 

SHRI MULLAPPALLY 
RAMACHANDRAN (Cannanore): It i:; 
noted that several genuine freedom fighter~ 
have not been able to obtain Central 
Government pension mainly because of the 
strict formalities to be' fulfilled and also 
because the onus of proof lies heavily upon 
them to prove that they had undergone 
imprisonment for a minimum period flf six 
months. 

It is absolutely unfair to determine a 
porIOn·. cliaibility to frocdom tiahters' 
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pension merely on the basis of six months 
imprisonment. Many great persons who had 
sincerely and actively participated in the 
freedom movement may not have undergone 
imprisonment for exactly six months. 
However, the significance of their 
participation ought not to be ignored. The 
least that the Government can do for these 
great men and women who have sacrificed 
their youth, their professions, their 
possessions and their family life for the cause 
of the nation, is to make their last days a 
little easier by making pension more easily 
available to them. Whatever may be their 
term of imprisonment, whether it be a 
couple of days or a couple of years, it is 
their participation that deserves recognition 
and it is only fair and just to extend pension 
facilities to them irrespective of the period 
served by them. Hence pension rules may be 
appropriately altered to cover also those 
who had undergone imprisonment even for a 
couple of days. 

Since the generation of freedom fighters 
is fast vanishing-they being well advanced in 
age-it is timperative that benefits should be 
made available to them withont further delay. 

(ix) Need to declare Patna University 
as a Central University for rapid 
development of education in Bibar 

SHRI C. P. THAKUR (Patna) : Bihar 
lags behilld in the field of education and is 
listed among the backward States 
educationally. It is the second largest State. 
Keeping in view the rapid developments in 
the field of education and the introduction 
of new education policy, it is imperative 
that one of the universitites of. 
Bihar is declared as Central University. 
Patna is one of the oldest universities 
and is centrally situated in the 
capital. It should, therefore, be declared as 
a Central university to accelerate the pace of 
education in Bihar. 

12.35 brl. 

MOTION Re : THIRD AND FOURTH 
REPORTS OF COMMISSION FOR 

SCHEDULED CASTES AND 
SCHEDULED TRIBES 

[English) 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 

RAJENDRA KUMARI BAJPAI): Sir, I 
beg to move the following: 

"That this House do consider the 
Third and Fourth Reports of tbe 
Commission for Scheduled Castes and 
Scheduled Tribes for the years 1980-81 
and 1981-82, laid on the Table of the 
House on 10th August, 1984 and 23rd 
January, 1985, respectively." 

As the hone Members of this House are 
aware, these Reports were laid on the Table 
of the House on 10-8-1984 and 23-1-1985 
respectively, but no discussion took place at 
that time. SO, DOW we are here to discuss 
them. The Commission has made 78 
recommendations in their Third Report and 
20 recommendations in their Fourth Report. 
These Reports may now be taken into 
consideration for discussion by the hone 
Members. I am sure, we will be immensely 
benefited by the suggestions that the hone 
Members w0:.11d be putting forth with 
reference to the recommendations made in 
these two Reports. 

As you are aware, our Government is 
committed to the eradication of poverty, 
and as the Scheduled Castes and 
the Scheduled Tribes population 
is at the lower rung of the economic 
condition of our country, therefore, the 
20-Point Programme is there to accelerate 
the work so that the standard of living of 
these people is improved and poverty is 
eradicated from the country. But still we 
have to do a lot more. I will listen to the 
valuable suggestions of the hon. Members 
and then at the end of the debate, I will sum 
up the whole thing. 

MR. DEPUTY SPEAKER 
moved: 

Motion 

"That this House do consider the 
Third and Fourth Reports of the 
Commission for Scheduled Castes and 
Scheduled Tribes for the years 1980-81 
and 1981-82 laid on the Table of the 
House on 10th August, 1984 and 23rd 
January, 1985, respectively." 

(Translation1 

SHRI RAMASHRA Y PRASAD SINGH 
(Jabanabad): Mr. Deputy Speaker. Sir, 
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the Third and Fourth Reports of the 
Commission for Scheduled Castes and 
Scheduled Tribes have been presented in 
this House for discussion. In this connec
tio~ I would like to say first of all that 
although this Commission was set up under 
an Act~ yet it was Govemment9s intention 
that the Office of the Commissioner for 
Scheduled Castes and Schedule Tribes 
might be merged with the Conlmission, 
b~t this has not been done so far. Secondly, 
there was also a proposal to give this 
Commission a statutory status, but it has 
also not been done so far. For this, we 
shall have to amend the Constitution. Only 
then it will be able to get . a statutory 
status. Unless it is given that status, you 
will not be able to take action on the 
reporti presented by it in the HOl\ie. 

The Commission has given certain 
suaestions in these reports which can 
prove very effective in bringing about 
economic and social upliftmen t of the 
Scheduled Castes and Scheduled Tribes. In 
addition, the Commission has been given 
certain other iuggestions also. One of 
them relates to the inadequacy of staff in 
the Commission and that for efficient func
tioning of the Commission tho staff strength 
should be increaied. The Commi~ion has 
also recommended the &otting up of 23 
regional offices. Action has not been taken 
on the above suggestion of the Commission 
$0 far. It ihould be implemented. Out 
of the offices iet up by you, 12 regional 
offices are under tbe charae of Directors 
and 5 regional offices are under the charge 
of Deputy Directors. There are 214 emplo
yees in them. If you want to provide 
facilities to tbe people of these communities 
as recommended in this report, then you 
should implement this report fully. 

Ono of the important functions of the 
Commiision is to continue study of the 
social and economic conditions of tbe people 
belon&ing to the Scheduled Castel and 
Scheduled Tribes. Social development works 
relating to both these communities should 
be given topmost priority. Tbe Commission 
is of tbe view that unless both these 
communities are made economically self
reliant, they cannot stand on their own feet 
and they cannot be freed from the shack,lei 
of poveny. 

The Commission has also suggested that 
suggestions from both these communities 
may be called for while formulating any 
scheme for their welfare, but it is not being 
done. I t should be made a rule to invite 
people of these communities and have tbeir 
suggestions at the time of formulating or 
implementing any scheme meant for them. 
It should be given a practical shape. 

Mr. Deputy Speaker, Sir, discussion 
has taken pJace here on many occasipns 
in respect of these communities but we have 
not so far been able to achieve the objec
tives for which the Commission was set up. 
Now, the time has come to take steps to 
achieve these objectives. 

In addition, I would Hke to say that 
the employees of both these communitIes 
should be allowed to send representations 
concerning appointments against reserved 
Quota direct to the Commissioner for 
Scheduled Castes and Scheduled Tribes. 
For this purpose, prior permission of the 
department or Ministry concerned should 
not be made compulsory. 

Thirdly, Sir, I would like to say that 
the employees of these communities should 
be given promotions in time. It is Dot be
ing done at present. You have, however, 
provided for reservations for them in every 
field, but the reserved seats remain vacant 
on the pretext that iuitable candidates 
are not available. If such a ijtuation con .. 
tinues, how the reserved quota will be 
filled up? It therefore, submit that you 
should provide special train ing to them. In 
tbe field of educa tj~n, you say that you 
are not getting suitable candidates for 
appointment as teachers against the reserved 
quota, but it is not a fact. There are many 
educated persoOi who are wOlkins as domes
tic servants, because you arc not able 10 

provide them with jobs. Many posta are 
still lying vacant. All tbese things have 
been mentioned in the Commission's repvrt 
and need careful consideration on tbe 
part of the Government. 

Orders should be issued in compliance 
with the Commission's 'recommendation 
tbat the people of the Scheduled Castes 

.. and Scheduled Tribes should be allowed 
to apply directly for employment so ... tbat 
lh.Y.m&Y bellCtit aod ... the POSta thal arc 
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reserved for th~nl and are lying vacant 
are immediately~lled up so that their social 
and economic status can be raised. Then 
they will find a respectable place in the 
society. Mere discussion on this report and 
sanctioning of funds is not enough. The 
recommendations contained in these reports 
should be implemented properly. I would 
conclude by saying that the Government 
should give serious thought to the recommen
dations of the Commission. 

which give wide powers to the Central 
Government. If the Centre would depend 
entirely on tbe S tate Governments tben the 
expectations of the Harijan5 and Adivasis 
from the Government can never be ful
filled. 

SHRI ARVIND NETAM (Kanker) 
Mr. Deputy Speaker, Sir, the House is 
discussing the report of the Commission 
for Scheduled Castes and Scheduled Tribes 
after a very long time. I consider it merely 
a fonnality because in the past also the 
report of the Commission had been dis
cussed many times in the House. 

The Commission bas in tbe very first 
chapter of the report expressed its inability 
in improving their lot in the absence of 
adequate powers. It can only give recom
mendations. The main problem is that no 
information is available as. to what extent 
tbese recommendations are implemented. 
I would like the Government to state how 
many of these recommendations have been 
implemented and how many of them have 
been left out? 

The major emphasis during the Sixth 
Plan period, which has just ended, was on 
eradication of povery and checking exploi
tation. More funds were allocated for this 
during the Sixth Plan as compared to the 
previous Plans. I think it was four times 
the allocation made during the Fifth Plan. 
In spite of this there was no marked 
improvement in the Ilarijan and Adivasi 
areas. Mere allocation funds or spending 
tbem is not enough. It should be seen 
whether the funds are being properly uti .. 
lised or not. 

The Central Government have been 
repeatedly saying that guidelines have been 
issued but I feel that it has a special res
ponsibility towards the Harijan and Adivasi 
areas. 1 am of the opinion that the Central 
Government never care to know about 
their powers. Tbere are certain provisions • 
in Articles 46, 275 and -319·' of tbe Fifth 
and Sixtb Schedules of the Constitution 

I want to know how much time can 
the State Governments or the Chief Minis
ters spare for the Harijans or Adivasis 1 
They remain involved in politics from 
morning till ev'!ning in order to ensure 
that they remain in power for ever. Half 
of this time is spent in political manoeuvres. 
There is need to pay special attention to 
tbe problems of the Adivasis and Harijans. 
I feel the State Governments have very 
little time to spare for this and, therefore, 
it becomes a matter of special responsi
bility for the Central Government. 

The Ce~ tre has wide powers under the 
Articles mentioned above by me. Though 
some States may object to it, but I feel 
that at least in the Congress (I) ruled 
States~ these powers should be fully 
exercised. The type of positive results 
which were expected in the tribal areas of 
Central India have not been achieved so 
far. After all, what is the reason behind 
it ? The. administration bas not been able 
to win the confidence of the Adivasis and 
that is tbe reason behind the discontent 
among the tribals in the tribal areas. The 
Central Government will have to give a 
serious thought to it. I would suggest that 
some of those tribal areas which have been 
enlisted in the Fifth Schedule should be 
transferred to the Sixth Schedule. This 
would help in removing discontentment in 
the Adivasi areas and create trust and 
confidence in them. This can easily be done 
under Article 46 which confers full 
powers to the Central Government in this 
regard. 

Article 339 empowers the Central 
Government to issue directions to the 
State Governments but this Article has not 
been made use of even once. Why is 
the Government hesitant to do so? It is 
true that guidelines have been issued but 
still tbis Article 339 has not been enforced 
so far. 

The Fourth" Report relating to the year 
1981 .. 82 bas made recommeti&tions about 
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tbe Component Plan. So far we bave not 
come across any positive results of tbis 
Component Plan. Tbe Report also suggests 
the setting up of agencies at the district 
level to exercise control over funds. It is 
a good step, but the major shortcoming is 
that tbe Central Government do not know 
wbether the funds allocated to the State 
Governments were ever spent on that 
account or not. If the Centre will take 
effective measures in this regard, good 
results can follow. 

I would like to refer to LAMPS operat
ing in the tribal areaS. Some time back 
the hone Minister had stated that all the 
LAMPS were functioning properly. But we 
have visited many areas and felt tbat they 
are not functioning smoothly and therefore, 
this matter needs urgent attention. More 
than 50 per cent LAMPS in Madhya 
Pradesh do not have adequate funds. Their 
working should be streamlined to bring 
about improvements therein. I would like 
the hone Minister to pay attention to this 
matter. With these words, I conclude my 
speech. 

(English] 

DR. P. VALLAL PERUMAN 
(Chidambaram) : Mr. Deputy Speaker, Sir, 
I am grateful to you for giving me this 
opportunity to participate in the Debate on 
the 3rd and 4th Reports of the Commission 
for Scheduled Castes and Scheduled Tribes 
for the years 1980-81 and 1981-82. 

At the very outset, I would like to 
assert that the constitutional safeguards for 
tbe welfare and upliftment of Scheduled 
Castes and Scheduled Tribes have been 
diluted by tbe setting up of this Commission 
in 1978. This Commission came into beinl 
under the Resolution of the Ministry of 
Home Affairs in 1978. This resolution 
no doubt clarifies that the functioning of 
the Commission would Dot be lessening the 
authority of the Special Officer, I.e. the 
Commissioner for Scheduled Castes and 
Scheduled Tribes, appointed under article 
338 of the Constitution. But tbe CODltitu
tional authority of the Special Officer bas 
been clipped by making him a member or 
this Commission, which has no Constitutional · 
sanction. His constitut ional authority is 
circumscribed ~ the work-frame or tbiI 

Comm!ssion, however high level it may be. 
You will agree with me that the Constitutio
nal authority of tbe Special Officer bas been 
undermined. 

The other most regrettable aspect is that 
for some years now the post of the Special 
Officer is remaining vacant; similarly, the 
post of the Chairman of the Commission is 
also vacant for a few years now. Besides 
these two, tbe post of another member of the 
Commission is also vacant. Is this the way 
tbat the Constitutional safeguards of the 
Scheduled Castes and Scheduled Tribes are 
being subserved ? 

Under article 341 of the Constitution, 
the Government is to notify the lists of 
Scheduled Castes and Scheduled Tribes. The 
Government of India appointed an advisory 
com~ittee under . the chairmanship of the 
then Secretary in the Ministry of Law in 
1965 for revising the Scheduled Castes and 
Scheduled Tribes lists. On the basis of tbe 
report submitted by this Committee, an 
amending Bill was introduced in the Fourth 
Lok Sabba. This Bill was referred to a Joint 
Committee of poth Houses of Parliament, 
which submitted its report in November, 
1969. But with the dissolution of Fourth 
Lok Sabha, this Bill also lapsed. Again this 
question of revision of Scheduled Castes and 
Scheduled Tribes lists was taken up in 1978. 
The Scheduled Castes and Scheduled Tribes 
Orders (Amending) Bin, 1978 was referred 
again to a Joint Select Committee of both 
Houses of ParHament for drawing up 
comprehensive lists of Scheduled Castes and 
Scheduled Tribes after examining the lists 
contained in the Constitutional (Scheduled 
Castes) Order, 1950 and the Constitutional 
(Scbeduled Tribes) Order, 1950. This 
Committee had to make a report to Parlia
ment by tbe last day of tbe 1979 Budget 
Session but prior to that, the Committee 
ceased to exist with tbe dissolution of tbe 
Sixth Lok Sabba. This 1978 Bill also 
lapsed. 

Till today the comprehensive revised lists 
of Scheduled Castes and Scheduled Tribes 
have not been prepared.' No amending Bill 
was introduced in the Seventh Lok Sabha. 
Tbe Eighth Lot Sabha bas Dot yet witnessed 
sucb an amending Bin. 

I will enumerate ooe or two examples to 
biab1iabl the problems of Scheduled Castes 
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in the absence of such a comprehensive 
revised Jist. In Tamil Nadu, vannan (dhobi) 
is treated as Scheduled Caste in the Scuthern 
districts of Tamil Nadu. The Akhil Bharatiya 
Dhobi Federation has been demanding that 
dhobi3 should be treated as Scheduled Caste 
throu8hout the country, not only through
out Tamil Nadu. Similarly several thousands 
of Tamilians beJonging to Scheduled Castes 
in Tamil Nadu are Jiving in the capital city 
of Delhi. Their children do not get the 
educationa I concessions just because those 
Scheduled Castes are not treated as Scheduled 
Castes in the Union Territory of Delhi. 
Similarly, the Gujarat Government has been 
demanding that moch; community be included 
in the State list of Scheduled Castes in order 
to remove the anomaly of nlOchi being 
treated as Scheduled Castes only in two 
districts of Gujarat. Such anomalies ate 
existing all over tbe country. 

I take this opportunity to demand that 
the Government of India should bring for
ward immediately a suitable legislation for 
revision of the Scheduled Castes and 
Scheduled Tribes list to remove all the 
existing anomaJies. The Commission has also 
made a similar recommendation in its 
1980-81 report. 

Before I go further, I demand that 
theres should be DO more delay in the 
appointment of Chairman of the Commission. 
tbe Special Officer and the Member. The 
Constitutional Amendment BiH should also 
be introduced for empowering tbe Commis
sion with the Constitutional authority. 

13.00 brl. 

I understand that recently the Govern
ment of India have ordered that the relaxa
tion in qualifications given to tbe Scheduled 
Caste and Scheduled Tribe candidates at the 
time of recruitment be withdrawn. I am told 
that such a notification has been issued on 
29th May tbis year. If tbis is so, tben it will 
be a great disadvantage to tbe candidates 
belonging to the Scheduled Castes and 
Scbeduled Tribes. 1 suggest tbat this order 
should be repeaJed without any delay in order 
to ensure that the candidates belonaing to 
the Scheduled Castes and Scheduled Tribes 
get the necessary incentives and encourage .. 
moot. 

Probably because of their failure to fill 
up the reserved posts by SC/ST candidates, 
36 MinistrieslDepartments of the Govern
ment did not furnish the required infor
mation to the Commission for its Annual 
Report for 1981-82. In 14 Ministries! 
Departments, Class I posts for Scbeduled 
Caste officers were neither reserved nor filled 
up. It is revealing to find from this Report 
that in the Department of Agriculture and 
Cooperation, the Legislative Department, 
Department of Rehabilitation, Cabinet 
Secretariat, Department of Official Languages, 
Class II posts were neither reserved nor filled 
up. It is really regrettable that even for 
Class HI posts there was no reservation of 
posts in these Ministries for Seheduled 
Castes. The picture is no different in the 
case of Scheduled Tribes as regards reserva
tion and filling up of posts by Scheduled 
Tribe candidates. 

The Staff Selection Commission had 
constituted a special examination cell in May 
1980 for holding special examination with a 
view to dear the backlog of vacancies for 
Scbeduled Castes and Scheduled Tribes in 
specific States and regions. Before the 
specified objective was achie~ed, this Cell was 
would up on 28th February, 1982. 

The recruitment of Scheduled Caste 
candidates in public sector enterprises of the 
Central Government and ia public sector 
banks has not made any impact. This dismal 
picture is no different in the State adminis
trations a~o. 

Coming DOW to education. the literacy 
rate of females among the Scheduled Castes 
by the end of tbe Sixth Five-Year Plan was 
just five per cent; among the Scheduled Caste 
males it wa~ 17 per cent. The percentage of 
literacy among the females and males of 
Scheduled Tribes is DO different.. It is 
pertinent to point out that the population of 
Scheduled Caste and Scheduled Tribes is 
about 2S per cent of the total population 
of the country. Even today the reserva
tion of seats for Scheduled Tribes in technj· 
cal institutions at Government of India 
level is just five per cent. 

According to a study conducted by tbe 
Commission"s Madras office in Sa1em, 
Tiruchirappalli and Tbanjavur districts in 
Tamil Nadu, the Scbeduled Caste labourers 
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are not aware of the existence of the 
Minimum Wages Act. Many of the States 
have not brought their land ceiling laws 
according to the national guidelines. 
Naturally the distribution of surplus land to 
~he landless agricultural labourers belonging 
to tbe Scheduled Castes bas not made much 
headway. It is really astounding that many 
of the State Governments have not updated 
the land records in their States. Natural1y 
tbe tenants and share-croppers, who are the 
backbone of agriculture, are not able to reap 
the benefits of developmenta1 programmes 
meant for them. 

I do appreciate that many State Govern
ments have set up Scheduled Caste Develop
ment Corporations. But their work has not 
been monitored at all. There are no district 
level committee to monitor and review the 
progress of the activities of these Corpora
tions. 

Before I conc1ude9 I would like to point 
out that there should be a separate Ministry 
at the Centre entrusted with the duty of 
formulating plans for the economic develop
ment of the Scheduled Castes and Scheduled 
Tribes and for overseeing the implementation 
of such programmes at the State level~ 

particularly the schemes for whicb the Centre 
gives subsidy and grants. This Commi!sion 
should be empowered under the Commission 
of Inquiry Act, 1952, and should be involved 
in the planning process for socio·economic 
develo~ment of the Scheduled Castes and 
Scheduled Tribes and in monitoring and 
evaluation of the progre~s and implementa
tion of the schemes of development both in 
respect of the Centre and in respect of the 
States. As I stated in tbe beginning. this 
Commission should be given Constitutional 
status also. 

In conclusion, I would demand imple
mentation of the recommendations of tbe 
Mandai Commission for enCiuring socio .. 
economic progress of the backward classes in 
the country. 

MR. DEPUTY SPEAKER: We adjourn 
for lunch and reassemble at 2.05 p.m. 

13.05 hrs. 
The l.ok Sabha then adJourned for lunch 

till Five Minutes past Fourteen (tf 
the Clock. 

The Lok Sabba re-assembled after Lunch 
at Ten minutes past Fourteen of 

the Clock. 

[MR. DEPUTY SPEAKBR in the ChaiT] 

MOTION Re : THIRD AND FOURTH 
REPORTS OF COMMISSION FOR 

SCHEDULED CASTES AND 
SCHEDULED TRIBES 

-Contd. 

[English] 

MR. DEPUTY SPEAKER Shri K. 
Ramachandra Reddy. 

SHRIK. RAMACHANDRA REDDY 
(Hindupur) : To-day we have started the 
discussion on a very good subject. A report 
has been submitted as early as 1980 but the 
Government took 4 years to place tlte report 
on the Table of tbe House; that is, on 
10-8-84 the report was placed and the report 
of 1981-82 was placed on the Table of the 
House only on 23·1-1985. This shows the 
amount of sympathy they are showing 
towards the Scheduled Castes and Scheduled 
Tribes. 1f really they had any sympathy 
towards the Seheduled Castes and Scheduled 
Tribes and if tbey wanted tD improve their 
lot, tbey would have come forward with 
these reports pretty early and had discussion 
on them and obtained the views of the 
members and taken steps to improve the lot 
of these poor people who have been 
suppressed for ages and who have become 
down-trodden. But all these things tbey have 
not done. It shows that this Government 
is sbedding only crocodile tears towards the 
Scheduled Castes and Scheduled Tribes and 
they are not at all interested in their well 
being. 

Now, as far as poverty is concerned9 

this Government is trying to make a distinc
tion between the poor people belonging to 
Scheduled Castes and Scheduled Tri bes and 
poor people of the other castes. I request 
tbis Government that as far as poverty 
aneviation is concerned, they should not 
bring in castes. Wherever poverty is there, 
it is a sin on the society, it is a black mark 
on tbe Government and poverty bas to be 
alleviated and some measures have to be 
taken to do away with poverty in whichever 
casto it is. Please do Dot make poverty a 
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cac;te-ridden one. Please see poverty which 
is there in all the castes is removed and the 
lot of the poor people improved in whatever 
manner and whatever way it should be done. 
Otherwise, if you just say that only the 
Scheduled Castes and Scheduled Tribes alone 
are to be improved, you are thereby creating 
a caste hatred among all these people. 

Now, while the Constitution was framed, 
a guarantee was given for the Scheduled 
Castes and Scheduled Tribes with regard to 
reservations of seats in the Assemblies and 
in the Parliament or with regard to jobs or 
seats in schools and all those things. The 
time limit was 10 years. During ten years, 
the then Government hoped that they would 
be able to improve the Jot of these poor and 
down-trodden people. But ten years were 
not sufficient. They were not able to do 
anything. Then they went on extending it. It 
has been extended four times. Even though 
this reservation has been there for 40 years, 
what is the improvement that has been seen 
or made with regard to the Scheduled Castes 
and Scheduled Tribes? Please evaluate it. In 
the beginning you thought you would be 
ahle to remove poverty among all the people 
within 10 y~rs. You were not able to do 
it in 10 years. You have taken 40 years time, 
still you are not able to do it. It shows the 
failure of the Government that the Govern
ment is onJy show"ng lip sympathy and it is 
not doing much in action to remove poverty 
among these classes. How many years more 
do you want for removing poverty? In 
fact it is a bJot on society. It has to be 
removed. How many years more do you 
want to remove this poverty? \ViH the 
Government be in a position to say that 
within 10 years or 20 years they will remove 
poverty wherever it be, whether it is among 
the Scheduled Castes or Scheduled Tribes 
or in other communities and they will be 
lifted above the poverty line ? It is better 
that the Government comes forward with 
some proposal that they win be able to 
remove poverty. 

Then the Question of reservations might 
have to &0 at some stage or the other. Now 
this rcs:rvation is counter-productive. Some 
other castes also want them to be included 
in the Schedule for reservation. For example, 
the Saknlis, the wasberman community are 
making a hue and cry. Some other commu
nities in ADdhra Pradesh like Bhoys and 

Woddars are seeing the benefit accruing to 
the Scheduled Castes and Scheduled Tribes 
and they are coming forward with a hue and 
cry that they must also be included among the 
Scheduled Castes. I wiIl say, 'You include 
them also'. Because when } ou see socially 
they may not be so bad as Scheduled Castes 
but as far as poverty is concerned and their 
economy is concerned, they are in no way 
better than the Scheduled Castes. If so, will 
the Governnlent consider including these 
people also among the Scheduled Castes and 
give them reservation for a few years and 
see that their lot is also improved? Now, 
to remove poverty among these people, a 
number of schemes have been sanctioned 
like NREP, IRDP, and Scheduled Castes 
Special Components Scheme. Through these 
programmes. Government is spending crores 
and crores of rupees. But let the Govern
ment first assess how far these scbemes have 
helped these people. They should first know 
whether these amounts bave rea11y been 
spent for the upliftment of the Schedu1e 
Castes. For example, let us se1ect 4 or 5 
villages where these schemes have been 
implemented. Let us go to 4 or 5 Harijan 
villages and find out what improvements 
ha ve been made in regarding to their living 
conditions and making available minimum 
facilities to them. Then only we will know 
how far these schemes have benefited them 
and how much benefits have percolated down 
to the level of these people. I understand 
that a large chunk of money allocated for 
this purpose has gone to the middlemen and 
the machinery cbarged with the imp]ementa
tion of these schemes. So, the benefit that 
is to accrue to the Scheduled Castes has not 
at aU accrued. In the 1980-81 Report, on 
prge 41 the Commissioner for Scheduled 
Castes and S;heduled Tribes bas very mildly 
mentioned as-

"OUf experienc e has shown that 
due to lack machinery 9 the benefits gone 
to the Scheduled Castes bad Dot been 
according to the expectations.'· 

So, the Committee also opined that the 
benefits have not percolated down to" tbe 
level of Scheduled Castes people. Now, 1 
would like to know what the Government is 
doing with respect to these matters. Now, a 
stage has come where the lot or Scbeduled 
Castes bus to be improved. The present 
polite of the Government is to construct tbe 
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bouses separately away from the places 
where the common people are living. This 
creates a sort of discrimination and they feel 
that because they are downtrodden they have 
to live away from the normal living place. 
Unless this kind of feeling is removed from 
their mindst they will not be able to join the 
main stream of nation building and also 
improve their lots. 

Now, the present Government policy does 
not show any sign of national integration 
by way of providing houses to these peol')le 
in those places where other communites live. 
If you contruct houses for these people away 
from the towns and villages, you will only 
create an impression among the Scheduled 
Castes that they are the people who have 
to be kept away from the towns and villages 
and tbey are unfit to live along with other 
communities, I would therefore pJead with 
tbe Government that hereafter whenever 
houses are constructed for the poor people, 
tbey should be constructed in the midst of 
dwelling places where other community 
people live so that you will be able to create 
a society and there is oneness among them. 
Tbe Govemmenfs thinking should be to lift 
tbe economically backward people above the 
poverty line. 

Now, Sir, the Government is constructing 
houses costing Rs. 500 or so for the Harijans. 
But these houses are not fit for living and 
tbey resemble like a pig-sty and tbey are not 
fit for human habitations. How can these 
people live in those houses ? Instead of 
constructing houses at a co-;t of R~. 500 each 
for these poor people. if you construct hou~es 
at a cost of R~. 5,000 or R~. 10,000 each. 
they will not only be worth living but also 
last long. What is the use of constructing 
houses costing R~. 500 or so which would 
lalt for four or five years only 1 By building 
pucca houses for these people at a cost of 
Rs. S,OOO or Rs. 10,000, they win last for two 
or three decades and those houses will be fit 
(or buman habitation. 

I would request the Government kindly 
to appoint a Committee to evaluate the: 
schemes implemented like IRDP, NREP and 
Special Component Schemes for Seheduled 
Castes "and Scheduled Tribes which have 
already been undertaken bv the Government 
They sbould also find out . whetber there ha~ 
been any effect after thea programmes have 

been implemented. Has the benefit real1y 
gone to the poor and down-trodden? The 
Commission should be appointed to find out 
where the bottleneck Hes. For implementing 
such schemes, you need people with lot of 
dedication and sincerity. If dedicated and 
sincere officials are lacking in the Govern
ment machinery, then there is no use of 
sanctioning all the~e schemes for poor and 
down-trodden. That has to be improved. 
You must only use such officers who are 
dedicated. who are sympathetic to these 
people and want to improve the lot of such 
people. Only when they have dedication 
and sympathy, things wi11 improve, not 
otherwise. I request the Government to 
evaluate whether the benefits are percolating 
to the lowest level and whether the measures 
are helping these poor people to come above 
the poverty line. If required. these schemes 
should be modified to see that they become 
really useful to them, and these people are 
brought above the poverty line. 

There is no doubt that some minimum 
wages of Rs. 5 or Rs. 10 per day are fixed 
for these poor peoople. but is there any 
agency to see whether these poor 
people are really being paid minimum 
wages. or the upper class community 
are exptoiJing them ? Merely by passing 
a legislation. nothing is going to happen. A 
Member of Parliament who gets a daily 
al10wance of Rs. 75 is not satisfied. He 
wants something more. Similarly, a person 
with a <;alary of Rs. lOOper day and Rs. 50 
or Rs. 60 daily allowance is not satisfied. 
People belonging to the upper class who are 
earning hundreds of rupees per day are not 
satisfied. In that case, how do you expect the 
lot of these poor people to improve, when 
they are paid Rs. 5 or Rs. 10 per day and 
they work from 9 O'clock in the morning to 
6 O'clock in the evening ? That situation 
has to be improved. 

The dignity of labour has to be respected. 
This amount of Rs, 5 is nothing. You 
must increa~e the minimum wages. In you do 
that. the prices of essential commodities are 
also likely to rise. But you will be helping 
sixty crores of people at the coc;t of twenty 
crores of people. For the salce of the!;e twenty 
crores people, do not try to put these poor 
to utter pov~rty for ever. Do something for 
these poor people. 
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I request the Government to implement 
all the suggestions mentioned in both the 
reports for the year 1980-81 and 1981-82. 

[Trans[JUon] 

SHRI ANADI CHARAN DAS (Jajpur) : 
Mr. Deputy Speaker, Sir, I would like to 
express my views while participating in the 
discussson on the reports of the Commission 
for Scheduled Castes and Seheduled Tribes. 
I have so many facts' ane figures wi th me 
that if I go into details I would run out of 
time. Therefore, I would give few suggestions 
so that the Government may act upon them 
and the Scheduled Castes and Tribes may 
benefit thereby. 

Sir, the post of Commissioner and of 
other officers in the Commission have been 
lying vacant since 1981. If you do not fill 
up these vacancies, who will prepare the 
report in future ? The report does not 
indicate the action taken. So, I would 
!uggest-

[English] 

-that action taken report should be 
placed on the Table o~ the House, so that 
everybody knows what action has been taken 
by the Government. 

[Translation] 

If no action is taken then what is the use 
of writing voluminous reports and giving 
suggestions and making observations? Our 
Parliamentary Committees are far better in 
this regard where at least some action is 
taken. I t is always bet ter to study a few 
subjects, because then, some action can be 
taken, whereas this report continues to 
gather dust as no action is taken thereon. 
I would, therefore, suggest that more 
officers should be appointed in the 
Commission and the Cammission 
should be given more powers through 
legislation. There are about 6000 Central 
and State establishments in the country 
which come within the purview of reservation. 
We have been talking of the tribal welfare 
and development of Harijans. but the desired 
progress bas not been achieved in this regard 
so far. If at all the reservation policy is to be 
withdrawn it should be done immediately 

and if it is to be continued then it should 
be implemented vigorously. If the reservation 
policy is withdrawn it will not be in the 
national interest. An office memorandum 
issued by the Central Government states as 
follows: 

[English} 

"It has been decided that mInImum 
educational standard, wherever prescribed 
in the recuitment rules, is to be treated 
as part of the educational qualification, 
and since there is no relaxation permitted 
in favour of Scheduled Castes and 
Scheduled Tribes with regard to 
educational qualjfication, no relaxation 
is consequently admissible in the matter 
of educational standards as well. For 
example, if graduation with 60% marks 
is specifically provided in the recruitment 
ru 1es for a particular post, then all the 
candidates, including the candidates 
belonging to Scheduled Castes and 
Scheduled T-ribes have to fulfil this 
eligibility condition in tenm of non
relaxable educational qualification in 
order to be considered for appoint
ment ..• " 

[Translation] 

This memorandum No. 36011/8/84-Est. 
(SCT) dated 29th May, 1985 was issued by 
the Department of Personnel and Training, 
Administrative Reforms and Public 
Grievances and Pensions. Agitations were 
laun:bed in protest against this memorandum 
by Members of Parliament and the people 
outside. The then hone Minister had assured 
that this memorandum would be withdrawn 
but it has not been withdrswn so far. 
We ha ve been an advertisement wherein 
50 per cent marks are required. Earlier wben 
there was relaxation, they could not get the 
candidates. Wherefrom will they get the 
candidates now? You can see that in no 
department reservation quota has been 
fulfilled. I have certain figures with me, I 
shall read them out. 

[English1 

The percentage of SC and ST in the 
Ministries as on 1-1-1983 is, Class 1 
6.72 (SC), 1.41 (ST); and for C1ass U : 
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10.17 (SC) and 1.46 (ST). The percentage of 
SC and ST in public sector undertakings is 
Class I: 3.93 (Se) and 0.89 (ST); and for 
Class II : 5.38 (SC) and 1.60 (ST). 

So, Sir, .this is the position. 

[Translation) 

I ha ve figures with me of every 
department. If I start reading ont aU these 
figures, it will take two to three hours. With 
those figures I could have told yon about 
the backlog and why that could not be 
cleared. You have started various 
schemes but they are not proving beneficial. 
Last time I had asked a Question as to how 
many people had been lifted above the 
poverty line during 35 years of planning as a 
result of the various programmes meant for 
the development of tribals. I had asked the 
bon. Minister to give names of 100 persons 
who bad been lifted above the poverty line. 
The reply given by the bon. Minister was 
that he could not give any names because 
DO economic survey had been made in this 
connection. This is the position. We are fully 
aware as to where the money being spent by 
the Government on welfare of these people 
goes and what is bappening. The more our 
economic <1evelopment takes place the more 
beneficial will it be for the country and the 
more will the country progress. To some 
extent tbey are benefited will these 
schemes but not to a large extent. If 
we lay emphasis upon two things, j.e. 
education and employment, then they will 
be benefited more. If you educate 
them then tbey win become a ware of 
their rights and will be able to protect them. 
Then they would be able to get employment. 
This will lessen the generation gap. 
If tbese things are not done, the generation 
gap will go on widening gradually. It is 
still widening and it will widen further. There 
are many reasons for it. We know what our 
Government party and leaders want. They do 
their, best and they have formulated various 
schemes. I do not say that nothing has been 
dODe so far because I have figures with me, 
but tbis much I would like to say that tbey 
have not benefited to tbe desired extent and 
percentage of beneficiaries is very low. Had 
the various schemes been implemented 
properly, tbey definitely would have benefited 
much. One reason is that tbe scbemes we 
prepare arc Dot implemented property. Now 

the question arises as to who implements 
tbese schemes because the Centre merely 
allocates the funds. I t then becomes the 
responsibility of the State Governments to 
implement them. We know that many State 
Governments are not desirous of 
implementing them properly. They divert 
the funds given to them for the welfare of 
the Harijans and Adivasis to other schemes. 
This is known to everyone and there 
is no need to go into its details. Out 
of the subsidy you are giving today, 
75 per cent is being pilfered. Who 
does this? The B. D. O. Bank officers or 
middlemen pilfer it. But there is no check 
on it from the Centre or from the States. 
There are no minitoring arragements. That is 
why the programmes meant for their welfare 
are not implemented in time and consequently 
they do not get benefits and do not prosper. 
The figures regarding the amount being spent 
on different schemes meant for them are 
available with me and if [ start reading them 
out, it will take a long time. I want that there 
should be monitoring by the Centre as wen 
as the State so that the misuse of fl!nds is 
checked and the funds are spent on the 
welfare schemes and the intended beneficiaries 
are benefi ted from them. 

I also want to sudmit tbat today we have 
the same list of these castes which was 
prepared 35 years ago. There are several 
communities which should be included in 
this list and otbers which should be deleted 
from it. The criteria fixed for this purpose 
are required to be cbanged and new criteria 
adopted. 

[Eng/ish] 

MR. DEPUTY SPEAKER Shri U. H. 
Patel. 

SHRI A. C. DAS : Please give me 
two more minutes, I will finish. 

MR. DEPUTY SPEAKER 
given you 15 minutes. 

I have 

SHRI A. C. DAS : Sir, I took only 10 
minutes. 

MR. DEPUTY SPEAKER: Fifteen 
minutes you have taken. There are many 
other Members who want to speak, not only 
you. Everybody wants to speak. Everybody 
is interested. Everybody wants to make 
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important points. Only two minutes, I will 
give you. Please wind up, don't 
continue further. When this is decided by 
your party, what can I do 1 

[Tran5/ation} 

SHRI ANADI CHARAN DAS : The 
criteria should be that the names of such 
castes should be included in this list who 
are untouchables; secondly, whom barbers 
and washermen do not serve; and thirdly, in 
whose houses Brahmins do not perform 
religious rituals. It should also be necessary 
that they should be below the poverty line 
and living on the outskirts of the villages. In 
the changed circumstances, there is need to 
amend the list and on the above basis a new 
list should be prepared. We had a meeting 
witl-t the Welfare Minister recently in which 
chairmen of Welfare Committees of the 
State~ were present. I came to know in that 
meeting that there are two castes
Lambari and Bhuvi. 

[English) 

They are not suffering from the stigma of 
untouchability-

[Trans/at ion] 

-but they are taking all the advantages. 
Therefore, for the vulnerable groups, a 
special programmt! should be formulated 
Though all these programmes are meant for 
them yet they are not sufficient. Therefore, 
more programmes should be started and more 
funds should be made available for them. 

The stipend you are glvmg under 
educational facilities is totally inadequate. 
It is not sufficient to continue the studies. 
Therefore, the amount of stipend should be 
increased so that our children are benefited 
by these stipends. Similarly, under the 
women education programnle also very little 
amount has been made available. More 
funds should be allocated for this purpose 
also. 

Mr. Deputy Speaker, Sir, you have given 
very little time and it is Dot possible to 
submit all the points. 

(English] 

MR.. DEPUTY SPEAKER Yon give 

the rest in writing to the Minister. He will 
consider them. 

SHRI ANADI CHARAN DAS : Giving 
it in writing is different from speaking in 
Parliament. It is impossible to give in writing 
what we went to speak here. That is why at 
least some points have to be spoken. 

MR. DEPUTY SPEAKER : Tbe time 
available is limited. That is why I say 
this. 

SIIRI ANADI CHARAN DAS : Thank 
you very much. 

[Translationj 

SHRI U. H. PATEL (Bulsar) Mr. 
Deputy Speaker, Sir, I want to express 
my views on the Reports of the Commis
sion for Scheduled Castes and Scheduled 
Tribes presented in the House. Much bas 
already been said by hon. Members who have 
already spoken. I want to draw the atten
tion of the Government towards the serious 
situation that is going to arise in the 
future. It is a matter of regret that even 
after 38 years of independence, we have not 
been able to provide to the Harijans and 
Adivasis their constitutional rights. Our 
eyes should open on seeing the condition 
of the backward people. Sant Tulsidas bas 
rightly said: 

Tuls; ha..,.,te garib ki kabhi na kha/i jaye, 
Muye dbar ke cham se loh bhasm 

ho jaye. 

The hon. Members who spoke before me 
have given figures about filling up of the 
reservation quota in the Government jobs. 
I need not rc:peat them. But the situation 
is pitiable. We have not been able to fill 
up the reserved quota fixed for them even 
after 38 years. Why are the reserved seats 
not filled up 1 Why is the Government not 
taking concrete steps? Do the Goven
ment want that the Scheduled Caste and 
Scheduled Tribe people should start agita
tion? Will something be done only then? 
The reserved pasts in the offices of different 
State Govenments, Corporations and other 
local bodies have not been fined up. What 
have the Central Government done in this 
regard? What steps have been taken by the 
Government? If at all it has done any
thing, why has their plight Dot chaosed ~ 
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Mere talks or formulation of guidelines 
will not deliver the goods. The powers 
given by the Constitution to the Central 
Government will have to be used. For this, 
necessary orders will have to be issued. Why 
are the State Governments or other insti
tutions not issuing orders for filling up tbe 
reserved posts 1 I request the Cen~ral 

Government to prepare a time-bound pro
gramme for filling up the reserved posts and 
take up this work on warfooting. 

1 would like to draw the attention of 
the Goyernment to another thing also. In 
a State like Gujarat, a few vocal people who 
can organise themselves force the Govern
ment to yield on one or the other pretext
sometimes about reservation and sometimes 
about admission in 11 th class, whereas, on 
the other hand, injustice is being meted out 
to the Harijans and Adivasis in spite of 
their sizeable population. In spite of all 
this, the Government remains a silent spec
tator. Do the Government want that the 
Harijans and Adivasis should start agitation 
to get their rights? We shall have to think 
about the future generation and the coming 
time just now. Now the Harijan and Adi
vasis youths are coming forward and they 
can think and do something. They have 
started thinking why have they to lead the 
life of animals. We shall have to think of 
certain measures to a ameliorate the econo
mic and social conditions of these backward 
people so that they are able to get employ
ment with dignity. If they remain poor 
and miserable, what will be the effect of this 
on their minds? And what will be the 
result if they start indulging in underirable 
activities? We should take lessons from the 
world history. 

Mr. Deputy Speaker, Sir, I may remind 
you tbat the Harijaos and Adivasis have all 
along been supporting tbe Congress and 
have remained organised since the British 
days. Keeping in view tbeir loyalty, we 
have done something for them. I do not 
say that we have done nothing for them. 
But still much remains to be done. The 
time is running out and if we are unable to 
do something at this amount, then it may 
be too late. That is why the late Smt. 
Indira Gandhi, feeling the pulse of the time 
and understanding the difficulties of the 
backward people, had started the 20-Point 

Commission ior 31~ 
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Programme. That had given a ray of hope 
to the poor. They had started thinking that 
these programmes would help them in their 
upliftment and with this faith they had 
marched forward a little. It is regretable 
that in spite of this programme being very 
good and sufficient funds having been made 
available for it, in the Fifth, Sixth and 
Seventh Five Year Plans, its benefits have 
not reached these backward people. The 
money does flow from Delhi to the States 
but the people living in distant villages, 
for whom all this money is sent, are hardly 
benefited. The money is swallowed in bet
ween. To my mind if anyone is responsible 
for it, it is the administration. We shaH 
have to bring the administration on the 
right track. It should implement the Govern
ment policy fully. For that, we shall have 
to bring the necessary changes in the admi
nistration. There is a gap between the 
administra tion and the schemes, as a result 
of which the advantage of the money spent 
by the Government does not reach the 
people. In spite of our good intentions 
we are unable to provide the benefits of the 
schemes to the people. We shall have to 
find out and remove that shortcomings. 
This work can be done by good and effi
cient workers. Government have to see 
where such workers can be found. Shri 
Rajiv Gandhi wants to uplift the poor and 
the backward people. He wants to comp
lete the works left incomplete by Shrimati 
Indira Gandhi. We shall have to give coope
ration to him for that and make the admi
nistration vigilant and alert. This will have 
to be seen whether the orders and rules 
etc. issued by the Government are being 
implemented or not and whether the back
ward classes are getting their constitutional 
rights or not. 

Mr. Deputy Speaker, Sir. the Govern
ment makes available necessary funds for 
enforcing the schemes. The Central Govern
ment themselves are implementing many 
sehemes. The States are also allocated 
funds for their schemes. Whether the poor 
get the benefits of these schemes or not, this 
we have to see. Merely providing guide
lines is not enough. The development of 
the Harijans and Adivasis is the responsi
bility of the Central Government. We can
not pa~s on thi~ responsibility to others and 
remain silent spectators. If someone is 
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found guilty in this matter the Government 
should take strict action against him. 

Sir, I want to submit an important 
point. Under the 20-point programme, a 
scheme has been started for constructing 
houses for the poor. Under this scheme, 
assistance to the tune of Rs. 4000 to Rs. 
5000 is provided There are areas where 
rainfall is between 70 to 80 inche s. The 
houses which are constructed there collapse 
immediately. Within one or two years they 
get completly destroyed. The timber used 
in these houses is sub-standard. I request 
the Government to increase this amount. 
The poor for whom we are constructing 
houses should feel that the Government are 
doing something for them. One fourth of 
the revenue of the States and the Centre 
should be spent on these works. It will 
create a feeling of self-confidence among 
the poor that tbey are living a human life 
in independent India. 

Mr. Deputy Speaker, Sir. I want to 
warn once again that if we did not heed 
these things and act vigi1antly and expen
ditiously, the future generation will not 
forgive us. The time has come when the 
Central Government should become fully 
alert and vigilant. 

[English] 

MR. DEPUTY SPEAKER: Shri Baju 
Ban Riyan. 

SHRI BAlU BAN RIY AN : I will speak 
in Bengali. 

MR. DEPUTY SPEAKER : We wil1 
find out if the interpreter is available or 
not. 

AN HON. MEMBER He has already 
given a notice. 

MR. DEPUTY SPEAKER : He has 
given notice that he would speak, but not 
the language. The interpreter will come in 
five minutes. Let us wait. I win call you 
after five minutes. Mr. Amar Roypradhan. 

SHRI AMAR ROYPRADHAN (Cooch 
Bihar): Mr. Deputy Speaker, once again, 
in this august House we are dic;cussing this 
socio-economic problem. But I am sorry to 
say that the Government did not take any 

positive steps according to the constitutio
nal guidelines due to which the Scheduled 
Caste and Scheduled Tribe people are still 
neglected, and which I find from these 
reports, the Third and Fourth Reports of 
the Commission for Scheduled Castes and 
Scheduled Tribes also. 

Sir, let me first come to the bonded 
labourers in Scheduled Castes and Tribes. 
Here, in the Fourth Report on page 12 it 
was mentioned that : 

"It should be seen from the above 
table that in 1982 eleven States were 
indentified as those having bonded 
labourers. " 

I am mentioning this for -your information. 

Here is a report of Mr. Agarwal. He 
is no less a person than a District Judge 
of Tehri Garhwal. This Mr. R. C. Agarwal 
visited a place called Joshiyara in U ltar 
Kasi district following the direction of the 
Supreme Court. Nearly one hundred labou
rers belonging to the Scheduled Caste 
community from Orissa are being kept in 
a cage which is 60 feet by 15 feet in 
dimensions. The water supply was muddy. 
Such food and water cannot be given to 
animals even: 

"The labourers told me that they 
were paid Rs. 2 or Rs. 3 a week 
and some of them are paid only 50 paise 
for vegetables three times. The minimum 
wage is Rs. 16.65 a day. But since these 
people were paid about Rs. 600 in 
Orissa when they were lured with work 
to this UP region, much of what they 
get goes back to pay their original debt 
which may never be repaid. 

They will have to spend their rest 
of lives in the tin cage of 60' X 15'." 

This is the condition of the SC and ST 
people. You are saying in the report that 
there is nothing. Would you enquire into 
it. It is in your own State UP. This is the 
fate of the SC and STs. You are not at 
all serious. You should come out with 
some scheme to rehabilitate there people 
particularly these bonded labourers. We are 
all ashamed of it. The entire nation 
should be ashamed of it tbat after 38 years 
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of independence we are not able to provide 
even the minimum needs to the SC and STs, 
the down-trodden people of our country and 
those who are living below the poverty line, 
those who are living just like beggars. 

DR. RAJENDRA KUMARI BAJPAI: 
They are not bonded labourers. They have 
come from Orissa. 

SHRI AMAR ROYPRADHAN: It is 
there in the report. It is not the report of 
the opposition. It is not a report from any 
newspaper. It is a report from the District 
Judge. You should be** of it. 

DR. RAJENDRA KUMARI BAJPAI: 
How can I be** of it when they are not 
bonded labourers? I challenge it. 

PROF. N. G. RANGA: You should 
confine yourself to the report. 

SHRI AMAR ROYPRADHAN : It is 
in the report itself. It is mentioned here 
that nearly 100 bonded labourers belonging 
to Scheduled Tribe community from Orissa. 
If they are bonded labourers, they will 
not be treated as Scheduled Tribe people. 
How can you argue it? I do not find any 
justification for that. 

It was in almost all the daily newspapers 
with big headlines yesterday that Gujarat 
mob-claused over reservation again. Reserva
tion and anti-reservation riot is going on in 
the country. I t is a long standing demand not 
only from the opposition but even some of 
the Congress (I) Members have also raised it 
that let there be a separate Department to 
deal with the SC and ST people of the 
country. But it if an unfortunate thing for us 
that a few days ago the Cabinet was reshuffl
ed and a new Department has been created 
-Department of Welfare for the Scheduled 
Castes and Scheduled Tribes though it was 
not mentioned. May I know who will deal 
with the atrocities part of it 7 Would you be 
abJe to deal with that job? Certainly not, It 
is with the Home Ministry itself. So, the 
problem of the SC and STs bas been divided 
in many parts. Some p&.rts will be dealt with 
hy the Home Ministry, some by the Welfare 

* *Expunsed as ordered by the Chair. . . 

SC &.)T 

Ministry and some by some other Ministry. 
In this way, are you going to solve their 
problem? 

Let me come to the reservations. It shall 
deal with only one part of it which was 
raised by Shri A.C. Das and other Members 
from the other side. On page 88 of the 
Fourth Report of the Commission, the) have 
given comparative figures of the progress of 
intake of Scheduled Castes and Scheduled 
Tribes. Here, the 20 nationalised banks, 
State Bank group (including its subsidiaries), 
Reserve Bank of India, Industrial Finance 
Corporation of India and everything have 
been c1ubbed together. But in the Third 
Report it was said that the percentage of 
Scheduled Castes and Scheduled Tribes in 
State Bank of India is very low. The figures 
given there are almost the same as compared 
to the last two years-Scheduled Caste 
('ffieers 2.24 per cent to 2.35 per cent, clerks 
13.3 per cent to 13.29 per cent; Scheduled 
Tribes officers 0.46 per cent to 0.47 per cent, 
clerks 2.66 per cent to 2.54 per cent. The 
figures in respect of Reserve Bank are: 
Scheduled Caste officers 4.11 per cent to 
3.97 per cent-this has also come down. So, 
this is your reservation policy. Similarly, 
the figure for clerks has also come down 
from 11.6 per cent to 11.5 per cent. The 
figures for Scheduled Tribes are: Officers 
0.78 per cent to 0.64 per cent and clerks 
5.24 per cent to 5.25 per cent. Just to white
wash the figures they have clubbed together 
all the departments. And after some time, 
say in 1986 or in 1987 or in 1988, you will 
say that the percentage in respect of all the 
departments of the Finance is as foHows. 
The percentage is being given according to 
their needc;. 

There are so many recommendations of 
the Commission. If you go through the 
recommendation No. 17 ~n page 118 of the 
Fourth Report, it is mentioned there: 

"The Commission recommend tbat 
the Ministries/Departments, besides 
giving statistics on the progress of 
representation of Scheduled Castes and 
Scheduled Tribes in services during the 
year, should also highlight in their 
respective Annual Reports, the other 
measures adopted by them ~uch as 
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creation of special cells, inspections of 
rosters conducted by the Liaison 
Officers ... " 

In fact, the rosters are not being maintained. 
The Congress Government's attitude is quite 
different from the view that has been 
expressed in this Report. Even in tbe bank
ing services and even in other financial 

. institutions; the rosters are not being main
tained. I challenge it.· And you can also 
chal1enge me if I am ·wrong. It was asked 
by one of tee. hone Members of this august 
House whether the rosters were being 
followed properly or not as far as the 
reservation for Scheduled Castes and 
Scheduled Tribes in the nationalised banks 
was concerned. The answer given to that 
was tbat the rosters were not being properly 
followed in the banking services. This is a 
Constitutional guarantee _' given to the 
Scheduled Castes and, Scheduled Tribes 
people that they will get a reservation in the 
services, but the Government is not following 
that guarantee given by the Constitution. 
It was admitted by hone Minister, of State 
for Finance of the Government or India, 
Mr. Janardhana Poojary in his letter No. 10/ 
82/84-SCT (B)/1069-F dated 15th' March 
'1985 addressed to Shri Banwarilal Bairwa. 
I quote: 

"1 have had the matter looked into. 
The bank has reported that it is foHowing 
all the instructions on reservation policy 
issued by the Government of India. So 
far as the applicability of brochure on 
reservations for SC/ST in the services of 
nationalised banks is concerned, it may 
be stated that any provision contained 
in the brochure is appl icable to publ ic 
sector banks/financial institutions only 
. when the same is extended by the 
Government under the specific orders.~' 

Within these 38 years, or even wit~ip these 
15 years after the banks were n~tionalised 

in 1971, you did not get a single minute's 
time to give proper orders ,to the banks to 
take the Scheduled Castes and Scheduled 
Tribes people in tbe services according to tbe 
brochure. You did not do t hat. You 
simply violated the Constitution. You may 

15.00 hrs. 

say that you have sympathy for the scheduled 
caste and scheduled tribe people, but I may 
point out that in saying so you do nothing 

but shed crocodile tears, because you have 
not followed even the Constitutional rights 
and guarantees provided to them. 

. Lastly I would like to 'point out one 
more thing. Doordarshan has be come an 
effective media in our country. On 3rd 
November. 1985, film 'PAARt starred uy 
Nassirruddin Shah and Shabana Azmi and 
directed by Gautam Ghosh was screened over 
Doordarsban. I hope madam you bave seen 
that film. It was so much censored that the 
salient portions where it was announced that 
they were the Scheduled Castes, Harijans 
and Cobblers of Bihar who had been forced 
to leave their home and hearth and fled 
away to Calcutta were struck out. It was a 
shame on all of us. This film was shown at 
the Festival of India inaugural ceremony at 
Paris which was inaugurated by our Prime 
Minister himself. At that time it was all 
right. The Director of this film, Sbri Gautam 
Ghosh simply said to the Press reporters 
that he was sorry. It was simp1Y a rape of 
the PAAR film. It is a shameful act when 
you decide that in India when it is screened 
it should not be shown in such a manner 
showing that they are scheduled castes, 
Harijans and Moch i. This shows your 
attitude against the Scheduled Castes and 
Tribes. With this attitude you cannot do 
any good to the down-trodden Scheduled 
Caste and Scheduled Tribe people. 

MR. DEPUTY SPEAKER : The word 
which you used in the beginning about the 
Minister is expunged. That is an unparlia
mentiu.y word. 

SHRI AMAR ROYPRADHAN : Why? 
Is it expunged while referring to the film 
PAAR? 
,; ~, . 

MR. DEPUTY SPEAKER : No. Only 
when in the biginning you said about the 
. Minister t that is expunged. 

SBRI UITA.l,i ~TB.OD (Hin~o~i): 
I am llappy that ·the Third and ~oqrth 
Scheduled Castes a'nd Scheduled 7ribes 
COIQJl)ission RePQrts are being d.s~ussed 
today. We have._seen that for the ,de.velop
ment of the tribals, the ITDP programme 
has been stanted. It was expected then that 
the Centre as well as the ·Sta\es would 
finance it, but today, wben we .study the 
repQlt ~ ~lnd that the S~tc .Gevem .. ents 
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do not share anything as far as the tribal 
development is concerned. Most of the 
amount that is given to the States by the 
Centre is spent on establishment. I would 
like you to find out how much amount is 
spent by them on establishment and how 
much is utilised for the upliftment of the 
tribals. 

Secondly there are advisory committees 
at the State level, but it has been seen that 
these advisory committees do not meet with 
the result the Governor also at times fails 
to send periodical report on the development 
of those areas to the Central Government. 
I would like the hone Minister to take note 
or this and see that regular reports are sent 
by the Governor. Periodical evaluation of 
these schemes, whether they are component 
plan for the Scheduled Castes or the ITDP, 
is essential. That would indicate how far 
the States have gone in implementing these 
schemes. 

I would cite one example in this connec
tion. I witoessed on the floor of this House 
when the then hone Member, Shri Giridhar 
Gumango, asked the Home Minister how 
many tribals benefited by these schemes. The 
papers that he had showed 23 lakhs but the 
reply tbat was given by- the Minister was 41 
lakhs. The same person now the Minister. 
He asked the State Minister which was 
correct-whether the paper which he had 
or tbe reply that was. given by tl}e Minister. 
The Minister was dumb founded. She could 
not reply. Ultimately the Home Minister, 
her senior colleague, had to come to her 
rescue. 

Different tribes are at different 1evels of 
development. The Baighas of Madbya 
Pradesh are at the bottom levels of develop
ment. If you go to Madhya Pradesh you 
will find their levels of development. Nothing 
tangible has been done for them. 

If you go to Maharashtra you wil1 find 
the Gonds, the Pradbans and the Andhs at 
slightly higber levels of developmen t. They 
are looked after properly. But what about 
tbo Kolama? They are peglected. Only 
recently the MaharashtFfl Qovemment has 
started lome programmes fpf tJJem. I request 
the hon. Minister to take ~o~ff-is,nce of it. 
r"", Wtrl "00 ~.U9Jll P1 Sl~fl OomlP,Q 

on tribal development during his tenure. I 
want the Minister to take interest in these 
matters. 

Then, I will come to another point DOW. 

There are tribes which are constitutionally 
recognised. There are also tribes which are 
conlmunity·recognised. You must have heard 
of the ex-criminal tribes and nomadic tribes. 
They have been completely neglected. In 
1871, the th~n British Government passed 
an Act. It was called 'Criminal Tribes Act'. 
When it was implemented, some of tbem 
were put in settlements. Wherever they 
wanted to go out, they had to report to the 
Police Patil that they have come to such and 
such place; whenever they move out or come 
in, they have to report. In 1950, we de
notified them by passing an Act of Parlia
ment. But we did nothing for them. It 
was only after the' Area Restriction Act' was 
lifted that some of these tribes (the de
notified tribes and the nomadic tribes) got 
some benefit. Some of these people were 
included in the list of ST in Tamil Nadu, 
Andhra Pradesh and some other areas. In 
some other areas they were 
Scheduled Castes. But the 

treated as 
rest of the 

population in other States were left out 
where they were in majority. This is what 
has happened. We should do something for 
these de-notified tribes and the nomadic 
tribes. At least now when we are embar~ing 
upon the 7th 5-year Plan, we should do 
something for them. 

Sir, there is no population census of 
these people. We are having the census 
of tigers roaming about in the jungles. - But 
we do not have the census of these de
notified tribes and the nomadic tribes. I 
asked the Home Minister last time that these 
persons should be enumerated; but my 

request was declined. Nothing was done. 
I do not know why it cannot be done. You 
have time to rehabilitate the criminals. But 
you do not have the time and the money to 
do something for these ex-criminal tribes 
and the nomadic tribes. 

Sir. is it not a fact that the Government 
announced on the Floor of the House tbat 
the SC and ST lists are being revised R nd 

some more communttles are beinJZ added 
which have some social stigma and trinal 
characteristics, why they have not done it? 

M~l I kilOW wh¥ t~il ,. bema ~l.yod? 
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I want to ask them : Js there any logical 
reason behind it? Jf not, please do some
thing for them. Otherwise they will be left 
out of the national mainstream. By inducting 
these tnbes (de-notified and nomadic tribes) 
in the SC and S r hst, you will be giving 
them polItical privileges. 

If you do not want to give these 
privileges to them, then, you create a new 
category, an Intermediate category-which 
will get the benefits of education, economic 
schemes and services, which will enable them 
to be brought into the mainstream of 
national life and by giving suitable jobs to 
them. W~ have denied this thing all tb~se 
38 years. Sir, when Uttambhai spoke just 
now, a man from se, he was actually in 
tears. He said, for the last 38 years nothing 
much has been done. What about those 
denotified and nomadic tribes? So far 
nothing has been don~. The MandaI Com
mission was appointed, the Kakakalelkar 
Commission was appointed, but no action 
was taken. The Mandai Commission said 
that the ex-criminal tribes and the nomadic 
tribes should go into the tribal list. But no 
action was taken on it. The very Report. 
was preliented to this ,House without the 
Action Taken Report. Even today no action 
has b~en taken. Is th~ Governm:nt afrai d 
of the blckward classes? Is the Government 
afraid of any agitation like the one in 
Gujarat ? These agitations are started by th! 

upper classes to gain political power, we all 
know it. But you want to use it against us 
and keep us deprived of the benefits. That 
is bad, that we shall not tolerate. 

Sir, I want this Government to 'h~ve a 
census trom all States of the ex-criminal 
tribes and the nomadic tribes. I want the 
Government to give these communities the 
benefits that are due, as they are educatio
nally. socially and economically backward. 
You muc;t introduce some programme which 
will give them economic benefits, which will 
give them education, which will also give 
them Government jobs. I want to know why 
Kakakalelkar Commission was shelved and 
why no action has been taken on the Mandal 
Commission Report. You wan the States to 
implement it. What about your central jobs? 
You have more personnel, you have Railways. 
Posts and so many other Departments. Why 
do you hesitate to take these people ioto 
Services? But you have been dclayina and 

you are not taking cognizance even of 
Scheduled, Castes and Scheduled Tribes 
people properly. Don't leave the job to 
incompetent people if you really want to do 
something for these denotified and nomadic 
tribes. 

Lastly, these denotified tribes have a 
separate culture. According to the definition, 
these tribes have a separate and distinct 
culture and dialect. They live in a group, 
they live in forest. You go to any area, 
you will find them scattered all over the 
state but in pockets, Why can's you do 
something for them? Mr. Gomango was 
responsible for the tribal sub-plan and 
Mr. Makwana was responsible to a great 
extent for the component plan. I want 
them to do something for the down-trodden, 
who cannot get any jobs. We are giving 
them living wages. They are still in bonded 
labour. Can you show me a, single man 
from the upper class community who is 
living as a bonded labour? Hon. Agnivesh 
wanted to go to U.N.O. His Passport was 
supposed to be impounded. Let Agnivesh 
tell us if there is anybody from the upper 
class who is a bonded labour. You will find 
bonded labour only from the Scheduled 
Caste': and Scheduled Tribes, also denotified 
and nomadic tribes. So, Sir, please do 
something for these people so that they 
could also enjoy the benefits of freedom and 
equality of which we speak. 

(Translation] 

SHRI GANGA RAM (Firozabad): Sir, 
the Thlrd and Fourth Reports of the Com
mission for Scheduled Castes and Sch~duled 
Tribes have been laid on the Table of the 
House. I support the recommendations 
contained in the Reports and request the 
Government that concrete steps should be 
taken to implement these recommendations. 

Sir, as per the census of 1981, the 
population of the country is 70 crores. 
Out of it the numher of people belonging 
to the Scheduled Castes is about 12 crores 
and the number of people belonging to the 
Scheduled Tribes is about 7 crores. The 
total population of these castes is 19 crores 
who are called the people belonging to the 
weaker section. The magnitude of the 
problem can be judpd from tho faet lbl' 
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their population constitutes a big chunk of 
our total population. The Commission had 
made various recommendations in their 
reports. I would like to give some suggestions 
in this regard. 

Sir, this Commission was constituted 
on 22nd July, 1978 under the Resolution of 
the Home Ministry. So, it bas not got 
any statutory powers as has been stated in 
the reports. There is a provision of appoint
ment of a Special Officer under which the 
Commissioner of the Scheduled Castes and 
the Scheduled Tribes is appointed. It is 
regrettable that this post of Commissioner 
for tbe Scheduled Castes and Scheduled 
Tribes has been lying vacant since 23rd 
November 1981. I do not know what are 
the difficulties before the Government in 
filling up the post. I have drawn the atten
tion of the Government to this matter in 
several meetings but this post bas not been 
filled up till today. This post bas great 
importance in the sense that tbe Govern
ment had made provision that the problems 
of the Scbeduled Castes and the Scheduled 
Tribes people the cases of injustices done 
to the officers and employees belonging to 
tbese communities and their economic as 
well as educational problems, would be in
vestigated by the Commissioner and the 
Government bad to take action on those 
recommendations. But today the position 
is that people are sending complaints to the 
Members of Parliament who are the 
representatives of the people. Our work
load has thus increased considerably. I had 
told the hone Minister in the last meeting 
tbat this post should be filled up immedi· 
ately. This thing has been reiterated by 
several bon. Members now as well. My 
suggestion is that prompt action should be 
taken in this matter. 

Besides this, there are two agencies, 
namely Commissioner for the Scheduled 
Castes and the Scheduled Tribes and the 
Commission for the welfare of Scheduled 
Castes and Scheduled Tribes. I have a 
suggestion that this dual system should be 
dispensed with. It would be far better if 
the 'Commission' is retained by amendiol 
Article 338(2). In tbis way, more people 
will be accommodated in it and more 8Uages

tions will be received and this will prove to 
~ more cft"cctivc.·' 

Sir, besides this, my friends have raised 
the issue of reservation. The position is 
not so satisfactory but I do not think it 
proper to blame the Government. Govern
ment have done their level best to set 
tbings right. With the result in class I 
posts, 6.25 per cent quota has been filled 
up. Probably, the same percentage of quota 
has been filled up in 'the case of class II 
posts. 7 per cent quota has been filled up 
in the case of class III posts and cent per 
cent reserved quota has been filled up in 
the case of class IV posts. But this does 
not mean that the Govemmen t should not 
take further action in regard to the reserva
tion. Government should pay attention to
wards filling up this quota. I would like 
to raise a point here. Voice is being raised 
against reservation in the entire country. 
Hatred and malice are being spread. 
Government should but it down with a 
heavy hand, whether it be Gujarat or any 
other State. A comprehensive analysis has 
appeared in this regard on page 40 of 
Bhoo Bharati. I would request the Govern

ment to go through it and take action on 
the suggestions made therein. 

Sir, a big hue and cry is raised parti
cularly in the matter of promotions in the 
reserved quota. I am not able to under
stand why the Government are not clarify
ing the position in this regard. Our Prime 
Minister and the Home Minister have time 
and again categorically stated that the 
provision regarding reservations for the 
Scheduled Castes and the Scheduled Tribes 
win not be done away with, even then there 
is doubt among the people on this issue. 
In U. P. an M. L. A. from Faizabad is 
bringing forward a Private Member's Bill. 
It has been published in the Gazette also. 
This has created apprehension among the 
people belonging to the Scheduled Castes 
and tbe Scheduled Tribes. They are inquir
ing from us whether reservations are being 
done away with. I had a talk with the 
Chief Minister of Uttar Pradesh in this 
connection. I would request the hone Minis
ter to make a categorical statement to the 
effect that the question of withdrawing 
reservation for the Scheduled Castes and 
tbe Scheduled Tribes does not arise. This 
will end all confusion in the matter. Just 
now an hon. friend has said that the Per:' 
sonnel Dcpertment of the Government of' 
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India had issued an office memorandum. 
I had also seen it. Through this memoran
dum, relaxation of five per cent granted in 
direct recruitment in some cadres has been 
withdrawn. The then Minister of State had 
also promised that the memorandum would 
be withdrawn. But nothing has been done. 
I would request the hone Minister to issue 
orders for amending the memorandum, so 
that the earlier p\')sition is restored. The 
position in regard to reservation cannot be 
improved unless the number of pre-train
ing centres is increased. There is a pre
training centre in Uttar Pradesh for I.A.S. 
and P.C.S. aspirants. None of them after 
getting training in these centres has quali
fied the LA.S., Central Services-or P.C.S. 
examinations. The machinery for the imple
mentation of the policy of the Government 
should be streamined. Then only concrete 
results will be achieved. 

In regard to education, I had said in 
the last meeting that the income limit of 
the guardians should be refixed for giving 
stipends. At present the limit is Rs. 750 
and Rs. 1,000. I would request the Govern
ment that taking into consideration the 
price rise, this amount should be doubled 
so that the children of other guardians may 
not be deprived of these facilities. Similar 
action should be taken in regard to the 
stipend. It should be increased by least 
one and a balf times. The Government of 
India have given adequate financial assis
tance to the State Governments to run 
schools on Q)hram pattern. The number of 
such schools should be increased and they 
should be given more financial bely so that 
they could be developed properly. 

As mentioned in both these reports, the 
position in regard to the allotment of land 
is still the same. The people have not got 
possession at many places. Strict orders 
should be issued in this regard. Only one 
and a half or half bigha land has been 
allotted. This is causing great hardship to 
the people. Government also faces diffi
culty as a result of this. Government want 
to help these I"'ople through their integrated 
scheme or through I.R.D.P. Ulness this 
is checked, there is no hope of achieving 
concrete results in spite of their being given 
agricultural inputs and other help. Corpora
tions have been set up for the Scheduled 
Castes and the Scheduled Tribes. but they 

. . 
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are also ineffective. The Government should 
pay attention towards them also. 

In the end, I would say something about 
the atrocities being perpetrated on the 
Harijans. Figures have been given in the 
fourth report which depict their condition. 
By going through the reports, it seems that 
the incidence of atrocities on the Harijans 
has been increasing in this country. The 
House as well as the Government are greatly 
concerned about it. Government is doing 
whatever it can do in this respeCt. In a 
number of states, police cells have been 
created to check atrocities on the Harijans, 
but they submit their reports after conduct
ing inquiry and there the matter ends. 
When I was a Minister in the Uttar Pradesh 
Government, I had told many a time -and I 
again request here that this organisation 
should be given the same powers as are 
vested in the CBI. This organisation should 
investigate a11 cases whether they pertain 
to civil Protection Acts or to incidents of 
atrocities. They should file challans in the 
courts also. Then only some concrete result 
could be achieved. 

I would say something about their social 
development. It has been mentioned in the 
report at several places that, to this end, 
there is need to extend maximum help to 
the social organisations so that publicity 
takes place in a satisfactory manner and 
these people can move about freely in the 
society. In the milieu prevailing before 1938, 
some social reformers, some leaders had 
understanding of . the plight of these poor 
people and they created a base for obli
terating the hatred, malice and illwill 

. prevailing against these people. Today, 
there is dire need of such organisations 
which could protect the interests of these 
people and remove the hatred, malice and 
illwill which are prevailing against them. 
With these words, I support the recommen
da tions made in both the reports. 

SHRI MANVENDRA SINGH 
(Malbura) : Sir t the history of India bears 
it out that aU religions and communities 
have always been respected and recognised 
bere. This year Congress Party is holding 
centenary celebrations and this bas been the 
history of our party also. We can say in 
this'House with great pride that the contri
bution made by Dr. Ambe<1kar in framina 
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the Constitution is a matter of pride for us. 
H is appreciated everywhere. If we recall the 
days of Bapuji, we shall come to know that 
during those days also Congress Party always 
tried to see that the backward classes, the 
Scheduled Castes and the Scheduled tribes 
got equal rights. They should be given 
respect and status of equality. They should 
be lifted above the poverty line., Today, 
Congress Party and its Government are 
following tbat very tradition. 

As we all know we have given them 
equal representation at political level also 
and certain constituencies have been reserved 
for them from where only the people belong
ing to the Scheduled Castes and tbe 
Scheduled Tribes or backward classes can 
contest election. It shows our concern for 
them. So far as their development and uplift 
are concerned, our Government are making 
constant efforts in this respect. 1 would like 
to give some suggestions in this regard. 

Government have formulated many 
programmes for the welfare of these people, 
in every district of tile country. For example 
provision has been made to allot land to the 
landless people belonging to be backward 
classes, the Scheduled Castes and the 
Scheduled Tribes. Housing facilities have 
been provided to them. Cottage and small 
scale industries have been set up for them. 
They have been given educational scholar
ships also. Reservation has been made 
for them in the services. They have been 
given due representation in services. Many 
schemes have been formulated for the uplift 
of the weaker sections. We appreciate all 
these steps taken by the Government, but 
we have also seen certain irregularities on 
tbe part of administration. Through you. I 
would like to draw tbe attention of the hone 
Minister towards them. Complaints are being 
received from everywhere that the Harijans 
and adivasis are subjected to exploitation. 
They are being suppressed. I would like to 
say that strict ditections should be issued by 
the hon. Minister to check such incidents 
and to prevent exploitation of these people. 

So far as industries and other trades are 
concerned, financial assistance is provided in 
the rural areas for purchasing hens, cows, 
buff..Llocs and otber cattle. J request tho bOD. 
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Minister to abolish the system of middlemen. 
The hone Minister should issue strict direc
tives to the district administrations to put an 
end to the system of middlemen. 

It has also been seen in many cases that 
landless people belonging to the backward 
classes, the Scheduled Castes and tbe 
Scheduled Tribes experience difficulties in the 
matter of allotment of land to them. With 
the interference by the people of higher 
castes in the matter, they are facing difficul
ties in getting possession of land. So far as 
the question of providing employment to 
them is concerned, I have seen that wards of 
the pare~ts belonging to the backward 
classes, the Scheduled Castes and Scheduled 
Tribes, who have some status in the society, 
are able to get employment, but the wards 
of the parents living in the rural areas and 
belonging to these classes in the true sense 
are not able to get employment. I would, 
tberefore, request the hon. Minister that the 
people of these communities should be given 
more and more jobs in the institutions and 
organisations where jobs can be given to 
them, so that they may get due representa
tion. 

In the end, I would like to point out 
that whenever the matter regarding allotment 
of land comes up, a feeling of mutual conflict 
arises between them and the people of the 
higher castes. This should be avoided. People 
of many communities Jive in this country 
like brothers. So, there should not be any 
feeling of mutual conflict. Allotment of 1 and 
should be done in such a way that there may 
not be any feeling of mutual conflict. 

In the recent past we happened to came 
across some such incidents of mutual conflicts 
between the people belonging to the back
ward classes, the Scheduled Tribes and the 
Harijans and the people of higher castes. 
Such conflicts should be avojded and they 
should be given land and jobs according to 
a certain fixed percentage in order to avoid 
any conflict. I would, therefore, like to 
submit again that they should be given 
reservation in all fields in such a way that 
they may be able to enjoy respect and they 
may not have any ill will; they may get 
representation with respect. 

With these words, I conclude and thank 
you for aivioa me an opportunity to speak. 
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SHRI RAM BAHADUR SINGH 
(Chapra): Sir, today I am happy that I 
have got an opportunity to participate in the 
di~cussion in the hignest court of the people 
in this country on the reports of the Com
mission for Sched:.lled Castes and Scheduled 
Tribes. Tbese people-Harijans and 
Girij'lns-belo~g to L1C lowest strata of the 
society. In our country 42 per cent people 
live below the poverty line today. Most of 
them are Harijans and Girijans. If I give the 
definition of the people living below the 
povzrty line. YOll will be surprised at it. In 
Government papers there is some other 
definition. but as an example I would like 
to give the actual definition of the people 
living below the .p;)verty line. Living below 
the poverty line mean~ that a person has no 
house to live in i.e. he lives in the open, he 
is unable to mlke both ends nleet and in 
case he falls sick, medicines are a far cry for 
him, and the family cannot affurd cloth to 
cover even the dead body. 

It is also heard that there is only one 
saree shared both by the mother and the 
d:tughter. If the mother is required to go 
out, she wears that saree and the daughter 
remains naked and stays back at home and 
if the daughter wears that saree the mother 
will have to remain without it. This situation 
prevails generally among the Harijans and 
Girijans. But the Government claims that in 
order to improve the condition of the 
Harijans, they have undertaken a big pro
gramme-I.R.D.P.; they are also being given 
subsidy and separate arrangements are being 
made to impart education to them. But I 
know that you have not been ab1e to make 
as such efforts as were required. They are 
negligible. ~torever, the n1iddlemen have 
taken benefit of these sporadic efforts. Grants 
have been given in the name of the poor, the 
Harijans and the Girijans and pumping sets 
have been given for them, but the middlemen 
have usurped all the amount of grants, etc. 
It appears that the so-called leaders of the 
society~ officers and administrative personnel 
dominate the scene and their only aim is to 
pocket more and more money out of the 
funds provided by the Government for the 
welfare of the society, particularly the 
Harijans and the G irijans. 

Sir. there is a reason behind it. The 
roots of everythina lie in tbe earth whtrtas 
ro.ots of ~orr\l~ti~p li. ill t~, Ikf. If tbe 

water in the Gangotri, the source of the 
River Ganga, is dirty, then you will not be 
able to get pure water anywhere in the plains. 
When Delhi has become polluted, then 
Patna, Calcutta, Madras and Bombay will 
also become polluted and when these cities 
become polluted, villages in Bihar, Bengal. 
Maharashtra and Tamil Nadu will also 
become polluted. Therefore, the persons 
responsible for this evil will have to be 
removed. The Centre from where evil crops 
up, will have to be clearned and this opera
tion of cleaning will have to be continued on 
a regular basis until these places become 
clean. So, all those people who are responsi
ble for these evils will have to be removed. 

In this country, while travelling in a 
motor car towards some village at night you 
will see in the light of that car that scores of 
women have only the barest minimum piece 
of cloth on their body. In this country there 
is no arrangement for latrines for women and 
you talk of introducing computer and colour 
T.V. here. You say that they will be 
educated through colour te levisioD. Who 
will be imparted education ? You cannot 
impart education through colour T.V. to 
those Harijans and Girijans y. ho have no 
food to eat. I, therefore, say that you have 
not made up your mind so far, unless you 
make up your mind to take steps for the 
welfare of Harijans and Girijans, you will 
not be able to do so. That is why I have 
said that you have neither made up you mind 
nor have thought about is so far. Wby 
have you not given this Commission a 
statutory status so far? The reason for not 
doing so is that implt:mentation of the 
suggestions given by the Commission will be 
mandatory and in that case you will have 
to adopt measures for the benefit of the 
Harijans and the Girijans. That is why you 
have not made determined efforts. Had 
you been sincere in your efforts you would 
have made a review of the situation bec~use 

the benefits of the welfare measures adopted 
and the amount spent on these measures did 
not reach them. You have not made any 
review because everybody from top to bottom 
is involved in bungling. If you do so, the 
henchmen and other influencial persons, on 
whose strength you are sitting bere, will be 
put to trouble. 

I would like that now since yoU have 
mad. up ~o\Jr miDa '0 work for ttl, ~lfare 
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of the Harijans, the foremost thing is to 
provide statutory status to this Commission 
(Interruptions). Whatever has been done in 
the interest of the Harijans should be 
properly evaluated. I am not going to yield 
in spite of your remarks. Do not tease me 
like that. If I expose your black deeds here, 
you will be humiliated and will not be able 
to save your face. You have been elected on 
the strength of their votes and I represent 
that area. If I expose your misdeeds and 
brazen shamelessness which has reached the 
saturation point, you would not be able to 
show your face. 

I would once again request you that if 
you want the welfare of the Harijans and 
the Girijans, the Commission should be given 
statutory status and whatever has been done 
for them should be evaluated. Those ·who 
are found guilty after the evaluation should 
be given deterrent punishment. 

In the end, I would request to act upon 
my suggestions. 

SHRI NARSINH MAKAWANA 
(Dhandhuka) : Sir, I would ]ike to read out 
what has been laid down in Article 46 of the 
Constitution with regard to the Scheduled 
Castes and the Scheduled Tribes. It states: 

"The State shall promote with 
special care the educational and economic 
interests of the weaker sections of the 
people and, in particular, of the Scheduled 
Castes and the Scheduled Tribes, and 
shall protect them from social injustice 
and all forms of exploitation". 

Government are continuously trying to 
comply with this in principle and much has 
been done in this direction but the desired 
results have not been achieved so far. The 
Harijans and Adivasis are living below the 
poverty line today. I would not waste the 
precious time of this august House by going 
into the details of their plight. 

The Commission has made 78 recommen
dations in its Third Report and 20 in its 
Fourth Report. 1 am not aware of the 
Government's decision in this regard. I ~m 
sure that the hone Minister who is in charge 
of this Ministry would take a decision on 
them after through consideration. Some of 

. SC&ST 

the recommendations of the Commission are 
so important and urgent that early decision 
on them by the Government is desired. 

There is a controversy in every State 
over the list of the Scheduled Castes and the 
Scheduled Tribes .. In some States, there . is 
need to enlist them and in others the list 
needs to be expanded. The controversy has 
been continuing for the last !5 to 7 years. 
Twice a Bill was introduced in this regard 
and twice it was referred to the Select 
Committee. Once it was during the Fourth 
Lok Sabha which was dissolved and there 
was no further progress and again the same 
thing happened when the Sixth Lok Sabha 
was dissolved, and the matter remains 
pending till today. There is confusion in 
every State over this matter, particularly in 
Gujarat where we are facing great difficulty. 
In· Gujarat, even those who have never been 
treated as untouchables, for instance the 
mochis, who used to live with the high 'caste 
people and were equally well-educated, too 
have been included in the list of the Scheduled 
Castes on the basis of the Courf-s verd ict. 
Last year, they secured 12 seats out of 
] 8 seats reserved for the Harijans in medical 
and engineering colleges. 

When Shri Morarji was the Prime 
Minister in 1977, some people from Gujarat 
met him and he assured them that something 
would be done in this regard but nothing 
was done and he was voted out of power. 
Later on a Harijan delegation from Gujarat 
met Shrimati Indira Gandhi as well. She 
listened to them p.atiently and assured them 
that necessary changes would be made to 
end social injustice that was being done to 
them but unfortunately she is not amidst us 
today. Under these circumstances, I would 
like to remained the hon. Minister that he 
.i ... s shouldering a heavy responsibility and, 
therefore, his foremost duty should be to 
end the atrocities on the Harijans in Gujarat. 
The Commission's report indicates that there 
is marked difference in the facilities for ~ the 
Scheduled Castes and the Tribes. I would 
like to read out the relevant portion from 
the report. It ~ays : . 

"As provided .under the Scheduled 
Caste and Scheduled Tribe Order 
(Amendment) Act, 1976, the areawise 
restriction has been removed and the 
'Mochi' community of entire Gujarat 
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bas been included in the Scheduled 
Caste list. Prior to this tbe 'Mochi' 
community was enlisted as Scheduled 
Caste only in Dong district and Umergam 
taluk of Bulsar district. The Gujarat 
Government had told the Centre that 
apart from the above mentioned areas, 
the 'Machi' community had never 
suffered any social injustice in the rest of 
the State. On account of untouchability. 
The State Government had also indicated 
that the 'Mochi' community in the rest 
of the State was far better off than their 
counterparts living in Dong district and 
Umergam taluk and that the said Act 
would enable the former to avail 
those benefits which should be provided 
only to the latter. Therefore in the said 
Bill a need for status quo for the 'Mochi' 
community was felt tbat existed before 
the implementation of Scheduled Caste 
and Scheduled Tribe Order (Amendment) 
Act, 1976. Besides, the Bill proposed to 
correct other minor mistakes in the said 
Act. 

The joint Select Committee of 
Parliament was entrusted with the task 
of preparing detailed lists of the 
Scheduled Castes and the Scheduled 
Tribes and conduct an inquiry and 
suggest necessary amendments in the 
lists specified in Constitution (Scheduled 
Castes) Order, ] 950 and Constitution 
(Scheduled Tribes) Order, 1950. The 
Committee was to present its report by 
the last day of the Budget Session of 
1979 but prior to that the Sixth Lok 
Sabha was dissolved and with that the 
said Committee was aJso dissolved and 
the Scheduled Castes and Scheduled 
Tribes Order (Amendment) Bill, 1978 also 
came to an end." 

I t further states : 

"From the information gathered 
from different States and Union 
Territories it bas come to the 
Commission's notice that only the 
Government of Gujarat sent a proposal 
to the Central Government in October 
1977 demanding status quo for the 
'Mochi' Community, i.e. restoration of 
the position which existed prior 
to the implementation of tbe Scheduled 
Castes and ScbeduJed Tribes 

Order (Amendment) Act, ]976, which 
meant that 'Mochi' community was to 
be recognised as Scheduled Caste only 
in Dong district and Umergam taluk 
of Bulsar district and not throughout the 
State." 

The Commission registered in its report 
the recommendations of the State 
Government and the demands of the 
Harijans. I would, therefore, bring to tbe 
hon. Minister's notice that his foremost duty 
is to rectify these lists and thereby end the 
confusion that is prevailing in the States in 
this regard. 

Sir, there is no doubt tbat with the 
increase in the country~s population the 
population of the Scheduled Castes and 
the Tribes has also increased, but the 
number of seats reserved for the Ha~ijans 
and Adivasis in the Lok Sabha and State 
Assemblies has remained the same. 1 would, 
therefore, request you to increase their 
number in proportion to their population. If 
thel e is need to bring a Bill for this purpose. 
it should be done. I would like to bring to 
the hon. Min;ster's notice the 
recommenda tions of 
regard : 

the Comm ission in this 

"The Commission is of the opinion 
that the standard of living of the 
Scheduled Castes and the Scheduled 
Tribes has not reached the desired ]eve I 
even after 32 year. of independence. 
Therefore, the Commission wants to 
reiterate the recommendation made in its 
first report regarding amendment of 
Article 334 of the Constitution in the 
following manner: 

15.52 brs. 

(MR. SPEAKER ill the Chair] 

'The reservation of seats for the 
Schedu1ed Castes and the Scheduled 
Tribe~ in the Sok Sabba and State 
Assemblies win continue even after the 
expiry of 30 years since the 
commencement of the Constitution, 
provided it is reviewed after evey ten 
years.' " 

Sir9 I would, therefore, request that there 
is need to increase the number of seats for 
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the Harijans and Adivasls in proportion to 
the rise in their population. 

I have to say one more thing with 
regard to land reform laws. Government 
have decided to distribute land among the 
Harijans and Adivasis. Under this law, the 
Government was to get 40 lakh acres of land 
but only 26 lakh acres of land was acquired 
and out of it only 18,40,000 acres of land 
was distributed. The Adivasis and the 
Harijans got only 9 lakh a~res out of this. 
Government repeatedly says that everything 
is being done for the Harijans but in reality 
it is not so. I would, therefore, request the 
hon. Minister to take urgent steps in this 
direction. The pace of progress on the part 
of the Government is very slow. The work 
is going on at a slow pace. This needs to be 
expedited and for that the whole- hearted 
support of the House is also required. 

Mr. Speaker, Sir, many schemes have 
been taken up to spread education among 
the Harijans and Adivasis but it is 
observed that they have teen benefited by 
them. Had they been educated they would 
not have lagged. They are far behind the 
other people. Government s'1ould think on 
new lines in this regard. I would like to 
draw your attention to a particular instance. 
A movement is going on in Gujarat today. 
The Harijans and Adivasis have to face lot 
of difficulties when it comes to admission in 
medical and engineering colJeges. They are 
told that they have not been admitted on the 
basis of merit and even if a Harijan or 
Adivasi boy j s admitted on the basis of 
merit he is included in the reserved 
category. We, . therefore, demand 
that those of them who secure 
admission on the basis of merit should be 
excluded from the reserved category and only 
thereafter the seats should be allocated. I 
would like to inform you that a Harijan 
boy bas stood first in the Higher Secondary 
examination in Gujarat. It is a very big 
achievement. But when the question of 
admissi:>n in medical co)]ege came be was 
put in the reserved category. Meritorious 
students should be enl isted on the basis of 
merit and not in the reserved category even 
if they belong to it. Necessary provision 
should be made for this purpose. 1 would 
like to draw the attention of the House to 
what the Comrnissioo bas said in this 
nprd: 

"Although a lot of effort have been 
made in the last 30 years but the 
educational development of the 
Scheduled Castes is lagging far behind in 
comparison with the other communities. 
In the census of 1971, the percentage 
of literacy among the Scheduled Castes 
has beeen recorded as 14.7 as against 
the all India average of literacy of 
33.8 per cent. ]n some States 
the general level of literacy among the 
Scheduled Castes is far less than the 
all-India level of literacy of Scheduled 
Castes. There are some communities 
where not a single person is literate. 
The position of women in the matter 
of education is even worse. The 
percentage of literacy among women 
belonging to the Scheduled Castes is 
6.44 per cent whereas it is 22.25 per cent 
among ot.her women. In many districts 
of the country the percentage of literacy 
among women belcnging to the Schecul( d 
Castes is rer cent - going down to e\·en 
02 per cent." 

The Com tTl iss ion has this to say in regard 
to their education. 1 would also like to draw 
the attention of the House to what the 
Commission has further stated : 

"The Sub-working Group has 
stated: 'Adequate progress in regard to 
bringing the Member of the Scheduled 
Castes an par with tbe other peopJe in 
the fie1d of education is not possible 
until they are equipped with knowledge 
and skill at par with those people with 
whom they are trying to achieve equality 
socia lly .' " 

MR. SPEAKER : Please conclude. 
You have taken a lot of time. 

SHRI NARSINH MAKWANA: Mr. 
Speaker, Sir, the Commission has further 
stated: 

"Unless the students belonging to 
the Scheduled Castes do not become 
sufficient competent to sit in competitive 
examinations with students of the other 
sections of society on the basis of their 
own capability, they win not be a\"l\e to 
become part of the mainstream of the 
society. In other words, unless the 
.tudonta boloDlina to tb. Scheduled 
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Castes are brought at par with the 
students belonging to non-Scheduled 
Castes, there will remain danger of their 
being· victims of vicious circle of back
wardness." 

[Eng/ish] 

MR. SPEAKER That is all now. 

[Translation] 

SHRI NARSINH MAKWANA I am 
only half way yet. 

MR. SPEAKER 
more. 

16.00 hrs. 

It is enough; no 

MOTION RE: SUPREME COURT'S 
·JUDGEMENT IN INDIAN EXPRESS 

BUILDING CASE AGAINST 
SHRI JAG MOHAN 

[English] 

MR. SPEAKER : Now we take up 
Prof. Madhu Dandavate's Motion. 

PROF. MADHU DANDAVATE 

(Rajapur) : Mr. Speaker, Sir, 1 beg to 

move: 

"Having regard to the observations 
made in the judgement of the Supreme 
Court in the lndian Express Building 
case against the then Lt. Governor of 
DeLhi, Shri Jagmohan, this House 
recommends that Sbri Jagmohan be 
removed from his office of Governor of 
Janlmu and Kashmir." 

The strong structures that have been 
passed by the Supreme Court against the 
former Lt. Governor Jagmohan actually 
make it necessary that we should consider, 
while raising tbis debate, not merely the 
legal import of this problem, but the demo
cratic conventions observed in this country 
as a part and parGel of our democratic 
experiment that was blessed and inspired by 
tnc first Prime MinlsteI of tbe country, the 
lato Pandit Jawallar\al Nehru. 

Shri Jagmohan 

Whenever there were adverse judicial or 
quasi-judicial pronouncements against persons 
in high office or .persons holding important 
portfolios at the Centre or the State level, 
you will always find that true to the demo
cratic conventions in this country, either the 
concerned persons had tendered their 
resignations, or the Prime Minister bad 
directed them to tender their resignations. 
I would like to recall some aspects of the 
past: 

Shri T. T. Krishnamachari who was 
bolding an important portfolio at the Centre, 
when certain pronouncements were made 
against him in the LIe enquiry, tendered his 
resignation. You may recall Pratap Singh 
Kairon, the former Punjab Chit;f Minister. 
He resigned within minutes after reading in 
the Press, the findings of the Das Com
mission against his irregularities. Then, the 
former President of India earlier the Chief 
Minister of Andhra Pradesh, viz. Sanjiva 
Reddy resigned when the court passed 
strictures against him in the K urnool Trans
port case. Then we have the famous A.R. 
Antulay, the then Chief Minister of 
1\-1 aharashtra. 

SOME HON. MEMBERS : Not 
notoriou~ ? 

PROF. MADHU DANDAVATE: I will 
leave the adjectives to you. In the case of 
Mr. A.R. Antulay, the Chief Minister of 
Mabarashtra when he was involved in a case 
in which it was alleged that the distribution 
of cement and other commodities bad taken 
place to extract money to be passed on to 
certain T rusts, when basic findings were 
against him, the Prinle Minister directed 
that he should step down; and accordingly, 
he also resigned. 

I had the privilege and honour, with 
your permission, to move a similar subs
tantive Motion in this very House against 
the former Governor of Andhra Pradesh, 
Shri Ram Lal. No dvubt my substantive 
Motion was rejected. But you may recall 
tbat in my concluding remarks I had said: 
'By your commanding majority, you may 
defeat my Motion; but rest assured, the 
traditions that have been laid down by the 
former Prime Minister Pandit Nebte in this 
counUY still cannot be uprooted very el~ih· 

and tho time 'Will come ~hcn the Qeta~~ 
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resolution of Madhu Dandavate will be 
implemented by the GoverOlnent.' And SOOD, 

tbe time came when the Governor of Andhra 
Pradesh was asked to step down; and after 
tbat, N. T. Rama Rao again came into the 
picture, and once more became the Chief 
Minister, with the mandate of the people. 
Dr. Chenna Reddy was the Minister of Steel 
in this Government at the Centre. He 
resigned after adverse verdict. Since there 
are m any new members in this House, I 
wanted to refresh their memory. The House 
which you represent, the country which you 
represent, the democratic experiment that 
you represent, does not survive on the basis 
of infrastructure of formalities, the consti
tutional provisions, the lc;gal provisions, but 
democracy in this country basically survives 
on the basis of democratic norms and 
conventions. All that I seek through tbis 
substantive motion is to keep up the tradi
tion of this country, the tradition that was 
laid down by long heritage of history and 
that exactly is the purpose of my substantive 
motion. 

The entire episode has arisen out of 
Shri Jagrnohan's role in the Indian Express 
case building. Therefore, I would ]ike to 
summarise only a few aspects of this case. 
I am not going to take the cudgels on behalf 
of Indian Express or for that matter on 
behalf of anyone. I am only concerned 
with the misuse of power that the former 
Lt. Governor had indulged in and the 
malo/ide we have is that he had demons
trated it through various actions and 
directives. 

In 1949, Government demarcated ten 
plots on the Mathura Road, Delhi, as press 
area. On May 26, 1954, an agreement of 
lease was signed between the Government of 
India on the one hand and the Indian 
Express Group of Papers Private Ltd. on the 
other, allocating plot nos. 9 and 10, measur
ing 5,705 square yards for the press area. 
It was meant for the press area and, there
fore, it was quite natural. It was not only 
The Indian Express but The Tim8s of India 
Group, I.Valiona/ Herald, Patriot and ~veral 

other newspaper groups; they were also 
allotted plots in this particular assignej area 
and demarcated it as a press area; and others 
also b·.lilt up buildings there. 

When construction work was already on, 

it was found out that there was an under
ground sewer line that was found to be 
running diagonally across plots 9 and 10 
rendering 2,740 .sq. yds west of drain 
unusable for construction. 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk) : I have a book with me 
regarding making of allegations. Here it is 
clearly written as follows: 

"A member is not allowed to make 
allegations (i) against the outsiders as 
they are not in a position to defend 
themselves." 

So, can be make an allegation against a 
person who is not present in the House? 

PROF. MADHU DANDAVATE: For 
his guidance and to support you, the new 
member should also read the proviso which 
reads as follows : 

"y ou cannot make any defamatory 
remarks against persons in higher offices 
excepting on a substantive motion." 

That you have forgotten. 

SHRI JAI PRAKASH AGARWAL: 
You just see para 1. 
wrjtten here without 
(Interruptions) 

I t is very clearly 
any observation. 

PROF. MADHU DANDAVATE: Will 
you educate him or should I do it 1 
(Interruptions) 'I have yet to make an alle
gation; I have not yet made it. He is 
anticipating it. I will make it through 
the court; I will not do it myself. 

At the time of agreement and construc
tion in press area, there was no restriction 
on area to be built. The lease required the 
Express Group to build on two plots upto 
a height of 60 ft. t and five floors-a FAR 
(floor arch ratio) of 500. That was expected. 
Only due to discovery of sewer line the 
building was restricted. 

Sir, after due process of law tbe first 
Express building came up on plot Nos. 9 
and lOin March 1958 and it was followed 
by another change, a small building in 
February 1980 after the Express secured 
permission of the Government of India to 
shift the sewer line outside the plot area. 
That was a cooaequcntial chanae. 
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There were a number of modifications 
and alterations made after due consultations 
at various levels. 

Now we come to 1978. The Express 
group obtained an FAR -floor area ratio
of 360 for additions and alterations to the 
existing building and new building on plot 
Nos. 9 and 10. The FAR was granted after 
several reviews that were taken and then 
only Government granted. At a later stage 
at various I will come to this. 

I am not making any al1egations now, 
and I can quote from the judgment of the 
Supreme Court and there in no bar on that. 
It is not defamatory. At a later stage I 
would ]ike to quote extensively from some 
of the important judgments that have been 
delivered. Now, let us come to the structures 
of the Supreme Court. That is the basic 
issue in this substantive motion. There are 
a number of aspects. Even in the Press 
there were a lot of debate and discussions 
on the inordinate delay the case bas suffered. 
I would like to now use the very words of 
Mr. Justice Sen as to what he had to say 
about the inordinate delay that was caused 
in the conduct of this particular case. 
Mr. Justice Sen: 

"The case has seen many twists 
and turns. The bearing commenced on 
Aprii 27, 1982 and was concluded on 
September 22, 1983 with intermittent 
breaks. I regret to say that the ambi
valent attitude adopted by respondent 
No.1, the Union of India, and the 
hostility of responden No.2, that 
is" -the great-"Jagmohan ... " The 
adjective is mine, Sir, [ withdraw it. 
C& ••• prolonged the hearings which lasted 
as many as 43 days. This has resulted 
in a colossal waste of public money and 
valuable time of the Court." 

DR. KRUPASINDHU BHOI : Sarcastic 
remark, Professor. 

PROF. MADHU DANDAVATE: Is 
sarcasm unparliamentary Sir? Kindly give 
a copy of Parliamentary procedure to the 
Doctor, Sir. 

DR. KRUPASINDHU BHOI: I have 
got it. 

• ·Not recorded. 

PROF.MADHU DANDAVATE:Th~ 
is all right. I do not mind your acting as 
a doctor; but do not act as a * * 

Sir, what are the allegations? 

DR. KRUPASINDHU BHO} : What a 
Professor you are! Professor of a high 
school or a college ? 

PROF. MADHU DANDAVATE: Not 
at all. I am a rejected Professor. 

Sir, wbat is the basic allegation? The 
basic allegation as permission given to the 
Indian Express group during the Janata 
Government to extend FAR to 360 was 
exceptional and illegal. That is the conten
tion of the Government. That is the conten
tion of those whose stood to defend Shri 
Jagmohan. That is the contention of those 
who stood to defend the Delhi Municipal 
Corporation and therefore it is very interest
ing to find out what the Judges had to say 
after getting all the evidence and after getting 
all the pleadings, what the Judges had to 
say_ 

The judgement upheld the Indian Express 
view that notices were mala fide. This is the 
basis of tbis substantive motion, and I quote 
from the Judgement : 

"The petitioners have pleaded the 
facts with sufficient degree of particularity 
tending to show that the impugned 
notices were wholly mala fide and politi
cally motivated; mala /ide because the 
impugned notice of re-entry upon for
feiture of lease dated March 10, 1980, 
issued by the Engineer Officer, Land and 
Dev~lopment Office under Clause 5 of 
the indenture of lease dated March 
17, 1958 for alleged breach of clauses 
2 (14) and 2 (5)-which in fact were 
never committeed-and the notice dated 
March 1, 1980 by the ZonaI' Engineer 
(Building), City Zone, Municipal Cor
poration, for demolition of new Express 
Building where the printing press is 
instaHed, under sections.343 and 344 of 
the Delhi Municipal Corporation Act 
were really intended and meant to bring 
about the stoppage of the publication of 
the Indian Express which has throughout 
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been critical of the Government in power 
whenever it went wrong on a matter of 
policy or principal. Also, mala fide 
because they constitute misuse of powers 
in bad faith. Use .of power for a 
purpose other than the one for which 
the power is conferred is mala /ide use of 
power." 

"In the facts and circumstances, 
I am constrained to hold that the im
pugned notices dated March 1, 1983 and 
March 10, 1980, were not issued 
bona /ide in the ordinary course of 
official business for implementation of 
the law or for securing justice but were 
actuated with an ulterior and extreneous 
purpose and thus were wholly mala /ide 
and politically motivated." 

Next quotation is very important. This 
meets the argument where there were 
irregularities : 

"Tbe entire case of the Union of 
India as well as the other tespondents 
as presented before us is that under the 
Master Plan an FAR exceeding 300 was 
totally prohibited for any commercial 
area including the Mathura Road 
Commercial complex. This is factually 
wrong." 

Wrong, I may add, because the DDA 
itself has sold plots by public auction on 
Asaf Ali Road where aFAR of 500 has been 
aHowed to the Hyatt Regency Hotel at the 
Bhikaji Cama Place on the Ring Road, New 
Delhi. 

Proceeding, the Court observed: 

"It must, therefore, be held that 
the permission granted by Sikander 
Bakht, the then Minister for Works and 
Housing for the construction of the new 
Express Building with an increased FAR 
of 360 with a double basement for 
installation of the printing press was not 
in violation of the Master Plan for 
Delhi or the Zonal Development Plan 
for 0-11 area or the Delhi Municipal 
Corporation (Buildings) Bye-laws 1959 
iaasnluch as ex facie bye-law 26 road 
with 25 (2) (IV -B) was not apolicab\e 
to dle press area on tbe Matbura Road." 

Shrj Jagmohan 

I have told you what the Judges have 
said. But I will also quote from Justice 
Venkataramaiah's judgement to show as to 
what the Counsel of the Government of 
India said and this is very interesting. I do 
not know what the counsels of the Govern
ment of India will say. here. But I am 
quoting what Justice Venkataramiah had 
quoted from the statement of the Counsel 
for the Government of India: 

"I agree that Shri Jagmohan, Lt. 
Governor of Delhi, the second respon
dent herein, has taken undue interest in 
getting the impugned notices issued 
to the 1 st petitioner (Express News
papers Private Ltd.) and his action which 
has come up for consideration in this 
case is not consistent with the normal 
standards of administration. I am 
satisfied that the said notices were issued 
by the authorities concerned under the 
pressure of the second respondent 
(Mr. Jagmohan). The question whether 
the notices should be issued or not does 
not appear to have been considered 
independently by the concerned adminis
trative authorities before issuing them ... " 

Now starts the interesting part : 

"Shri Lal Narain Sinha, learned 
counsel for the Union of India, specifi
cally stated that on the data on which 
action was initiated in this case by the 
Lt. Governor against the petitioners, the 
Lt. Governor had acted without autho
rity or power. The claim of the Lt. 
Governor that he was the agent of the 
Union Government in regerd to the 
lease in question and that he could take 
the steps he had taken under the lease 
thus stands repudiated. It is unfortunate 
that the Lt. Governor persisted in justi
fying his action even after the learned 
counsel for the Union of India bad 
disowned all the actions of the Lt. 
Governor ... The material available in 
this case is sufficient to hold that the 
impugned notices suffer from arbitrariness 
and non-application of mind ... " 

Having quoted these relevant extracts 
from various judgements, which throw 
considerable light on the powers, their 
misuse, the mala fide aspects, I will now like 
tbe House-since laamoban is tbe subject 
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. matter of substantive motion and I have 
demanded that be should be removed from 
his high office-to consider his behaviour 
pattern. On February 17, 1980, Mr. Jag
mohan become the Lt. Governor of Delhi. 
That was a Sunday. Normally Sunday is 
not a working day, but this Lt. Governor 
was so efficient and 50 active that even on 
Sunday, instead of going to the Church, he 
wanted to be active in his office. He did 
not want to confess his sins but all that he 
did was the same day he summened the 
Commissioner of the Municipal Corporati')D 
of Delhi-on Sunday-and called for files 
regarding new construction of Indian Express 
Building (4 _storey building completed by 
February, 19 80). Even the locks of the 
Municipal Corporation's cupboards were 
broken open to get the files because on 
Sunday it is not very easy to get the files. 
But ultimately he was executing the Consti
tutional obligations that were placed on him 
and. therefore, probably he took it for 
granted that end justified the means and, 
therefore, he gave the orders even to break 
open the cupboards and aU the files were 
taken out. On March 1, Jagmohan 
addressed a Press conference-a strange way 
of announcing t;le decision. He addressed a 
Press conference on 1 st of March and 
announced intention to demolish Indian 
Express building. And then, within two 
hours of this announcement-look at the 
promptness of All India Radio and the 
Doordat shan, hats off to their efficiency
there was a full display on the television 
and All India Radio. And on March 10, 
1980, the Engineer Officer in the Land and 
Development Office, Ministry of Works and 
Housing issued notice of re-entry alleging 
breaches of agreement of lease. Wonderful 
efficiency that was displayed. As far as 
Jagmohan's behaviour is concerned, as 
vindicated on the basis of the judgement, 
vindicated on the basis of the various 
experiences that I have quoted, firstly, he 
misused his powers; secondly, be encreached 
on others' authority-as has been admitted 
by the counsel for the (iovernment of India; 
thirdly-as very clearly stated by the judges 
with evidence-he acted mala /ide; and lastly, 
his actions were political1y motivated. So, 
this is the same person who was e~treme1y 
active duting the Emergency, and when the 
Emergency was actually reversed, it was 
repealed and then certain changes took place 
even those cbanges were reversed; he was the 

first man who was an active supporter of 
the Emergency. He was brought into the 
picture and he was told that he had to fulfil 
the Constitutional obligations but in a 
different way. And then he proceeded. It is 
categorically mentioned in the judgement that 
he was politically motivated. It is categori
cally stated that it is not a question of Press 
X or Press Y, they were interested in taking 
the revenge against the Indian Express 
because it criticised the policies of the 
Government concerning Emergency and the 
consequent loss of civil liberties and free
doms. Therefore, to teach a political lesson, 
they wanted to hammer out Indian Express, 
and they found certain positions very handy 
and, therefore, they wanted to utilise the 
power they did not possess. I can under
stand the misuse of power, but the use of a 
power which one does not possess, that type 
of an exercise was indulged in, as stated by 
the counsel for the Government of India. 
Under these circumstances, certain situation 
has arisen and under that situation it is 
extremely clear that when mala fide' bas been 
established, misuse of powers has been 
e~tablished, the behaviour pattern has been 
established. even then such a man, with a 
doubtf u t aspect regard ing the exercise of 
authorities concerned, has been given an 
upward promotion and has been placed in 
charge of the Governorship of Jammu ahd 
Kashmir. So, everywhere he would di~play 
the same qualities. And, therefore, it was 
no surprise that he fulfiHed his Consti
tutional obligations as a Lt. Governor in 
Delhi in one particular way and be displayed 
similar aborrations when he functioned as 
the Governor of Jammu and Kashmir. It has 
been our contention that the Governor is a 
link between the Centre and tbe State and in 
times of Constitutional crisis he takes care 
of the protection of the Constitution of the 
country and particularly vis-a-vis that State. 
He wants to protect the Constitutional crisis 
and he wants to make the necessary re
commendation. And again he has to function 
according to the provisions of th~ Consti
tution during the pleasure of the President. 

Sir, momentarily you might have come 
from Rajasthan, but basically you have come 
Punjab. You might be remembering the 
famous controversy regarding the Vice
Chance\\or o{ the Punjab Un\ver~\ty. When 
he was dismissed. those who defended his 
dismissal put a hand on the Constitution of 
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the University and satd the Vice-Chancellor 
is to function during the pleasure of the 
Governor i.e. the Chancellor. The matter 
went to the High Court and I think you 
remember the important pronouncement of 
the High Court which said: No doubt, 
Vice-Chancellor is to function during the 
pleasure of the Governor, but then this 
pleasure is not like arbitrary pleasure 
of the Governor. It is pleasure is 
different. It is based on certain realities, 
constitutional requirements, certain legal 
provisions and therefore, this pleasure cannot 
be exercised in an arbitrary way. I think 
the time has come when the President must 
make up_ his mind, and as the President 
functions on the advice of the Cabinet, 
therefore, I would like the pleasure of the 
Cabinet also to be decided. The Cabinet 
must take note of the these aberration~, 

mutilations of the constitution, the demo
cratic convention~, the legal provisions that 
have taken place and they must direct the 
present Governor of Jammu and Kashmir to 
resign from his job because this job is a con
tinuation of the job that he had earlier. In 
that job he could not fulfil his constitutional 
obligations. More tban that he is like1y to 
fail "to meet his constitutional obligations in 
the new onerous responsibility that has been 
placed on his shoulders. Therefore, it is 
necessary that he should be directed to 
resign. And if he does not resign, in that 
case, the displeasure should be expressed 
and he should be asked to quit. Only jf 
that is done, the sanctity of that high Office 
of the Governor and Lt. Governor can be 
maintained. Therefore, I \\ill close by 
making an earnest appeal to the House: 
let us not divide the House on this issue. 
This is on the basic conventions which were 
evolved in the post-independence period 
under the insplrmg leadership of late 
lawaharlal Nehru. Let us continue the same 
traditions. I am sure if those traditions are 
followed. I am sure, only within half a 
second we will be adopting the Resolution. 

In the end I will complete by warning 
you. Last time when I moved a substantive 
motion against the Governor of Andhra 
Pradesh, I gave the warning. I will repeat 
the same by saying that you can defeat my 
Resolution by your brute majority, but the 
realities of the situation win for~e you to 
implement my resolution in weeks to come. 

Of course, by the mandate and the whip 
that has been issued to the Members of the 
ruling Party, you may defeat my substantive 
motion, but in weeks to come and in months 
to come, I have not the least doubt that the 
pressure of public opinion will force the 
Government to dismiss this Governor, who 
has failed to fulfil his Constitutional obli-
gations. 

MR. SPEAKER: Motion moved: 

"Having regard to the observations 
made in the judgen1ent of the Supreme 
Court in the Indian Express Building 
ca~e against the then Lt. Governor of 
Delhi, Shri Jagn1ohan, this House 
recommends that Shri Jagmohan be 
removed from his office of Governor of 
Jammu and Kashmir." 

Shri Faleiro. 

SHRI EDUARDO FALEIRO 
(Mormugao) : I have heard with attention 
the eloquent speech of Prof. Dandavate. 
Prof. Dandavate has spoken with his usual 
very great eloquence, but may 1 say at the 
very outset that this eloquence, his very emo
tion in his speech only exposes the plight of 
the Opposition to which it finds itself devoid 
of issues. Therefore, it has to take recourse 
to-one win soon agree as the debate goes 
on-an entirely non-issue. 

May I say here that during the period of 
time-which has been con~iderable-in 
which I have been in this House, which has 
taken over dozens of Parliamentary Sessions, 
never-I suppose we agree on this also-has 
there been this atmosphere that problems 
and long-standing problems like the 
problem of Punjab, the problem of Gujarat, 
the problem of Assam, have not only been 
solved, but the problems whatever difficult 
and howsoever difficult they may be, can be 
solved and this Government is capable of 
solving them. It is in this context that we 

- find in this Session-as perhaps never 
before-an absolutely lack of issues for the 
Opposition to pick upon. Therefore. we do 
commiserate with Prof. Dandavate and his 
co)Jeagues when .hey raise-what is going to 
turn out as debate goes on-a complete non
issue. Now, S-ir, Prof. Dandavate has referred 
and quoted from the Judgement. 
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He has quoted about the rna/alide 
attributed to Mr. Jagmohan; about the 
ulterior motive attributed to him, about the 
unseemly haste to which he has made a 
reference. What I would say immediately is 
this, that there is not one Judgment. There· 
are three different judgments given by three 
judges separately. And what Prof. Dandavate 
has quoted -let it be clear-is just from one 
of the Judgments. The judgment of Justice 
Sen and the other two judgments therefore 
constitute the majority but they make no 
such reference to rnalalide, they make no 
such reference to ulterior motive and 
dishonesty of purpose. As we go on, I will 
point out how it is regrettable tnat Justice 
Se fl, are spected judge of the Supreme Court. 
(Interruptions) I fully agree with my colleague 
in this respect. Really I call Justice Sen a 
very respected Judge of the Supreme Court. 
All the Judges of the Supreme Court are 
indeed respectful and deserve our respect ... 

PROF. MADHU DANDAVATE : As 
all M.Ps. are honourable Members. 

SHRI EDUARDO FALEIRO ; All 
MPs are honourable members; we must call 
all judges of the Supreme Court, respected 
and honourable. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) Including Mr. 
Dandavate. 

SHRI EDUARDO FALEIRO : \Vhat 
is indeed regrettable is this. What Justice Sen 
has said, which has been quoted by Prof. 
Dandavate, would suit Prof. Dandavate. But 
I doubt whether it will enhance the dignity 
of the Judiciary. What he has said is political 
in character. By what he says in so many 
words he has castigated the Congress party 
atld their role during the emergency. To 
what extent was all this relevant '1 To what 
extent was all this proper? To what extent 
was this dignified in . the mouth and in the 
writing of a Judge who was dealing with this 
case? 

SHRI S. JAIPAL REDDY 
(Mahbubnagar) : On a point of order. He 
is casting reflection on the Judgment. You 
cannot say apinst the Judgment ...• 

SHRI THAMPAN THOMAS 
(Mavelikara) : ,I rise on a pOint of order. 
How can he criticise the judgment ? 

(Interruptions) 

MR. CHAIRMAN : The Judgment is 
the subject matter of this Motion. So it will 
have to be discussed. . 

(Illler ruptions) 

SHRI THAMPAN THOMAS I rise on 
a point of order. 

MR. CHAIRMAN : Let the hone 
Member go on. 

(Interruptions) 

MR. CHAIRMAN : There is nothtng 
wrong in what he has said. Please go on. 

SHRI S. JAIPAL REDDY : It is not 
correct, Sir. 

SHRI EDUARDO FALEIRO : I can 
justify by making him understand what I am 
just going to say. (Interruptions) Sir, you have 
given your ruling on this point (Interruption) 
You have spoken very well. I am going to 
concur with you in a moment. (Interruptions) 
?vI r. Chairman, you have given your ruling on 
how the Judgment is under discussion. May I 
go further than that? I assert on my behalf 
and-I think-on behalf of a11 sections of 
this House from this side and from that 
side-that we are highly respectful to the 

. Judiciary; showing respect for the Judiciary 
is the paramount duty of every citizen; it is 
the paramount duty of every Member of 
this Parliament. I have the highest respect 
for all the respected judges 'in the Judiciary. 
It may not lie in my mouth-today or for 
ever-to cast any slightest aspersion on any 
Judge of the Supreme Court-may be 
Justice Sen or sornebody else. All that I 
have said respectfully is only this: Well, 
these are statements which refer to political 
events. These are statements which-to nlY 
mind -are not absolutely relevant to the 
issue in this case. And therefore I have 
merely raised this question without 
formulating an opinion whether it definitely 
enhances or otherwise, the dignity and the 
prestige of tQ(: Court. 1 am not answering 
this question f.it all. 1 leave it open. I will not 
express my pcrson?J view which of course 15 
very S1Jo:,~: on th!S point. But I leave it open 

: ~~ , 
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to each of us, in order to determine and 
decide on this particular question, as per his 
conscience and as per his belief. 

Mr. Chairman, the Judgment of Justice 
Sen bas been exclusively quoted here. and 
permit me to rely on the same Judgment in a . 
moment. I will make out a case on why this 
motion seeks to indict Mr. Jagmohan, the Lt. 
Governor then of Delhi and now the Governor 
of Jammu and Kashmir. As this debate goes, 
the debate is likely to take a twist which 
was unexpected by the mover of this 
motion. The tables are likely to, Sir, and 
to my mind, will turn again.;;t them. What 
will appear is one of the greatest scandals 
of the Janata Party Government, what will 
appear as the debate goes on is the misdeeds 
of one Minister, the ~1inister for Works 
and Housing. Mr. Sikander Bakht; what 
will appear as the debate goes on is the 
collu~ion between Mr. Sikander Bakht
this is appearing in the Judgment-and 
Ramnath Goenka. political allies. 

(Interruptions) 

SHRI S. JAIPAL REDDY Sir, I am 
on a point of order. 

(Interruptions) 

MR. CHAIRMAN: Please sit down. 
Mr. Reddy, what is your point of order? 

SHRI S. JAIPAL REDDY : Sir, Mr. 
Sikander Bakht is not a Member of the 
House. (Interruptions). Please listen to 
me. (Interruptions). Is that a Substantive 
Motion? 

(Interruptions) 

MR. CHAIRMAN: He can be criticised 
for his action as a Minister. 

. (Interruptions) 

SHRI S. JAIPAL REDDY No, Mr. 
Chairman, you have not heard me, Sir. 

MR. CHAIRMAN: It is overruled, 

(In I erruptions) 

SHRI S. JAJPAL REDDY : You have 
not heard me. Then huw Call you overrule, 
Sir? You allowed me to make a submission 
and formulate the point of order. You 
did not even hear and thl~n you CllaDged your 
mind &Jld overruled. (i'lJ1erruplfOJlI). The 

Shri J agmohan 

poin~ here is, the conduct of Mr. Sikander 
Bakht cannot form the subject matter of 
this motion. Yon may kindly read the 
motion again. 

(Interruption,) 

MR. CHA]R~1AN : As I ruled just 
now, the conduct of Mr. Sikander Bakht 
as a f"tinister in the Government can be 
criticised. 

(Interruptions) 

SHRI S. JAIPAL REDDY: I won't case, 
Sir, ... (Interruptions). It will be soon turning 
tables on you for the same ruling of yours. 

(lntt:rruptions) 

SARI EDUARDO FALEIRO ~1r. 

Chairman, may I make a submission to you 
and in particular, to my colleague, Mr. 
Reddy ? \\'hatever I am going to say 
regarding Mr. Sikander Bakht will be only 
that much as it appears from the Judgment 
itself and particularly from the Judgment 
of Justice Sen himself. I will not add a word, 
and I will not substract a word from what 
Justice Sen himself exposes in his own 
Judgment. 

As Prof. Madhu Dandavate pointed out, 
this particular building has been erected in 
plot 9 and 10 and it belongs to an area 
which is known as the press area. The 
purrose of this area, in 1949 when these 
plots were granted. was that there should be 
an area or a lacality for the newspapers to 
have their offices, and it is in t his conteXt 
that the Indian Express was allotted plOts 
9 and 10" the Patriot was allotted other 
plots, the Times of India was equally allott ed 
plots, the National Herald and oth~r 
newspapers were also allotted plots in 
this area. I may point out here, and th s 

is the purpose of making thi's referenc e 
that these plots were allotted for th: 
purpose of the press, for the purpo\c 
of the newspaper business and for no oth'r 
purpose, no commercial purpose. May l 
I immediately proceed to say, Sir, th: 
after obtaining permission to build in th::; 
particular plot under the cover-fredulent
as it win appear from the record of having 
a Hindi newspaper. Mr. Ramnath Goen";;! 
huBt a building consisting of basement, th' 
ground floor, the first floor, the second flon 
and the third floor, in which aU the fou 
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floors are used exclusively for commercial 
purposes and only that part which was not 
to be used at all for the press purpose was 
the basement. But only the basement is used 
for the purpose of newspapers. Other floors 
are used for commercial purposes alone, 
and I may clarify by saying the following. 
I will say this for th~ sake of record: 

"The entire new Express building 
for which permission was granted is 

due to pressure put on the officers." 

As the record will show, it is by the then 
Minister, Mr. Sikander llakht. The new 
Express building, with the exception of the 
basement, is being wholIy used for 
commercial purposes. Its tanants includ" 
Greaves Cottons Limited on the ground 
floor, a group of 10 companies belonging to 
Mis. Sriram Fibres on the first floor, Steel 
Authority on the second floor and National 
Bank of Agriculture and Rutal Development 
on the third floor. Big n10ney is made out 
of the whole transaction, thanks to Mr. 
Sikander Bakht, the then ~linister for Works 
and Housing in the lana ta Party 
Government. 

What is the big money that they were 
getting ? The total annual rent by this 
misuse of the premises which were allowed 
under the cover, fradulent, as it will appear 
subsequently, i.e, for the purpose of Hindi 
newspaper, the total annual money made 
out of the transaction comes to about Rs. one 
crore .•. (InterruPtions). 

MR. CHAIRMAN : Order please. 

SHRI EDUARDO FALEIRO : You win 
see, Mr. Chairman, that this was the mean 
manner in which the whole comrn;!rcial 
operation was accomplished. Mr. Ch:lirman, 
on 25th O.;tober, 1977. on behalf of the 
management of the [lzlian Expre,fjs. a ktter 
was addressed to the Secretary. Mini~try of 
Works and Housing, Nirman Bhavan~ New 
Delhi wherein, I will quote the relevant 
paragraph, namely paragraph 5 : 

"We are now in need of larger 
amount of space because we want to 
start a Hindi newspaper.'~ 

This is the relevant portion. They said, 
"Because we want to start a Hindi newsp~per, 

we want to construct a new building and 
therefor~ permission may be granted, 
because though permISSion may not be 
strictly allowed under the rules, since it is to 
further the freedom of press, since it is for 
newspaper purposes, they said, the rules may 
be relaxed and the Hindi newspaper may be 
allowed to function in the new building. 

As I have pointed out to you a bit 
earlier ... 

PROF. MADHU DANDAVATE : Mr. 
Faleiro, if you permit me for a second, 
let me clarify. The real issue of discussion 
is not the merit of the case of the Jndiun 
Express. (Interruptions) Sir, he has yielded. 

MR. CHAIRMAN 
down. He has yielded. 

You please sit 

PROF. MADHU DANDAVATE : All 
that I was saying is, there may be an 
agreement on the merit of the case. The 
question is the Lt. Governor, has misbehaved 
and gone beyond his powers and 
jurisdicti()n. That is the case. Come to that 
point. 

SHRI EDUARDO FALEIRO: Prof. 
Madhu Dandavate has made the point. He 
is for one who is not conversant with the 
line that I will take in his speech. He is 
rather acceptable and credible. \Vhat I would 
like to say is this. The entire case of Prof. 
Dandavate is that Mr. Jagmohan fUDctiont!d 
with mala fiJe. Because he functioned with 
l1ula fide, his services must be terminated; 
he must be indicted by is House and removed 
from the office. 

But my case is, Mr .. Jagmohan not only 
not acted with InJ/ a fij e but he has done a 
service to D.!lhi by exposing the racket. Mr. 
Jagmohan as Vice-Chairman of the DDA 
had done tremendous service to the city of 
D.!lhi by maintaining the city in its purity, 
by trying to control unauthorised construction 
and by being one of the architects of the 
master-plan of Delhi. Mr. Jagmohan must 
not be indicted. Mr. Jagmohan in my humble 
submission must be' commended by this 
House for hlving exposed the fraud, for 
having exposed this racket ••• 

SHRI S. JAIPAL REDDY : For pulling 
down Turkman Gate during Emergency, for 
pulling down Farooq Government in 
Kashmir, be must be commended. 
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PROF. MADHU DANDAVATE: The 
Counsel for the Government himself bas 
said that he has gone beyond the brief. 

SHRI EDUARDO FALEIRO : We have 
to make all the arguments. In the meanwhile, 
let us go to the judgment of Justice Sen. 
As to the facts of this case, we have seen 
the letter in which the management of the 
Indian Express asked for permission to 

build a building for the purposes of a Hindi 
newspaper which is nowhere visible-neither 
in the first iloor, nor in the second floor, 
nor in the third-and where crores of rupees 
are being made every year. What were the 
developments after that? What happened 
after this letter ? Justice Sen says about 
this on page 30 of his judgment as to what 
happened after this letter Mr. Ram Nath 
Goenka wrote straight to ,the Minister say
ing that permission be granted to him to 
build in this construction; it is in this con
text that the Learned Justice Sen has this to 
say-and I quote. 

"According to the note recorded by 
the Minister ... " 

That is, Mr, Sikandar Bakht. 

" ... by the Minister on the margin 
on the letter of petitioner No.3, Ram 
Nath Goenka, dated December 7, 1977, 
instructions were to be issued to the 
Delhi Development Authority 10 examine 
the question." 

As soon as Mr. Sikandar Bakht got the 
Jetter from Mr. Ram Nath Goenka, he 
immediately issues a letter to the DDA to 
examine this question. What happens after 
that ? 

"On January 7, 1977, J.B.D'Souza, 
Secretary, Ministry of Works and 
Housing, recorded a detailed note and 
put it up to the Minister. It appears 
that the discussed the case with the Minis
ter on the 7th and explained to him 
that the Express Newspapers Pvt. Ltd. 
had already used up an FAR of 260 
with reference to their leasehold pre
mises. i.e., plots nos. 9 and· 10 although 
they had occupied about half of the 
land with their building. It was recorded 
in the note that the assertion that otbers 

in the press area had an FAR of 500 
was not factually correct. Maximum 
FAR for all the press plots was 300 
and below except in the case of Times 
of India where it was 304 .•. " 

Marginally higher. 

" .•• and the National Herald where 
it was 306.3" 

Marginally higher. 

"According to him, the effect of 
allowing the petitioners to erect similar 
building on the other half would mean 
a rise of FAR from 300 to 400. Per
haps an increase from 260 to 360 should 
be permitted if the need for starting 
a newspaper in Hindi was realiy 
genuine." 

It was not genuine at all. 

"The portion to the west of the 
sewer line was kept as open and was 
being used for parking of cars, aud 
these would have to be parked out on 
the road, apart from the extra parking 
need that the additional construction 
would give rise to. The Minister asked 
the Secretary to discuss the matter 
with Petitioner No. 3 Ram Nath 
Goenka and arrive at a suitable 
solution." 

The Minister asked the Secretary to discuss 
the matter with Petitioner No.3. Now 
what does the Secretary say? The Secre
tary says that it cannot be done, it has 
never been done and what Mr. Goenka 
says that it has been done in other cases 
is rac~ua1\y incorrect. Does the M iuister 
stop at that? No. The Minister does, not 
stop at that. He says, "You go and discuss 
with Ram Nath Goenka and arrive at 'a 
suitable' solution." (Interruptions) 

AN HON. MEMBER : With whatever 
money is necessary. 

SHRI EDUARDO FALEIRO : This is 
what he said on record. What happened off 
the record, we do not know. After getting 
the instructions from the M inisier, tbe 
Secretary noted as below : 
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"1 find it difficult to recommend 
the FAR requested by Shri Goenka, as 
this will inevitably lead to requests 
from other p)ot-holders, including the 
Times of India, to use, up their entire 
land area for building upto 60 feet, 
which will mean in effect a rise of 
FAR from 300 to 400. The effect on 
parking and other requirements may not 
be acceptable." 

The Vice Chairman, subsequently, of the 
Delhi Development Authority, Shri Buck, 
also takes the same line. The line taken in 
this case, as disclosed by the judgment of 
'Justice Sen himself, is that all officers, with
out exception, find the demand of Mr. 
Ram Nath Goenka una(;ceptable and illegal; 
and whenever a letter or opinion comes 
from any of the officers to the Minister that 
this cannot be done, the Minister says, "Try 
to do it"; meet Mr. Goenka, find out, what 
h~ calls again and again, a suitable solution 
in which you can a commodate Mr. Goenka. 
This is on the record. This is a part of 
the file. These are the nothings of the 
Minister of the then works and Housing 
himself. 

AN HON. MEMBER \Vhat a 
pity! 

ANOTHER HON. MEMBER: Danda
vateji must have been a member of that 
Ministry. 

PROF. MADHU DANDAVATE: Yes 
1 was. 

SHRI EDUARDO FALEIRO : Sir as 
I have said, this is an entirely illegal 
construction. It is not merely an illegal) 
construction, having permitted this illegality 
this was to take place, even in such circums
tances, it is, as a last resort, being done 
\liz., to compound the illegality once it is 

done by using discretionary powers. But 
you collect convertion charges for having 
converted a green area into an area for 
office, into an area for commercial pur
poses. 

PROF"MADHU DANDAVATE: That 
is compounded by Mr. Jag Mohan's 
illegality. 

SHRI EDUARDO FALEIRO : Prof. 
Dandavate is sometimes carried away by 

his own rhetoric and sense of humour 
which all of us appreciate. 

But there is one thing known as conver
tion charges, of which Prof. Dandavate is 
surely aware of. It is to the effect that 
once a green area or an area which is left 
out by a plan or a master p]an is illegally 
or imporperly converted into a construction 
or commercial area then certain charges 
are to be collected a,nd these charges are 
known as convertion charges. As per the 
records of the Ministry of the' works and 
Housing Rs. 3.30 crores tax is to be 
collected from Shri Ramnath Goenka 
for having this construction there on a 
green area and then Sir, apart from not 
a biding by the rules in allowing the second 
building, the New Express Building come 
up; apart from this, the tben administra
tion of the Janata Party Government chose 
to waive, not to make any mention of it 
and not collected a single naya paisa of Rs. 
3.30 crores which only came to light when 
Mr. Jagmohan took hold of this case. Are 
we to condemn Mr. Jagmohan for an 
admitted position that he has been able to 
bring to light and expose that Rs. 3.30 
crores was due by a particular individua1. to 
the Government revenue and therefore per
mit the Government to collect this money? 
Are we to condemn him for this ? 

I may say here Sir, all the judges, 
including Justice, Sen himself admit that 
convertion charges are to be collected in 
this case. Further, they admit that no 
efforts were made by the Janata Party 
Government to collect this money. This is 
what the case all about. Now, Prof. Danda
vate has spoken about press conference and 
he has mentioned on .... 

PROF. MA.DHU DANDA VA iE ~ How 
cupboards were ~roken illegally ! 

SHRI EDUARDO FALEIRO : On how 
Mr. Jagmohan has moved in undue haste 
in this case. May I say here one thing 
sir? Anybody who is aware and knows 
how illegal constructions are dealt with, 
will acce~ this position -anybody from 
any s~he' House. When an illegal 
constrUctlOD is being constructed is being 
built, if one really wants to end the illegal 
construction, one must act fast. Because 
otherwise the illegal construction is com
pleted and ~othing can be done against the 
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fait accompli. Therefore. undue haste by 
itself sbould not be a case against Mr. 
Jagmoban. I may also say that there was 
no haste at all or in particular in tbis 
case Sir. Here, I may Quote on what" are 
really the facts of this matter. 

-MR. CHAIRMAN: You may have 
to go a little faster. 

PROF. MADHU DANDAVATE: Not 
with undue haste Sir. 

SHRI EDUARDO' FAlEIRO : The 
only ones who did not· act with undue 
haste in this matter are definiteJy the 
learned judges themselves Sir. What Prof. 
Madhu Dandavate has said and is correct, 
two years and three months elapsed from 
the date of the bearing by the parties and 
pronouncing the judgement. One would 
like to know where the judicial system is 
going OD, years are going to pass in the 
Supreme Court itself between conclusion of 
arguments .. and pronouncement of judge
ment this much of time was passed. What 
is the reason for this great lapse of time 
when everybody including the Judges of 
t~e Supreme Court themselves have been 
saying thai judgements must be speedily 
pronounced ? . 

AN HON. MEMBER: Because of Mr. 
Goenka. 

SHRI EDUARDO FALEIRO: It is in 
tbis context that the question of concessions 
made by the lawyers become relevant. It 
has been said here and it is again correct 
tbat the judgement mainly turns on conces
sions. There is no· judgment on record of 
tbe Suprem~ Court in which as many as 
seven major concessions on fundamental 
points have been made and there is' no 
judgment as far as one knows in which 
the entire jwigment turns on concessions. 
If the judgment w~s to turn on concession. 
and was to be d~ided on ~SiOOl, 
what was tbe reason for the ~ordinatc 
delay of .two years aDd so ? 
~ about concessions 1 
AU tbe conceuions ~ by . 
tlie lawyers themselves. ADd are tbe· 
lawyers In tbis caso 1 The "wyers are Nr. 
La1 Narain Sinha, a f~er Attoroey
(icneraJ wbo was ~uaUl a~ the boaiDDiDa 
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of the case the Attorney General of India, 
whose bona fide, whose honesty and inte
grity nobody in this House or in the 
Supreme Court Bar or anywhere will 
challenge and deny. He has said that 
tbese concessions were never made by him. 
Tbe other Senior Advocate is a colleague 
of ours in the Parliament, a respected man, 
a Senior Advocate of the Supreme Court. 
He bas gone on record and there is a 
letter on the file saying that be never made 
these concessions. In spite of these denials 
what do the Judges do? The Judges do 
not give an opportunity to the lawyers at 
all to say-to come before them and say 
how they felt that the concessions have 
been made and how they say that conces
sions have never been made. Behind the 
back of the lawyers and without giving 
them an opportunity, these strictures .and 
observations are passed. 

I would submit that it is a matter of 
regret that. strictures and observations of 
this nature are made by any court or, for 
that .matter, anybody including Parliament 
itself behind the pack- of the parties against 
whom strictures are made without gi,.ing 
them an opportunity. 

PROF. MADHU DANDAVATE : I
rise on a point of order. I have with me 
a copy of the Constitution. I would refer 
to Art 121: "No discussion shaH take 
place in Parliament with respect to the 
conduct of any Judge of the Supreme 
Court or of a High Court in the discharge 
of his duties. I, 

. Implications of the judgment can be 
discussed, but not conduct, saying tbat be 
is allowing this behind the back and all that, 
you caDnot discuss .... (Interruptions) 

SHRI CHIRANJI LAL SHARMA 
(Karna1): Tbese are hard facts. 

MR. CHAIRMAN: You may discuss 
the judgment but don't cast any aspersions 
on tbe conduct of Judges. 

SHRI eDUARDO FALEIRO: May I 
re-assert that it is not our intention and we 

. will not do it--casting any aspersion on tbe 
judiciary and we have tbe biabest reprd and 
respect for the judiciary. . 



365 Motion re : Supreme 
Court's 

AGRAHAYANA 5.1907 (SAKA) Judgement against ~66 
Shr/ Jagmohan 

AlI that I am saying is that'these obser
vations on which the mover of this resolution 
is relying, were made in spite of the danial 
the other side and without giving an opportu
nity to the other side which consists of ~wo 
very Senior Advocates and very respected, 
per~ODS, to show cause and to prove how, 
these concessions were never made. All that 
I would submit is that these observations 
made against the lawyers should not be taken 
note of by this Parliament Vrhich is not an. 
eKecutive authority of the Supreme Court 
but it should look at the judgment as it is 
before it because the observations against 
these two Jaw},ers are made against all 
principles of natural justice and in fact, 
against all principles of justice itself as they 
were never given an opportunity to show 
cause and to show how tbese stricutures were 
entirely not justified. 

SHRI VASANT SATHE: We are not 
commenting on the conduct. 

SHRI EDUARDO FALEJRO: Not at 
all. As I said 1 am commenting on the 
judgment. 

PROF. MADHU DANDAVATE : I 
agree. We discussed the Golak Nath judg
ment also. 

SHRI EDUARDO FALEIRO : I would 
conclude by saying tbis, that this is one of 
the sad episodes of the Janata Party rule 
and to-day all of us and the whole House 
must be grateful to Prof. Machu Dandavate 
for having brought this before the House. 
And I demand and inquiry, a parliamentary 
inquiry into tbe manner in which these 
misdeeds, in which these devious procedures, 
in which the' conduct of the then Minister 
for Works and Housing, Mr. Sikandar 
Bakht in entering into this in collusion with 
Mr. Ramnath Goenka to extend to him 
patronage to the point of making him gain 
crores of rupees at the cost of public 
exchequer.' (J, lerruptions) I win submit, 
Sir, that 8S the facts of this case disclose 
there is no question of ma/o/ide at all. 

17.00 brs. 

Sir, the question had been raised whether 
the Governor had at ull powers to enter into 
this inquiry at all. May I draw }'OU 

attention to a notification of the qovern
mont of India ? 

PROF. MADHU DANDAVATE: Is it 
your suggestion there should be a parJiamen
tacy inquiry and pending that the Lt. 
Governor should go ? 

SHRI EDUARDO FALEIRO : Does 
this argument appear from my speech '1 It is 
your interpretation. 

Sir,.1 am on the power of the Governor. 
Prof. Dandavate has said that Lt. Governor 
had DO power to enter into this inquiry at 
all. I \\ ould draw your attention to this 
notification of the Government of India 
which is dat~d 7th September, 1966 under 
which Governor_ has powers nof merely to 
enter into this matter as per serial No. 3 
under the beading 'Land and Building' 
Department'-

"Land and Development Office 
(Administration of Nazul Lands) 

Delhi Development Authority. 

Acquisition, deveJopment and disposal 
of land. 

Master Plan for Delhi." 

He bad full powers under this notification 
and, therefore, in conclusion I say ... 

PROF. MADHUDANDAVATE: What 
does L. N. Sinha say? 

SHRI EDUARDO FALE1RO : What 
L. N. Sin ba said is that the concession 
attributed to him by the Supreme Court. was 
nevet made by him. That is what he has 
said. 

All that one may say in conclusion is 
that rather than attributing mala/ide to 
Mr. Jagmohan, the then Lt. Governor of 
Delhi we must congratulate and commend 
him for having brought to light this fraud 
and racket. Mr. Jagmohan bas been the 
architect of Delhi Planning and I would 
request those who have any doubts to just 
after this debate perhaps move to Bahadur 
Shah Zafar Marg which is known as 4murder 
mile' and connects' old Delhi to New Delhi. 
If type of construction like this is going to 
be aHow~d what is going to be the fa te of 
tbat area. Because as )IOU have seen. Sir, 
in this case the ireen atea wbich has been 
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reserved for parkins lot, that area by the 
then Government was al10wed to be used for 
construction of the multi-storeyed building 
and the consequnce is that the parking is 
done on the road side. Further, in view of 
the judgement already two newspapers of 
that area have aske~ for similar conce~sions. 
They also want to build in tbe parking area 
on the road side. This road is already known 
as 'murder mile' because the crowd js so 
much. People like Prof. Madhu Dandavate 
live in spacious bungalows in New Delhi 
near Parliament and do not know it but 
those who live .•. 

MR. SPEAKER: I would not like any 
of my Members to travel on that road. 

PROF. MADHU DANDAVATE : Sir, 
mine is not a special burgalow. It was 
supposed to be haunted by ghost. Nobody 
was willing to go there. That is why I have 
gone there. 

SHRI EDUARDO FALEIRO: If he is 
not happy with this bunga.low we can arr.ange 
for a change. 

Sir, it is a matter of commendation to 
Mr. Jagmohan. He has upheld the traditions 
of the best in administration in Delhi and 
maintained or tried to maintain the purity 
of the city to the extent possible and brought 
to light a major fraud for which I have 
asked an inquiry to go into. 

SHRI R. L. BHATIA (Amritsar) : Mr. 
Speaker, Sir, I have heard in this House 
Prof. Dandavate many a time but never 
before he built bis case on a wrong premise 
either on facts or on law. He mentioned 
about the democratic institutions and conven
tions of the Congress Government and of 
Pandit lawabar Lal Nehru. I am glad. His 
beginning was right but when he came down 
to tbe facts of the case what we found was 
that be was trying to justify the action of 
a tycoon who was trying to defraud the 
Government money and get extra favours 
from a Janata Minister. As I said earlier, he 
has wrong facts and was referring to wrong 
law. First, I will tell you the fact of. the 
case. The fact of the case is that the Express 
NeWSpapers took a plot of land for construc
ting a building for press and running a 
neW~pi\per, $ir, tile li\Qd was siveQ at 

concessional rate for that purpose and 
similarly lands were given to other news
papers also in the same area. But Mr. 
'Goenka had the audacity to misuse the land, 
not only covering more land area for building 
purpose but also making a huge building and 
drawing a huge ren,t out of it. So, tbe land 
was not used for the purpose for which it 
was given. It was misused. It was' not used 

, according to the DDA Rules. It was done 
in violation of the DDA rules. Around 
every building, some land area is left for, 
parking purpose. The area to be used for the 
building purpose is defined in the rules. For 
instance, if the measurement of the plot of 
land is about 1000 square metres it is 
necessary that the building area is to be 
within 600 or 700 sq. metres and the rest of 
the area is left for parking purposes 
or for other purposes including green 
area. But in this case, Mr. Goenka 
used the par ki ng area also for the building 
purpose my violating the rules of the DDA. 
Not only he violated the rules of the DDA 
but he also violated the Master Plan of 
Delhi. All what we are doing here or the 
Lt. Governor is wanting to do is that the 
Master Plan should be followed very 
strictly. But Mr. Goenka had violated the 
Master Plan. 

Sir, as has been mentioned by my 
colleague, Mr. Faleiro so many people were 
given lands in that area and they are all big 
business people having big cars, having so 
many cars and they have to park their cars 
there. But now that he has misused that 
land area by violating the rules, all those 
cars have to use the busy traffic roads for 
parking purposes. This was also in violat ion 
of the traffic rules. These are the facts which 
are before this august House and on which 
we have to decide. 

Coming to the point of law, Prof. 
Dandavate has quoted from the judgement. 
Sir, he has quoted the judgement of the 

. minority. He has not quoted the majority 
judgement. It was the view of a single 
judge. So it cannot be a judgement. The 
judgement is what according to the majority 
of the judges. The majority of the judges 
did not say so. So what he was talking about 
is mal a/ide action of tbe Lt. Governor, 
Shri Jagmohan. Therefore. Prof. Dandavate 
was building a wrong case of facts as well 
as of ~w. Wha~ ~ppene4 was tbat .r'wr 
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renting out his huge building to the people, 
he wanted to add more built-in area in that 
Ex.pre;s building. For that he applied for 
permission and he was denied and he could 
not build any more because that was the 
ar"a left . for parking and other purposes. 
Then he approached the Minister and later 
he got the favour. The Minister should not 
ha.ve done so b~cause according to the rules 
of the D.D.A., if any permission is to be 
granted under such circumstances, then for 
granting the permission the DDA has to 
pass a resolution' to this effect. But in this 
case no re501ution was passed by the DDA. 
The Minister ignored the rules of the DDA 
and the procedure of passing a resolution in 
such ca~es. The second point is that even 
if it is taken to be granted ~hat the Minister 
h3.d a right to do so, he has no right to 
waive the charges. The charges which are 
fixed under the law and the money that 
was to accrue to the D.D.A. was to the tune 
of Rs. 3.5 crores. It was· not within the 
rights of the Minister to waive loss of such 
a huge amount to the public exchequer and 
also to permit them to have a building at a 
place which was a parking area. This was' 
another thing which Minister had no right 
to do. Therefore, it was the Minister who 
went out of the way. The intention of the 
person who condoned all this has to be 
looked into rather than the intentien of the 
Governor, who was acting as a pub,lic servant 
under the due authority of law. In the 
notification dated 7th September, 1966 he 
was empowered by the President and he was 
acting according to the law and due autho
rity. It was the Minister who was acting out 
of the way to favour this gentleman. 

Now the question arises, whether the 
building was used for the purposes for which 
it was built. No, it was not. As I ha ve 
mentioned earlier, there were other news
papers also. Nobody took the liberty of 
building more than what was required, more 
than 'what was sanctioned. It was only the 
Express people, it was only Shri Goe'nka 
who had the audacity to do this and violate 
the law. He did that without permission, 
without paying charges. No other paper did 
that. 

Who is responsible for the huge ch~rges 
which were not paid to the Government ? 
Sbri Goenka was favoured to an extent that 
put e~chequer to a loss of B.s. 3.S crares. 

What was the. necessity and compulsion of 
the Minister to do this ? 'The Governor 
acted according to law, according to the 
authority given to him and in the public 
interest. Now. Prof. Madhu Dandavate says 
that his act was ma/a/ide, Was the act of the 
Minister bonafide? The House will draw 
its own conclusions how a collusion was 
made between Shri Goenka and Shri 
Sikandar Bakht, the then Janta Minister, 
who was in a hurry. They say that tbe 
Governor was in a hurry to take the action: 
Was tlie Minister not in a hurry to oblige 
him? The action should He against the then 
Minister. I have to request' the House to 
appreciate that it is not the case of Sbri 
Jagmohan acting maiajide, it is a case of 
collusion between the tycoon of a newspaper, 
Shri Goenka and the Minister for defrauding 
the Government to the tune of Rs. 3.5 crores 
which should be enquired into. What were 
the circumstances that the Minister was 
compelled to grant this remission and witb- ~ 
out any authority of law? 

PROF. MADHU DANDAVATE: Do 
you want to remove the Minister with retros
pective effect ? 

SHRI VASANT SATHE 
done that. 

We have 

AN HON. MEMBER : The Minister 
and otbers have been amply punisbed in the 
peoples, court. 

SHRI R. L. BHATIA : The bon. 
Members was referring to tbe conventions. 
I have also cited the convention of the Janta 
Government, bow in collusion with a person, 
they defrauded the Government and it· 
is for that the people punished them, not 
allowed theln for a full term of five years; 
they threw them out after thr-ee years, and 
thereafter, the people never dared to bring 
them back. And today they say that the 
action of the Governor was not righ t. In 
fact, as I mentifoned, the action of the 
Minister was not right. Shri Jagmohan. as 
a public servant, had acted with due autho
rity. Instead of taking action against Sbri 
Jagmohan as suggested by Prof. Madhu 
Dandavate, I suggest that an enquiry should 
be held into the collusion between Shri 
Goenka and tbe Minister to find out why the 
exchequer was deprived of a buge sum of 
money. B.s. 3.S crores~ 
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SHRI SAlFUDDlN CHOWDHARY 
(Katwa) : Sir t when. the stricture by the 
Supreme Court against Mr. Jagmoban was 
pronounced, I thought tbat the Government 
will come forward, that it will rise to the 
occasion and in consonance with the propri
ety, democratic conventions and the 
good traditions that we have to honour the 
other wing of the polity, they would sack 
Mr. Jagmohan. But n lW, t~ my a5tonishment, 
I see that the Ruling Party members are not 
only defenriing him, but they want to offer 
him a fun -throated praise. And it is 
unbelievable. Now, what is the point at 
discussion today? It is the conduct of Mr. 
Jagmohan in that case. We are not here to 
judge the merit of the judgement or the 
proceedingc; of the Court. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) We are discussing 
the judegment. What also are we discussing ? 

PROF. MADHU DANDAVATE: He 
says that the conduct of Mr. Jagmohan and 
not the judgement. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
I am not to defend anybody in this case, 
neitber Mr. Sikandar Bakht nor Mr. 
Goenka, nor anybody. What are the hard 
facts ? 

SHRI VASANT SATHE 
the merits of the case. 

Speak on 

SHRI SAtFUDDIN CHOWDHARY : 
Vas. I speak about the hard facts that have 
come before us and some of the hone 
members have told about then. The point 
is, you are teUing about the breach of 
contract, about some fraud there; aU tbat 
was brought to the notice of the court and 
the court has scrutinised everything. AU the 
facts regarding the question of Mr: Sikander 
Bhatt, the question of permission no erect 
tbe annae buitding not being given earlier. 
aod tbe same being ,given Jater, all these 
things have come before the . court and 
they scrutinised every thing. Then came the 
judgement. On that judgement, Mr. Jagmohan 
filed another Rev~ Petition. This is tbe 
point tbat I want to make and all of you 
should consider it. Wbat did be do jn. 

moving that Review Petition? And what 
was content that rarely in the history of 
the proceedings of our courts, such a strict 
stricture has come ? 

What did the. Court say ? The Supreme 
Court observed: "We are constrained to 
. observe that the review application is Jacking 
bona fide and based on false amendments, 
it constitutes a flagrant abuse of the process 
of the court." The court says, "this crude 
attempt on his part by filing this review 
petition on totally false ailegations is an 
attempt to subvert the court of justice." 
Do you understand the meaning of this? Do 
you understand Us implications ? 

(Interruptions) 

In the review petition, Mr. Jagmohan 
said that the judgement was delivered on a 
false premise . and that was apPclrtently on 
something taken from the statement of the 
counsel of the Union of India ar.d the 
Municipal Corporation of Delhi. On that 
what did the court say? The court said 
that it was an attempt of denigl ate the 
process of law. Was that not true? Was 
tbat not what Mr. Jagmohan had done? 

SHRI V. KISHORE CHANDRA S. 
DEO : The review petition was an attempt 
to denigrate the process of law. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
It was all falsehood. That is the point that 
has to be taken into consideration. The court 

. says that that is very improper, derogatory 
and subversive of the process of court of 
justice. What Mr. FaJeiro referred to was 
about Mr. L. N. Sinha's statement and then 
about Mr. M. C. Bhandari9 s statement. The 

. statement annexed in the review petition 
by Mr. Jagmohan was not Mr. 
L. N. Sinha·s. It was the statement 
of his assistant Shri P. P. Sinha. And Mr. 
Bhandari's statement in the petition was 
also annexed. Here he wanted to prove 
what they did not say in the Coun-giving 
that in their mouths-the Court had given 
the judgement. The Court says that tbeir 
attempt to prove that the court misquoted 
the coun«;els arguments in the Judgement 
was very improper. They said it and that 
is tbere ill- the proceediOl8 of the Coon. 
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Now, here' is a case before us. A man 
in the high office had tried to make false 
averments and false assertions before the 
Court. That is how these strict strktures 
have been passed much more stricter than 
the earlier stdctures. That is the point. I 
am not going into other aspects. If any 
breach is done, you have to take care of it. 
What were the learned Advocates doing? 
Why ~ould not they defend the Municipal 
Corporation of Delhi? Is tbrt tbe point? 
It is not the point here ... 

(Interruptions) 

SHRI A. CHARLES : At that time, 
the lana ta Government was in power. 

. SHRI SAIFUDDIN CHOWDHAR Y : 
Why did you not being the motion ? 
When we try to bring to order c;omething, try 
to correct some injustice which was being 
done try to prevent the subversion of judiciary 
which is being attempted and you are trying 
to be part of that. What is at stake of 
yours with a person like Jagmohan? Can you 
tell us ? 

(Interruptiolls) 

SHRI A. CHARLES : We are part of 
a long tradition ... 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
You may have personal commitment with 
somebody. Some persons mi~ht have served 
you very well during certain times, but we 
have certain commitments to certian things 
to certain ideals, to certain institutions. 

tII,terrllption.s) 

PROF. MADHU DANDAVATE 
Even Goenka won't accept him. He will 
feel embarrassed. What are you talking? 

SliRI SAIFUDDIN CHOWDHARY 
No, Sir. You cannot just bring a red-herring 
and divert tbe whole thing. The whoJe thing 
is that tbe stricture bas come. How can a 
man who bad held the office of . Lt. 
Governor and now the Governor of a State 
try to denegrate tbe Court of Law? That 
is the point. He said something in the 
petition and Court says that is not correct. 
1 am not going ioto other details, whether 
ho abould bJ.ve erocted tbe str"turo should 

have been created there or not, wbether the 
breach of con tract was there or not, that I 
am not doing. Here it is very clearly 
mentioned, even the judges themselves have 
told ... 

(Illterrupt ions) 

SHRI T. BASHEER (Chiraginkilj 
About public money and public property we 
are bothered, you are not bothered ... 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
Now Sir. everything that they have said came 
before the Court. Even about exceeding the 
limit of power by Shri Jogmohan that had 
also come. They said that he had exceeded 
the limit. He' cannot do that. H~ cannot 
pass such orders of demolition of a property. 
Such arguments came .•. 

(Interruptions) 

MR. SPEAKER 
seat. Don't interrupt. 

Please take your 

SHRI SAIFUDDIN CHOWDHARY : 
I am not pleading tl)e case of Goenka. You 
faiJed to take on him there in the Court. 
Now you are subverting the process of 
law ... 

(I nl errupt ions) 

MR. SPEAKER : Mr. Chowdhary 
please address me. 

SHRI SAIFUDDIN CHOWDHARY: 
Everything came before the Court. About 
exceeding the power that had also come. 
One point came. that is he bad the power 
at par with the Chief Commissioner earljer. 
That point also bad been dispo~d of by 
the. Court. Now the two things aye very 
clear. One is an attempt made to gag the 
press. Tht second point is that a attempt was 
made by certain officials, even by a person 
holding such a high office to denigrate the 
Court of Law. 

With these word§, I support the Motion 
and I hope that Government will sack. the 
Governor. 

PROF. NARAIN CHAND PARASH_AR 
(Hamirpur) = The issue is being brought 
Cl'lt of focus ~'1 our friends on the OP~lt~ 
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side. It is true that the conduct of the then 
Lt. Governor of Delhi Shri Jagmohan is 
the subject matter of tbis Motion. But it is 
not an isolated activity. The conduct of 
Mr. Jagmohan as interpreted by the 
judgement given b)' tbe Supreme Court
and therefore necessarily the. points 
raised in the judgement, have also to be 
considered. 

Various points have been highlighted by 
my friend, Mr. Faleiro. I find that the focus 
should have been on what bas been the net 
result of Mr. Jagmoban's action as Lieute-
'nant Governor of Delhi. Nowhere in the 
judgement has it been stated by anyone of 
the three Judges, that Mr. Jagmohan's action 
has resulted in any self-gain. It bas not 
resulted in any kind of a misappropriation 

. of funds. It is only a question of some 
sort of exercise of authority. 

Now the best argument, according to 
Mr. Sen, the Judge who bas given this 
judgement in one portion, and Mr. Mishra in 
the other, and also by Mr. Venkataramiah 
in the third portion, i.e. every one"s argument 
is bsaed on the fact that the notification of 
September 7, )966 devolving the powers of 
the Chief Commissioner upon the Lt. 
Governor has no basis. This is a very 
technical ground. Now, under the powers 
vested in tbe ·Lt. Governor of Delhi since 
7th September 1966, thousands of sales have 
taken place. Land bas been allotted to 
.thousands of people for residential and 
office purposes. Now, if it has no basis~ 
is the entire process to be set in de novo 1 
.Are all these transactions illegal; or are we 
to assume that the Lt. Governor. in exer
cising his powers under Article 239 and in 
accordance with .the notification of 
September 1966 was act ing to the best of 
his intentions '1 To my mind, it is to the 
credit of Shri Jagmohan that be acted in 
accordance with the powers vested in bim 
under Article 329 and in accordance with the 
notification of September 7, 1966, Had he 
not acted, it would have been a mess and 
chaos. 

The very (act' is tbat Jagmohan was able 
to bring to light a fraudulent activity in 
which RI. 3.3 crores were denied to tbe 
Exchequer. The State exchequer; the OWDer 
and the poor people of tbi' country were 
DOt liven their riabtful due in &eUm, tho 

i,JgnneiU aj~iJJt 3'~ 
Shr; Jagmohan 

commercial charges. It is to the credit of 
Jagmohan that he brought to public gaze 
this important point. 

Secondly, what was the conduct of the 
Minister at that time; viz. the Minister of 
Works and Housing, Mr. Sikander Bakht? 
Not only did he immediate1y agree to the 
request. He did something more. I would 
quote from 'Surya' a magazine,. from its 
issue of October 1979, when the Government 
was with them (JANATA). I quote the last 
paragrapb: 

"After baving extracted an extra
ordinary, exorbitant and illegal grant to 
construct on the basis of FAR 360, 
Expr~ss recently went a step further by 
demanding that tbey be allowed to cover 
the entire area. although 100% coverage 
is in utter violation of the bye-laws." 

So, they went a step further. Not only this; 
they wanted to have a 100% coverage. What 
did the Minister say 1 This is not abo\lt 
Mr. Bakbt the person or the individual, but 
the Minister of Works and Housing of the 
lana.ta Party Government. Mr. Bakht 
insisted, before he vacated his office, that 
even this demand of the Indian Express be 
granted in due course. So, the Minister was 
willing. But time and destiny did not oblige. 
The people of India gave a different verdict. 
The Minister wanted a different thing, even 
though all the buildings in the area are 
allowed 80% coverage on the ground floor, 
70% on tbe first floor and 50% on subsequent 
floors. Even the Town and Country Planning 
Officer of the Government of India bad 
advised tbat more than 300 FAR should not 
be allowed in .the concerned area. But then 
what be proposes, Goenka disposes. 

To my mind, 'this is a strange view of 
the freedom of the Press. The members of 
tbe Congress party are also subscribing to 
tbe theory of the freedom of the Press. We 
also want to uphold tbe supremacy of the 
Judiciary in their own sphere. We do not 
want to encroacb upon the around of tbe 
Supreme Court. But we have to see that 
an individual, may be a Lieutenant Governor. 
may be a per,ona non ,rata with certain 
individuals or judses may not be more 
sinned qainst tban what be is due for. 
Mr. laamohaD bad acted within tho Powen 
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conferred upon him by the said Notification; 
and if tbat Notification is ·not there, tben all 
the transactions to \"I:hich you are referring 
which had 'been done after that -it is a 
question of 20 years now, 19 years and some 
months - aU these transactions, canpot be 
deemed to be illegal simply because technical 
ground is not fulfilled. Mr. Jagmohan 
acted in a baste, they say; I say, he did not 
act in a haste. . 

Mr. Jagmohan was appointed the Lt. 
Governor of Delhi on 17th of February 
1980 and Goenka got a stay regarding 
Express Building on 7th April. . So, Prof. 
Madhu Dandavate, after 17th of February. 
then comes tbe month of March. Mr. 
Jagmohan did not act. Then comes tbe 
month of April. It is on the 7th of April 
that a stay order was granted. Is it a hard 
case? It is his regard for the due process 
of law. It is the exercise of tbe rightful 
authority that prevented him from going 
ahead with his immediate demolition of 
something of the type which he did not 
approve of. It goes to his credit. 

Similarly, they wanted that theie things 
should be conside~ed separately. Mr. 
Jagmohan maintained that as the appointee, 
as the authority of tbe Union Government, 
he had to be in consonance with the Ministry 
of Works and Housing and so on and so 
forth. So, the result is th~t there is no 
difference between the approach. All the 
three approaches are similar. The affidavit 
filed by the Secretary to the Ministry of 
Works and Housing is an eye opener in 
which he stated the obvious. Thi.s would 
be making the whole thing clear. as to what 
is tbe attitude of tbe Ministry of Works and 
Housing. The affidavit of the Secretary to 

. the Ministry of Works and Housing says as 

follows: 

"The orders in question passed by 
the then Mini~ter of Works and Housing, 
Shri Sikandar Bakht, were clearly illegal, 
improper and irregular. (2) The show
cause not ice was duly and properly 
issued and no malafide arose .. (3) 1 say 
tbat tbe counter affidavit filed by res
pondent no. 2, that is Lt. Governor be 
read as part and parcel of this counter-

affidavit. " 

So, there is no case of separating the stand 
of the Union Government from that of the 

judgement aiD/nst ~'8 
Shri Jagmohun 

Lt. Governor. Tbe Lt. Governor bad acted 
in consonance with the policy, practice and 
rules and regulations as framed by the 
Central Government. The affidavit filed by 
Mr. M.K. Mukherjee, Secretary . of the 
Ministry, is an ample proof of this stand. 
I commend the attitude of the Secretary that 
he was able to bring to light the fact that 
was distorted. the situation that was mani
pulated, the fraud that was committed; and 
the action of the Minister was, as said by 
him, not only illegal but improper and 
irregular. Mr. Jagmohan's case is the 
case of a public servant who 'acts in the 
service of the.mother land for the cause of 
the people. Nowhere all the judges Gid agree 
to ascribing·~ any mala./ide intention to 
Mr. Jagmohan. I will stand corrected if 
Prof. Madhu Dandavate can tell me that 
three judges have given unanimous judgement. 
No. There are three different judgements, 
and to one extent, Justice Misbra also says, 
no violation of fundamental rights. Mr. 
Mishra says that right to a piece of land of 
constructing a building flows not only from 
Article 19 but from tbe terms of the 
contract. 

PROF. MADHU DANDAVATE: Diffe
rent judges attacked Jagmohan from different 
angles. It is really a three dimensional 
perspective. 

PROF. NARAIN CHAND PARASHAR: 
It is all right. But your point that he acted 
malo/ide and therefore he should be removed 
from office is not borne out by the judge
ment in consonanee, It is not a general 
uniformity. 1t may be of one jt,1dge, but I 
am quoting different views expressed in 
which even tbe fundamental rights .are not 
supposed to have been violated. This is 
a majority judgement. This is a majority 
ludgement and therefore we have to go by it. 
Similarly, tbere are various other points into 
which we need not go. In an fairness, j t is 
a v~ry harsh comment on Senior Advocate 
Mr. Bhandari and also the tben A.G. 
Mr. Sinha. In all fairness, they should have 
been given an opportunity to explain. Is it 
not the course of natural justice that the 
people against wbom you want to pass 
strictures and give judgement should be 
allowed to have their say? In this case the 
whole matter was done in areat haste. as, jf 
you read the story you will see: How in 
tho Review Petition the· papers of Ule 
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Union Government were refused to be 
accepted. They were allowed to be accepted 
only on the day of .the hearing, in violation 
of the limitation period. The limitation 
period of thirty days was not allowed. It 
is ~ very sad story. Tbere is a provision 
that if there is a petition in the Court 
the next day, in the previous evening 
the papers can be accepted at tbe bouse of 
the Registrar. Bnt here they were .not 
accepted. Even in this morning 'on the day 
of bearing at 10 09clock they were not 
accepted. The limitation period of tbirty 
days was not given. They were taken up 
only at about 1 P.M. and the review 
petition ()f the Union of India was disposed 
of within a couple of hours. So, therefore, 
in all fairness there is a case. They should 
have been given a chance. Our learned 
counsels should have been given an opportu
nity especially when they bad sent letters. 
Yes, they had sent letters. They have not 
committed any mistake. Why punish them? 
Why should they pass strictures against 
them? In all fairness Dot only the learned 
counsel should have been given an oppor .. 

. tunity, but the role of the then Lieutenant 
Governor, Shri Jagmohan should have been 
commended. I feel that Shri Jagmohan's 
action has resulted in a net gain to the 
exchequer of Rs. 3.3 crores and I would 
quote from Mr. Justice Venkataramiah. 
Even be had said that the Municipal Cor .. 
poration of Delhi is within its powers to 
start case afrese. This is a lacuna that 
has been detected and the Judge has 
expressed it. I t is open to the Delhi 
Municipal Corporation to reopen the case. 
I quote from the Judgement, of Mr. Justice 
Venkataramiah. It is open to the Delhi 
Municipal Corporation to examine the 
matter afresh independently and to take such 
action that may be open to it in accordance 
with the law. 

So, the learned Judse' allowed the 
Mun~cipa\ Corporation of Delhi to act 
afresh in accordance wjth tbe Jaw and take 
action. What does tbat mean? That the 
law has been violated. Violated by whom? 
Violated by tbe Express people; by Mr. 
Goenka and Dot by Mr. Jagmohan. In all 
fairness. 1 request the Government to take 
eogn\pnce' of the solid and positive role 
and commendable role played by Mr. 
Jaamobao in tbe .rvice of the Dation ill 

JWl,e1lJe~t illa/nst 3,80 
Shri Jagmohan 

bringing to law the case of certain irregulari
, ties. Therefore, I oppose this motion tooth 
and nail and it has to be thrown out forth-
with. . 

SHRI D. N. REDDY (Cuddapah): 
Mr. Speaker, Sir, the main issue is, in view 
of the serious strictures passed by tbe 
Supreme Court, 'whether Shri Jagmohan, the 
former Lt. Governor of Delhi should be 
allowed to stay in service or not. We are 
not concerned whether Shri Sikander Bhakt 
Dr Mr. Goenka was right or wrong. It is 
absolutely another issue and irrelevant to 
discuss about their behaviour in tbis 
motion. 

Never before has the Supreme Court 
come down so heavily upon a constitutional 
functionary as it has on Shri Jagmohan the 
then Lt. Governor of Delhi in the petition 
filed by him for a review of the judgement 
in the Express building case. The strictures 
pas~ed were second in succession, the first 
having been made in the original judgment 
in the Express case when the Court held 
that he took undue interest in the matter, 
apart from acting very swiftly to proceed 
against them for violation of building Jaws. 

In this connection, I may quote a 
Supreme Court judgment of 1956 : 

"Whenever a building does not 
interfere with the public interest it 
should not be demolished as it involves 
a national waste, more so, if there is an 
alternative by imposition of compounding 
fee." 

In this case, the Court held tbat there was 
absolutely no interference with public 
interest and so bis action was poJitical1y 
motivated, mala /ide and intended to silence 
~e voice of tbe Press. 

In botb the issue Mr. lar.moban was 
indicted for actina Uleplly and unconsti
tutionally and rank abuse of power. A 
person occupyina tbe bi&b ot1icc of Lt. 
Governor bas to, adbere to certain norms of 
justice aDd fairpJay. The Supreme Court 
judaement clearly show that Mr. Jaemohan 
clearly violated these norms. 

About tbe revision petition the Supreme 
Court "),1 : 
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"The· petition was based on . totally 
false allegations and was an attempt to 
subvert the course of justice. It is 
lamentably lacking in candour' and want 
of probity in making factually incorrect 
statemen~s, and thereby casting as
persions on the court." 

The serious strictures passed by the Supreme 
Court cause serious doubts about his fitness 
to hold such a high office. The consti
tutional propriety indicates he should 
immediately resign. As he has not done S09 

he should be removed from that high office 
immediately. 

Talking of norms, while the Centre has 
taken the unbending position of foisting 
Governors on the States without the cour
tesy of consulting them, there is a room for 
improvement in this regard. 

Lastly. I congratulate the Treasury 
benches when they applauded when one of 
the speakers said that Mr. Jagmohan had 
done service to the country. \\'hen Mr. Ram 
Lars action W~i debated in this House, 
they applauded his action and ultimately 
Mr. Ram. La1 went out. Now also the 
Treasury benches are applauding the action 
of Mr. Jagmohan and he is sure to go. 

There is no point in bringing in irrelevant 
issues. We cannot discuss the Supreme 
Court judgment in the: House. The main 
issue is that in view of the judgment whether 
Mr. Jagmohan has committed any impro
priety. And the judgment clearly says that 
he has acted in a 11lala/ide politically 
motivated way to silence the voice of the 
press, the most cherished right of ·our 
people. So, he should not be allowed to 
hold such a high office. 

Last\y, "Mr. Ctean" has promised to 
provide a clean Government. He cannot 
afford to be sotrounded by ditty l)eop\e. So, 
"Mr. Clean" should take a decision in this 
matter. 

[Translation] 

SHRI RAM PYARE PANIKA 
(Robertganj) : }\I(r. Speaker, Sir, 1 would 
like to suhmit in the beginning that such 
judgement has never been delivered if I the 
history of India as this one on which we are 

Shri J agmohan 

having discussion now • .-Tlle coming genera
tion will see that the Supreme Court of oui . 
country while delivering judgements did not 
keep in view the fundamental principles and 
basic values. 

Sir, I do not want to repeat what my 
colleagues have already stated •.. (lnten uptions) 

[English] 

SHRI SAIFUDD1N CHOWDHARY 
(Katwa):. Can that can be said, Sir? He is 
saying that they have forgotten a11 the basic 
things, fundamental things. 

SHRI RAM PY ARE PANIKA; I am 
not quoting any particular judge, Sir. How 
can I do that ? I am aware of that. 

SHRl V. KISHORE CHANDRA S. 
DEO (Parvathipuram): He cannot discuss 
the conduct of a Judge, Sir. 

( Trdnslatioll1 

SHRI RAM PYARE PANIKA : Sir, I 
am saying this because if you go through the 
judgement from the beginning to the end you 
will find that the problems which exist in 
reality were overlooked and simply some 
suggestions were given. This judgement was 
also not delivered in time. What are the 
reasons for that? This was not delivered for 
six years even when the council of lawyers 
had conceded it. What have .they done? 
Some Jegal facts were neglected. There is no 
mention of the opinions of the Secretaries of 
the Government of India as well as the 
statutory notifications in -the judgement. 

Sir, by going through the. judgement of 
the Supreme Court it seems that one-sided 
judgenlent has been delivered. What are the 
reasons ? I would like to say that 'in 1971, 
my patty, tne Congress Government was 
criticised severely. There was no need of 
that. It seems that tbe Questions pertajning 
to the interest of the country and of tbe 
city like Delhi where population \s increasing. 
maintenance of Jaw and order as weJl as 
facility of transport here have been over
looked in the judgement. 'These things have 
not been taken into consiceratic)fl while 
delivering the judgement. By going through 
the judgement one finds vested interest in. it, 
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because fundamental things have not been 
taken into consideration in it. We should 
take these things seriously which we are 
discussing in relation to the judgement. The 
Members belooging to- the Janata Party may 
recall that when the Parliament Session was 
going to commence, ten parties assem.bled to 
discuss the matters to be raised. They had 
nothing against the Government because of 
the good and timely deeds of the Govern
ment. They got only this judgement. They 
never tried to know in what circumstances 
this judgement was delivered. Had this been 
taken i"nto consideration, I am sure the 
members of C.P.M. or the socialists would 
not have raised such matters. 1 am pained 
that persons ):ke Madhu Dandavate are 
supporting those people who are charged 
with violating the civic rules under the 
corporation or municipal Jaws regarding 
construction of houses. Shri Madhu 
Dandavate bas not mentioned about the 
conversion charges amounting to Rs. 3 crore 
30 lakhs. I as well as the whole country 
knows what relations you and others have 
with Goenka. But we want to work impar
tially. With that impartiality, Shri Jagmohan 
had followed the _ rules in a proper and 
prompt way. These people are levelling 
charges on bis efficiency. This is due to his 
efficiency that he saw that the Janata 
Government was destroying the beauty ,of 
Delhi only to further their interests. 1f he 
had taken decision on Suodayand called for 
the file with the inot~ve of beautification of 
Delhi and solving the commercial problems 
then what wrong had he done? When the 
mind goes astray tben the good work done 
by others is not appreciated. So, I would 
like to say to Shri Madhu Dandavate that 
he should cast an eye on the good things 
which Sbri Jagmoban had done. 

17.48 hrs .. 

[Mil. DEPUTY SPEAKER in the Chair] 

Mr. Deputy Speaker, Sir, here the 
resignation of Shri Jagmoban bas been 
demanded which is absolutely unjustified, 
It is illegal also. There is no cause for it. 
On tbe other band, tbis House should 
appreciate tbe good work done by Shri 
Jagmohan for Delbi. He had given notice 
to tbose people who tried to make quick 

Shri Jagmohan 

money. Not only this, Sir, Dandayateji was 
saying just now tliat land was allotted for 
the press. If it was allotted for the press 
how can 'permission be given to earn 
Rs. 1 crore per month as rent? Shri 
Jagmohan had· done a very good thing in this 
respect. 

Sir, you can see that ex-parte judgement 
had been given on tbe writ petition and the 
subsequent review petition witnout hearing 
Shri Jagmohan and even his lawyers. This 
is against natural justice. I do not want 
to talk about the judges but according to the 
natural justice bow far is it justifiable to give 
judgement without hearing the appellant ? 
Shri Madhu Dandavate will also agree to 
this that while giving judgement even tbe 
principles of natural justice have not been 
kept in mind. Rousseau had said that if you 
want to see the performance of the adminis
tration of any country. then look at the 
working of the judiciary of that country. If 
it is working well then tbe administration 
of the country is functioning well. Will such 
type of judgements be delivered in tbe 
country? They talk of conventions but 
what is the need of ignornink conventions ? 
So, we shall bave to consider it seriously 
as to what type of judgements the court win 
have to deliver in future. I do not want to 
say anything about the character of the 
judge. We should oppose aU those elements 
who are creating danger for Delhi and are 
trying to create law and order problem in 
the process of beautification of Delhi. There 
should be an independent judiciary but there 
should not be any judicial despotism. The 
need of the bour is that the House should 
consider it seriously. When Sbri Madhu 
Dandavate was speaking, it seemed as if he 
was settling old scores with Shri Sikander 
Bakht. I would ]ike to give an example. An 
application on behalf of the National 
Herald for a canteen was submitted whicb 
was- sactioned in 1976. But as soon as Shri 

, Sikander Bakht became Minister, he remar
ked that permission eouid not be given for 
the 15 ft. canteen. But he allotted four 
times I.e. 63 ft land to Ooenka. In this way, 
the interests of the C(luntry were overJooked. 
Shri Madhu Dandavate is a veteran socialist. 
At least he should give proof of his being a 
socialist. The younl parliamentarians should 
be given correct picture of the facts. You 
are supporting t he person who has neglected 
the interests of Delhi. Prof. Saifuddin 
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Chowdhary of C.P.M. was speaking just 
now. He should know that when the C.P.M. 
people will come to know that he is pleading 
the case of Goehka be would be expelled 
from the party .•. (Interruptions ). When you 
go back to your constituency, the peopJe win 
ask wbat you have done. Why should we ask 
our Prime Minister to instruct Shri Jagmohan 
to tender his resignation. The House should 
instead pass a Resolution to the effect that 
such Officers are needed today in apprecia
tion of the work done by them. Had he 
wanted he would have earned kodos. But be 
did not do this. He realised his responsi
bility. We should not fall into the trap of 
cheap popularity but take the right decision. 
By allotting 60 ft land to Goenka, they 
earned crores of rupees. I would tell in 
your words that the reservation of the land 
made for this purpose was nor valid any 
more because of the construction of 
commercial building on it as Sikander Bakht 
had given its permission ... (Interruptions). 
What I demand is ... 

PROF. MADHU DANDAVATE 
(Rajapur) : I made the canteen employees 
permanent ... 

'SHRI RAM PYARE PANIKA : But 
you see what they have done. The Law 
Minister is present here. My demand is 
that you should get the whole scandal 
investigated impartially. Tbis case must be 
referred to C.BJ. They should find out why 
the Janata Government did not take action 
to realize Rs. 3 crore 30 lakhs. As for Shri 
Jagmohan he deserves our congratulations. 
This should also be looked into as 
to wbo the canteen attracted Shri 
Sikaoder Bakht's attention, when on the 
other hand the poor were not getting cement 
for construction of their houses. Under what 
circumstances tbe Janata Government did not 
make available the levy cement to these 
poor people whereas. thousands of bags of 
cement were supplied to Shri Goenka. AU 
these things should be looked into. When 
the architect applied for cement why the 
quantum of cement applied for was not 
examined. Could anybody agree that 
thousands of bags of cement were required 
for the construction of a single basement '? 

Besides this, there is need to go into the 
conduct of all those people who want to 
benefit the capitalists and tben take unduo 

advantages from them. It has been the policy 
of Goenka c1ique to criticise the GoverrJment 
because they know that the oppesition parties 
will support them. This is not a new policy. 
Everyone has some way out. The need of 
the hour is that Parliament should decide as 
to what action should be taken against these 
Profit-mongering people about whom the 
newspapers have revealed DJany things. Sir, 
you might have seen the report appearing in 
the "Hindustan Times" as to how they have 
criticised these people. The sentiments of 
the people of India cannot be suppressed for 
a long time. It is correct that any Judge of 
the Supreme Court of India can hold any 
view but it cannot be said to be the view of 
the majority. The verdict can never be final. 
I t is subject to appeal. If a person loses his 
case in one court, he can win_ it in another 
court. There are a number of such examples. 
So, the verdict of the Supreme Court cannot 
be regarded as final because it is not the 
verdict of the majority. 

With these words, I vehemently oppose 
the motion brought by Prof. Madhu 
Dandavate in this House. I would like that 
taking into consideration the work done by 
Shri Jagmohan, on account of which the 
Government of India have appointed him 
to such an important office, a motion of 
thanks highlighting the good work done by 
him should be passed and we should lend 
our support to it. 

[English] 

SHRIMATI 'GEETA MUKHERJEE 
(Paskura) : I support the substantive motion 
brought by hone Member, Prof. Madbu 
Dan<.!avate. I arn on an advantage. Nobody 
will call me a partisan of either Sikandar 
Bakht or Goenka and I cannot also be a 
partisan of the Birlas as have stated in tbe 
House times without number. With that 
background may I point out ... 

PROF. MADHU DANDAVATE: She 
is a model lady. 

SHRIMATI GEETA MUKHERJEE : 
No, I am not a model, but it is a bard fact. 
I have a given situation. 

Sir, I shall try to be very brief. But 
before 1 come to that point, 1 must eXllress 
my ,~~~ ~gzealent at the indianatioD 
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expressed by my bon. co]]eague, Panika 
Sabeb about these people who go in for 
encroacbment etc. and when he says it is 
their national duty to tackle it. But to nly 
utter disappointment I must say that while 
in tbis House I discharged that national duty 
by several times pointing out that a hotel 
wbich is being built just opposite our Parlia
mentary Office has resulted in making the 
whole pavement. actually out of bounds. 
That has not been taken to be a case of 
obstruction. Now it has not proceeded 
against allo. 

PROF. MADHU DANDAVATE: Are 
)'OU referring to Meridian. 

SHRIMATI GEETA MUKHERJEE : 
Yes, Sir. At that time no indignation was 
voiced in this House which was expected of 
them. Had I seen that at that time I would 
have appreciated all his indignation. But Jet 
me ten you in the beginning itself, I do not 
want to go into the.case of Goenka nor in the 
case of Sikandar Bakht's conduct, because 
that is not relevant. I am a11 for taking 
legal· .stops against all encroachers, par
ticularly when they are made by the rich. 

18.00 us. 
[MR. SPEAKER ill the Chair) 

But naturally, in doing that you must act 
legaIly. That is the important point. 

About uniformity I need not again go 
into tbat question. as I have stated already. 
As far as legality is concerned, it is true that 
several Judges have given Judgements on 
several counts. But the question is, there 
are certain comments which are of the entire 
Bencb, not of particular Judges. J rely about 
my judgement on those comments which 
were made by the Full Bench. Here the 
question of propriety arises. My hone 
colleague, Saifuddin Sahi·b, has already 
made a rererence, but I hav~ to make that 
reference again to another paragraph, whicb 
is a part of the Judgement where aU were 
aareed. It says : 

"The ftlUo, 01 this review applica .. 
tion on totally false allegations is a 
crude attempt io _\.vert the coune of 
jt.ttsb." 

The question is, if that case was a case wbich 
was open and shut, it should bave been done 
in a way wbich is open and shut. Why go 
in unnecessarily for false aJ1egations? And 
does it behove of a person who is in a high 
constitutional authority in the country to 
act in this manner .? That is tbe question. 
Again, the other part of the Judgement, 
which is also the tbree-person Judgement, 
says: 

"His conduct in casting serious 
aspersions on the court by suggesting 
that the delay in the pronouncement of 
the Judgement was responsible for 
certain facts and submissions made on 
behalf of the respondent escaping the 
attention of the Lordships virtually 
amounts to gross contempt of court." 

The question arises as to why a person who 
bas been in such an authority should go in 
for such comments where it is obviously 
contempt of court. This is the question that 
bas arisen, where I fully support Dandavateji 
that a person with this stricture on him 
should not adorn the post of the Governor 
of a State. That is not proper. If you are 
so concerned about tbis particular case of 

. Goenka and this and that at that time, 
institute an open and shut case, bring all 
your facts and make a case which will 
definitely be supported and upheld by the 
court. If that is what they did, it would 
have been very good. I shan be the happiest 
if that is done. But this is not the way of 
doing this. And if this kind of a measure is 
taken recourse to in future, it bas a very 
serious implication. Therefore, Sjr, on these 
grounds I fully support the motion and I 
think that this gentleman should be removed 
from that high post. 

(Interruptions) ': 

MR. SPEAKER I will take the 
indulgence of the House now at this 
juncture to extend tbe time on the House 
for-how much? 

PROF. MADHU DANDAVATE Till 
Jaamoban goes, Sir r 

SOME HON. MEMBER.: Half-an
hour. 
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MR. SPEAKER: Yes, till this House 
decides. 

AN HON. MEMBER: We can extend 
for one-and-a half hours. 

MR. SPEAKER: We shall see. Now, 
Shri Kishore Chandra Deo my speak. 

SHRI V. KISHORE CHANDRA S. 
'DEO (Parvathipuram): Mr. Speaker, Sir, 
as I rise to support the Substantive motion 
that bas been raised by Prof. Madhu 
Dand~vetes, I must first mention that today 
they are discussing the conduct of a 
Govemcr when the credibility of a politician 
itself is at stake. 

Sir, these strictures which have been 
passed by the Supreme Court and the 
behaviour of the former Lt. Governor 
would only go to show that this cancerous 
crisis of credibiHty is also creeping into such 
high institutions as those of Governorships. 

Sir, the Supreme Court in its Judgment 
while passing strictures against the former' 
Lt. Governor has made certain remarks. 
It is unfortunate tbat this discussion has 
turned into a kind of slagging match between 
pro-Goenka and anti-Goenka voices whicb 
were heard from either side. 

Sir, it is a matter of regret that this 
discussion has taken this kind of turn. This 
would only eventually result in a kind of 
digressing or diversifying the attention from 
tbis issue. The question of Goenka or 
Indian Express or '::fikander Bakht does not 
come at all as far as I am concerned. Sir, 
several Member who have spoken on the 
other side made a concerted effort on just 
castigating remarks on Mr. Sikander Bakht 
wbo is tbe tben Minister of Works and 
Housing. I am Dot here to defend either Mr. 
Goenka or Sikander Bakht. Mr. Sikander 
Bakht might have been wrong. As one of 
my hone friends rightly said, be has been 
defeated by the people's court in the 
elections. If you still think that Sikander 
Bakht was wrong, and for what be did be 
must be punished, you have all the powers 
with you. Why don't you bold an enquiry 
aDd punisb him, send 'him to jail or pllows. 
But if you do not have the courage to do 

. that, don't shout in the House aQd make 
ai1eptioos apiDat him. You arc not able to 
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do anything against bim despite all tbe 
powers that are with you. 

AN HON. MEMBER: You want us 
to do what Janata peOl'le were d{'ing ? 

SHRI V. KISHORE CHANDRA S. 
DEO : Because the Janata people did it, 
they had to go. If you do it, you will also 
have to go. It is easy to talk. But you will 
have to face the situation yourself one day. 

PROF. MADHU DANDAVATE : Sir, 
since I have been elected, whatever 1 have 
said should be taken as correct ! 

SHRI V. KISHORE CHANDRA S. 
DEO : I am only referring to tbe mention 
made about Mr. Sikander Bakht. 
Presumably, even what the hone Member 
said against Mr. Sikander Bakht happens to 
be true, if you have materials to prove that 
what he did was wrong~ tben you punish 
him. Why have you not done so '1 

MR. SPEAKER : You will lose only 
your time. You are diverting. 

SHRI V. KISHORE CHANDRA S. 
DEO : I charge this Government that tbey 
have not taken action against a man who 
has gone so much against the interests of the 
people or public of Delhi. 

SHRI V ASANT SA THE: Just now 
you said, we should not take such action. 

SHRY" V. KISHORE CHANDRA S. 
DEO :' I have said that, if Y0:.l have courage, 
take action. 

SHRI VASANT SATHE Your are 
contradicting, Mr. Kisbore. 

SHRI V. KISHORE CHANDRA S. 
DBO : I am sorry, if you do not under
stand me. The Janata Government has 
appointed several commissions but no action 
has been ·taken. I am saying, if you have 
tbe courage, take action. If you just have 
enquiries and commissions, you will also 
meet tbe same fate as Janata .met. But you 
are also scared to take action. So, dOD't' 
indulge in tbis kind of jugglery ,of wonts, 
here. If you have' the courage, you prove 
that Me. Sikander Batht was wrong 8 nJ 
tben tako action &pinst him. Don', J~' 
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come and speak at the top of your voice, 
without taking action. 

[Translation] 

SHRI RAM NAGINA MISHRA 
(Salem pur ) : This is decided by the people. 
The people have given their verdict; he was 
wrong. 

[English] 

SHR! V. KISHORE CHANDRA S. 
DEO : Mr. Speaker, it is wrong to make 
all the allegation against him. Mr. Goenka 
happens to be the owner of the Indian Express, 
this case was against him. But why did 
Bida became a Member of Parliament. Who 
made him ? These people have gone abroad 
with the courtesy of somebody who was 
arrested for spying. The Government is selling 
the country to Italy through MIs. Snam 
Progetti. (Interruptions) And you are 
talking of Goenkas. 

MR. SPEAKER: Why don't you address 
me? 

SHRI V. KISHORE CHANDRA S. 
DEO : When I get the relevant documents, 
I would just come and expose all these 
things before Parliament. 

MR. SPEAKER: You address the 
chair. 

PROF. MADHU DANDAVATE : Look 
at the Speaker. He bas the better 
personality. 

[Translation] 

SHRI RAM NAGINA MISHRA: I 
would like to know who is tbat smuggler on 
your side? 

[English] 

MR. SPEAKER : Will you please take 
your seat ? 

[Translation] 

SHRI RAM NAGINA MISHRA: He 
is ,onnected with a top smualer of Bihar. 

[English] 
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SHRI V. KISHORE CHANDRA S. 
DEO: Let me see how many seats you win 
in Bihar now. Why do you talk through 
your hat? 

It is not only Justice Sen who has made 
certain observations. But Justice Venkata
ramiah also said : I quote : 

"I agree that Sbri Jagmoban, the 
then Lt. Governor of Delhi, the 
second respondent herein, has taken 
undue interest in getting the impugned 
notices issued to the 1st petitioner and 
his action which has come up for consi
deration in the case is not consistent with 
the normal standards cf administration." 

Mr. Sikander Bakht might be wrong. But 
what I am saying is, the Lt. Governor of 
Delhi was also wrong and what he did was 
worse because he assumed certain powers 
upto himself that he did not possess. He 
misused his powers. He used the powers 
which he did not possess. So, you cannot 
cancel one with the other. If what Mr. 
Sikander Bakbt did was wrong, then what 
Mr. Jagmohan did was worse. Sir, on the 
tope of all that, after the strictures were 
passed, a review petition was filed by two 
advocates. While dismissing the review 
petition, while rejecting it, the Supreme 
Court also observed : 

"The aJlegatjons contained in the 
aforesaid two letter. are wholly inaccu
rate and totaUy false. Such attempts to 
question the sanctity of the court pro
ceeding, unless ruthlessly curbed, will have 
the tendentious effect of making fearless 
dispensation of justice by the court of 
India almost impossible." 

When the Supreme Court made unani
mous)y such observations while rejecting the 
review petition which was made by Mr. 
Jagmoban, it is obvious that there was no 
necessity for them to give them to give them 
a chance for bearing. How ridiculous the 
review petition would have been is obvious 
from the observations made by the Supreme 
Court itself. 

Certain people may auip to themselves 
tbe status that they are emiDcDt jurists, the)' 
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may assign to themselves the designation of 
having been the judges. I am no legal 
expert. What I am trying to say is this. 
It is not a question of Mr. Jagmohan being 
removed from office or not. This· also 
brings into question the norms and standards 
which the Government follows while appoin
ting Governors. On what basis do they 
appoint Governors? Unless the Govern
ment takes into consideration certain norms, 
standards, conventions and practices before 
they appoint Governors, this institution 
will be completely ruined. To restore the 
credibility that has been lost, the present 
Governor of Jammu and Kashmir should be 
dismissed forthwith. 

SHRI SHARAD DIGHE (Bombay 
North Central) : Mr. Spea}(er, Sir, I rise to 
oppose the motion moved by Prof. Madhu 
Dandavate. The motion is political1y moti
vated, though Prof. Madhu Dandavate 
justifies the motion on establishment of 
high traditions regarding Governors, Mini
sters and Chief Ministers who have to go 
after certain allegations have been made 
against them. The real crux of his motion 
is to justify and protect the acts committed 
by the Janata Government Minister· who 
was responsibile for giving all these conces
sions to the owners of the Indian Express. 
Instead of justifying directly the concessions 
regarding construction and the condonation 
of the recovery of conversion fees of nearly 
Rs. 3 crores, he wants to move this motion 
for the removal of the person who tried 
to take action and rectify those mistakes 
which were committed by the then Janata 
Minister. 

[Translation] 

MR. SPEAKER: This is but natural. If 
be does not do it, then who else will do so. 

[English] 

PROF. MADHU DANDAVATE: His 
observations from the Chair are better, Sir. 

SHRI SHARAD DIOHE : The main 
motion is based mainly upon the strictures 
passed by the Supreme Court. According to 
me. Prof. Madhu Dandavate has mainly 
relied upon the strictures in the main judge
mcut and Dot in tbe judgement adsms out 

of the review petition. As far as the· main 
judgement is concerned, my first submission 
is that we must take into account this fact 
that the whole judgement is based on some 
concessions made by the counsel appearing 
in the case ... 

SHRI VASANT SATHE: Allegedly. 

SHRI SHARAD DIG HE : And it is a 
settled law that, when a judgement is based 
on concessions made by the counsel" appearing 
in the case. it does not lay down any law. 
So, as far as law is concerned, such judge
ments are not looked upon at all ; they do 
not lay down any principle, they do not lay 
down any law. 

As far as the facts are concerned, the 
facts are also derived from the concessions 
made by the counsel appearing in the case. 
Therefore, according to me, there are no 
serious findings given by the court them
selves looking to the record because they are 
mainly based upon the concessions made by 
the counsel appearing therein. 

Now, what has happened to the con
cessions? Those concessions have been 
subsequently denied by the very counsels 
who appeared therein. The counsels were 
of great repute. They were not counsels 
who casually appear before the Supreme 
Court. They were the senior counsels of the 
Supreme CoLlrt, who constantly appear before 
these judges and, therefore, when tbey write 
letters in writing that they had not made 
these concessions, some value will have to 
be attached to the words of these respect
able people. Therefore~ the bottom of the 
whole judgement' is knocked out when the 
judgement was based upon certain concessions 
which had been subsequently denied in 
writing by the counsels who appeared before 
the judges. 

Therefore, my submission is, reallys peak
ing, tbis judgement has not decided any
thing. It has made strictures, but thoSe 
strictures are based upon certain concessions. 
What are those strictures? Strictures in 
the main judgement ate also not made by 
all the judges. The strictures are made by 
only one judge, Justice Sen. Other judges 
are silent upon this. Why if out of tbe 
three judges .... 
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PROF. MADHU DANDAVATE: That 
is the "Sen" among them. I will give the 
spelling Sir. It is "SEN". 

(Interruptions) 

SHRI V ASANT SATHE: That will go 
wrong because it wiil Dot be spelt Mr. Madhu 
Dandavate. Sir, it will really be an aspersion 
on tbe other judges. You might do it in the' 
light vein. 

(Interruptions) 

PROF. MADHU 
have corrected it Sir. 

DAN.DAVATE : I 

(Interruptions) 

PROF. SAIFUDDIN SOZ 
humor. 

(It;terruptions) 

Enjoy his 

SHRI SHARAD DIGHE: As I was 
sayin& the strictures are made by one of 

. the judges, otbers are silen t on them. On the 
contr~ry, if I have read tbis judgement cor
rectly, the otber judges have kept the whole 
issue open and they have held that Govern
ment can proceed in tbis matter. If Mr. 
Jagmohan bas no right, the Government has 
right. So, the Government can stilJ proceed 
in this matter and, therefore, that matter has 
been kept open. That is a very pertinent part 
of the judgement. Therefore, much cannot 
be made of the strictures passed by Justice 
Sen in the main judgement. 

As far as the strictwes in the review 
judgement are concerned, my submission 
is tbat the whole tbing is based upon tbe 
concessions made by the counsels. 
Whether those concessions were made 
or not '1 Now in the review cases lettel'l 
were produced. Letters of tbe counsels were 
produced. The Supreme Court judges got 
annoyed saying that these are not tbe correct 
modalities. They should have come them
selves. Tbe counsel should bave filed affidavit 
before them and they should have denied. 
So, it is a question of modalities only. In 
what manner they sbould have denied the 
concessions, is a question of modalities. 

The Supreme Coprt bas taken a very 
technical and very lepl view about the 
matter tbat the concessions cannot be denied 
by mere letters and those letten are also 
baDQc4 over to Mr. JaplObaD who WU GOt 
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their dient. These technical things are taken 
into consideration and then the Supreme 
Court, in the review judgement has sajd that 
the petition is based upon these letters which 
say that concessions were not given. So, this 
is not the proper thing. This is not according 
to Jaw and, therefore, some strictures have 
been passed in that review judgement. 

My submission is that when a judgement 
is passed only on concessions and those 
concessions whether they were made or 
not is in doubt has been successfully 
raised by the CouD&el thenlselves, by denying' 
them in writing. Therefore, tbe whole judge
ment from one point of view is baseless, 
according to me and, therefore, cannot be 
seriously relied upon for removal of a 
Governor. 

The removal of a Governor cannot be 
treated lightly. The motion for removal of 
a Governor cannot be taken lightly. You 
take some strictures from the judgement which 
is based on concessions and those concessions 
have been denied and everything is in doubt 
and it is in tbis background tbat the fact 
that the judgement was given after two years 
is material, because, I do not allege anything 
against the Supreme Court Judges but they 
a~ human beings. When a judgement is given 
two years after the hearing, it is likely that 
tbe Judges may forget something, they may 
make mistake about facts, they may make 
mistakes about these things .. (Interruptions.) 
There may be notes-l do not deny that. 
But even merely relying upon notes and some 
memory, ·if judgements are given, it is quite 
likely and as I say, it is quite probable that 
some error must have crept in.or there is 
some error on the part of tbe Judges or some 
error on th~ part of tbe Counse)s ..•• 

SHRI VASANT SATHE: To. err is 
human. 

SHRI SBARAD DIOBE: Therefore, 
aU these errors •.• 

PROF. MADHU DANDAVATE: But 
no thins on the part of SOO ~alllloban ? 

SHill SHARAD DIGHB: Therefore, 
if tbe judaement is based on these facts 
which arc in doubt and· there may be an 
error. there may be a probability of the 
otbor aide alao. tbon to demand action apiDat 
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the Governor on the basis of the judge
ment, I think, is not all adviseable and it is 
not at all proper. Therefore, according to me, 
this motion is based upon a judgement which, 
really speaking, is not a judgement at all .... 

PROF. MADHU DANDAVATE : It is 
an error of judgement, according to him. 

SHRI SHARAD DIGHE : Now, in 
that case, the real question is: apart from 
the strictures how was the Lt. Governor 
involved? The court merely lays down or 
decides that he has used power which he 
did not possess. Thf're is no allegation of 
any of moral turpitude. There is no act of 
moral turpitude on his part. A perso n in 
authority may sometimes use a power which 
he believes; he has got, but ultimately court 
may find that he has got no such power. 
That does not mean any mala fide on the 
part of the person who uses that power. 

Therefore, my submission is that the 
whole thing is in doubt and ultimately the 
courts have also advised that it is open for 
the Government to take action in all these 
matters. 

Finally, I may also point out that it will 
be a great doubtful point constitutionally 
whether the act of a Lt. Governor can be 
now looked into for his removal when he is 
no longer Lt. Governor of Delhi. He is now 
Governor of Jammu and Kashmir and, 
therefore, tbe question arises whetber it is 
constitutionally correct to pass any motion 
for the removal of a Governor who is no 
Jonger in that post at a1l and from that point 
of view also this motion is not proper. 

MR. SPEAKER : No digression. 

PROF. SAIFUDDIN SOZ -: When I 
think' of 2nd July 1984 I feel he should not 
have dismissed a duly and constitutionally 
elected Government. 

(Interruptions) 

I am coming to Lt. Governor. 

PROF. MADHU DANDAVATB : If he 
was dismissed earlier he would oot have 
become the Governor there. 

PROF. SAIFUDDIN SOZ: I was talking 
about the Governor at some point of 
time and I must confess we cherish a 
grievance against Mr. Jagmobao so far as 
his action of 2nd Ju1y is concerned. As for 
Lt. Governor Mr. Jagmohan, I had to study 
these two judgements. I felt a prick of my 
conscience and~ therefore, I responded. I 
have come to the conclusion that the Supreme 
Court has refused to delve deeper and sift 
and sort out facts and come to a right 
conc1usion .. 

PROF.MADHU DANDAVATE:On 
grounds of Kashmir, you can dismiss him. 

PROF. SAIFUDDIN SOZ : That cannot 
be done retrespectively. Sir, since this 
judgem~nt was delivered on 7th October 
many things have appeared in tbe 
Press and I feel now that there are two 
judgements-one that was delivered on 7th 
October and latter that was delivered in 
respect of a review petition. I feel there are 
so many issues that require a careful and 
very close scrutiny. Therefore, I am in fuU 
agreement with Mr. Faleiro who has sugges-

With these words, I strongly oppose ted to this august House that hon .. Speaker 
may institute a parliamentary committee to 

this motion. 
go into the various issues that have arisen 

PROF. SAIFUDDIN SOZ (Baramulla): out of these judgements. 

I am in a dilemma because Mr. lagmoban PROF. MADHU DANDAVATE : In-
bas held two positions over a period of time... eluding Mr. Jagmohan. 

MR. SPEAKER : You are to be concer
ned only with tbis. 

PROF. MADHU DANDAVATE : But 
Mr. Jagmoban bappens to be with them. 

AN HON. MEMBER: That makes tbe 
oth .. position more vulnerable. 

PROF. SAIFUDDIN SOZ : His conduct 
as Lt. Governor, certainly yes. The court 
bas missed many vital points ~nd since I 
have studied these two judgements~ I do not 
know, how hon. judges missed these points. 
Some of my coUeagues bave brought to 
our notice these points and I will only 
refer to two or three of them. 
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The then Works Minister bad granted 
a permission that was not legal at all and 
over and above that when they constructed 
the' building the Express people would not 
aHow any parking place, nor did they 
think of paying conversion charges to the 
Government. It was Mr. Panika who 
suggested that it was Mr. Jagmohan who 
responded to the situation and if Rs. 3.3 
cr~res came to the Treasury the credit must 
go to !vIr. Jagmohan. Why has the court 
refused to consider these facts? The conver
sion charges were not paid. The parking 
lot was not there. The permission was 
wrong and the building was constructed 
under the cover of stay orders. How could 
this be regularised restrospectively? Then 
anybody can construct a building under the 
cover of stay orders from the court. 

Now, while the court begged down to 
the issue whether the Lt. Governor had 
power to deal with nazul land, it did not 
care about the DDA rules. It was concerned, 
as I see only, with no fact whether Mr. 
Jagmohan had tbe authority or not and it 
did not care whether Delhi had a Master 
Plan or there were municipal laws which were 
violated and the area where tbis building: was 
coming up whether it construction was in 
public interest or not. 

Sir, so far as notification giving authority 
to the Governor is concerned that notifica
tion was also ignored by the court. There 
is a notification which 1 have seen and it is 
for" the august House to consider. Under 
notification No .40 issued on 7th September, 
1966 the Lt. Governor had been Lt. 
Governor had been having powers to deal 
with the matters/items of work pertaining to 
the land and building department and the 
Lt. Governor had jurisdiction in regard to 
leases of Nazul lands. 

Now, the judges appear to be very eager 
to express their wrath against Mr. Jagmohan 
and in their eagerness to fire Mr. Jag
mohan. they e"bibit their culture of double 
standard and do not say a word about 
the advocates. There is not a word against 
Mr. L. M. Singhvi or Mr. Bbandare or Mr. 
Sinha. After all why this double standard 
and people are sore on tbis issue. This 
bas raised suspicion in public mind and 

peopJe fee] sore that judicial readiness to 
castigate litigants and reluctance to punish 
lawyers through whom 1itigants speak has 
been evident in the highest cour"t of the land. 
I cannot understand this double standard. 
Prof. Madhu Dandavate, please take me 
into confidence and understand this situa-
tion. . 

Now, judges are also sore over one 
more thing. They feel-particularly about 
the Statement-why Mr. Jagmohan had 
made the statement and as I know Mr. 
Jagmohan did make a statement that I 
referred to the delay that was caused in the 
judgement. Their Lordships were annoyed 
even on polite submission that the hearing 
in the case was completed on 22nd Septem
ber 1983 and they had taken two years to 
deliver the judgement on 7th October 1985. 
Why this delay and why this annoyance at 
the humblest reminder that their ]ordships 
may go into the merits of the case. This 
is nothing more than judicial despotism. 

[Translation] 

Sir, here I recall a couplet which Shri 
Jagmohan should recite. 

[English] 

He reminded the judges in his statement 
which I carefully studied. It is with me. He 
said that may be over a period of time 
which was a long period, tbe bontble judge; 
may not have remembered the arguments 
and submissions of the advocates. He (Mr. 
Jagmohan) humbly submitted that the judges 
may kindly go into the merits of the case 
and the judges refused to go into tbe merits 
of tbe case and then they think it, the 
bumble reminder constituted contempt of 
the court. 

{ Translation1 

MR. SPEAKER: What is that couplet? 

PROF. SAIFUDDIN SOZ: 

Had chohiye IQzaa mei" akweeyat ke 
WOlle 

Aakhir gunahgaar hoo" kaa/ir nahln 
/won main. 
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[English] 

Now you see because they were remin-, . 
ded that had delayed the judgement, theIr 
lordships got annoyed and they think it 
was contempt of court. If talking of delayed 
judgements is contempt of court. then of all 
us-because we feel that tbe judges delay 
their judgements-must be in jail, not to 
speak of in Parliament but the people who 
are outside the Parliament. I have tried 
to understand the spirit of the judgement. 
But these are my conclusions and this is 
very unfortunate that I have come to this 
conclusion that their Lordships refused to 
delve deeper and go into tbe merit of the 
case. Now I this raises the question of acc{)UQ
tability of the court. 

[Tran.,lation] 

. Has a Judge the freedom to insult any
body? 

[English] 

Sir, I have said it in this august House 
earlier that the credit goes to Pandit 
Jawaharlal Nehru who did not allow tbis 
august body to decide as to whether the 
Supreme Court was supreme or the Parlia
ment. Parliament is the law making body 
and therefore supreme. But Pt.· Jawahar
lal Nehru WQuld not allow a discussion to 
lead to the decision whether the Parliament 
or the judiciary is supreme. That was not 
done because be wanted this country to 
grow to eminence with an independent and 
responsible Judiciary. But he knew that 
Parliament was supreme. But in these two 
judgements and in an earlier judgement I 
know many of you will differ with me, t~at 
is, the Shabbano case.. (l do not support 
any kind of obscurantism. It may be the 
Muslim obscurantim or the Hindu obscu
rantism). I did not feel happy as there are 
Dot should judgements. I tell you that judges 
should be accountable to somebody or not. 
This question wilJ be decided some day. 
They can say that 'X' or 'Y' or ·Z' has 
committed contempt of court and th~y can 
go on passing strictures, but some time, 
some day, somebody. some institution must 
ask the judges whether they are correct in 
r.peel of the particular issue or not. 

I referred to the Shah Bano case just 
now. When I read that judgement, from 
the very first three lines, I could come to 
the conclusion that the judges have assumed 
the role of social reformers. Wby? They 
could say that she (Shah Bano) deserved 
maintenance. AU right. Maulana Yusuf 
Ali said that. There are two opinions on 
that subject and Shri Arif Mohammad Khan 
quoted from Quran itself as translated by 
Maulana Yusuf Ali, that maintenance could 
be granted till a particular woman reo-married. 
There is a difference of opinion; they could 
Quote that. but they talked of national inte
gration. They are not political leaders; 
tbey (Judges) have to interpret the Jaw and 
they cannot take that kind of interest and 
teach us how we can bring about social 
reforms and national integration. That is 
a different subject; that is for us. We are 
the peoples' leaders. I differed on that 
account in so far as Judgement in Shah 
Bano case is concerned. 

Finally, they must be accountable to 
somebody. Not that we do not have respect 
for judiciary. I want tbe judiciary to be 
independent; I want the executive to be 
strong but honest and I want the Parliament 
to be alert and conscious of its duties and 
responsibilities. If we do that, India can 
become a strong and a great country. 

Now. I come to my final assessment. 
you will kindly see, and I seek your indul
gence, Mr. Speaker, Sir, that in this judge .. 
ment their is a portion to which I want 
your pointed attention and see what judges 
have incorporated in that judgement. They 
have a lot of sympathy for Shri Goenka. I 
will not read the whole paragraph, but onJy 
a few sentences : 

"For over 8 decade, Congress 
Government have had an enimosity 
against the petitioners (Shri Ram Natb 
Goenka and Express Newspapers) and 
have tried in many ways to finish them 
off." 

Then later on : 

"The enimosity of the Congress 
Government towards the petitioners 
(Ram Nath Odenks. and Express News
papers) intensified after. the Gujarat 
lttKi Bihar MO'vo'ments gathered' strength. 
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Because of the close association of 
petitioner No. 3 (Ram Nath Goenka) 
with the late Shri Jayaprakas~ Narayan, 
efforts were made to secure his coope
ration to persuade the late Shri Jaya
prakash Narayan to withdraw from the 
Bihar Movement. His refusal to inter
cade on behalf of the Government led 
to further inquiries by which both he 
and the Express Group of Companies 
were sought to be pressurised and 
persecuted. 

The White Paper on the Misuse of 
Mass Media during the internal emer
gency issued by the Government of 
lndia in August, 1977 brings out certain 
facts. After the proc larnation of emer
gency by the President on June 25, 1975 
various facts of repression were per
petrated against the Express Group of 
Companies subverting lawful proa:sses, 
well-established conventions and adminis
trative proc~dures and practices and by 
abuse of authorittr and misuse of 
power.·' 

From these paragraphs, I feel that Jag
mohan is caught in cross fire between some 
judges in the Supreme Court and tbe Con
gress Party. But wbat I want to stress 
from these paragraph is that they have 
enormous sympathy with Shri Goenka. 
For a moment, I agree tbat he was a crusa
der. So far as Jayaprakash Na rayan is 
concerned, I have got greatest respect for 
him. He was the greatest patriot of bis 
time. So far as emergency is concerned; 
yes, Goenka was a crusader. They could 
devise a method whereby tbey could give 
him a gold medal. And we could also have 
a gold medal for us in J and K, because 
Janab Sheikh Mobammad AbduJlah never 
allowed emergency there. We had an honest 
and disciplined Government and Sbeikha 
Sahib never allowed emergency in J and K. 
If the judiciary wants to recognize Goenka's 
merits during emergency t or his friendliness, 
or support to Jayaprakash Narayan, tbey 
could have asked (or a gold medal (or 
him. But so rar as the merits of this 
case are concerned, Shri Goenka and bis 
Express Papers had committed so many 
wrongs. They have ,~onstructed bui'ldings on 
st~y orden and they tiave not paid the coo
voraiou IDODeY to the GOYerDtDeDt. And 

as or now, until this'moment, that money 
has not been paid. (Rs. 3.30 crores) 

SHRI VASANT SATHE: ·It is their 
gold medal. 

PROF. SAIFUDDIN SOZ: As I see 
the Express Building, I find that there is no 
space even for waJkint: The road belongs 
to the people and the road is used as park
ing-lot. What right Mr. Goenka and otbers 
have in creating a parking lot out of the 
road there? I want to 'as this question. 
Now that building is a commercial institu· 
tion. I went to the Express Building oncc. 
I had to meet its respected editor and his 
room was just double the size of a cubicle. 
And the editor happens to be a very big 
person. So, there is no space for the Express 
staff. They are all huddled m just ono 
part of the floor. The rest of the building 
has been rented out. Somebody told me 
that Shri Goenka earns more than a crore 
of rupees -annually as rent from that build
ing. Anyway, I . do not know. Sir, tbe 
judges must be knowing better. What about 
this commercial aspect? How did these 
judges refuse to go into this. 

SHRI V ASANT SATHE : They must be 
Jcnowing better. 

PROF. SAIFUDDIN SOZ: I missed to 
point out one thing. When I referred to 
Shri Goenka-

[Tran!/ation] 

-punishment and reward are two diffe
rent things. Wherever he deserves reward, 
he should be rewarded, and wherever he 
deserves punishment be should be punished. 

[English] 

If you reel convinced of Goenka·s merit, 
it is all right .. The emergency was not a 
good thiD,. We opposed it. Our represen
tative was Sbamim Ahmed Shamim' at that 
time and. be bad opposed . it. You may 
read Shri Khushwant Singh's article on 
that. And as I said our Sheikh Sahib never 
accepted the Emergency. If Shri Goenka was 
against Emergeney, Zindabad Goenka. Give 
him a medal for that. But .he must be 
punished fot this thing that ne bolds back 
tbe 1DOIlOY wbich \)0\01.\11 to \be people of 
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India. Now Sir, I have been hearing that 
Mt.' Ja8fl)ohan acted in haste. Some people 
'say that it is ~ element of his style to take 
decisions quickly. But in this case The 
Hindustan Time! enlightened me. On 18th 

November, J read an article. I do not 
, know whether th.se facts are correct' or 

not. You may check up whether these facts 
are correct. I read in that article that Mr. 
Jagmohan took charge of his office on 7th 
February 1980 and the Express Newspapers 
bad obtained the stay order froI_Il the Court 
on 7th of April 1980. During a period of 
about 49 days, no attempt to demolish the 
building was made. Did he act hastily? 
It is for this august House to decide. 

I feel Sir that this demand for the remo
val of Mr. Jagmohan, in my opinion, is 
unwarranted and both the Central Govern
ment or whatever may be the authority 
and the judicary must wait for some more 
time and watch him. 

PROF. MADHU DANDAVATE 
there any chance in Kashmir? 

Is 

PROF. SAIFUDDIN SOZ: I do not 
know. I have said that on Second July 
he disn1issed a duly elected Government. As 
of now, we are discussing Lt. Governor of 
Delhi. 

Finally, I humbly suggest to the hone 
Speaker, and this is in public interest, that a 
Parliamentary Committee should be insti
tuted and members from all the politia) 
parties can be nominated on that committee. 
We must at least go and see how OUf 

judicial system is working. I want a parlia 
mentary committee because I feel convinced 
tbat judges have not delved deeper and 
Bone into real issues. I do not like to say 
that they wasted the time because I have 
aU the respect for the judiciary. It has 
come up certain standard and while some 
of tbe judges do some kind of things here 
and there which are not in good taste, but 
by and large our judiciary has maintained 
high standards. But 1 should say that they 
waste time (in this case) on peripheral issues 
and did not delve deeper on the real issues. 
Therefore, we must institute a parliamentary 
committee. We must go and see bow our 
judicial system is functioning. 

Mr. Jagmohan should address a couplet 
that is in Persian. He should address it to 
the judiciary. I will translate it in Persian. 
It is in Akbar's time that Faizi got fed up 
wi th the Qazis. 

Faizi wa~ a very forward looking, so was 
Akbar. He got fed up with lhe Kuzis of 
that time as he found them conceited and 
hypocrites which traits were unislamic. This 
is quoted by Maulana Azad in Tazkira. It 
is a wonderful book of the higftest literary 
standard. 

I will not translate into Urdu. I will 
translate it into Persian which you will 
understand. 

Zubaan-e-Kasheeda badaaruJkafai ajab 
va riya 

Shahud-e-Kazab zi daava garaan-e
imaani 

Agar haqeekat-e-Islam dar jahaan 
in ast 

Hazaar Khunda-e-kufr asl ba, 
Musalmaani 

[ Translation] 

The spirit of these couplets 'translates in 
P~rsian as follows : 

Chu kufr az Kaaba bar Khezad 
Kuja maand Musalmaani 

God forbid, if blasphemy springs from 
the Kaaba itself, then what will remain of 
Islam. -

[English] 

PROF. MADHU DANDAVATE : It 
was a classical Persian, nobody understood 
anything. 

MR. SPEAKER : We understood it. 

PROF. SAIFUDDIN SOZ: I conveyed 
it through tbe Speaker who understood it. 

DR. DATTA SAMANT (Bombay South 
Central): Sir, here is a very interesting case 
of big capitalist houses who are JCadins_ or 
influencing the political parties. WfJ see the 
newspaper magnates, how they arc ioftucnc
ing the political parties either in a Good 
wa'j or in a bad way. Tbis is a ~C;~ 
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example. 1 would like to but before you 
what bappened about 30 years back. Two 
plots were given by the Corporation. I think, 
at that time, Sbri Feroz Gandhi was the 
Chairman of that group.' One plot is not 
for construction and tbe other p10t Mr. 
Goenka was to use it for construction. 
For 10 years from 1970 he was trying with 
the Congress Government by all . his influ
ence to use that plot by not allowing all the 
standard laws of the corporation, to be 
applicable there. But it was not allowed. 

Sir, I would like to put a pertinent ques
tion because it is correct that some of the 
Members of the ruling party are teHing that 
we must follow the strict rules and laws of the 
Delhi Municipal Corporation for construc
tion in that particular plot. But, Sir the 
same Mr. Goenka was given the plot of 
5000 square yards by the Chief Minister 
of Maharashtra. I do not want to mention 
the name, he is not alive. He was anowed 
to construct the Express building for about 
30 crores just opposite to Sachivalaya of 
the Maharashtra Government. That is why, 
I will have to say that these t:ewspaper 
magnates are influencing the political parties. 
This is a concrete ex?mpfe. 

Sir, it is true with all apologies to my 
col1eague Prof. Madhu Dandavate, that 
when the Janata Party came into power, 
within two days Shri Sikander Bakht· had 
given permission to construct on the small 
plot. At that time, even ' the Secretary, 
Housing 'lnd all the other authorities bad 
been opposing that this permission should 
nOl be granted. But still the permission was 
given and even the other fees of Rs. 3 crores 
were not allowed to be paid and there was 
a difference of opinion between the officers 
.and Shri Sikander Bakht at that time. But 

. afterwards when the Congress Government 
came into power, Shri Jagmohan was 
appointed as Lt. Governor. It is pertinent 
Sir, that I have gone through the judgement 
and I made enquiries also. On Sunday, the 
17th February when they assumed office, 
I.e. after two bours, it is not a question of 
moral turpitude, bpt it is the political power 
as to bow it is used in a malo/ide W8¥ and 
bow it is used to presaurise the press because 

. it is not acting in its way. That is tbe charae. 
At 2 O'clock officers were caUed and the 

+ vcey next day tbe files were alao oalled. 

JuJgement alalnat 4&A 
Shrl Jagmohan 

Some engineers were not available, their· 
office rooms were broken open and the files 
were taken out. On the 1st March, 1983, 
a Press Conference was called. Immediately 
within one bour, it was announced on the 
radio and the Delhi Television. The Express 
building and Shri Jagmohan"s press confe
rence were shown. On the some day, notice 
was issued, asking why it should not be 
demolished. Here, it is the political power 
which was misused. 

I am not talking: in favour of Goenka. 
But I say that it is the political power wbich 
was being misused. That is wby we have 
t bese strictures. 

The Supreme Court has Iit~rally said 
that the demolition of the structures was a 
misuse of political power; it waS malafide 
and it was meant to silence the voice of the 
Press. 

Jnspite of such strictures having been 
passed, Jagmoban still asks. "What bas 
happened there? Nothing bas happened." I 
have read his statement. He says: "'We have 
used our powers. If the Supreme Court 
goes against it, we will see that there is a 
Parliamentary Committe/' as if it is in 
Jagmoban·s bands. So. such type of powers 
are misused; if such people are put in posts 
of Governor, I think tbey are bound to 
misuse the powers. That is why I support 
the Motion of Prof. Madhu Dandavate. 

It the hone Members on the other side 
are honest, they will have to do another 
thing. In Bombay. big smugglers helped in 
the construction of tbe multi-storied Pratibha 
Pratishthan buildlng. There is a Congress 
Govtrnment there 1. Why are you not 
demolishing that building 7 

)n Delhi also, there are about 150 to 
200 illegal, unauthorized constructions. Why 
bas action not been taken to demolish 
tbem? 

I also fonow tbe Jaw. I also follow the 
ruJ~. (lnlerruptlon&) Why bas action, not 
been taken in Delhi in respect of these 
buildings ? 

In Jagmobao's case, the . motive appears 
to be just to teach a lesson to Goenka.· In 
view of this. I . support the motion moved 
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by Prof. Dandavate. I support it. Governors 
and people in such a high status should not 
have acted with such motives. 

[Tran.flation)J 

SHRI C. JANGA REDDY (Hanam
konda) : Mr. Speaker, Sir, the Governor, 
whose conduct we are discussing today, 
should have resigned before this discussion. 
So far as Goenka and Sikander Bakht. are 
concerned, the members belonging to the 
treasury benches have pleaded for an inquiry 
into this matter, we agree with them in this 
regard because nobody is above law. All are 
equal before law. So, we are with you in 
your demand for inquiry. 

Sir, in this great country where people 
like La} Bahadur Shastri were born, who 
despite no fault of his, tendered his resigna
tion simply on account of a railway accident, 
where we can impeach even persons occupy
ing the highest office in the country i.e. th~ 
President, where we can impeach judges of 
the Supreme Court, then can we not remove 
the Governor against whom the Supreme 
CoUrt has passed strictures in its verdict? 

Sir, when a person like Anjun Singh 
had been relieved of his post and inducted 
,here at the Centre9 then can Mr. Jagmoban 
not be removed from his post? Shri Arjun 
Singh wants to return to Bhopal but you 
are holding him here. When you have got 
so wide powers then why can you not 
remove such a Governor ? He should be 
removed. 

Sir, as soon as the judgement of the 
Supreme Court was delivered, the Cabinet 
should have taken this decision and the 
President should have passed order fQr the 
removal of tbe Governor. Today, here 'the 

'Governor is being criticised severely. So, he 
should have resigned before tbe discussion 
tank place in this House. It was bis moral 
duty to do so. If he had not offered his 
resignation, then the Government should 
have demanded bis resignztion. 

With these words, 1 resume my seat. 
The Government, the President should have 
recomolcndcd the removal of Shri Jagmoball. 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 

(SHRI H. R. BHARDWAJ) :. Hon. Speaker, 
I am grateful to all the hone members who 
have participated in thjs debate on a very 
vety sensitive issue. It is sensitive because 
it involves a judgment which was passed by 
three judges of the hone Supreme Court. My 
anxiety t as the Minister of Law is to uphold 
the Constitution and upbold Artic1e 121 
which says that there should be no discussion 
with regard to the conduct of Supreme 
Court and the High Court Judges. I am 
very happy and I am grateful that this bas 
been done in this House, and we have not 
discu~sed the conduct of the judges them
selves. This shows our maturity of under
standing. of the Constitution9 and the 
speakers who have participated have 
appreciated the delicacy of the situation. 

Now, in this context, may I remind 
you of a few things w!lich nobody can 
dispute, even Prof. Madhu Dandavate will 
not dispute the propositions which I would 
lay before the House, certain admitted facts. 
Let us see the genesis of the wbole problem. 
We must go into it. We are not discussing 
anything excepting tbe genesis of the whole 
problem, and the genesis is in 1977. I will 
point out page by page in the judgment 
how Mr. Goenka became a big boss, the 
moment you government came to power. I 
would briefly refer to page 26 of the 
judgement. The judge himself said, Justice 
Sen him:elf said, after the Janata Govern
ment came to power, this action took place 
with regard to giving favours to Mr. 
Goenka. Kindly see its page 26. It reads 
as follows: 

"After the formation of the Janata 
Government at the Centre on March 
22, 1977 the Express Newspapers Pvt. 
Ltd. moved for the removal of the legel 
impediment for the construction of the 
Express Building to the west of the 
sewer line first by moving the Municipal 
Corporation of Delhi for shifting of the 
sewer line outside plots nos. 9 and 10 
and secondly, by moving the Jesser (e. 
the Union of India, Ministry of Works 
and Housing for grant of requisite 
sanction to .construct tbe new Express 
Building with an FAR of 400." 

So, now, a nexus was beina searched in the 
conduct of Mr. Jagmoban. I will lay before 
you what are the facts with regard to Mr. 
Jaamoban actina on Certain OVODts 00 
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certain dates. But you kindly go into the 
nexus of thIs action of tbe Janata Party 
Minister, the moment tbe Janata Party to~k 
over, no time was wasted and immediately 
this gentleman swung into action and 
approached the Janata Government for illegal 
construction. Why? Because he was your 
friend. He was aiding and abetting your 
election activities, using aU sorts of influence 
to see that you come to power. Do you 
deny this fact? This is your own case before 
'the court. He was your admirer, your 
supporter and you were hand in gloves. So, 
the first action that the Janata Government 
did was that, O. K. you come now and take 
favours from them, whatever you want and 
we will grant you. This is the activity of the 
Minister, and it was granted more promptly 
than that was done by Mr. Jagmohan. 
Kindly see tbe events. He met on a certain 
date the Minister then the action came. Now, 
you kindly see tbat this Secretary of the 
Ministry of Works and Housing makes a 
note. Mr. Eduardo Faleiro has read it. 
So, I need not waste your time in reading 
it out again. On tbe 7th the Minister and the 
Secretary, discussed about it. The Minister 
wrote a dissening note and immediately said, 
you go and discuss it with Mr. Goenka. The 
moment the Minister told his own mind to 
the Secretary, tbe situation charged; and after 
7th, the Minister said, look here, you pass 
this order in his favour and the DDA was 
informed on 2nd of February 1978. How 
many days bad gone by between these days? 
On 7th December .1977, Mr. Gocnka wrote 
to the Minister; it is in December and in 
January the order was delivered in his hand. 
This is the promptness with which you 
favoured your own friends. If you examine 
this allegation in the light of Section S of 
tbe Prevention of Corruption Act, it is a 
straight case qainst Mr. Sikandar Bakht 
under Prevention of Corruption Act. Kindly 
see what it is ? How he is favouring his own 
friends. He is showing pecuniary gain to Mr. 
Goenka and pecuniary loss to tbe Govern
ment. So, is tbere anytbi11l else needed in 
tbis case ,. But it is the large heartedness or 
thil Government that we did not· prosecute 
that Minister. 1 concede that we oommitted 
this blunder of not prosecutina .him and for 
this you are brinaiol a motion apinst us. 
So, kindly bear in mind that you have 
wucbcd a wrona case this time. This. is Dot 

a good case you have touched. It is a very 
bad case., I am telling you. It is a very bad 
case you have touched. 

MR. SPEAKER : Mr. Bhardwaj, there 
is a saying in Urdu : 

(Trans/ation] 

Better late than never. 

[English] 

SHRI H. R. BHARDWAJ 
espect for Professor Dandavate. 

I have 

PROF. MADHU DANDAVATE: He 
can rest assured, by threat of arresting Shri 
Sikandar Bakht. I will not give up my 
case. 

SHRI H. R. BHARDWAJ: I teU you. 
Professor, you do not know. I was his 
counsel when he was involved in iron and 
steel scandal. In those days be was not with 
you. He was with the Congress. I tell you, 
that you are having a hopeless case. I tell 
you this because in those cases I was getting 
him stay. He crossed over to your side later. 
Tbis is a hopeless case. So, I tell you that 
this is a hopeless easc. Sbri Sikandar 
Bakht has no stand in this case. 

PROF. MADHU DANDAVATE Is 
it as bad as Mr. Jagmoban's case ? 

SHRI H. R. BHARDWAJ: No. Mr. 
Jagmohan bas done some serviee to the 
country. I will explain. And if I am 
wrong you can correct me. I will place the 
facts as they are in tbe judgement. 

Mr. Justice Sen is a great Judge. Who 
says that he is not a great Judge? But 
kindly see. You can kindly see. 

You and toucbing unnecessarily a point 
which will bring him more ridiclule than 
praise. Because, indirectly you are responsi· 
ble for discussing his conduct in this House. 
Otherwise, we were silently obeying 'what the 
Coort had done. 

That buildinl was erected-what you 
actually wanted baa been erected and let out. 
He is tarnio, profits oui or it. We have 
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silently obeyed that order. But now kindly 
see the sequence of events. What has 
bappened ? And first I would put the factual 
position straight. There is no unanimous 
judgment of the Court. There is always a 
distinction between the views of one Judge, 
the judgement of one judge and the judgement 
of the Court. Kindly see what Mr. Justice 
Sen himself says. 

PROF. MADHUDANDAVATE: What 
about the review petition ? 

SHRI H. R. BHARDWAJ: I win come 
to the review petition. About it the less 
said, the better. I will explain that and also 
because T am ready with that also and that 
grievance I do not want to discuss in the 
House because it refers to the general Bar 
and that is being discussed where it should 
have been dilicussed. Kindly see page 15 t. 
It is not the judgement of the Court which 
you have been quoting. He hac; himself 
said that it is . ., "on my part ... " I am 
explaining like this. It is not the judgement 
of the whole Court. Whatever you had 
cited earlier, it Wl~ his own deci'i\on. It was 
his own judgement which he ba~· indepen
dently come.to and it takes to 206 and 
207. pages! Mr. Juc;tice Venkataramaiah 
glves a: very short judgement and another 
judgement given by Mr. Justice R. B. Mishra 
is indeed ve.ry short and very re~evant. Do 
you disagree with what an the three Judges 
have said. that this is not a case where there 
was no bar for proceeding against the 
Express? Do you contradict this point that 
they have an unheld the right of the 
Municipal Corporation of Delhi, the right 
of the DDA's Land and Buildings Depart
ment that they could proceed even now and 
do you know that there is a clarification 
application pending by the Municipal 
Corporation in the Supreme Court in view 
of the Court's observations 1 The matter is 
as a matter of fact SUb.jlldice in the Court. 
So, therefore, the finding of the Court 
unanimously boils down to one point: That 
an these i~sues should be raised afresh. 
Why? Because in a Writ Petition under 
Article 32· you cannot aduce oral evidence, 
you cannot cross-examine witnesses. You 
have to tile an affidavit and you have to 
decide the case. What the ludges. Mr. 
Justice Venkataramaiah and Mr. Justice R.B. 
Misbra have categorically stated is tbat 
these are Dot prooeodil1l1 to determine the 

rights of the parties. So, therefore, go to the 
suit. Even Mr. Justice Sen himself has said, 
"WeU, now we have quashed the notices." 
There were two notices, one was by the 
Munic: pal Corporation. and the other 
was by the Land and Builiiing Department. 

. One was for enforcing re-entry and forfeiture, 
and the other was for demolition. They 
were extreme penalties. So, return to a 
suit. Therefore, the Court has quashed and 
on these orders various reason ings were 
given. Whenever they quash an ·order there 
hl~ to b~ reasoning an:! that reasoning has 
been really branded as strictures against 
Mr. Jagmohan. That is not the correct 
position of the judgement. They are reason
ings of the Court with regard to quashing 
of these notices which were issued, one by 
the Zonal Engineer and the other was by 
the Officer of the Land and Bui1dings 
Department. So, to that extent the orders do 
no t stay. 

But with regard to the conduct of Mr. 
Jagmohan. even if you read in totality what 
Justice Sen has said, that does not really 
project your point of view. Kindly see what 
Justice Sen bas said: He has said: -'Now 
that I have quashed the orders, both the 
notices, the Union of India will not demoHsb 
and re-enter, but it is the right of the Union 
of In:lia to file an appropriate suit and 
recover the charges." So jf you say that 
there was no case for proceeding against The 
Indian Express and still Mr. Jagmohan 
proceeded against them, there could be a 
malafide or political action. Now it is an 
accepted case of the court that there was the 
ground. They had really committed breach 
of certain municipal laws and certain vio
lations of the agreements between Land and 
BuiJding Department and the Indian Express. 
Therefore, the proper course is going in for 
the suit where the evidence can be adduced 
or rights and obligations can really be 
appreciated. That issue has been left open 
by the court. Now. that is still to be gone 
into and an application is pending. It is not 
without basis that he bas acted. On the 
contrary he has acted on a case which was 
very valid. After aU, it is not a charity. 
According to the estimates and calculations 
made by them the money involved was 
Rs. 3.35 crores. 'This was a Government 
money which was waived by Shri Sikandar 
Bakht. Under what authority of law was 
it waived? It is definetely the duty of a 
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successor Government to see whether what 
had been done by the previous Government 
was right or wrong. You had taken se~eral 
actions 'against us and we had to defend 
ourselves. But the question is, now if be 
takes action, demolition notice is issued 
and a re-entry order' is issued, let the court 
take cogni,sance of that. BuL why are you 
becoming so touchy with regard to The 
Indian Express? Are you giving support 
to your fellow-men? Kindly see that this 
is not a case which should be dragged too 
long. The Supreme Court has given a 
verdict. It is being respected in all spheres 
by us. But kindly to do not 'take it any 
further because then you have the rjsk of 
running the judiciary equally into disrepute. 
No person can discuss the conduct of a 
judge. But the judge may discuss anything. 
That is his privilege. He can say anything 
to us. He said so to our party without 
hearing us. But we do not want to discuss 
th3t here. 

PROF. MADHU DANDAVATE: Just 
as we cannot discuss the conduct of judges, 
judges also cannot discuss the proceedings 
of the House. That is also there. So it is 
not unilateral. 

SHRI H. R. BHARDWAJ : That follows 
in the next article, of the Constitution. That 
is why I am grateful to you and all my 
friends. But the question again here is that 
we must Dot confuse th ings. There bas been 
a misrepresentation to the extent that the 
whole court bas ridiculed him and that this 
is tbe judgement of the entire court. Do 
you think that Justice Venkataramiah and 
Justice R. B. Mishra are not valuable judges? 
Tbey are equally valuable and their sugges
tions are incorporated in the judgement. So 
far as this part of it is concerned. it was 
may duty to put the record straight and 
that I have done. 

Now, J come to the other part of it j.e. 
with regard to the lightning speed with which 
Sbri Jagmoban is said' to have proceeded. 
The dates were given. ,He took charge on 
7 February, 1980. He summoned the 
files on 18 February, 1980 and DDA files 
were summoned on 20 February, 1980. 
On 29 February, h.e summoned the files of 
~1CD and he addressed a press conference. 
S" how demOQ'atk h. was. He did not do 

anything like Mr .. Sikandar Bakbt. He 
called the press conference and told them 
that, look here tbe Indian Express bad 
tresspassed. It was also televised. So, he 
did not do anything in a haphazard mariner. 

DR. DATTA SAMANT : It was politi
cally motivated. 

SHRI H. R. BHARDWAJ: It Was not 
politically motivated. 

PROF. MADHU DANDAVATE : Have 
you come across any Governor calling the 
press conference and explaining to them 
various decisions that are taken •.• 

SHRI H. R. BHARDWAJ: There is a 
difference. He was the Lt. Governor. As 
Lt. Governor, be was Chairman of DDA 
as. well as administrator of Delhi. His 
functions are not that of a Governor. 
Kindly see that as Lt. Governor he has the 
contr01 of MCD and DDA both. But 
judges have not appreciated that point of 
view correctly. This is a matter of fact. 
Since this has been decided by the court 
I will not comment on that. Otherwise there 
is a notification on this file. If you care to 
read it, there is a notification that all nazul 
land will be managed by the Lt. Governor. 
But the judges were very very keen to 
defend Mr. Sikand~.r Bakht's action in this 
case. They said that this Lt. Governor who 
is a sma11 functionaty of U .0.1. has the 
audacity to challenge the action of the 
Minister. That is the reasoning which they 
have adopted. J can teU you tbe date also. 
But whether he is a small functionary or a 
big functionary, so long as he exercises tbe 
delegated powers of the President in tbe 
Union Territory of Delhi, he does so within 
his jurjsdiction and competence. ] wi)) not 
go into that case because there is a judicial 
verdict on this and the only remedy was the 
review. And what has happed in this 
country I am really very sorry to comment. 
Review is the only remedy against a judge
ment of the Supreme Court ... (Interruption). 

PROF. MADHU DANDAVATE: Be
fore you go to the next point, please clarify 
that the counsel for the Government of 
India categorica1ly said in the court that he 
bas exercised the power which he did not pOi..... He bai Wry clad, said 10. 

I 
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SHRI H. R. BHARDWAJ: Yes. The 
counsel for the Union of India was Mr. L.N. 
Sinha and - I am younger in age to you, 
you are a very senior Member-you know 
the man whom we are talking about. Sri 
L.N. Sinha is more credible person than even 
some of the judges. Sri L. N. Sinha is the 
person whose many juniors have become 
judges and are occupying high offices. I 
cannot accept anything against Me. Sinha 
or for that matter anything Slainst any 
judge or a counsel. This is an unfortunate 
case which we are involved with. This 
controversy is not only here, this is in the 
Bar also because it is a phenomenon which 
has cropped up because of lapse of time. 
Two years after the hearing concluded, 
certain concessions were imputed to the 
senior counsels which they are disowing in 
writing. And what the court bas said in the 
judgement, have you seen that '1 The court 
said that letters were not enougb, affidavits 
should have been filed. Okay, if tbe court 
could call them and say that. We do not 
rely on your letters, file affidavits, and if 
they had not filed affidavits, you could say 
that they have not filed affidavits, so tbey are 
wrong. But kindly see the manifestation. 
A case is there. It is decided after a long 
lapse of time and tben certain counsels write 
certain things that they had not addressed 
in those very terms, especially so, when the 
pleadings of the party are totally contrary to 
what is attributed to the counsels in this 
case. Pleadings of the Union of India, 
pleadings of DDA, pleadings of tbe Muni
cipal Corporation, all are verbatim consistent 
with each other but the concessions given 
as written in the judgement are wholely 
different. I am not going into the merits of 
tbese tbings because they touch a very 
sensitive area where I would not like to 
travel here. The judges know better. They 
have said tbat we have correctly checked up 
our books wbere we note our points and, 
tberefore, we are sure that these concessions 
were made. But the counsels bave equally 
forcefully said tbat these concessions were 
never made. But what do we do? Jaamohao 
is not in the court. Jaamoban is given 
certain Jetters. If the letters, for instance, are 
correct, then Jaamohan is true. If the letters 
are incorrect, Jaamoban does Dot know what 
was considered. He bas to file a Review 
Petition in any case because in aggrieved 
party in Supreme Court can only have 
recourse to a Review Petition. You ten me 

anything else which a man can do. If a 
party is aggrieved against certain order of 
the court and jf he wants to go in for the 
review of that order, no other petition lies 
for that party except a Review Petition. 
And that is wby it goes to the same judges 
and they hear it. But in this case the court 
has given a reasoning that affidavits would 
have been better and it should have been 
mentioned in the court. To that extent 
only they said. But just see. It is not 
Sri L. N. Sinha alone, or Mr. Bhandare, or 
Mr. P. P. Singb, there was a counsel wbo 
settled this brief. Have they mentioned him
Dr. L. M. Singhvi, a former President of the 
Supreme Court Bar? After Mr. Jagmohan 
was given these letters, the case given to 
Dr. Singhvi. He settled tbe whole brief. 
But nothing has been said about him. 
Therefore, this is something where the minds 
of the Bar and the Bench are agitated today. 
The judges themselves are divided on this 
issue. The Bar is also a little divided. 
There is a resolution signed by 200 members 
of the Bar pending consideration on 28tb 
of this month. Sixty members are to the 
contrary and 200 on one side. I t is being 
discussed in the Bar Association. But we 
will not go into it because as I submitted at 
the outset, we will ftot discuss tbe conduct 
of judges because this is what the Consti
tution requires. But with regard to the 
Review Petition I will remind you-because 
I bold high respect for you-to kindly bear 
in mind what an English judge has said, 
and which is appropriate to quote. 1 quote : 

"It may be that tbere are some 
who would decrease tbe importance 
which the courts attach to the observance 
of the rules of natural justice. When 
something is obvious, they may say, why 
force everybody to go through tbe 
tiresome waste of time involved in 
framing charges and giving an opportu
nity to be heard '1 The result is obvious 
from the start. Those who take this 
view do not, I think, do themselves 
justice. As everybody, who bas anything 
to do with law, well knows, the path of 
law is strength with examples, open and 
shut cases, which somehow were not of 
unanswerable charges which in the event 
were completely answers of inexplicable 
conduct which was fully explained. Nor 
arc those with any knowledge of human 
.nature, who pause to think, tbr that a 
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decision against them has been made 
witbout their being afforded any oppor
tunity to influence the course of events." 

This is wbat an English judge bas said. 
There are judges who feel, well in this 
particular case there is no use of wasting 
time by giving an opportunity to tbe otber 
side, because the facts are apparent. But, 
nonetheless with that vie'W there are cases 
which the Judges think that tbey are wrong 
and tbere is nothing in this case. But still 
a better view can be taken and cases have 
been solved. Therefore, in law every 
judicial hierarchy bas been upgraded, and 
one after the other appellate courts are 
given and ultimately even in the Supreme 
Court the right of review is well recognised. 
There tbe grievance of the Counsel seems to 
be tbat we were Dot 'heard before being 
condemned. Whatever observations have 
been made in the courts judgement, the 
grievance of the Bar and the Members of 
the Bar is tbat as senior Counsels .if some
thing has to be said, we could very well 
speak to the Judge in his Chamber and 
explain it. Tbey should have been given 
a reasonable opportunity to be beard. Wen, 
tbis is between them-the Court and tbe 
Members of the Bar. That issue is a very 
pertioent and very important issue, because 
as Officers of tbe Court, tbe Lawyers have 
to discharge very difficult and ooerus duties, 
because they have to act in the be,t interest 
of their clients. If they remain under the 
fear of the Judges, they will not be able to 
address to tbe court properly. They will 
always be under that hang-over that the 
Court will be displeased with tbe observations 
of the members of the Bar. So, kindly see 
when you say the independence of the 
judiciary, you have equalJy to see the 
strength of the Bar. A strong Bar is- also 
necessary for independence of the Judiciary. 
We cannot isolate the two institutions 
because DO judiciary can be strong unless 
there is a strong Bar and there cannot be a 
strooa Bar unless there is an independent 
judiciary. Tbese two institutions serve each 
other and supplement each otbt-r. That 
relationsbip will be eroded by such discus
sions as bas been raised today. We are 
trying to sort out this cont roversy to the 
best of satisfaction of every party, but now 
tbat it bas been done with a rt. 'StraiDt. I think 
it wiD DOt C&1JII .., harm to ,eitbor lide. 

SHRI VASA NT SATHE: Both are 
equally honourable. 

SHRI H. R. BHARDWAJ: I have said 
so. 

There was also a contention that the 
Court has said that the action was mala-fide 
and politically motivatod. Only Justice Sen 
has said that. Justice Venkataramaiah bas' 
not ~aid that. Observations and findings of 
Justice Venkataramaiah are that the Officers 
who issued these two notices did not act 
Independently and they worked under the 
pressure of Mr. Jagmohan in issuing these 
notices. Political motivation is not attri
buted by Justice Venkataramaiab .•. 

PROF. MADHU DANDAVATE: Even 
Justice Venkataramaiah said : I am satisfied 
that the said notices were issued by the 
authorities concerned under the pressure of 
the second Respondent, i.e. Mr. Jagmohan. 

SHRI H. R. BHARDWAJ : That is what 
I said. If you kindly analyse these two or 
three sentences, by the concerned Officers 
means Zonal Engineer and the Engineer who 

.. was bolding Office in the Land and Building 
Department did oot issue notices inde
pendently. Therefore, tbere was no inde
pendent application of mind by these two 
Officers and they acted under the pressure. 
So, there is no political motive attributed by 
this Judge to anybody in this case. There
fore, you cannot say that this is a unanimous 
verdict of the Court on this very issue. We 
bave always the facts in issue, the point in 
issue and the ratio of tbe case. They are 
separate issues. So, all theSe things have to 
be discussed dispassionately and separately. 
The verdict of tbe court is altogether distinct 
from tbe thinking and observation of one 
.ludge. The observation of the Court and 
the Judgemeht of the Court are two distinct 
things. Judgement of the Court, I tell you. 
is that this Express building bas committed 
certain breaches and action should be taken 
separately. They only quasb these two 
Dotices issued by MCD and tbe Land and 
liuilding Department, because they were not 
really issued by proper and independent 
application of the mind. This ia the 
rationale of this judgement. So, therefore, 
you cannot aay, then you are really doing 
jajUitice to ODe otficcr. wbo bas acted 
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promptly. Your Minister acted promptly to 
show favour~ This is an officer who acted 
promptly to dislodge that favour, to recover 
rupees three crores and thirty-five lakhs. 
Therefore this is the grievance. And if that 
is the case, you have no better case. There
fore we should leave the point here and now. 
Because, ultimately, Sikandar Bakht has been 
a Minister: he is no longer even a Member 
of Parliament. What is the use of discussing 
bim here DOW? 

PROF. MADHU DANDAVATE: Who 
is discussing ? 

SHRI H. R. BHARDWAJ: Because, 
you have brought h:m into the limelight. 
His past is not very, very valuable, I am 
telling you and be is not a very high stake 
to bet on. He is not the best horse to bet 
on. I know. 

PROF. MADHU DANDAVATE: He 
has come through the Congress. 

SHRI H. R. BHARDWAJ: I tell you; 
you gave him so promptly. and so readily a 
Minister's job in the Cabinet. See what a 
standard it was! 

I would only comment on one thing 
more, Sir. 

In whatever has been discussed here, in 
whatever has been said here, there is 
absolutely nothing to suggest and nobody 
bas suggested that Mr. Jagmohan did any
tbing for his personal gain. You bad cited 
certain instances about TIK' case, about 
Kairon's case, about Neelam Sanjiva Reddy's 
casc. 1 know because I was counsel, but 
then, I was sufficiently mature and all these 
cases. (Interruption) Even Antulay's case, 
if you apply, your Sikandar Bhakt goes to 
jail, 1 am telling you ... 

PROF. MADHU DANDAVATE: 1 
don't worry about it. I do not worry who 
goes to jail at all. 

SHRI H. R. BHARDW Al : By no 
stretch of imagination you can apply Antu
lay's case to Jagmohan at all-I can teU you 
very frankly. You are much more informed 
than me. Because, in that case, it was 
pecuniary advantage to the Trust. Now, this 
is pecuniary advantaae to the Express. And 

official position was abused. Jagmoban has 
not abused any position with regard to 
showing any pecuniary gain even to 
Congress (I) or somebody. Therefore, these 
issues are there. Again Ram LaJ's case is 
there. There is no nexus between tbese 
cases. Then Dr. Chenna Reddy's election 
matters. All these issues are there. They 
relate to charges of corrupt practices also. 
Kindly see TTK's case downwards. TTK,9s 
case was perhaps with regard to Muodhra 
deal. So, all these cases, I distinctly 
remember and you can vouchsafe, involved 
certain moral turpitude and charges of 
corruption. The nexus was established in 
tbis for showing favour. 

PROF. MADHU DANDAVATE: There 
were certain cases which related only to 
irregularities. 

SHRI H. R. BHARDW AJ: I tell you, 
it is no irregularity that you recover Govern
ment dues. What is the irregularity? Is it 
not irregularity if a baron of the Press 
committed tresspass on public land and your 
Minister shows bim favour and sa),s, go and 
do whatever you like? There is no rule for 
you ! He bas followed certain rules in 
issuing notices which have been stayed by 
the Courts. But for you there was DO rule ! 
Absolutely misrule? 

Now, Sir, with regard to one more 
thing. it is with regard to the respect for 
the Courts. Kindly see this thing. In the 
High Court I was then practising as a 
lawyer. I know that an interim order was 
also passed by the Court, that let the archi
tects of Express Newspapers conduct a survey 
and find out if there is any encroachment 
and if so to what extent. Was any survey 
made in this case? It was never allowed to 
be made because tbe man was so strong 
about it that be himself said, nobody can 
really touch me. Their own architects were 
Korea and Company. I corretly remember 
that Justice Bhagwati and Justice 
Venkataramaiah were the Judges who 
directed and said, okay, they will not 
construct any more, and let their own Archi
tect make the survey. But that was never 
allowed because the parking space was not 
left. AU these things leave nothing and nothing 
to be answered, nothing to be realised to 
except that again you have not risen above 
party politics. Unfortunately in this case the 
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Judges are involved, no party is involved, . 
and we should leave this question as it i~ 
Mr. Jagmoban bas done no disservice to the 
society or Delhi or the country by touching 
this man, who thinks that 'nothing can 
touch me'. He has done pure and simple 
service by pointing out that this is a unique 
case of tresspass of public property and 
evasion of municipal taxes and evasion of 
all procedures and Jaws. 

The whole House has discussed every 
point of tbis case, every issue of this case. 
And now I will briefly touch one point. 
Some people have said that this was 
tried for gagging the press and it violated 
Article 19. See what the Judges have said. 
Have they touched this saying that 'It is a 
violation of Article 19, therefore we quash 
these proceedings' ? No. It is under Article 
14 that they have decided the issue. 
The verdict of the court is not that 
'it violated Article 19-freedom of 
press-and therefore, we quash this". They 
simply said that 'there is non-application of 
mind, undue haste and therefore, we quash 
it because the authority did not act indepen
dently, these engineers did not act indepen
dently.' So, to that extent the notices were 
quashed. 

No. Sir, with· all my submissions, I 
commend that this motion may be rejected. 

PROF. MADHU DANDAVATE: Mr. 
~l)ea"t.t, CS\t, \ \\0 no\ 'Want \0 \a~t. an~ 

time of the House, but 1 iust want to ... 
(In te",upti on$). I win not witbdraw it. Wben 
I move it, I move it for the sake of adoption 
or rejection. 

Sir, I would be extremely brief. Firstly, 
let me state tbat when you were not here in 
the Chair, a Ruling was given that no 
aspersion should be cast on the conduct of 
tbe Judges, and I agree with the Minister 
that by and large in tbe entire debate we 
discussed tbe implications of tbe Judgement, 
but 8S far as the conduct of the Judges is 
concerned, that was not touched, and I am 
happy that the debate was kept at that 
particular level. I must also point out to you 
one thing. When the motion was related to 
one particular aspectt tbose who are opposed 
to the Substantive Motion deliberately chose 
the path of chOOlliDl offcnee as tbe best 

defence and they deliberately diverted the 
basic issues. (Interruptions). 

I must say, Sir, I have full respect 
for the knowledge of the hon. Minister for 
Law and I know that he is quite conscious 
of the fact that in this particular substantive 
motion the merits of the case whether the 
conversion amount was paid or not, irregu
larities were committed or not, that issue 
was not raised. Those who have committed 
the crime, if they are taken to the nearest 
pole and hanged by the shortest rope, I will 
not lament at all. The question is not what 
crimes various people have committed. They 
talked about the violation of rules. I 
quoted, and the Judge himself said : 

"I may add because the DDA itself 
has sold plots by public auction on 
Asar Ali Road where FAR of 500 has 
been allotted to the Bya t t Regency 
Hotel at the Bikajicama place on the 
Ring Road, New Delhi." 

So many irregularities have taken place. 

AN HON. MEMBER 
middle of the road. 

(Interruptions) 

Not in the 

PROF. MADHU DANDAVATn : Just 
listen to me. Your contention was FAR 
rules have been violated, Master Plan norms 
have been violated. My friend Datta Sam ant 
\\a~ ~uo\ed a numuet ot \n~tan.ce~ '?<Inete ~o 
many rules have been violated about FAR. 
"But that was not the question. As \ said, 
again if a Parliamentary Committee is appoin
ted even at tbe administrative level, you 
take a firm step against those who are 
defaulters, I win be the last man to shed 
tears for anyone of them. But the question 
is, as rightly tbe Counsel of tbe Government 
of India very clearly stated, that as far as 
Mr. Jagmoban i9 concerned, he bas gone 
beyond the brief, he has exercised tbe powers 
which were not bestowed on him, and there
fore, when the powers have been misused and 
powers which were not bestowed have been 
actually utilised. a man like Lt. Governor 
holding tbe high office cannot ta ke tbis 
attitude. 

As far as the main judgement is concero
ed, as Sbri Sharad DiJheji rilbtJy referred 
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to. in the main judgement, there have been 
different views and different judgements. As 
far as - the review petition' is concerned, 
the main thrust is the same. Again in 
various judgements, different judges have 
attacked tbe same person from different 
angles. And, therefore, I will say tbat it 
is reaDy a three-dimensional problem that 
has been developed. But all the same, in the 
review petition, it has been very categorically 
stated that he has over-stepped his authority 
and used the powers which be was not 
possessing. 

Therefore I insist that this Resolution be 
put to the vote of the House. Even at tbe . 
last moment, I appeal to the Members of the 
ruling Party to change their mind and have 
this Resolution unanimously passed. Even 
if you reject it, you are going to implement 
it after some weeks and Mr. Jagmohan is 
going out. It is only a question of time. I 
am only hastening the process to take action 
in tjme from the forum of Parliament. 

MR. SPEAKER : The question is : 

"Having regard to the observations 
made in the judgement of the Supreme 
Court in the Indian Express Building 

case against the then Lt. Governor of 
Delhi, Shri Jagmohan, this House 
recommends that Shri Jagmoban be 
removed from his . office of Governor of 
Jammu and Kashmir." 

The motion was negati,ed. 

19.31 hrs. 

BUSINESS ADVISORY COMMITTEE 

Fourteenth Report 

[English] 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND TOURISM·(SHRI 
H. K. L. BHAGAn: I beg to present the 
Fourteenth Report of the Business Advisory 
Committee. 

MR. SPEAKER : The House stands 
adjourned to re-assemble at 11.00 a.m. on 
28tb November, 1985. 

19.32 hrs. 

The Lok Sabha then adjourned till Eleven of 
the Clock on Thursday, November 

28, 1985/Agrahayana 7, 1907 (Saka). 

Chowdhury Mudran Kendra. Moujpur, Delhi-53. 




